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L O K  S 4 B H A  D E B A T E S

LOK SABHA

Friday, September 1, 1990/Bhadra 16, 
1912 (Saka)

The Lok Sabha met at two minutes past 
Eleven o f the Clock

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE 

[English]
MR. SPEAKER: 1 have to uiiorm 

the House of the sad demise of one 
of our former colleagues Shri T. R. 
Shamanna, who was a member of the 
Seventh Lolc Sabha during 1980-84 
representing the Bangalore South 
constituency of Karnataka. Earlier he 
had been a Member of Karnataka 
Legislative Assembly during 1967-79.

A veteran freedom lighter Shri 
Shamanna actively participated in the 
freedom struggle and was impri<,oned 
for a long period.

An ardent political and social wor-
ker, Shri Shamanna was associated 
with several educational, charitable 
and religious institutions engaged in 
the upliftment of weaker sections of 
the society.

A man of letters, art and science. 
Shri Shamanna was a very simple, 
sofr-spoken and an unassuming per> 
■on. He left an indelible impression 
on the minds of those who came In 
contftct with him. He also evinced

interest in sports like swimming and 
gymnastics.

An able parliamentarian, he took 
keen interest in the proceedings of the 
House and made valuable contribu-
tions thereto. Shri Shamanna also 
&erved on the Committee on Private 
Member’s Bills and Resolutions as its 
member.

Shri Shamanna passed away at 
Bangalore on 30 August, 1990 at the 
age of about 78.

We deeply mourn the loss of this 
friend and I am sure the House will 
join me in conveying o u ' condolences 
tc the bereaved family.

The House may now stand in sil-
ence for a short while as a mark of 
respect to the deceased.

(The Members then stood m silence 
for a short while)

(Interruptions)

[Translation]
MR. SPEAKER-: I am not allow-

ing you. Please take your seat.

ORAL ANSWERS TO QUESTIONS 

[Translation]
Mnster-RoD Employees in Doordar- 

shan Kendras
*427. SHRI HARIBHAU SHAN-

KAR MAHALE: WiU the Minister
of INFORMATION AND BROAD-
CASTING be pleased »o state.



Oral Answers SEPTEMBER 7, 1990 Oral Answers

(a) the number of daily wages’ 
muster roll employees working in 
various Doordarshan Kendras;

(b) since when such ' mployees are 
worldng;

(c) the annual expenditure being 
incurred thereon; and

(d) the steps taken by Gvwernment 
to regularise their services'^

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND PARLIAMENTARY AF-
FAIRS (SHRl P. UPENDRA): (a)
to (d) Daily Wages Muster-Roll em-
ployees are engaged by various Door-
darshan Kendras depending on the 
exigencies of work. The numbei of 
such daily wages employees in diffe-
rent Kendras varies from day-to-day. 
There were 197 daily wages emplo-
yees at various Doordarshan Kendras 
as on March, 1990.

The expenditure incurrei! on such 
enga<;ement differs from Kendra to 
Kendra and the total expenditure is 
not centrally compiled. The informa-
tion is being collected.

Daily Wages Muster-Roll emplo-
yees are considered for regular app-
ointment to Group ‘D’ posts on the 
fulfilment of the conditions prescribed 
bv the Government from time to 
time.

ITranslation]
SHRl HARIBHAU SHANKAR 

MAHALE; Mr. Speaker. Sir, the hon. 
Minister has stated that the emplo-
yees are considered for regular app-
ointment on fulfilment of conditions 
prescribed from time to time. So, I 
would like to know from him ask 
what is this prescribed period. Is it 
one week, one month or one year? 
What is the specific period and what 
are the other conditions.
lEngUsh]

SHRl P. UPENDRA; Sir, mostly 
the boys are kept as Wafer Boys for 
seasonal work and we pay tfiem at 
the rate of l/30th of the pay at the 
minimum of the relevant pay-scale

plus the Dearness Allowance, for a 
work of eight hours a day. it they are 
working against vacancies which are 
of a permanent nature. Otherwise, 
they are governed by the Minimiun 
Wages Act.

Translation]
SHRl HARIBHAU SHANKAR 

MAHALE: Sir. the hon. Minister has 
stated that the Muster-Roll employ- 
yces are considered for rogular app-
ointment to Group ‘D’ r\>sts. - So, I 
would like to know the number of 
employees in the Waiting list for re-
gular appointment and the number of 
scheduled castes and the scheduled 
tribes employees among them.

[Enfilish]
SHRl P. UPENDRA: Sir. as I

mentioned, the total number is 197. 
Reguiarisation takes place according 
to their entry because the first come 
they go last. I do not have the figures 
fo*- Scheduled Castes »nd Tribes se-
parately. I will write to the hon. 
Member.

PROF. RAM GANESH KAPSE: 
Sir, it was toW here that there are 
197 as on today. But really speaking, 
there are various categories in Door-
darshan or Akashvani and many of 
the employees are mostly temporary. 
Even transfers and promotions are 
done arbitrarily, at least they were 
done before your regime. So, before 
>oii hand over the whole thing to the 
Corporation, will you please rectify 
all the things and then hand over to 
the Corporation so that they will be 
happy while going to the Corpora-
tion?

SHRl P. UPENDRA: Sir. 1 have 
already indicated while replying to the 
debate on the Bill that we will sort 
out all problems before handing over 
fo the Corpbrfltion. Hiere are people 
in Class-ni also, some artists, etc., 
who are of temporary nature and" the 
Supreme Court has given an order 
that by November (liis year, we 
should prepare a scheme for their ab-
sorption, etc. It has been worked out



in consultation with the Department of service during each of the two
of Personnel and we will complete it years of service. They should fall 
within the time prescribed. within the maximum age limit.
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Translation]

SHRl RAM NAIK: Mr. Speaker, 
Sir. these tcmporaiy workers arc put 
against the vacancies which are of a 
permanent nature for example on 
water-serving job. But it is often
seen that in the next season the same 
workers arc not employed for this 
work. So, whether Government would 
consider to issue instructions that in 
case the workers are engaged again 
for temporary work then the same 
workers should be employed for these 
works.

[EnsHsft]
SHRl P. UPENDRA: Sir, this em-

ployment of casual labour and the 
rules governing their emplovnient, etc. 
is not only confined to the Ministry 
of Information and the Doordharshan, 
But it is a broad matter concerning 
the Labour Ministry. \ hope that my 
colleague iti the Labour Ministry 
will take care of it evolve a policy.

SHRl NANI BHATTACHARYA: 
Sir, we are opposed to casualisation 
of the workers and naturally, ŵ e want 
that the Government should take 
ccrtain measures so that the casual 
wofker.<i are, by and large, absorbed 
in regular jobs. So, iti this context, 
will the hon. Mmister enlighten us as 
to what is the norm, as at present 
and not from time to time, of absorb-
ing the casual and seasonal workers 
like paniwatlas in regular jobs of 
the Government of India, particu-
larly in Doordarshan?

SHW  P. UPENDRA: The same 
iu]e applies here as elsewhere, i.e.. 
they shoulds work for >240 days as ca-
sual workers. That is the minimum 
service. They should be engaged th-
rough the Employmejit Exchange. 
They should possess an experience of 
two years of continuous service as 
casual workers and he should have 
put in . at least 240 days as casual 
labourer, including the broken period

2—5 LSS/ND/91

Translation]

'SHRl RAM KRISHAN YADAV: 
Mr. Speaker, Sir, whether the Minis-
ter knows that the daily wages casual 
workers are given break in service so 
that they may not become eligible 
for regularisation of service. In this 
way they are not able to complete 
24̂ { days service. So these workers 
are exploited in this way. Whether 
Government propose to issue any 
instructions to ensure that such >\or- 
keii- are not exploited in future and 
their services arc regularised.

[English]
SHRl MANORANJAN BHA- 

KATA: Mr. Speaker, Sir, the casual 
and seasonal nature of work is an 
attempt for appointment in the back-
door system. I would like to know 
trom the hon. Minister as to whether 
all those persons whom he has men-
tioned in the reply have been spon-
sored by the Employment Exchanges 
for recruitment in the casual nature 
of work or not. If not, how is he 
going to see that the Employment 
Exchanges comply with the oiders 
for employment in his department in 
the Doordarshan?

SHRl P. UPENDRA: The number 
of persons is very small. The number 
is only 197 and I do not have the 
figures as to how many of them came 
through Employment Exchanges and 
how many of them have been em-
ployed directly. But the rule says 
that they have to be engaged thrcugh 
the Employment Exchanges. If that 
rule has been violated, then I have to 
ask my predecessor the reason for 
violation.

SHRl AJIT PANJA: Sir, I think 
the Minister knows that when the 
casual workers are taken on daily 
wage basis- in a muster roll, they are 
taken for doing a particular job. I 
will give an example. Although a 
person is a graduate, he is t a l ^  as
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a peon as there was a shortage of 
peon. But Sir, I have seen that they 
being utilised for higher post like as-
sisting the camera man or even writ-
ing the script or correcting the script. 
Sir, all these 197 persons have put in 
more than five to ten years service in 
that higher post but when they are 
being absorbed, they are absorbed in 
the lowest category for which they 
have been taken. Has the Minister 
thought about solving this problem 
so that their experience is taken into 
consideration and they are absorbed 
in the higher category job in which 
they have been working so long?

SHRI P. UPENDRA: Sir. their
experience will be considered while 

 ̂ filling up the relevant posts. If they 
have got sufficient experience in the 
field, they will definitely be consider-
ed.

[Tramlaricm\
SHRI YUV RAJ: Mr. Speaker, Sir. 

the daily wages workers employed in 
Jute Mills, the Public undertakings, 
are paid at the rate of rupees fifty 
per day. So. through you. I would 
like to know from the hon. Minister 
whether he will consider to bring 
about a wage parity between the ca-
sual workers’ serving in Doordarsban 
and those serving in other organisa-
tions?

[EnglisK]

SHRI P. UPENDRA: I have al-
ready said that where the nature of 
the work entrusted to the casual wor-
ker and the regular employee is the 
same, they get l/30th of the pay at 
the minimum of the relevant scale 
plus DA. Otherwise thev get mini-
mum wages as prescribed under the 
Minimum Wages Act. 194J5.

T.V. Transmitter Rday Centre In
Thanjavnr Town, Tamil Nadn

*428. SHRI S. SINGARAVADT- 
VEL; Will the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state:

(a) the expected area of coverage 
by the low T.V. transmitter relay oea- 
tr’e located in Thanjavur Town. Tamil 
Nadu;

(b) whether certain places at a dis-
tance of even 5 km. from the T.V. 
Transmitter, are not gettmg clear 
transmission:

(c) if so, the reasons thereof: and

(d) the steps taken/propose.l to be 
taken to get the optimum use of the 
transmitter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) to (d) A statement 
is laid on the Table of the House.

STATEMENT

The Low Power (100 W) TV 
Transmitter at Thanjavur in Tamil 
Nadu, operating in UHF Band, has 
a service range of about 15 Kms. 
(inclusive of the fringe areas, where 
satisfactory reception is possible with 
the h e ^  of elevated antenna, boosters 
etc.). The TV transmitter at Than-
javur is reported to be functioning 
normally and providing satisfactory 
service within its expected coverage 
area, subject to availability of line 
of s i^ t .  Reception of this transmit-
ter. however, is limited in its sou-
thern direction due to local texrain 
conditions. Besides, there have been 
instances of interruptions in the trans-
mission &om this transmitter mainly 
due to failure of power supply at 
Centre. In order to minimise such 
interruptions, a diesel generator set 
has been provided at the Centre. 
Nonetheless, momentary interruption 
in service occurs each time the sour-
ce of supply is changed from the 
mains to diesel goierator and vice- 
versa.

SHRI S. SINOARAVADIVEL: 
Sir, there is a low power T.V. Trans-
mitter which is in UHF Band. I t 
is expected to cover an area of IS Km 
but m some direction it covers only
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5 Km. In the teply it stated that 
the receptioQ of thi» tiuasmitter. 
however, is limited in its southern 
diieetion due to local terrain condi* 
tiMS. In other directions also the 
teception is not clear. What steps 
does the Ministry propose to take to 
rectify this defect?

SHRI P. UPENDRA: Sir. he
is correct when he says that the 
southern direction is not only 5 Km. 
but it is about 7 Km. In the Eas-
tern, Western and Northern direc-
tions it is about 10 to 12 Km, because 
d}e station is working on UHF 
whose range is limited. Unless, 
the consumers put the UHF tuner, 
the reception is not clear. I know 
that they are facing a lot of difficulty 
but they have to put the UHF tuner 
and the booster.

SHRIMATl PREMALABAl 
CHAVAN: Sir, all over India, there
is a shortage of T.V. Transmitters. 
This is the only media by which the 
rural sections of our society can come 
to know about the Government’s 
policy. My dm aod for Karad 
T.V. Centre is pending for the last 
five years. I don’t know why Govern-
ment is so reluctant and why it is 
giving a step motherly treatment to 
the State of Maharashtra. They 
have not yet given the T.V. Centre 
and the reason according to them is 
the shortage of fund and shortage of 
material. So, will the Minister give 
attention to this area?

SHRI P. UPENDRA: Sir. there
are about 520 television transmitters 
in die Centre. The number is going 
to be increased by another 25 short-
ly. There are large number of de-
mands from various parts of the 
country for opening new relay centres 
and new transmitters. We have ten-
tatively finalised certain centres and 
we want tiie clearance from the Plan-
ning Commission. As soon as we 
get the allocation from the Planning 
Commission, we will be able to an-
nounce the Centre where we are going * 
to have new relay transmitters.

[TransbUim]

SHRI YELLAIAH NANDI: Sir.
Siddipet revenue division in Medak 
district of Andhra Pradesh is situated 
a t a distance of 104 kilometres from 
Hyderabad. It covers three districts, 
Medak, Karimnagar and Nizamabad, 
but as it is situated at a distance of 
104 km. neither the voice is audible 
nor the pitcure is clear here. So, I 
would like to know from the hon. 
Minister of Information and Broad-
casting whether there is any proposal 
to set up a low power trjnsmitter 
there during the Eighth Five Year 
Plan period.

lEtifffish]

SHRI P. UPENDRA; Sir, the 
hon. Member has met me more than 
once with this demand. I also re-
ceived similar demands from other 
people. Has demand is justified. 
But. as 1 said earlier, I cannot an-
nounce or commit now unless 1 get 
the allocation frdm the Plannfng 
Commission. 1 have noted down the 
request made by the hon. Member.

SHRI GOPINATH GAJPATHl;
I am much obliged, Mr. Speaker, 
Sir There is a prima facie ease of 
a low power transmitter situated in 
a totally faulty place in the town 
Parlakhemundi of Orissa State. I 
had raised this particular issue under 
Rule 377 in this august House, as 
well as I had written a D.O. letter to 
the Hon. Minister, who was kind 
enough to reply to me that he has pas-
sed necessary orders in this regard. 
But, as you know Sir, it is more 
easily said than done. 1 would again 
appeal through you to the hon. Minis-
ter that he should follow-upon this 
matter of urgent public importance 
and take necessary corrective action 
to ensure that this defect is rectified 
expeditiously.

SHRI P. UPENDRA: Sir, the
hon. Member comes from my neigh-
bouring State, I can’t disappomt 
him. {Inteiruptions). There arc
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also some States like West Bengal 
which 1 can't neglect. Sir, definite!) 
we will take iinmediate action on that.

DR. THAMBI DURAl: When
we are having a low transmitter relay 
centre, it only relays national pro-
grammes. Sometimes we arc not
able to get the regional centre’s relay 
programme because in that area
though they have a kind of antenna<i, 
it disturbs. They can only got 
na t ion al Programmes. heref ore,
they are deprived of getting regional 
programmes which are really essen-
tial. But 1 do not know how the
Minister is going to rectify.

Secondl>, Sir, the borders towns,
for example you take Hosur in
Dharmapuri near Bangalore. The 
people residing in Hosur aie not able 
to get the regional centres' program-
mes. Therefore, is there any scheme 
to have relay centres in such kind of 
border towns to get the regional pro-
grammes?

SHRI P. IJPHNDRA: The hon.
Member should have no complaint 
because in Tamil Nadu almost all 
L.P.Ts. are linked lo the Madras 
Regional Kendra and they cue getting 
the regional programmes through re-
lay centres and if a particular centre 
is not getting the relay, we will 
take care of that.

SHRI BASUDEB ACHARIA: It
is strange thal the district ol Mid- 
napore in West Bengal is only 40 kilo-
metres from Calcutta. But the peo-
ple of this district are deprived of the 
programmes of Calcutta Doordarshan 
because there is one low power trans-
mitter in Midnapore and there is 
one microwave station. We iret the 
Minister and I also made the sugges-
tion to utilise that microwave station 
for relay from Calcutta Doordarshan 
station. So, I would like to know 
whether the Minister will consider the 
suggestion so that the people of Mid-* 
napore District which is much closer 
to Calcutta will be able to see the 
programme of Calcutta Doordarshan,^ 
in the near future.

. SHRI P. UPHNDRA: Sir. wber-
ever microwave networks are there, 
wc are linking up the regional kerni- 
ras with L,P.Ts* and H.P.Ts, A m m l  
is already linked and Kunseong .also 
is linked. Now, the microwave is 
strong, they will connect Midnapore 
also.

[TrmslMon]

SHRI SATYNARAYAN JATIYA: 
Mr. Speaker, Sir, the hon. Minister 
replied tliat they are providing satis-
factory service within their expected 
coverage area. 1 would like to make 
a request that since Ujjaln relay cen-
tre docs not have clear reception from 
the Indore Doordarshan Centre, the 
conditions at divisional headquarter 
should be improved so that people 
gjt satisfactory service. 1 have made 
repeated request for improving the 
transmission. Ujjain should be pro-
vided with a transmitter or some such 
measures should be taken so that peo-
ple can get the benefit of telecast.

SHRI R UPHNDRA: Sir, 1 have
already said that we are going to take 
some decisions during the 8th Plan, 
then wc will also take Indore and 
Ujjain into our consideration.

SHRI JANARDAN YADAV: Mr. 
Speaker, Sir. Bihar has remained 
neglected for the last 40 years. My 
constituency Godda and districts of 
Bhagiilpur, Dumka, Deoghar and 
Mongliyr are situated at a very dis-
tant place in this region, so the rural 
people of these areas never get an 
opportunity to see doordarshan pro-
grammer The transmitter covering 
the areas of Fihagalpur to Godda and 
Banka to Deoghar is a very low 
power trauMTiitter with the result that 
the people of tliese areas can neither 
hear the T.V. news nor see any T.V. 
programmes even when they own 
T.V. sets of tlieir own. I would like 
to knoW' from Uie hon. Minister 
whether doordarshan relay centres 
will be set up at the district head-
quarters in Goilda, Banka and Bhagal- 
pur?
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SHRl P. UPENORA: Sii, lhij> s 
not correct that Bihar has been i/- 
iK^ed,

MR. SPEAKER: Janardan Yadav 
Ji, Bihar is not being ignored.

SHRI JANARDAN YADAV: Mr. 
Speaker, Sir, the previous Govern-
ment has continuously ignored it.

MR. SPEAKER: But now the
Government has changed.

[English]
SHRI R UPENDRA: Sir, I had

ju!>t been to Patna recently. 1 hdve 
visited Jamshedpur also and discu '̂- 
sed Bihar's problems there \^ith the 
Chief Minister of Bihar and other 
officials also. In MuzafTarpur. the 
programme generating facility is 
ready and we are going to operate it 
shortly. In Patna, already there is 
a temporary studio.

[7 }anslation]

SHRI JANARDAN YADAV. Mr. 
Speaker, Sir, I am .ij»king about 
Godda and Santhal Pargana.

SHRI P. UPENDRA Mr. Speaker, 
Sir, we are going to set up a T.V. 
Centre there shortly. Our progiamme 
generating facility is ready and we 
are going to operate it j^hortly. Uve 
new radio-stations are in the proccss 
of setting up and we are going t(' 
operate them shortly. We are going 
to start the telecast of regional newl; 
in ?3tna from IJth of October. In 
this way, we arc paying full attention 
to Bftar.

Ajmer» rej»idents of Vijaynagar, Bea- 
war, Kishangarli, Pushkar and Naji- 
rabad will be able to sec these pro* 
grammes. But at present, the 
transmitter is installed at a low and 
faulty place, due to which the recep-
tion of T.V. programmes in the entire 
district of Ajmer is not very clear. 
1 would like to know from the hcp 
Minister whether transmitters and re-
lay centres will be set up at high 
and proper places, so that people 
over the large areas could see the 
television programmes clearly?

SHRI P. UPENDRA: Mr. Speaker, 
Sir, Generally such complaints have 
been received. This is a fact. We 
■are conducting an investigation in 
this regard to see as to how it can be 
rectified.

[Ettfjlish]
SHRI KAMALUDDIN AHMED: 

Sir, it is not only confined to a few 
relay centres, but a large number of 
centres arc defective. I hfjd brought 
one such defective centre to the notice 
of the hon. Minister when he visited 
Warangal. The Minister knows the 
location of the relay centre and othei 
technical dcfcUs of it. He publicly 
assured that he would get all the de-
fects rectified, but so far nothing has 
been done. 1 would like to know 
whehcr the Minister at least do some-
thing now to rectify those defects.

SHRI P. UPENDRA: Sir, as
soon as I came back Trom tliere, I 
looked into the matter. The height 
of the tower has to be raised and we 
are taking action for the same

Credit Deposit Ratio in Banks in
Jammu & Kashmir and Punjab

P R O l. RASA SWGH RAWAI 
Sir, 1 would like to bring it to the 
notice of the hon. Minister that the 
utility of television is continuously 
increasing and tlie people’s interest is 
also growing, But due to existing
L.P.Ts. in big cities, nearby small
townships are not able to see all the 
T.V, programmes. If a tiansmitter 
is install^  on the Taragarh hill in

♦429. SHRI R. N. RAKESH: 
SHRI R. M. rmOYE:

Will the Minister of FINANCE be 
pleased to state:

(a) tlie credit-deposit ratio of al̂  
the public sector banks in Jammu & 
Kashmir and Punjab:
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(b) whether the ratio is showing a 
declining trend over the years, and 
if so. the reasons therefor;

(c) the comparative position of each 
public sector bank in Jammu & Kash-
mir and Punjab during the last five 
years, yearwise;

(d) whether Government propose 
to take any steps for increasing cre- 
dit-deposit ratio of the banks: and

(e) if so. the details thereof?

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE):
(a) to (e) A Statement is laid on the 
Table of the House.

STATEMENT

(a) and (c) Credit-Deposit (C:D) 
Ratio of Public Sector Banks in the 
States of Jammu & Kashmir and 
Punjab in last five years v/as as 
under:—

(A.s Penrnlagc)

As on March
-----j--------------

Jammu & 
Kashmir

Punjab

1986 34.45 46.90
1987 32.79 45.18
1988 . 31.07 42.67
1989 . 33.37 43.31
1990 32.19 45.42

Details regarding Credit-Deposit 
Ratio of each Public Sector Bank in 
the above two States, during the last
5 years is. being collected, and to the 
extent possible, will be laid on the 
Table of the House.

(b). (cl) and (e) Credit-Deposit 
Ratio in both the States of Jammu & 
Kashmir and Punjab has shown some 
fluctuation over the years. Credit- 
Deposit Ratio is not the sole indica-
tor of economic development of an 
area. Credit deployment in a parti-
cular area depends on the various 
factors like level of economic activity, 
entreprenuership. availability of raw 
material and other infrastructural

tacilities, other investment o^pwtu- 
nities and also law and order situation 
in that particular area. Banks have 
been advised to take etfective steps 
for improving the flow of credit in 
deficient areas for productive and 
identified viable proposals.

SHRI R. N. RAKESH: Sir, the
reply given in the statement by the 
Minister is negative. However, 1 
would like to know from the Minister 
as to how many public sector banks 
were functioning in the rural areas 
of Kashmir valley and Punjab as on 
1st January, 1990 and how many 
are functioning as on today.

PROF. MADHU DAxVDAVATE; 
Sir, the question is regarding the 
credit-deposit ratio. It will be diffi-
cult for me just now to give the parti-
culars as to how many banks were 
functioning on a particular day. 11 
the hon. Member so desires, then 1 
will send him the list of that. Now, 
let us concentratc on the question that 
he had asked.

SHRI R. N. RAKESH: Sir. I
would like to know as to how many 
bank branches are there in Srinagar 
city and in the cities of Punjab and 
which are those banks. Is the Jammu
& Kashmir Bank, a public sector 
bank? If not why?

PROF. MADHU DANDAVATE: 
Sir, as I have told earlier, the ques-
tion , is about the credit-deposit ratio. 
All that I can say on the basis of the 
question that he had a sk ^  is, it is 
regarding the creditnjeposit ratio. In 
Jammu and Kashmir, the total is 
34.8 per cent, in Punjab it is 44.5 
per cent and the all India percentage 
is 64.7. 1 can only inform the hon.
Member that due to  various factors, 
firstly because of the unstable politi-
cal conditions in Punjab and Kashmir, 
particularly in the valley area and 
also due to lack of adequate industrial 
development, the credit absorptioa 
capacity of these areas is less and as 
a result of that, the cash deposit has, 
no doubt, gone down. The ideal 
cash deposit ratio would be 60 and
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we will try to do our best and sec that 
the improvement is made to reach 
the necessary target.

[Tmnslation]

S. ATINDER PAL SINGH: Mr.
Speaker, Sir, during the winter ses-
sion, the hon. Minister had stated 
that as compared to the position of 
bank deposits in Punjab the amount 
of loan being given in that Stale is 
20 per cent less and when compared 
with the national average, it is 30 
per cent less. I would like to know 
as to why these cash deposits are 
not in v e s t  in the industries of Pun-
jab, instead of sending them to other 
States? What are the reasons there-
of?

PROF. MADHU DANDAVATE: 
I have already stated in my reply to 
the earlier question, that there are 
3-4 factors which are responsible for 
the declining credit deposit ratio in 
Punjab. First of all, 1 would like 
to tell him that since Punjab pro-
blem has not been solved, very few 
people want to set up industries in 
Punjab due to the unstable political 
conditions in that State. Secondly, 
the position is stated here in resp^t 
of credit deposit ratio is the position 
actually in respect of public sector 
banks. The co«opera.tive structure 
in Punjab is very efficient, so in most 
of the cases the fanners take loans 
from the co-operative banks in pre-
ference to the public sector banks. 
It is also one of the reasons respon-
sible for a lower credit deposit ratio 
in respect of public sector banks. 
Thirdly, it is a fact that the indus-
trial ptx)gress of Punjab has come to 
a halt due to the unstable political 
situation there. This was your com-
plaint also. With the retardation of 
industrial development, the credit 
worthiness of the new industrial units 
also goes down. I t  is also a reason 
behind the lower credit deposit ratio 
in that State. There will be an in-
crease in the credit deposit ratio, only 
when the situation prevailing in that 
State dianges.

[Engtish]

SHRI K.V. THOMAS: Sir, some 
States arc facing acute unemployment 
problem. For example, the States 
like Punjab. Jammu and Kashmir 
and Kerala are facing acute unem-
ployment problem. The credit de-
posit in these States is always below 
the 40"o level. There are many rea-
sons for this low credit deposit, in 
these State.s. One of the reasons is 
the attitude shown by the nationalised 
banks to give credit to the unemploy-
ed youth who go to these nationalised 
banks with self-employment schemes. 
1 myself have got the experience in 
Cochin where thousands of unemp-
loyed youngsters who have gone to 
the nationalised banks with the 
schemes approved by the State Gov-
ernment itself to get the financial as-
sistance from these banks. But these 
nationalised banks did not show any 
kind of helping attitude to these un-
employed youth after submitting 
their schemes. So, my request to the 
hon. Minister is, when the schemes 
have been approved by the State 
Government of Kerala itself, and es-
pecially the States where the credit 
deposit ratio is below 40%. whether 
the Government will take special in-
terest and give special instructions to 
the nationalised banks to see that the 
schemes submitted by the unemployed 
youth, which have been approved by 
the State Government, will be gettfaig 
sufficient financial assistance.

PROF. MADHU DANDAVATE: 
I fully appreciate the thru.st of the 
question of the hon. Member. As I 
have said earlier when the capacity of 
any particular area to absorb credit 
increases—capacity increases—to that 
extent crcdit given by the banks is also 
more. If the hon. Member claims 
that they have prepared certain self- 
employment schemes in Kerala, also 
with the approval of the State Gov-
ernment and in spite of those schemes, 
they are not able to get the credit, I 
will definitely look into the matter 
and assure the hon. Member that 
wherever viable self-employment 
schemes are prepared by any agen-
cies, thev wul be offered adequate
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credit facilities, at least by the public 
sector banks. It is bccause, we can-
not have public sector banks and pri-
vate mentality in credit.

[Transition]
PROF. PREM KUMAR DHU- 

MAL: Mr. Speaker. Sir, the hon. 
Minister has himself admitted in his 
reply that the deteriorating condi-
tion in Punjab has stood in the way 
of industrial progress. T would like 
to bring this fact to his notico that 
the small scale industries of Punjab 
have made a great contribution in 
providing employment opportunities 
to the people but because of wrong 
policies adopted by the banks and 
increase made by R.B.i. in the gua-
rantee money on the one hand people 
are not getting loans from the banks 
and on the other hand the small 
scale industrialists have to buy the 
entire raw material on cash basis and 
have to sell their finished goods on 
credit. In this way they are facing 
many problems. 1 would like to know 
whether the small scale industrialists 
in Punjab would be provided some 
concession in the rate of banks in-
terest because Rs. 10.000 were reco-
vered from small scale industrialists 
as bank guarantee was suddenly in-
creased. Whether Government pro-
pose to give them some concession.

S. ATIlsfDER PAL SINGH: I
also support the question asked by 
the hon. Member. {Interruptions)

said under the self-employment 
scheme. I agree that the small scale 
industries are facing many problems 
in regard to the guarantee and other 
matters. 1 assure you that if they 
have some particular problems due 
attention will be paid to them and 
the difficulties in their way of getting 
credit would also be removed.

SHRI HARSH VARDHAN: Mr. 
Speaker, Sir. Hon. Minir.ter ha«? just 
stated that the credit deposit ratio has 
registered decrease all over Punjab 
because of the situation there in this 
context, I would like lv> know from 
the hon. Minister about the amount 
of loan sought by the large scale in- 
dustiies, small scale industries and 
also under self employment schemes 
from nationalised banks from 1986 
till date and the amount of loan pro-
vided sanctioned by the banks to 
them. Kindly provide the separate 
figures in respect of the large and 
•^mall scale industries and the self 
financing schemes.

PROF. MADHU DANDAVATE: 
Mr. Speaker. Sir. at the moment, I 
do not have all the relevant figures 
with me, but I would like to give the 
other figines. As far as Punjab is 
concerned, the credit deposit ratio 
has decreased. Tn 1986 the ratio was
46 per cent, in 1987 it was 45 per 
cent, in 1988 the ratio was 42 per 
cent and in 1989 it rose to 43 per cent.
\ Interruptions)

MR. SPEAKER : Atinder Pal
Singhji, you please take your seat. This 
is not the way. You please take your 
seat.

{Interruptions)

PROF. MADHU DANDAVATE: 
The hon. Member wants to know as 
to why the small i>cale industries are 
not being developed in Punjab. Wc 
provide loans to the people through 
banks for three different categories of 
industries. Loans are provided 
through banks to large scale indus-
tries, small scale industries and as 
the .hon. Member from Kerala has

MR. SPEAKER: Does it tally?
{Interruptions)

SHRI HARSH VARDHAN: 
Whatever hon. Minister has stated that 
has already been given in the reply 
to this question. I just wanted to 
know from him the amount of loan 
sought by large and small scale indus- 
tries and also the amount of loan 
sought under self employment scheme 
\is-a-vis the amount of loan provid-
ed by banks to each of them,

MR. SPEAKER: That is a ll Now
please take your seat.
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PROF. MADHU DANDAVATE: 
I was referring to the question first 
because the credit deposit ratio shows 
the total deposits with the banks and 
the total loans provided by them. 
However, as far as the question of 
loan sought by the large and small 
scale industries and by other areas 
and vis-a-vis the amount of loan pro-
vided to them by the banks is con-
cerned, I do not have figures with 
me at this time but I shall send the 
same to the hon. Member.

fE/rc/M]
Impact of Waiving Agricultural Loans

M31. SHRl MANORANJAN 
BHAKATA: Will the Minister of FI-
NANCE be pleased to state the im-
pact of waiving country-wide agricul-
tural loans upto Rs. 10,000 on credit 
structure, price level and on general 
cconomy?

THF MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
A statement is laid on the Table of 
the HoUvSe.

STATEMENT
Government of India have formu-

lated the Agricultural and Rural Debt 
Relief (ARDR) Scheme for providing 
debt relief to farmers, landless culti-
vators, artisans and weavers upto 
Rs. 10,000 by public sector banks and 
regional rural banks. In so far as the 
banks in the cooperative sector are 
concemexl. State Governments have 
been requested to frame a scheme on 
similar pattern. As per reports rc- 
ceivcd, most of the States have accep- 
ed in principle the Central Govern-
ment’s scheme for adopting it in res-
pect of cooperatives.

The waiver of loan overdues upto 
Rs. 10,000 would reduce the past 
burden on the borrowers and it is 
expected that the borrowers will ser-
vice the future loans promptly. As 
a one time measure debt relief is a 
positive step which will help relieve 
the farmers, artisans and weavers of 
their debt burden due to deterioration 
in the terms of trade and thus help 
pfovide incentive for production and
3-5 tSS/ND/91

productivity. The Government also 
wants to ensure that there is no ero- 
sion of the credibility of the banking 
system. The Government has also 
made it clear that the above Schemc 
will not be repeated.

SHRI MANORANJAN BHAKA-
TA: The hon. Minister is not only a 
ver>̂  senior Minister but is also a 
vcr>' articulated Minister and I want-
ed a very truthful answer from him. 
But. unfortunately he is giving the 
reply in such a manner by which the 
main thrust of the question has been 
diluted.

The question is the impast of waiv-
ing countrywide agricultural loans 
up to Rs. 10.000 and credit structure, 
price level and general economy. The 
hon. Minister has not said a single 
word about the price effect. How-
ever, I would like to put my question 
oil the basis of the reply given by the 
hon. Minister.

The cooperative sector is the res-
ponsibility of the State Government. 
But the States are not having the 
resources. They are not implement-
ing the programmes. The Centnl 
Government and the hon. Finance 
Minister agree to implement the pro-
gramme but the States do not have 
the resources.

1 would like to know from the hon. 
Minister what incentive has been gi-
ven to the States to implement the 
programme and how many persons 
State-wise have been benefited by the 
scheme.

The responsibility for the Union 
Territories lies with the Central Gov-
ernment and not with the States. I 
would like to know what has been 
done by the Central Government to 
the Union Territories in this regard 
and whether the cooperative loans 
have been waived. So far as my in-
formation goes, no cooperative loans 
were advanced in the recent past be-
cause of the default
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PROF. MADHU DANDAVATE: 
Mr. Chairman, complimenting me for 
being articulate here also does not 
mean that I should give truthful ans-
wer. I would like to tell the young 
hon. Member whether articulate or 
non-articulate, in this House, we arc 
always expcctcd to tell the truth 
otherwise it is a breach of privilege. 
He referred to the first part and said 
that 1 have not touched the credit 
structure price level and effect on the 
general economy. I have already re-
ferred to that. But if you want fur-
ther information, in the course of my 
reply, I will give that. Now the first 
specific question is, what incentive 
and help is being given to the States 
and also the Union Territories to see 
that the loan waiver scheme is im-
plemented cflFectively.

PROF. N.G. RA N G A : Tn the co- 
operative sector.

PROF. MADHU DANDAVATE: 
Yes, in the cooperative sector. Our 
initial scheme wanted that the Centre 
should take the burden of waiving 
the loans taken from all the public 
sector banks and also the regional 
rural banks because they are in the 
Central sector. But later on, look-
ing to the difficulties of various States 
and the cooperatives, we decided that 
if the States find it diflScult to bear 
the burden of waiving the loans those 
which were taken from the coopera-
tive societies, cooperative banks and 
the land development banks, the 
Centre will be prepared to accept the 
responsibility of fifty per cent of the 
expenditure. I am happy to say that 
after lot of discussion- whether they 
are Congress States or non-Congress 
States-'most of the States, by and 
large, have accepted this only after 
making one more incentive. Many 
Chief Ministers pointed out that the 
difficulty is that they have not got 
adequate funds to pay the fifty per 
cent of the responsibility of the loans 
from the cooperative and land deve-
lopment banks. Therefore, we con-
ducted talks with the Governor of 
the Reserve Bank of fndia and he 
agreed that the Reserve Bank should 
give them advance against the fifty

per cent that they have to pay and 
that is to be returned in one year. 
That was said initially. But the 
Chief Ministers of many States point-
ed out the difficulty. So, with lot of 
negotiations, we have finally agreed 
that whatever amount the Reserve 
Bank gives to the State. Govern-
ments as advancc to the banks, that 
can be returned not in one year but 
that can be returned in three years. 
Therefore, almost all the Chief Mi-
nisters whether they belong to the 
Congress States or the Communist 
States or the Janata Dal States, most 
of them excepting the three have ac-
cepted this. This is a major incentive 
that we have given.

Secondly, as far as Union Territo-
ries are concerned, we will not try to 
create any difficulties for the Union 
Territories. If they come to us and 
point out to us that there arc any 
difficulties, in that case, we will be 
prepared to give them necessary as-
sistance through the Reserve Bank so 
that immediatetly on their economy, 
there will be no adverse effect.

As far as Madhya Pradesh is con-
cerned, they wanted to liberalise the 
scheme still further and we asimred 
them that provided they are able to 
implement the Central scheme, we arc 
prepared even if they liberalise it 
further at their own cost and we have 
no objection at all. And now at their 
own cost, they have decided to be 
liberal.

SHRI MANORANJAN BHAKA- 
TA: Mr. Chairman, Sir. I am happy 
that the hon. Finance Minister has 
assured to provide all kinds of as-
sistance to the Union Territories. 
Though he has not replied to one 
question, that is, what is the num-
ber of beneficiary out of this scheme 
so far. I think, he will be replying to 
that when he replies to my second 
supplementary. I want to know spe-
cifically, whether loans advanced to 
the artisans, weavers and also agricul-
turists under the TRDP scheme will 
be covered under this scheme or not 
and what will be the total amount
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under the loan waiver scheme due to 
this Rs. 10,000 scheme? I would like 
to know whether the Government will 
undertake a study about the details 
since this scheme is going on to really 
understand the actual effect. I would 
like to know whether he is going to 
undertake a study in the matter.

PROF. MADHU DANDAVATE: 
As far as the total expenditure of 
the scheme is concerned, we went on 
liberalising it. Originally it was de-
cided that if only loans upto Rs.
10,000 are taken, then waiving loans 
upto Rs. 10,000 will be permitted. 
The size must also be Rs. 10.000 or 
less. Later on we liberalised it. Fur-
ther NABARD made it clear that 
since agriculture includes fisheries also, 
fishermen also are included in that. 
Already according to our manifesto 
the weavers were included. Agricul-
tural landless labour and other ki- 
sans arc also included in this. Origi-
nally we wanted to put a number of 
conditions. I have mentioned them 
in this House at least three times. Ori-

r l expenditure was of the order of 
2845 crores. When we liberalised 
it, it went to about Rs. 400 crores. 

Probably I am afraid it may go upto 
even Rs. 6000 crores. Anyway we 
will decidc that.

Further liberalisation is not possi-
ble because it will not be possible for 
us to undertake heavier burden and 
therefore we have put some restric-
tions. Only all those loans on which 
overdues are upto 2-10-1989 will be 
included.

SHRJ MANORANJAN BHAKA- 
TA: Including IRDP?

PROF. MADHU DANDAVATE: 
That is altogether a different schemc, 
that IS not included in this, that has 
to be taken separately. You asked 
earlier a question that whether we 
have identified the borrowers and the 
relief given to them. I am happy to 
indicate that the work is* going on 
vigorously and the number of borrow-
ers identified so far are 60,60,681 
and the number of borrowers to whom 
relief will be there are 21,71,703.

The piocesb will be expedited and if 
at any stage some of the calculations 
are found to be incorrect by M.Ps 
and Legislators. 1 would request them 
to point out to the concerned State 
Govts, so that we will take due note 
of that and if there are any distor-
tions and aberrations, we will try to 
correct them.

[Transkm(7n]

SHRI SHANKERSINH VAGHE- 
LA: Mr. Chairman, all parties have 
provided in their manifestos about 
the waiving off the loans of farmers 
and the people of weaker sections. 
This Government is ten months old 
now, but nothing has been done even 
during the past nine months. When 
we visit our constituency the farmers 
ask us about their loans. They ask 
whether these have been waived olT 
or not, and whether the Reseive 
Bank of India have some reservations 
about waiving of loans? If not. the 
number of farmeis benefitted so far 
and whether your scheme will be im-
plemented within one year or in more 
time?

{Interruptions)

PROF. MADHU DANDAVATE: 
Do you agree that the next manifesto 
also wil be XInterruptions),..
I have jusl replied to the question 
asked by the honourbale Member.

[English]

The total number of beneficiaries 
identified are 60.64 lakhs, the num-
ber to which relief is already given 
is 21.71 lakhs, the tv)tal credit given 
to borrowers amount to Rs. 619.91 
crores, the number of certificates 
issued to beneficieries is 11.14 lakhs 
or amount written off is Rs. 30.94 
crores.

[Tramlation]

SHRF SHANKERSINH VAGHE- 
LA: The farmers know that they 
have go it.
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PROF. MADHU DANDAVATH; 
It is different at different places. We 
have no problem in respect of those 
states which have completed the sche-
mes and have informed the Govern-
ment about it and have written that 
they are ready to pay 50 per cent 
amount. Our whole expenses have 
gone to Reserve Bank and NABARD. 
We have no problem of refunding in 
such cases. So far as Madhya Pra-
desh is concerned, they were modify-
ing and liberalising their scheme. 
They have included many other peo-
ple in addition to those whom Central 
Government wanted to extend benefits 
under the Central Scheme. So they 
were a little late in finalising the 
scheme. But in that case also, what-
ever is the respi.)nsibility of the cen-
tre, that would be completed 1»c it
farmer or artisan or.......Untcniip-
tiom)

mcnted in course of time. In view of 
this, 1 would like to know from the 
hon. Minister as to wherfier his at-
tention has been drawn to one of the 
statements of the Reserve Bank Gov- 
eVnor, in a Seminar where other eco-
nomists were also present, it has 
been commented that this step ot 
the Government will ultimately be 
discouraged; and that those who were 
good pay masters and who have 
paid well in the past, when tlie Gov-
ernment nationalises the regional 
banks in future, they will oistribute 
loans and that there will be a tendency 
by the bonower not to pay the loans. 
In view of this there will be a crunch 
in the economy of the country. May 
I know what feed back the Minister 
has goi about it and what coirective 
steps they are gi)ing to take so that 
such a situation does not arise in 
he country?

[Ettf^lish]
SHRI SHANKERSINH VAGHE- 

l-A: I want the time-bound schedule. 
Otherwise nothing is going to happen 
ilnten iiptiofi^)

PROF. MADHU DANDAVATE 
You are thinking about next ekctions, 
we are thinking about the piesent 
Government.

f framlation}
Sir, our friend has asked a < îes- 

tion whether we can give a dtfinhe 
period. After discussing v/ith all the 
Chief Minister in this regard, we 
will announce an outer date with in 
one week so that bank do not have 
any difficulty in doing all these works.

[English]

SHRI SONTOSH MOHAN DEV: 
Sir, the hon. Finance Minister in his 
reply, w BvS trying to assure that pro-
per steps are being taken so that the 
announcement of the Government re- 
p rd ing  waiving of loans, is being 
implcmentej and I take it this way 
that what he is telling, will be imple-

PROF. MADHU DANDAVATE: 
Sir. the hon. Member has asked a 
very helpful question. From the pc înt 
of view of the credibility of banks, 
1 am thankful to him. It is a fact 
that if proper precautions are not 
taken, the loan waiver programme 
can lead to erosion of credibility of 
the banking s>sem and the coopera-
tive system. TTierefore I wish to make 
it very clear. My Government is very 
clear about it. Why is it that we 
have taken this one time programme 
of waiving of the loans? The reason 
is, in the past no definite norms were 
fixed for the fixation of the remune-
rative prices of the kif?ans. Therefore, 
since our Budget and also later on 
the Cabinet has taken a decision and 
well formulated tests have been con-
ducted on Ihe basis of which remu-
nerative prices will be fbced. In future, 
we cannot justify large loans being 
taken. Now, the loans have been 
taken because 'flierc are no remune-
rative prices. So, we assure the kisans 
that this is actually only a one time 
programme and not to imagine that 
every year there will be waiving of 
loan to he tune of Rs. 10,000/-. 
Therefore we will take precautions on 
that. Wc have warned all those who 
have taken the loaas and we will take
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proper precautionai to see that the 
credibility of the banking syslcDi 
is not allowed to be eroded aJong wiiij 
this one time programme.

[Trartslation}

SHRl KAPIL DEV SHASTRl: 
Hon. Mr. Chairman, our party had 
promised in its election manifesto tliat 
we will waive off loans of farmers 
uplo 10 thousand crore rupees. Ac-
cording to die stiitemeiil of Finance 
Minister, loans upto 6 thousand cro- 
res of rupees are to be waived oil. 
Rupees 4 thousand crore still leinain 
to be waived off. When we visit our 
constituency, we see that the f.trnicrs 
are detained from 4 to 40 days tor 
non-repayment of loans, und as re-
gards rich people, the Mini-ter has 
told in his statement on 24th Augu^ t̂ 
according to him there arc 560 such 
business houses and business institu> 
tions which have not ptiid income 
tax to the tunc of Rs. one crorc and 
there arc 140 such business institu-
tions which have not paid ihe cxcise 
duty equal to the same amount. I 
want to know from the Minister why 
any action is not taken against them
So 1 requested the Minister to realise 
the same farmers and waive off the 
loans of farmers so that the entire 
country is thankful to him.

MR. CHAIRMAN: Please con-
clude. Otherwise, you will not get 
any reply. If you want an answer, 
please sit down.

tliat j( all people understand that we 
have fixed 2nd October, 1989, as 
cut off date for outstanding waiving 
off loan then loans upto 2nd October, 
1989 will be waived off. We are cal-
culating it on his basis and if there is 
any miscalculation by any exployee 
or any bank, the complaint will surely 
be attended to by us. We will do the 
nccessary amendment. But the way 
we will waive off the loans has already 
been explained to the people by us. 
We have taken consent of all Chief 
Ministers, even Chief Minister of 
Haryana has also agreed. Thereafter 
we aie mipiementing thi^....... {Inter­
rupt tom),

W RITIEN ANSWERS TO 
QUESTIONS

Telecasting of News in Urdu

M30. SHRl S. C. VARMA: Will 
the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state:

(a) whether Doordarshan is con-
templating telecast of news in Ijrdu 
on the lines adopted by the Akash- 
vani;

(b) jf so, when will the Urdu newi» 
telecast begin and what will be its 
timing;

(c) whether news telecast in Sans-
krit would also be started; and

(d) il so, when and what v ill be 
iis timing?

[Tramlatior^

PROF. MADHU DANDAVATE: 
Sir, 1 have already replied the ques-
tion asked by he honourable Mem-
ber. I want to inform hun that when 
we said that Hie loans upto 2nd Oc-
tober, 1989 would be waived off 
that docs not mean that il a person 
has taken a loan of Rtipees Ten 
thousand just one day hefoie that 
too would be waived off. 1 think

H fE  MINISTER OF INIORMA- 
TION AND BROADC\STING 
AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRl 
P. UPENDRA): (a) to (d) Doordar-
shan Kendra, Srinagar telecasts a daily 
10 minute news bulletin in Urdu. 
However, there is no proposal at 
present to introduce news bulletins in 
Urdu or Sanskrit on the National 
TV Network.
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[Translation^

Logos lor Productive SeK<Employ- 
meiU Schemes

M32. SHRl BHOGENDRA JHA: 
Wm the Minister of FINANCE be 
pleased to state:

(a) whether Government have ado-
p t ^  the policy of advancing loans on 
priority basis for productive self-cni- 
ployment schemes;

(b) if so, the details thereof; and

(c) whether Government have re-
ceived representations/proposals for 
advancing such loans in the backward 
districts in North Bihar; if so. the 
details in this regard?

THE MINISTER Ol* MNANCE 
(PROF. MADHU DANDAVATE):
(a) to (c) Under the Scheme for pro-
viding Self-Employment to Educated 
Unemployed Youth (SEEUY), the 
educated unemployed youth whose 
lamily mcomc does not exceed Rs
10,000 per annum are eligible for 
assistance under the scheme. I Ouns 
for business ventures are advanced by 
banks to the selected beneficiaries for 
starting their own ventures at con-
cessional terms. A subsidy to the ex-
tent of 2 5 of the project cost is 
available from the Government of 
India. 30'*,, of the target under the 
scheme has been reserved for Sche-
duled Caste/Scheduled Tribes bene-
ficiaries.

Ministry of Industry which is ad-
ministering the SEEUY Scheme and 
the Reserve Bank of India have re-
ported that they are not aware of any 
representations/proposals about the 
advancing of loans for such purposes 
in the backward districts of North 
Bihar. The progress of the imple-
mentation of the schemes is also re-
viewed at the District Level Consul-
tative Committees and State Level 
Bankers’ Committees.

[English]

Trade with Singapore

'433 SHRl GOPINATH GAJA- 
PATH!: Will the Minister j f  COM-
MERCE be pleased to state:

(a) whether any steps have been 
taken by Government to improve 
trade relations with Singapore;

(b) if so, the details thereot and 
the area identified for the expansion 
of trade relations between the two 
countries; and

(c) the details ol schemes drawn 
up by Government in this legard?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRl ARUN 
KUMAR NEHRU): (a) and (b) Yes, 
Sir. The Government have b ^ n  tak-
ing various steps to improve trade 
relations with Singapore. These in-
clude exchange of delegations both 
at oflicial and trade level, participation 
in International Trade Fairs/Exhibi-
tions etc.

Self Employment Programme toi 
Urban Poor (SFJPUP) covers all cities/ 
towns with a population exceeding
10,000 as per 1981 census and 
areas which are not covered undei 
Integrated Rural Development Pro-
gramme (TRDP). Persons whose total 
family income does not exceed Rs. 
600 per month are eligible for assis-
tance to undertake any economically 
viable activity. A capital subsidy at 
the rate of 25'"o of the amount of as-
sistance is provided by the Central 
Government.

Engineering equipment for agricul-
ture and processing plants, piston 
engines, hand tools and machine tools, 
steel castings, parts for industrial ma-
chinery, electronic components and 
software, rubber products, leather and 
leather products, coffee, spices, per-
fumes and toiletries, vegetables and 
fruits have good potential for trade 
with Singapore.

(c) Apart from the general trade 
promotional activities, an idea to
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develop an ‘india-Singapore I ik Iu s - 
trial Corridof' has also been mooted.

lAvsacs of Bharat Aluminium Com-
pany Ivlmited

*434. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of STEEL 
AND MINES be pleased to state*

(a) whether the Bharat Aluminium 
Company Ltd. (BALCO) has been 
suffering losses:

(b) if so, the leasons along with the 
accumulated loss suffered by the end 
of 1989-90: and

(c) the steps taken to improve the 
performance to make up loss at 
BALCO?

THE MINISTER OF STEEL AND 
MINFS AND MINISTER OF LAW 
AND JUSTICE (SHRl DINESH 
GOSWAMT): {a) and (b) Bharat Alu-
minium Company Ltd. has been mak-
ing profits on its operations since 
1987-88. While it had earlier incurr-
ed certain losses, consequent to capi-
tal restructuring of the company there 
arc no accumulated losses at the end 
of 1989-90.

fc) Does not arise.

[T ranslafion]

Development of Tourism Places in 
M iaA ya Pradesh

M35. SHRI SUKHENDRA SIN-
GH: Will the Minister of FOURISM 
be pleased to state:

(a) whether the India Tourism 
Development Corporation proposes to 
develop new tourists places and con-
struct tourists resorts in Madhya Pra-
desh; and

(b) if so, the details thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SAT YA-

PAL MALIK): (a) No. Sir There is 
no such provision included in the 
Annual Plan of India Tourism Deve-
lopment Corporation for 1990-91.

(b) Does not arise.

Assistance to Rajasthan
H36. SHRI GIRDHARI LAL 

BHARGAWA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Ninth Finance 
Commission has recommended in its 
Second Report that special long-term 
loans be provided to those states 
which make special efforts to reduce 
their revenue deficit for making up 
their other deficits;

(b) whether Rajasthan has the 
lowest place in providing various 
social services to the people:

(c) whether the Finance Commis-
sion has admitted that the per capita 
revenue deficit of Rajasthan would 
be maximum in 1990-95:

(d) whether the State Government 
has requested the Centre for long term 
loan worth Rs. 140 crores in order 
to mobilise additional revenue for 
1990-91; and

(e) whether Government propose to 
sanction this loan; if so, when and 
if not, the reasons therefor‘>

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE):
(a) The Ninth Finance Commission 
has observed in its Second Report for 
1990-95 that if the deficit States make 
some extra effort to reduce their 
revenue deficits substantially from the 
levels assessed by it, the Planning 
Commission may consider giving them 
special long-term loans to cover a part 
of the remaining revenue deficit. 
This is not a recommendation but 
only a suggestion which has not been 
accepted by Government.

(b) The per capita expenditure/ 
outlay of the Government of Rajas-
than on Social Services during the
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years 1987-88 to J 990-91 was not the 
lowest among the 14 major States.

(c) The Ninth Finance Commission 
in its Sccond Report has estimated 
the per capita deficit in the overall 
revenue account of Rajasthan for 
1990-95 to be the highest among the 
deficit States.

(d) The Government of Rajasthan 
have requested for a special long-term 
loan of Rs. 140 crores to parUy 
cover the overall revenue account gap 
for 1990-91 and to enable them to 
raise the level of social services.

(e) The matter is under considera-
tion.

Supply of Iron and Steel to Traders

^437. SHRIMATl JAY AW ANTI 
NAVTNCHANDRA 
M EH TA :

SHRI RAJENDRA AGNT- 
HOTRI:

Will the Minister of STEEL AND 
MINES be pleased to state :

(a) whether the Federation of Iron 
and Steel Trade Association has re-
quested Government to earmark a 
certain percentage of quota of pro-
curement of iron and steel product<5 
for traders from the stock yard of 
major producers of iron and steel: and

(b> if so, the details including the 
action taken so far?

THE MINISTER OF STEEL AND 
MINES AND THE MINISTER OF 
LAW AND JUSTICE (SHRI 
DINESH GOSWAMT): (a) Yes, Sir.

(b) The main demands are as fol-
lows : —

(i) At least 25' '̂, of the produc-
tion of the integrate steel 
plants be allotted to the 
trade.

(ii> All categories and sizes be 
given to the trade through-
out the year.

(iii> Indents to be registered trom 
both actual users and trade,

(iv> Sale of materials to be made 
on commercial basis.

<v) Imports should be allowed to 
the trade.

(vi) Recognition and status to the 
trade in the JPC guidelines.

(vii> Steel Consumers Council be 
replaced by the Iron and 
Steel Advisory Council, with 
trade representation along- 
with others.

It has been decided to in.viic the 
Association to regional meetings held 
from time to time by the Cfevelop- 
meni Commissioner, Iron & Steel and 
Steel MinistiT Officers.

[EttiiUsh]

Tax Free Bonds for Implementation 
of Sardar SaroTar Project

M38. SHRI CHANDUBHAI 
DESHMUKH:

vSHRT KASHIRAM RAN A:

Will the Minister of FINANCT be 
pleased to state:

(:i> whether Government of Gujarat 
has requested Union Government to 
permit them to issue tax free bonds 
for implementation of Sardar Sarovar 
Projert: and

(b) if whether Union Govern-
ment has granted the permission: and

(c) if not, when the said permission 
will be granted?

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE):
(a) Yes. Sir.

(b> No Sir. The present scheme of 
public sector bonds is confined to Cen-
tral Public Sector Undertakings,

(c) Does not arise.
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Eq^oitalioB of Mineiak fai Orisn

•439. SHRI ANADI CHARAN 
DAS: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there are mineral de> 
posits in Cuttack, Mayurbhanj. and 
Keonjhar districts in Orissa;

(b) if so, the estimated quantity of 
the mineral deposits in that area; and

(c) the steps 
taken for their 
tion?

to be 
1 exploita-

THE MINISTER OF STEEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH 
GOSWAMI): (a) Yes. Sir.

(b) The estimated reserves of mine-
ral deposits in Cuttack. Mayurbhanj 
and Keonjhar districts of Orissa are 
as follows:

(in million tonnes)

Mineral Cuttack
district

Mayurbhanj
district

Keonjhar
district

Bauxite Nil Nil 8.2
China clay Nil 92.5 1.5
Chromite 178 N ; 4 5
Copper ore Nil 1 6 Nil
Dolomite Nil Nil 0.9
Fire ciay 2.2 Nil Nil

Iron ore 48.4 16 1470
Manganese ore Nil Nil 28
Nickel ore 128 10 Nil

Quartz & Quartzite 1 6 2

Vanadium ore Nil 2 Nil

(c) For commercial exploitation of 
the minerals, mining leases have been 
g ra te d  under the provisions of the 
Mines and Minerals (Regulation and 
Develoiraent) Act, 1957. At present 
37 mining leases in Cuttack district.
47 kases in Mayurbhanj district and 
115 leases in Keonjhar district are in 
operation.

O liv e r Prodocte

•440. SHRI A. CHARLES: WiU
the Minister of COMMERCE be 
pleased to state:

(a) whether some ginger products 
have be«B - devdoped ' by the Spioes 
Boari:

4 - 5  LS5/ND/91

(b) if so, the details thereof;

(c) whether any market survey has 
been conducted to ascertain the de-
mand for these products;

(d) if so. the findings thereof; and

(e) whether these products are pto- 
posed to be commercially produced?

TH E MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) Yes. 
Sir. TTie Spices Board has developed 
some ginger proJ-cts like crystallized 
ginger cubes, ginger candy cubes, and 
ginger titbits in syrup etc.
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(c) and (d) Yes. a study hat beeo 
m ^ e  to ascertain the demand for 
ginger products & their various uses 
and applications. The study shows 
that such products are well received 
by the consumers and there is a large 
potential demand for them, both in 
the country and abroad.

(e) Yes. Sir. The Spices Board 
has already called for offers from in-
terested entrepreneurs for transfer of 
technology for commercial produc-
ti(H).

Purduse of Almonds from USA and 
Afghanistan

•441. SHRI CHAND RAM : Will 
the Minister of COMMERCE be 
pleased to state:

(a) the amount involved in the ioir
port of dry-fruits from different coun-
tries in the last three years, year-wise 
and country-wise; and

<b) the quantity and amount in-
volved in the purchase of almonds 
directly from USA and Afghanistan 
and import of American almonds from 
other east and West Asian Countried 
during the preceding three years, 3rew- 
wise?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) State-
ments I and II showing im ^ r t  of 
Almonds and dry fruits (excluding 
cashewnuts and including Almonds), 
country-wise for the years 1985-86. 
1986-87 and 1987-88 are attached.

STATEMENT I

Import o f Almonds country-wise during 1985-86, 1986-87 and 1987-88

iQty. in Tonnes) 
{Value Rs. Lakhs)

SI.
No.

Country 1985 86 1986-87 1987-88

Qiy- Value Qty. Value Qty. Value

1 2 3 4 5 6 7 8

1. Afghanistan 1214 179.33 2615 337.37 2417 315.70
2. Australia 49 4.56 66 7.46
3. Iran 432 41.95 956 90.02 984 86.57
4. Iraq . . . . . . 26 2.20
5. Pakistan 205 22.51 74 9.78 678 70.15
6. Singapore 1 0.14 7 2.36
7. Uwted Arab Emirates 8 0.70 20 1.64
8. U.S.A. 3164 737.55 1871 463.93 2028 595.90
9. Other Countries 4 0.54 1 0.28 ••

T o t a l 5019 981.88 5575 906.78 6226 1081.98

Source: Monthly Statistics o f  Foreign Trade o f India Yok II (Imports) PuUished 
by Dte. General of Ciunmercial Intelligence and Statistics, Calcutta.
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STATEMENT II
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Import o f Dry fruits {excluding Cashewnuts and including Almonds) 
Country-wise for 1985-86,1986-87 and 1987-88

{Qty, in Tonnes) 
(Value in Rs.Lafch

SI.
No.

Country 1985-86 1986-87 1687-88

Qty. Value Qty. Value Qty. Value
1 2 3 4 5 6 7 8

1. Afghanistan 5122 659.42 13873 1684.75 9478 1172.54
2. Australia 1297 126.06 1420 142.58 1003 108.16
3. Iran 9302 482.43 7663 444.75 6418 382.93
4. Iraq 8400 564.82 82921 1299.47 46774 1393.46
5. Pakistan 12278 611.92 12299 610.93 29046 1447.54
6. U.S.A. 3421 773.17 2087 500.76 2114 610.60
7. Other Countries 2765 207.75 7819 525.27 3175 209.58

T o t a l 42585 3425.57 128082 5208.51 98008 5324.81

Source: Monthly Statistics Foreign Trade oMndia Vol. II (Imports) published 
by Dte. General of Commercial Intelligence and Statistics, Calcutta.

bnpoit of Electronics

•442. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have re-
ce iv e  any representations to keep 
electronics out of purview of the deci-
sion to impose 15 per cent cut ap-
plicable on imports for various indus-
tries;

(b) if so. the details thereof; and
(c> GovenoiiMnt̂ s rwction tiiereto?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) Yes. 
Sk. Th«ie »i«eaeiitations are basi-
cally against the recent decision to 
subject all Actual Users engaged in 
tlie masaiaomt d  eleciroaic items 
to List A«Witttiofl Procedoi* and aho 
the impoBMoB of a ott of 15% as 
thMr liopon (ntMenent

(c) In view of tile pieieot balance 
of payments posittoa, it is considered 
not appropriate to allow imports under 
OGL in an unregulated manner.
[Tnm^ation}
Gold exploration at lirer beds in Uttar 

Pradesh

*443. SHRI BALESHWAR 
YADAV:

SHRI HARISH RAWAT:
Will the Minister of STEEL AND 

MINES be pleased to state:
(a) whether the exploration gold 

reserves under the river bed areas in 
Himalayan Tarai region in Uttar Pra-
desh is still going on;

(b) if so. when it is likely to be 
completed;

(c) whether any iafonnation Im  
bew received in regard to the gold 
reserves; and

(d) if so, the details thereof?
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THE MINISTER OF STEEL 
AND MINES AND MINISTER OF 
LAW AND JUSTICE (SHRI 
DINESH GOSWAMI); (a) Yes, 
Sir.

(b) lo (cl) The Directorate of Geo-
logy and Mining, Govt, of Llttar Pra-
desh has made semi quantitative eva-
luation of surface sands from 1 metre 
to 1.5 metre depth of rivers draining 
siwalik hills in Uttar Pradesh between 
Yamuna and Kaladhungi along a belt 
of about 200 kms. and potential reser-
ves of gold in surface sands upto 1 
metre depth has been established at 
60 kg. in Saharanpur district and
30,000 kg. in Pauri Garhwal, Bijnor 
and Nainital dis>tricls. The investi-
gations are likely to be completed in 
1995.

The Geological Survey of India 
(GSI) is also carrying out preliminaty 
investigations for incidence of gold in 
the Siwalik rocks as well as in the 
river sediments in Nainital. Pithora- 
garh and Gorakhpur districts. The 
investigation is likely to be completed 
by 1994.

[Englishi
cdabonHioii tor H i ^  Speed 

Sted Projeot

♦444. SHRI NAKUL NAYAK: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government have fina-
lised the location for the High S ^ed  
Steel Project to be set up in Orissa;

(b) if so, the details of its location, 
cost and employment generation capa-
city;

(c) whether any investment has 
been sought from Austria for setting 
up of that project; and

(d) if so, the details thereof?

THE MINISTER OF STEEL 
AND MINES AND MINISTER OF 
LAW AND JUSTICE (SHRI 
DttNESH GOSWAMI): (a) and (b)
M /s. Powmex Steels Ltd. were issued 
a letter of Intent for setting up High 
Speed Steel Project in the State of

Andhra Pradesh. On the request of 
the company the proposed location 
of the project was changed ta  Bqlan* 
gir District in the State of Orissa. 
The project is under implementation. 
As indicated by the company, the 
project cost is about Rs. 70 crores 
and employment generation potential 
about 290.

(c) and (d) According to the 
company, the technical collaborators. 
M /s. Bohler GmbH of Austria, have 
invested a sum of Rs. ;46 lakhs (at 
current exchange rates) in the equity 
of the project.

Participatioii of Finance Mlnistty 
ofBcbk at party meetings

*445. SHRI AJIT PANJA; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether senior Finance Minis-
try officials are taking part at the 
meetings for coordination of the rul-
ing parties and their supporting par-
ties partners/allies to explain the 
Government policies;

(b) if so, who are those ofiBcials: 
and

(c) if not, were some Finance Minis-
try officials approached to take part 
at such meetings?

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE):
(a) No, Sir.

(b) Does not arise.
(c) No, Sir.

[TrmnleUion}
Exploration of iwrioosminei In 

MabanuMra

*446. PROF. MAHADEO SHI- 
WANKAR; Will the Muiistor <rf 
STEEL AND MINES be pleased to 
state:

(a) the names of places in Chan* 
derpur, Garchircdi and Bhandara dis-
tricts where iron, manganese, chro-
mite, dolomite deposits have bem
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fotmd and the oame* the placet la 
tiiese districts where survey and ex* 
pk»ation work is ia progress at pr»- 
sent;

0>) the names of persons to whom 
these mining lease/contract have bem 
given and th  ̂ period therein.

(c) the places where mining has 
not yet been taken up; and

(d) the action taken against those 
contractors / lessees for not starting

mining work so far and the reasons 
for dday in taking up mining woric 
there?

THE MINISTER OF STEEL 
AND MINES AND MINISTER OF 
LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): (a) Names
ol the places in the districts of God- 
diiroU. Chandrapur and Bhandara of 
Maharashtra where deposits of iron 
ore, manganese ore. chromite and 
dolomite are available, are given 
below:

Mineral Oadehiroli
district

Chandrapur
district

Bhandara
district

Iron ore Surajgarh, 
Damaked-wadvi 
and Bhamragarh 
hills range, 
Deolgaon and 
Fusar and Wurrea 
Hill deposit.

Lehara,
Waghalpeth,
Gunjewahi

Khursipar-
Manegaon

Manganese Ore Chikhala, Dongri 
Buzurg, Hiwara, 
Karli, Pawan* 
Khedi, Mande- 
Kasu.

Ohromitc Pitachuwa, 
Puvardand & 
Ballaipur 
(freehold)

Paoai

Dolomite Dewalmarijj
Katepalli

— —

Exploration work in these deposits 
is not being carried out at present.

(b) The mformation regarding the 
names persons in favour of whom 
the leases have been nanted and the 
period ct such leases is given in the 
attached Statement 1.

(c) and (d) The information relat-
ing to places where mining has not 
beoi taken up so far, action taken 
against lessee for not starting miniag 
operation and leasons for delay in 
starting minir; operation is given is  
the attached Statement II.
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lE vH sh l
PiBMlM to TcdHMI O Acm  ta iSBl

4938. SHRl A. K. ROY: Will the 
Minister of FINANCE be pleased to 
state:

(a) wbetber Govemment had recei-
ved repraaentatioas in July. 1990 
regaidi^ pension ci technical officecs 
absmted in the State Bank of India 
from West Bengal;

(b) if so. details thereof; and
(c) the reaction of Govenunent 

thereto?

THE DEPUTY MINISTER IN 
THE MINISTRY OF HNANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
A conununication from the Hon’ble 
Member hi this regaid was received 
by the Government. The SBI has. 
iater-dia reported that their Pension 
Fund Rules do not provide for accep-
tance of contribution from outside 
agency nor do they provide for coun-
ting of service rendered by the em-
ployees in the Government Depart-
ments as pensionable in the BaiJc.

Advocate V M b n  Fm a  SdiMse ia

4939. SHRI P. C. THOMAS: WiU 
the Minister of LAW AND JUSTICE 
be pleased to state:

(a) the States wfaeie advocates wel-
fare fund schemes sie in operation;

(b) whether th«e is any proposal 
for giving aid to the junior Jawyws;

(c> if so. the delays thereof?

(d) whether there is any scheme to 
provide lawyers (e^iecially junior law- 
yefs) wtdi funds or assistaiMe for ob- 
taiidng books and establishing them-
selves;

(e) It so. the details thereof and 
hew oiany lawyers are aivailing siidi 
fiacBitiw on an avenge each year; and

(0  if not. the actkm beiin taken 
by Government hi this regard?

THE MINISTER OF STEEL 
AND MINES AND MINISTER OF 
LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): (a) Advo-
cates Welfare Fund Schcmes are in 
operation in the States of Andhra 
Pradesh, Bihar. Gujarat. Himachal 
Pradesh. Karnataka. Kerala, Madhya 
Pradash. Maharashtra. Orissa. Pun-
jab & Haryana. Rajasthan. Tamil 
Nadu. Uttar Pradesh. West Bengal, 
and the Unicm territory of Delhi-

(b) No. Sir.

(c) Does not arise.

(d) No. Sir.

(e) and (f) Do not arise.

Exploitetion of RatOe, Dmenite, Silli- 
manile w d  Z k a »

4940. SHRI SHANTARAM POT- 
DUKHE: Will the Minister of
STEEL AND MINES be pleased to 
state:

(a) the names of the States where 
rutile. ilmenite, sillimanite and zircon 
minerals are found;

(b) whether these minerals arc being 
exported:

(c) if so. the details thereof; and

(d) the stei» taken for their com-
mercial exploitation?

THE MINISTER OF STEEL 
AND MINES AND MINISTER OF 
LAW AND JUSTICE (SHRI 
DINESH GOSWAMI) : (a) Beach
sands rich in heavy minerals like ilme-
nite. ru^e. zirdon. sillimanite and 
monazite are found in west as well as 
east coast of the coun^ covering 
States of Kerala. Tamil Nadu and 
Orissa. In addition, deposits of 
sil^anite are found in the States of 
Assam. Karnataka. Madhya Pradesh. 
Maharashtra and Rajasthan.

(b) and (c) During 1987-88, for 
wfai<̂  latest data are available. 42.532 
K»ne« of ilmenite, 18 tonnes of rutile
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and 9,054 tonnes of sillimanite were 
exported. 21ircomuin ores and con-
centrates were not exported in 1987- 
88; but during 1986*87 a quantity <rf 
100 tonnes was exported.

(d) For exploitation of these mine-
rals M /s. Indian Rare Earths Limi-
ted, a Government of India Under-
taking, have set up processing plants— 
one at Manavalak:urichi in Kannia- 
kumari district of Tamil Nadu with 
annual production capacity of 65,000 
tonnes of ilmenite and 1,500 tonnes 
of rutile and another at Chavara in 
Quilon district of Kerala with annual 
production capacity of 2.00.000 tonnes 
of ilmenite and 9,000 tonnes of rutile. 
M /s Kerala Minerals and Metals Ltd., 
a Public Sector Undertaking of 
Government of Kerala, have also set 
up a processing plant at Chavara with 
a capacity of 27,000 tonnes of ilme-
nite and 2,400 tonnes of rutile per 
annum. Apart from this, M /s Indian 
Rare Earths Limited have also set up 
a modem processing plant at Chatra- 
pur in Ganjam district of Orissa with 
an annual capacity of 2,20,000 tonnes 
of ilmenite and 10,000 tonnes of natu-
ral rutile.

Setting np of BIFR Bench at Cakotta
4941. SHRI SANAT KUMAR 

MANDAL: Will the Minister of
FINANCE be pleased to state:

(a) whether the West Bengal Chief 
Minister has reiterated the demand 
for setting up of a permanent Bench 
of the Board for Industrial and Finan-
cial Reconstruction (BIFR) at Cal-
cutta;

(b) if so, the decision of Union 
Government in this regard; and

(c) the diflBcuIties being faced by 
Union Government in acceding to 
this demand?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Yes,
Sir.

(b) and (c) At present fliere is 
no proposal to set up a separate

Bench of BIFR at Calcutta or else-
where outside Delhi. Functioning of 
the Board from a Central location 
c ab les  the Members to consult one 
another on important issues whenever 
necessary and, to a certain extent, to 
ensure uniformity of ajq»roach and 
decisions. Besides, the BIFR does 
not consider it practicable to have 
any bench outside Delhi for various 
administrative considerations. How-
ever as reported by BIFR, a practice 
has been evolved of benches having 
hearings at different State Capitals on 
a regular basis.

National Hoosing Bank’s Funds for 
devdo^Bwnt Santini Pargana in 

BOnr

4942. SHRI SIMON MARANDI; 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the National Housing 
Bank proposes to allot funds for the 
development of the towns in Saheb- 
ganj and other districts in Santhal 
Pargana, Bihar; and

(b) if so. the details thereof?
THE DEPUTY MINISTER IN 

THE MINISTRY OF HNANCE 
(SHRI ANIL SHASTRI): (a) and
(b) National Housing Bank has re-
ported that there is no district or 
townwise allocation of funds for 
housing. However, it refinances in 
full loans upto specified amounts 
sanctioned by digible lending agen-
cies to their borrowers.

Credit to farmers in Karnatalta
4943. SHRI SRIKANTHA DATTA 

NARASIMHA RAJA WADIYAR: 
Will the Minister of FINANCE be 
pleased to state:

(a) the various schemes under which 
credit is being given to the farmers in 
Karnataka;

(b) whether there is a need to libe-
ralise and simplify the procedures and 
the policy of Government regarding 
granting loans to the farmers parti-
cularly to the small and marginal 
farmers;
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<c) if so, the steps taken in this 
rei^id; and

(d) the schemes introduced in Kar-
nataka during last three years to pro-
vide loans to the small and marginal 
fanners?

THE DEPUTY MINISTER IN 
TH E MINISTRY OF HNANCE 
(SHRI ANIL SHASTRI): (a) to (d)
The information is being collected 
and will be laid on the Table of the 
House to the extent possible.

Development ot Paianivf Towist Cen-
tre in Quflloo Difltiict (Kerala)

4944. SHRI KODIKKUNNIL 
SURESH: Will the Minister of
TOURISM be pleased to state:

(a) whether Union Government 
have received a proposal for granting 
assistance to develop a tourism centre 
‘Palaruvi’ in Quillon district of 
Kerala;

(b) if so, the details thereof; «nd

(c) when it is l ik r 'y  to be cleaicd 
by Government?

THE MINIS IER  OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND ^^INIS- 
TER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) Yes, Sir.

(b) and (c) A project ot wayside 
amenities at Palaruv. for an amount 
of Rs. 11.60 lakhs has been sanction-
ed out of which Rs. 7.00 lakhs have 
been released to Government of Kerala 
as the first instalment.

Border Aren AHowance and Conqpoî  
sai(»y AUowance to Central Goto dp  

ment Ennrfoyees

4945. PROF. PREM KUMAR 
DHUMAL: Will the Minister of
FINANCE be pleased to state:

(a) wiiethor tiieie are some Sttftes 
where the Central Government em-
ployees are getting certain allowances 
like Bordo: Area Allowance. Compen* 
satoiy allowance on the pattern ot 
State Ooverament employees; and

G>) if so. the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and
(b) The Central Government has its 
own schemes for payment of Com-
pensatory Allowances incltidmg inter 
dia  Border Area Allowance to its em-
ployees. The rates of such allowan-
ces and their terms and conditions are 
determined by the Central Govern-
ment and these are not necessarily on 
the pattern followed by the State 
Governments in rcspect of their em-
ployees.

Tooiisis in J&K and Pnnjab
4946. SHRI KAMAL CHAU- 

DHRY: Will the Minister of TOU-
RISM be pleased to state:

(a) the number of foreign and 
domestic tourists who have visited 
Punjab and Jammu and Kashmir 
during the last one year. State-wise:

(b) the details of facilities provided 
by the Punjab and Jammu and Kash-
mir to such tourists for making their 
visits convenient, comfortable and at-
tractive; and

(c) the details of further measures 
taken to attract foreign and domestic 
tourists to Punjab and Jammu and 
Kashmir by Union Government?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINIS-
TER OF STATE IN  THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK); (a) As per the in- 
formation available from the State 
Governments, the number of foreign 
and domestic tourists who visited 
Punjab & Kashmir Valley during 1989 
are as given below: —
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Number o f  Tourists

Foreign Domestic Total

Puiyab St 784 1,11.246 1,12,030
J&K
Kashmir 67,762 4,90,215 5,57,977
Valley!

Vaishno Devi N.A. N.A. 23,12,001

N.A.—^Not Available.

(b) Punjab and Jammu and Kash-
mir provide accommodation, transport 
and way-side facilities for the tourists 
visiting the respective States.

(c) The Union Government provide 
financial assistance to State Govern-
ments for the development of tourism, 
on the basis of specific proposals re-
ceived from them. Schemes for pro-
viding way-side facilities/tourist com-
plex/accommodation at Nawashehar. 
Barnala. Faridkot, Kapurthala and 
Bhatinda in Punjab and Leh. Kargil 
Chingas* Ramsay, Parikhar, Rangon 
and Tatapani in Jammu and Kashmir 
have been prioritised for Central assis-
tance during 1990-91.

[TrcovtktHonl 

Mfaerals produced in Rajasthan

4947. PROF. RASA SINGH 
RAWAT: Will the Minister of
STEEL AND MINES be pleased to 
state;

(a) the names of minerals produced 
in Rajasthan during the last three 
years, year-wise and the value there-
of;

(b) the names of above minerals 
which are exported and to which 
countries; and

(c) the share State Go\ernmcnt got 
out of the income earned from
this export?

THE MINISTER OF STEEL 
AND MINES AND MINISTER OF 
LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): (a) During
the last three years Rajasthan produ-
ced 6 metallic and 29 non-metallic 
minerals the value of which comes to 
Rs. 195.32 crores, Rs. 205.95 crores 
and Rs. 217.98 crores during 1987, 
1988 and 1989 respectively. These 
arc exclusive of atomic and minor 
minerals. A statement showing the 
production of various minerals during 
1987, 1988 and 1989 and the value
thereof is given in the attached State-
ment I.

(b) Of the above minerals, the 
minerals which are exported to various 
countries are given in the attached 
Statement II.

<c) Income out of export of mine-
rals usually accrues to the exporting 
agency. The State Governments, in-
cluding Government of Rajasthan, 
however, reccive payments like royal-
ty on minerals and other mining dues 
in respect of minerals extracted.
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O f the minerals produced in Rajasthan, the following minerals are exported from 
the country to countries listed below:

Name oj mineral Name oj country to which exported

1

/. Metallic minerals

1. Copper ore & concentrate

2. Iron ore . . .

3. Tungsten alloys and scrap

II. Non-metalUc minerals
1. Asbestos

2 Barytes

3. Chalk .

4. Corundum

5. Dolomite

6. Felspar

7. Fire clay

8. Garnet (Natural)

9. Gypsum

10. Kaolin

11. Limestone

12. Magnesite

13. Mica .

Republic of Korea, Canada, Republic 
of China, Federal Republic of Germany.
Japan, R ^ublic of Korea, Romania, 
Democratic Republic of Germany, 
Italy Bahrain.
U.K., Singapore, Bangladesh, Zambia.

Japan, Federal Republic of Germany, 
Yugoslavia, Czechoslovakia, Bangla-
desh.

U.S.A., U.S.S.R., U.A.E., Arab Repu-
blic of Egypt, Oman.

Bangladesh, Nepal.

Bangladesh, U.S.A., Federal Republic 
of Germany, France.

Bangladesh, People's Democratic 
Republic of Yemen, Mauritius.

Malayasia, Bangladesh, Japan, Singa-
pore, Republic of China, Phillipine s.

Bangladesh, Kenya.

Japan, Netherlands, Republic of Korea 
and Belgium.

Sri Lanka, Oman, Bangladesh.

Bangladesh, Japan, Syrian Arab Repu-
blic.

Bangladesh, Singapore, Nepal.

U.K., Japan, Australia, Bangladesh.

U.S.S.R., Japan, U.S. A. Federal Repu- 
bhc of Germany, France, Belgium, C ^ - 
choslovakia, Poland, Romania, U.K., 
Bulgaria, Democratic Republic of 
Germany.
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14. Ochre . Phillipines, Republic of China, Keny:i, 
U.K.. Baneladesh, Thaihind, Japan, 
U.A.i:.. Arab R.cpublic of Egypt, 
Kuwait, Aus'ralia, Saudi Arabia. 
Italy, Oman, Singapore, Republic of 
Korea.

15. Quart/

16. Silica .and

17. Slate .

18. Steatite

Japan. Bangladesh.

U.A i:.. Saudi Arabia, Oman.

Australn. New Zealand, Netherland, 
Belgium. Fideral Republic of Germany. 
U.K.

Netherlands, Kenya, Austria, Bangla-
desh, Australia, U.S.S.R., Sri Lanka, 
U K.. Saudi Arabia, U.A.F., Federal 
Republic of Germany, Nigeria, Thai-
land. Malayasia, I ranee, Norway.

19. Vermiculite (raw)

20. Wollas'oiiii.'

[English]

Development of Nandan Kanau as a 
Toorist Spot in Orissa

4948. SHRI D. AMAT; Will the 
Minister of TOURISM be plea&ed to 
state.

(a) whether Orissa Government has 
sent a proposal to Union Govetnment 
to develop Nandan Kaaan in Orissa 
as a tourist spot during the Eighth 
Plan period to attract more domestic
a.s well as foreign tourists; and

(b) if so, the time by which the pro-
posal is likely to be approved by 
Union Government and financial as-
sistance released therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER

Kuwait, U.A.L., Republic of China, 
Malayasia, Japan, Bangladesh.

Mv“ herlands, Japan, U.K., Australia, 
Boig'um, Federal Republic of Germ.in\ 
U S A., Spam.

{JF ST A re IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) No, Sir.

(b) Does not arise.

Criteria for Telecasting Regional 
Fttms

4949. SMT. J. JAM UN A :
SHRI M. BAGGA 

REDDY:

Will the Minister of INFORMA- 
nO N  AND BROADCASTING be 
})leased to state:

(a> the guidelines laid down by the 
Government for telecasting regional 
films by Delhi Doordarshan;

(b) whether such guidelines have 
been followed by the Delhi Doordar-
shan during the last six mgnths; and
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(c) if not, the details of instances 
\/herc the guidelines were not follow-
ed, with reasons therefor?

THE MINISTER OF INFORMA- 
riO N  AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) A statement indicating the criteria 
for telecast of regional feature films 
on the national network on Sunday 
ahernoon k  attached.

(b) Yes, Sir.
(c) Does not arise.

STATEMEN^r
Regional language feature films 

which have won any of the following 
national awards or which fulfil any 
of the following criteria, as the case 
may be, only are considered for tele-
cast on the national network on 
Sunday:

I. A w w ds won in National Film
Festivals

(a) National award tor the Best or 
second Best FeUure film of Uie year 
{in all languages combined).

(b) I he Indira Gandhi Award for 
Best first film of a Director.

<c») Award for best film providing 
popular and wholesome entertain-
ment.

(d) The Nams Dutt Aw.iid for 
Best Feature Film on National Inte-
gration.

(e) Best film on Family \^elfare.
(f) Best film on Other Social issues 

such as prohibition, women and child 
weHare, anti-dowry, drug abuse, etc.

(g) President’s Award of ‘Rajat 
Kamal’ for the Best Feature Film in a 
regional language.

II. Other criteria
(a) Entry in the Indian Panorama/ 

mainstream Sections of any Interna-
tional Film Festival of India/Filmot- 
bay.

(b) Fihns which have celebiated 
Silver Jubilee (having run continuous-
ly for 25 weeks) and carry a  'U’ certi-
ficate.

Expansion of Alumina Plant ' in 
Damanjodi in Orissa

4950. SHRI GIRIDHAR GOM- 
ANGO: Will the Minister of STEEL 
AND MINES be ple:ised to state:

(a) whether there is proposal for 
expansion of Alumina plant in Da-
rn an jodi in Orissa; and

(b) it so, the details thereof?

IH E MINISTER OF STEEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH 
(lOSWAMI): (a) Yes, Sir.

<b) The Government has approved 
a proposal for the preparation of 
Detailed Project Report.

Mica Mines in Andhra Pradesh
4951. SHRI P. NARSA

REDDY: Will the Minister of
SI EEL AND MINES be pleased to
state:

(a) whether there is a downward 
I lend in market prices of mica;

(b) if so, the reasons thereof; and
(c) the number oi mica mines in 

Andhrj Pradesh and workers employ-
ed in them?

THE MINIS'] ER 01^ SI EEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH 
GOSWAMI): (a) and (b) Mica is
marketed in various forms. The price 
of mica also varies widely depending 
jpon its giade. The average per unit 
price of crude mica from 1984 to 1989 
was as follows:

(^aiue in Rs. lOOO per tonne^

1984
1985 
I9S6
1987
1988
1989

5390
5783
6043
6208
7218
6296
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Considering the fact that the average 
price depends on many factors and 
prices of mica fluctuate a great deal, 
the above figures do not show any 
significant downward trend in mica 
prices.

(c) The number of mica mines in 
Andhra Pradesh and the number of 
workers employed in them during the 
last two years were as follows:

Year No. o f A venige
Mines daily

labour
employed

1988 44 743
1989 50 1024

US Trade Action on Indian Economy
4952. SHRI MULLAPPALLY 

RAMACHANDRAN: Will the Mini-
ster of COMMERCE be pleased to 
state:

(a) what was the impact of US trade 
action on the Indian economy;

(b) whether the Government have 
assessed the possible effects of U.S. 
trade action on our economy during 
the current year:

(c) if so, the details of the findings;
(d) the reasons for U.S.A. not drop-

ping India under Super 301 when Japan 
and Brazil have been dropped; and

(e) whether any other countries have 
been since named under Super 301?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) to (e) On
25th May, 1989, United States Trade 
Representative ^ S T R ) identified India 
alongwith Brazil and Japan as three 
countries for action under Super 301 
of US Trade Act.

On 14th June. 1990, USTR announ-
ced that although certain allegedly 
trade restricting investment measures 
and barriers to foreign insurance pro-
viders imposed by Government of 
India are in its view unreasonable and

burden or restria US Commerce, no 
responsive action under Super 301 of 
US Trade Act, is appropriate at this 
time, given the potential for results 
th ro u ^  Government of India’s parti-
cipation in the Uruguay Round Nego-
tiations on Trade Related Investment 
Measures and Services. While the 
investigations initiated against India 
have been terminated the US Govern-
ment intends to review the status of 
India’s practices after the conclu-
sion of the Uruguay Round Negotia-
tions to determine at that time whether 
actions under Super 301 would be 
warranted. At no time have any trade 
restrictions been imposed against 
India. Therefore, the question of US 
trade action having an impact on the 
Indian economy does not arise.

According to reports. Japan enter-
ed into negotiations with USA and 
reached agreement in all the areas on 
which Super 301 investigations were 
held against its practices. Brazil to<^ 
a decision to liberalize import licens-
ing in respect of which Super 301 pro-
ceedings had been commenced. Fol-
lowing these actions the USTR an-
nounced that Super 301 action against 
these countries would be discontinu-
ed.

No other country has since been 
named under Super 301.

Supply of Iron Ore from Bailadila 
Mines to Yizag Steel Plant

4953. SHRI RAJAMOHAN 
REDDY: Will the Minister of
STEEL AND MINES be pleased to 
state:

(a) whether Vizag Steel Plant has 
requested the Central Government for 
the supply of raw inm ore from Baila-
dila Mines through National Mineral 
Development Corporation: and

(b) if so, the details thereof?

THE MINISTER OF STEEL 
AND MINES AND THE MINISTER 
OF LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): (a) and (b) 
Visakhapatnam Steel Plant had enter-
ed into an agreement with National
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Mineral Development Corporation 
Limited on 4-9-1989 for getting sup-
plies of iron ore and the supplies have, 
in fact, already conmienced.

Scheme of Va&ai Market Coniniittee, 
Maharashtra

4954. SHRI RAM NAIK: Will
the Minister of FINANCE be pleased 
to state:

(a) whether the Vasal Market Com-
mittee (District Thane) Maharashtra 
has submitted a scheme to the Na-
tional Bank for Agriculture and Rural 
Development (NABARD) to develop 
the market site;

<b) if so, the details thereof and the 
financial assistance asked for;

(c) the decision of the NABARD on
(he above scheme: and

(d) it the NABARD has not yet 
decided, the reasons therefor?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Yes.
Sir.

(b) The scheme is for development 
of cattle market with a financial out-
lay of Rs. 52.14 lakhs.

(c) and (d) The scheme has been 
examined by National Bank for Agri-
culture and Rural Development 
(NABARD) and technical observa-
tions and suggestions have been con-
veyed to the sponsoring bank viz. 
Maharashtra State Cooperative Agri-
culture and Rural Development Bank 
for taking further necessary action at 
their end.

Doordarshan Coverage
4955. SHRI ERA ANBARASU: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state:

(a) whether the entire population 
of the country would be covered by 
Doordarshan network in a few years, 
and if so, the programmes of the Go-
vernment in this regard;

(b) the main types of electronic 
equipment needed for the expansioit 
of ibordarshan facilities and home 
video viewing as well as production 
of TV programmes both in the public 
and private sector; and

(c) the broad details of Government 
plans to procure this equipment?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) It is the endeavour of tbc 
Government to extend TV service 
to the entire country in a phased 
manner depending upon availability 
of funds for the purpose.

(b) The main electronic equipment 
required for production of TV pro-
grammes include video cameras, video 
tape recorders, vision mixer, micro-
phones, audio mixer and editing equip-
ment. Satellite reception terndnids 
(TVROs) are requ ir^  for receiving 
TV programmes from the satellite 
and the Transmitters with Transmitt-
ing Antennae for relay of programmes. 
TV receivers are required for receiv-
ing the programmes relayed by the 
transmitters. Video casette players in 
conjunction with TV receivers ate re-
quired for viewing the programmes 
recorded on video cassettes.

(c) Doordarshan acquires the bulk 
of the equipment it needs from indi-
genous sources. In cases where a 
particular equipment is not indi-
genously produced, it is imported 
from abroad.

I Trans'fation]

Churhat Children Welfare Society
4956. SHRI RAGHAVJI: Will

the Minister of FINANCE be pleased 
to state:

(a) Whether his Ministry has notified 
Churhat Children Welfare Society, dis-
trict Sidhi (M.P.) as fully public chari«* 
table institution under the section 10 
of the Income-tax Act;
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so. whether activities of the 
said instUution satisfy all the cotidi- 
^ons'lauJ down for the purpose: and
■ (c) if not, the reasons therefor?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(O TRIA N IL SHASTRI): (a) Yes.
Sir; first on 31-8-1984 for the assess-
ment years 1984-85 and 1985-80 and 
again on 25-3-1986 for the a!>sessQnjnt 
years 1986-87 to 1988-89.

(b) At the time of issuing the said 
two notifications the Central Govern-
ment satisfied itself that the condition^, 
laid down for the purpose were satis-
fied.

(c) Does not arise.

Siiactioning of Agricultural Loans b) 
Banks

4957. SHRI SANIOSH KUMAR 
OANGWAR: Will the Minister of
FINANCE be pleased to state:
- (a> the procedure followed by com- 

meixial banks/cooperative banks for 
sanctioning of agricultural loans of 
mdre than ten thousand rupees in 
Uttar Pradesh, Haryana and Punjab;

(b) whether there is any difference 
in the form of securities required by 
commercial banks/cooperative banks 
to obtain the said loan in Uttar Pra-
desh; and

(c) whether any proposal is under 
consideration to sanction the said 
agCKultural loans on the similar terms 
itit>Uttar Pradesh also?

THE DEPUTY MINISTER IN 
1’HE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) The
prcicedure followed by commercial/ 
coojperative banks for sanctioning of 
^g^ultural loans for more than Rs.
10.000 is as per the guidelines issued 
by Reserve Bank of India (RBI) and 
is uniform in all the States and Union 
Territories. The minimum down pay- 
njsat to be collected from the benefi-
ciaries is at 5% from small farmers. 
10% from medium fanners and

15% from other fanners. How* 
ever, in the case of cooperative 
banks, the obligatory share capital 
held can be reckoned towards the 
down payment. The cooperatives 
advance crop loans according to the 
procedure prescribed in the crop loan 
manual. The amount of loan is work-
ed out on the basis of the scale of 
linance determined by the K strict 
Technical Committee and the number 
of acres brought under cultivation for 
major crops. The said procedure for 
financing seasonal Agricultural (d e ra -
tions (SAG) is followed by coopera-
tives in all the States and Union 
lerritones. The commercial banks 
are also following the same procedure 
lor financing SAG. The medium term 
and long term loans for Agriculture 
are being advanced on the basis of 
the uiiifoim cost fixed by the Unit Cost 
Committee and the technical norms 
fixed by the National Bank for Agri-
culture and Rural Development 
(NABARD).

(b) The form of securities required 
to be obtained by the commercial 
hanks in all the States is according to 
file guidelines given by Reserve Bank 
ol India (RBI). National Bank for 
Agriculture and Rural Development 
(NABARD) hiS issued guidelines on 
the subject of margin and security 
ni>rms to all the Registrars of Coope-
rative Societies who in turn, are to 
advise the State Cooperative Banks 
and State Land Development Banks in 
the States. The instructions of RBI 
;nd NABARD are common for all 
the States.

(c) Does not arise in view of (a) and
(b) above.
\ English]

Opening of Bank Branches in Andhra 
Pradesh

4958. SH R IK . S. RAO: WiU the 
Minister of FINANCE be pleased to
state:

(a) whether proposal to issue licen-
ces for opening bank branches in all 
the Mandals of Nalgonda in Andhra 
Pradesh is under the consideration of 
the Reserve Bank of India;
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(b) if so, by when the licences 
likely to be issued;

are

(c) whether commercial bank bran-
ches in the villages covered by Nagar- 
juna Grameen Bank are ijnablc to 
finance the loans due to inadequate 
credit allocation; and

<d) if so, whether Government are 
considering to release more funds 
with a view to enable the banks to 
take up all programmes such as IRDP 
etc?

THE DEPUTY MINTSTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRY): (a) and (b) 
The previous. Branch IJcensing Policy 
for 1985-90 came to an end on 31-3- 
1990. The guidelines for the ensuing 
Branch Licensing Policy have not been 
finalised by Reserve Bank of India 
fRBI) so far. Opening of additional 
bank branches in Andhra Pradesh in-
cluding Nalgonda District will be con-
sidered by RBI after the new policy 
is finalised.

(c) and <d) The instructions of RBI 
on the subject are that in case any Re-
gional Rural Bank (RRB) was not in 
a position to adequately meet the de-
mand for credit in its service area, 
another branch of commercial bank 
nearest to the RRB branch designated 
in this respect, could extend financial 
assistance to these beneficiaries. At 
the District level forum, the credit 
flow in the areas allotted to various 
banks including RRBs is reviewed. 
As such, there should be no problem 
in meeting the genuine credit needs

of the service area of the Gnuncra 
Bank by the designated branches of 
commercial bank branches.
Per Capita Savings Credit in Punjab

4959. SHRI KIRPAL SINGH: 
Will the Minister of FINANCE be 
pleased to state:

(a) the policies of sanctioning cre-
dit/bank loans in different States:

(b) the amount of deposits year- 
wise, in the State Bank of India, Na-
tionalised Banks and scheduled banks 
including co-operative banks with re-
ference to Punjab during 1985-90;

(c) the amount of loans sanctioned 
during same period, yearwise, in agri- 
cuhure/small scale/other sectors; and

(d> Punjab/rates at what stage in 
per-capita savings/credit?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
/SHRI ANIL SHASTRI): (a) Re-
serve Bank of India (RBI) issues in-
structions from time to time to the 
Commercial Banks regarding lending 
to various sectors of economy 
Industry, Agriculture. Trade. Services, 
etc. Special emphasis is given to the 
sectors coming within the purview, of 
priority sector by way (rf relaxed secu-
rity norms, margin requirements and 
concessional rates of interest. Tar> 
gets are also fixed for lending by banks 
to Priority Sectors and weaker sec-
tions.

(b) The aggregate deposits of Rate 
Bank of India Group, Nationalised_ 
Banks, other Scheduled Commercial 
Banks in the State of Punjab for the  
last five years ib as under: —

(Rs. in Crores)

Bank Group March,
1986

March,
1987

March,
1988

March.
1989

March,
1996

1. State Bank of India 
Group .

2, Nationalised Banks
1142.52
3265.11

1362.24
3958.24

1681.41
4704.56

1904.99
5652.03

2203.03
6333.15

3. Other Scheduled 
Commercial Banks 64.84 57.09 64.09 59.92 73.02

4. All Scheduled Com-
mercial Banks 4478.96 5391.18 6473.80 7656.66 8667.90
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(c) The outstanding advances by and other sectors in Punjab for the
all &heduled Ommercial Banks to years ending Decem'ber 1984-88 is at
Agriculture, Small Scale industries under —

Dec. '84 Dec. '85 Dec. '86 Dec. '87 Dec. '88

Agriculture 607.48 672.51 761.98 882.08 950.53

Small Scale Industries 409.37 495.15 613.59 713.53 838.32

All Others 168.44 184.93 222.34 256.45 312.39

T o t a l 1185.29 1352.59 1597.91 1852.06 2101.24

(d) The information regarding per 
capita saving/credit and Punjab's 
rating in that regard is being collected 
and would be laid on the Table of the 
House to the extent possible.

Sword of Tips Snltan
4960. SHRI P. M. SAYEED: Will 

the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state;

(a) whether enquiries have been re-
ceived from the public regarding men-
tion of the serial “Sword of Tipu Sul-
tan” being a fiction each time before 
the serial is telecast;

(b) if so, the 
ment thereto;

reaction of Govem-

(c) the reasons for not making any 
such mention before telecast of other 
serials which have historical back-
ground; and

(d) whether there is any laid down 
criteria for making assessment of a 
aerial being a Action and if so. the de-
tails thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN- 
DRA): (a) Yes. Sir.

(b) and (c) The decision to insert 
the caption indicating that the TV 
serial was based on fiction was taken 
in the ligjit of the controversy regard-
ing the serial.

(d) No specific criteria have been 
laid down for the jwrpose and each 
case is decided on its own merits.

Implementation of Loan Waivo* 
Scheme

4961. SHRI MADHAVRAO 
SCINDIA; Will the Minister of 
FINANCE be pleased to state:

(a) the State Governments and Uni-
on Territory Administrations which 
liavc initiated action and issued ne-
cessary orders for implementation of 
the loan waiver scheme, till August 
15, 1990; and

(b) whether any of the State Gov-
ernments particularly Madhya Pra-
desh Government have indefinitely 
postponed the much publicised loan 
waiver plan, if so, the reasons as-
signed for such postponment?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
fSHRI ANIL SHASTRI): (a) and
(b) Government of India have for-
mulated the Agricultural and Rural 
Debt Relief (ARDR) Scheme. 1990
for providing debt relief to farmers, 
landless cultivators, artisans and wea-
vers, upto Rs. 10,000 by public sec-
tor banks and regional rural banks. 
In SI) far as the banks in cooperative 
scctor are concerned State Govern-
ments have been requested to frame 
a scheme on similar pattern. Thir-
teen State Governments namely Pun-
jab, Uttar Pradesh, West Bengal, Ta-
mil Nadu, Rajasthan, Orissa, Guja-
rat, Maharashtra, Madhya Pradesh, 
Bihar, Haryna, Himachal Pradesh 
and Assam have prepared their 
schemes for waiving of the dues of 
cooperative banks. In all these 
States including Madhya Pradesh, 
the schemes are in various stages of 
implementation.
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Gold Trade

4962 SHRI N. SUNDARARAJ: 
Will the Minister of FINANCE be 
pleased to state :

(a> whether Government have is-
sued any specifications/guidelines af-
ter the abolition of Gold Control Act 
regarding the internal trade and manu- 
fticturing of gold ornaments in the 
country;

(b) whether prior permission is 
needed for starting trade in gold;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?
THE DEPUTY MINISTER IN 

THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl) (a) No. 
Sir.

(b) No, Sir.
(c) In view of (a> & (b) abiwc 

question d(K's not arise
(d) With the abolition of the Gold 

(Control) Act, 1968 all restrictions 
o\^r internal trade in g( l̂d have been 
lemoved, hence no fuither guidelines 
are necessary.
[Transia/ion]
Recruitment of SCs/STs in Natlonw- 

Used Banks
4963. SHRI RATILAL KALIDAS 

VARMA: Will the Minister of FI-
NANCE be pleased to state:

(a) the number of persons recruit-
ed in nationalised banks in clerical 
and other cadre from 1987 to 1990 
(so far):

(b) the number of persons belong-
ing to Scheduled Castes and Sche-
duled Tribes out of them:

(c> whether reservation quota has 
not been filled; and

(d) if so, the steps being taken by 
Government to fill the same?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
{SHRI ANIL SHASTRl): (a) The 
present data reporting system docs

7 -5  LSS/NB/91

not generate year wise information 
on recruitment made by public sec-
tor banks in various cadres. How-
ever, as per available data, approxi-
mate figures of additions to the va-
rious cadres of the banks in the 20 
nationalised banks from 31-12-1987 
to 31-12-1989 has been as follows:

Officers . 

Clerks . 
Sub-staff

4834

6788

3715
(b> The details of recruitment of 

Swheduled Castes and Scheduled 
Tribes in the above cadres during the 
last three years viz. M 1-87 to 31-12-89 
have been as under:

Cadre SC ST
Ofiicers . 
Clerks . 

Sub-staff

670
4515
5026

390
2692
178.5*

’'Data Provisional.

(c) As per the information received 
from the banks, there exists some 
backlog for SC/ST  as on 31-12-1989.

(d) To ensure the proper imple-
mentation of rescivation policy and 
foi increasing the representation of 
SCs and STs in the banking industry. 
Govt., in the Banking Division, has 
fiom time to time, taken the follow-
ing measures:

1. A separate brochure on Re-
servations for SCs and STs in 
the service of the banks/finan-
cial institutions has been got 
issued through the Indian 
Banks Association.

2. All public sector banks/ 
financial institutions have been 
advised to place eveiy year 
before their resp^tive Boards 
of Directors a review note on 
the progress made in the im-
plementation of reservation 
policy in the banks. For this 
standard proforma has been 
devised and circulated to the 
banks.
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3. Copies of the Review Reports 
placed before the Boards of 
Directors are received in the 
Banking Division of the Govt, 
and are scrutinised minutely 
and short comings, if any, arc 
intimated to the concerned 
banks for corrective and reme-
dial action.

4. The Liasion Officer for SCs and 
STs in Banking Division un-
dertake in depth examination 
of the implementation of re-
servation policy of at least one 
bank in each quarter when, 
inter alia, the rosters, indents, 
etc. are examined. The short-
comings noticcd during the 
course of study are discussed 
with the Chief Executives and 
other Senior Officers of the 
banks/FIs and are follrwed 
up for corrective action.

5. Suitable proformae have been 
designed for placing of in-
dents by banks on the BSRBs/ 
Employment Exchanges which 
ensure that the interests of the 
SC/ST are properly protect-
ed.

6. The banks have been advised 
to conduct pre-recruitment and 
pre-promotion training pro-
grammes.

7. The educational qualifications 
for direct recruitment to cleri-
cal cadres have been relaxed 
in favour of SCs/STs.

8. The SC & ST candidates are 
adjudged on relaxed standards 
both in the written tests and 
interviews.

9. The banks have appointed one 
of their senior executives viz. 
I^ M /A G M  to function as 
Liaison Officer for ensuring 
implementation of reservation 
policy in respective banks.

10. The banks have been advii.ed 
to include one member belong-
ing to SC and ST in the selec-
tion committees/DPCs.

11. Almost all banks have set up 
SC & ST Cell in their Central, 
Zonal and Regional Offices.

12. The banks have been advised 
to accord informal recogni-
tion to SC/ST Welfare asso-
ciations to enable them to pro-
tect the interests of SC/ST 
employees for redressal of their 
grievances, if any.

13- The CMI>s of all public sec-
tor banks / financial institu-
tions have been advised to 
meet once in a quarter the 
representatives of SC and ST 
associations and hear their 
grievances relating to reser-
vation policy.

14. The banks have been advised 
to conduct the special recruit-
ment drives during the year 
1989-1990 to clear the back-
log, with encouraging results.

SC/ST Managers in Rank of Baroda 
in Gojarat

4%4 SHRI RATILAL KALT- 
DAS VARMA: Will the Minister of 
FINANCP be pleased to stale:

(a) the total number of branches 
of the Bank of Baroda in Gujarat;

(b) whether people belonging to 
Scheduled Castes and Scheduled 
Tribes have been appointed as ma-
nagers in these branches in the first, 
second, third and fourth scales; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI); (a) 609 
branches of Bank of Baroda are func-
tioning in Gujarat State at present.

(b) and (c) The number of branch 
managers belonging to Scheduled 
Castes and Scheduled Tribes category 
in Gujarat is as under: —

Sra/e Number

Junior Management Grade/ 
Scale I.

Middle Management 
Grade/Scale IL

55

17
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[Lnglish]

Import of Ball Point Tip and Spare 
Parts

4965. SHRl UDAYSINGRAO 
CiAIKWAD: Will the Minister of
COMMERCE be pleased to state:

(a) the amount spent on the import 
of Ball Point Tip during the last three 
years.

(b) whethei import of spare parts 
of some brands of Ball pomt pen is 
also allowed and if so, since when 
and the reasons thcrelor;

(.) the le.isons foi allowing im- 
poil of Ball Point Tip under OGL 
when the import of machinery for 
manufacturing it is already allowed 
under OGL; and

(il) the total eamings from cxpoir 
of writing instruments (Ball point

pen etc.) during the last three years 
along with the name of the countries 
to which exports were being made?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a)
Statement I is attached.

(b) Import Policy for any item is 
not laid down by brand name. How-
ever, import of certain spare parts of 
Ball Point pens arc allowed since 
long.

(c) Import of only those items Is 
allowed which are not available in- 
cliginously or if available, the quan-
tities aie insuflicient to meet the de-
mand. Imports sometimes becorac 
necessaiy for providing inputs for 
exports.

(cl) Statement II is attached.

STATEMENT I
Statement ihowing import oj pen nibs and nib points during i 985-86. 1986 87 and

1987-88 Value Rs. Lakhs

SI.No. Description of items 1985-86 1986-87 1987-88

1. Fen Nibs and Nib Points n.e 8.01 21.84 1.93
2. Nylon Fibre Tips for Pens 10.73 1.00 5.41

Soune: Monthly Statistics of Foreign Trade of India Vol. II (Imports) published 
by Dtc. General of Commercial Inlclligenc; and Slatistie>, Calcutta.

N o t e  : import Data is available upto 1987-8S onl).

STATEMENT II
Statement showing Export o f Writing fnstrwnjtts (Ball Poiitt Pl'iis etc.) during

J985-80, 1986-87 and 1987-88
Year Value

{Rs.Laktu)
Names o f Countries to which exported

1985-86
1986-87
1987-88

134.21 Afghanistan, Bangladesh, Jordan, Nepal,
172.51 Qatar, Mauritius. Saudi Arab, Singapore,
314.61 Kuwait, Spain, United Arab Emirates,

U.K., U.S.A., USSR, Zambia, Bahrain Is, 
Hungary, Yugoslavia, Finland, Italy, China, 
Rep., German F. Rep., Oman, Botswana, 
Cuba, France, Japan, Zimbabwe.

Source: Monthly Statistics of Foreign Trade of India Vol. I (Exports) published 
by Dte. General of Commercial Intelligence and Statistics, Calcutta.

N o t e : Export Data is available upto 1987-88 only.
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Office of CCI&E in Pune
4966. SHRI V. N. GADGIL: Will 

the Minister of COMMERCE be 
pleased to state:

(a) whether Government have de-
cided to open an office of the Control-
ler of Imports and Exports in Pune; 
and

(b> if so, when it will start func-
tioning there?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) and
(b) Yes. Sir. It has been decided to 
open an Office of the Chief Control- 
Icr of Imports and Exports at Pune. 
It is likely to start functioning 
shortly.

Modeniisadon of D.S.P.
4967. SHRI AMAL DATTA: 

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether all the sub-contractors 
of Birla Technical Services have been 
checked and approved by the consul-
tants of Durgapur Steel Plant:

(b) whether the Durgapur Steel 
Plant authorities have a list of the 
sub-contractors/outside personnel en-
gaged by Birla Technical Services for 
providing engineering and equip- 
ment design for modernisation of 
Durgapur Steel Plant; and

(c) if so, the details thereof?

THE MINISTER OF STEEL 
AND MINES AND THE MINISTER 
OF LAW AND .lUSTICE (SHRI 
piN ESH  GOSWAMl): (a) Yes, Sir. 
vSub-contractors / vendors of Birla 
lechnical Services (BTS) have been 
checked and approved by MECON  ̂
the Consultants of Durgapur Steel 
Plant modernisation project.

(b) Durgapur Steel Plant has a list 
of Sub-vendors of BTS who design 
engineer and supply equipment. 
BTS does other works like basic en- 
gmeering, civil and structural design 
in.house. Durgapur Steel Plant/SAIL 
have no knowledge of outside per-
sonnel ‘̂ ngnged by BTS.

(c) Birla Technical Services have 
placed orders for supply of indige-
nous equipment on a number of in-
digenous manufacturers vi/. M/s. 
Heavy Engineering Corporation, Mi-
ning and Allied Machinery Corpora-
tion, Siemens (I) Ltd., Mcnally Bha-
rat, Elecon, Hindustan Motors, 
ACCO, etc.

Payment oft* Fees to Cbartered 
Accountants by Banks

4%8. SHRI .lAYANTILAL VIR- 
CHANDBHAI SHAH: Will the Mi-
nister of FINANCE be pleiscd to 
state:

(a) the foes/allowances being paid 
to Chartered Accountants by \arious 
banks for conducting internal insj'cc- 
tions/audits;

(b) whethei these Iccs;allowances 
differ from bank to bank:

ic) when these allowances/fees were 
last revised;

(d) whether Government propose 
to revise these fees/allowances; and

(e) if so, the details thereof?
THE DEPUTY MINISTER IN 

THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl): (a) to (c)
The Reserve Bank of India has re-
ported that the internal inspections/ 
audits of the banks are done by the 
individual banks through their own 
inspection departments firms <̂f 
Chartered Accountants and the terms 
t)f appointment of such firms of 
Chartered Accountants are decided 
by the banks themselves depending on 
the size of the branch, volume of bu-
siness, audit work-load etc.

(d) and (e) Does not arise in \iew 
of reply to parts (ah (b) and (c) 
above.

Branch of CCl&E at Jamnagar 
(Gujarat)

4969. SHRI CHANDRESH PA-
TEL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government propose to 
open a branch of the Chief Controller 
of Tmports and Exports at Jamnagar 
(Gujarat);

(b) if so, the details thereof: and
(c) when the said ofRce is likely 

to be set up?
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THE MINISTER OF COM-
MERCE AND TOURISM (SHRI
ARUN KUMAR NEHRU): (a) to
(c) There is no such proposal under 
consideration of the Government.

Pay Scales of Junior Accountants 
and Junior Accounts Oflicers

4970. SHRI N. DENNIS; Will the 
Minister of FINANCE be pleased to 
state:

in) whether on the recommenda-
tions of Comptroller and Auditor Ge-
neral/Comptroller General of Ac-
counts, the Junior Accountants/Ju-
nior Accounts Officers have bv"n 
piven 80:20 upgrndation in the higher 
scale of pay with effect from 1st 
April. 1987;

(b) if so, whethei any proposal 
was matle to Government by C&AGl 
CCiA for proportionate higher scale 
of pay for Pay and Accounts Offi-
cers Audit Ofllcet and

{c) if so, the action taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI) (a) Yes, 
Sir.

(b) and (c) Y es, Sir. The Comp-
troller and Auditoi General of In-
dia has made a lecommendation that 
80“,, posts of Audit/Accounts Offi-
cers may be placed in a higher scale 
of Rs. 2200 4000 and this is under 
consideration.

Income Tax Raid at Premises of 
Copper Wire Manufacturers, Bombay

4971. SHRI PHOOI. CHAND 
VERM A: Will the Minister of FI-
NANCE be pleased to state:

(a) whether the Income tax laids
were carried out in January, 1990
at the various piemises of the Cop-
per Wire Manufacturers, etc.,

(b) if so, the details thereof:
(c) whether the entire investiga-

tion had been transferred from
D.D.I. Bombay office to C.B.D.T. 
office at New Delhi; and

<d) if so, the reasons therefor?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and
(b) Searches were conducted under 
under Section 132 of the Income-tax 
Act in the month of January, 1990 
at the premises of certain manufac-
turers of copper wire and allied pro-
ducts listed below and persons close-
ly connected with them :

(i) M /s. Jyoti Wire Industries.

<ii) M/s. Bhaiat Insulation Com-
pany.

(iii) M/s. Atlas Wires Ltd.

(iv> M/s. National Wires & Metal 
Industries.

(\) M/s. Shasw'at 
Ltd.

Trading Co.

Ill the course of these searches un 
accounted assets of the value of Rs. 
73.05 lakhs were seized. The persons 
searched have disclosed unaccounted 
mcome of Rs. 2.19 crores, in then* 
statements recorded under section 
132(4) of the Income-tax Act.

(c) and (d) No, Sir. These cases 
have been centralized in Bombay for 
carrying out concerted investigation.

[ I rmislation]

Post of Khalasi in Steel Plants

4972. SHRI PRAHLAD SINGH 
PATEL: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether Government have revi-
sed the minimum educational quali- 
tication for the post of Khalasi in the 
steel plants;

(b) if so, the details thereof; and
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(c) the number of persons affected 
by this decision and the details of al-
ternative arrangements made by Gov-
ernment for such persons?

THE MINISTER OF STEEL AND 
MINES AND THE MINISTER OF 
LAW AND JUSTICE (SHRI 
DJNESH GOSWAMI): ,'a) No. Sir.

(b) Does not arise.

(c) Does not arise.

[English]
Exports for FTZ

4973. SHRI BABUBHAI MEGHJI 
SHAH: Will the Minister of COM-
MERCE be pleased to state;

(a) the exports from t ree Trade 
Zones (FTZ) during the last three 
years, year-wise and zone-wise; and

(b) the expenditure incurred by 
Government on these zones during 
the last three years, year-wise and 
zone-wise?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU):
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Foreign Banks

4974. SHRI RAMDAS SINGH: 
Will the Minister of FINANCE be 
pleased to state:

(a) the number of foreign biinks 
operating in the country along with 
the number of branches of each bank: 
and

(b) the profits earned by each of 
them from their operations in the

country during thi* last two years
yearwise

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Information relating to the number of 
branches of foreign banks operating 
in the country and the profits earned 
by them during the period ending 
March, 1989 and March, 1990, as re-
ported by the Reserve Bank of India, 
is given in the atta(hed stalemenl.

STATEMENT
Sr. Name o f Foreign Bank No. o f Profits earned during

No. branches 
in India. 
(A.<! on 
30-8-90)

the aci ounting year 
ending.

March -!9 March 90 
(R,s. in crores)

1. ANZ Grindlays Bank . .56 14.If^ 3 5..34
2. The Hongkong and Shanghai 

Banking Corporation Lid.. (Hont?-
kong Bank) . . . . 20 17.82 15.75

3. Citi Bank N.A.................................. 6 24.21 32.53
4. Standard Chartered Bank 24 6.91 28.85
5. Bank of America NT & SA 4 12 15 28.42
6. American Express Bank 3 II .30 18.08
7. Banquc Nationale de Pari'; . 5 1.22 5.40
8. British Bank of the Middle East 1 :  75 4.43
9. Bank of Tokyo Ltd. 3 0.35 (—)5.98 

(LOSS)
10. Algemene Bank Nederland N.V. . 3 2.5H 2.61
11. The Mitsui Taiyo Kobe Bank Lid. 1 0 88 1.26
12. Sonali Bank . . . . 1 0.43 N.A.
13. Banque Tndo Suez 1 2.40 2.86
14. Deutsche Bank (A.G.) 2 1.08 3.35
15. Bank of Oman Ltd. 1 0.71 1 . 4 V
16. Abudhabi Commercial Bunk Ltd. . 1 0.32 0.31
17. Bank of Credit and Commerce

International (Overseas) Ltd. 1 3.37 3.05
18. Bank of Nova Scotia . I 0.50 1.34
19. Societe Gencrale 1 0.82 1.10
20. Oman international Bank SAOG . 1 2.07 3.33
21. Bank of Bahrain and K-uwail BSC 1 0.10 0.34
22. Credit Lyonnais . . . . 1 (—X).39 

(LOSS)

T o t a l 13X 116.73 189.84
(6.37 LOSS)
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New Periodicals during 1989-90 by 

R.NX

4975. SHRl A. K. A. ABDUL 
SAMAD- Will the Minister of IN-
FORMATION AND BROADCAS-
TING be pleased to state:

(a) the number of applications for 
clearance of title for new periodicals 
received during 1989-90 by the R.N.I. 
and its break-up State-wise and lan-
guage-wise;

(b) the number of titles cleared dur-
ing the year, Statewise and language- 
wise:

(c) the number of applications pen-
ding on 31 March, 1990 with break-
up by year of applications; and

(d) the number ol titles de-register- 
ed during 1989-90 on account of non-
publication, State-wise and language- 
wise‘>

Jammu & Kashmir . 201
Karnataka 172-
Kerala . 1107
Madhya Pradesh 1790
Maharashtra 2936
Orissa 517
Punjab 503
Rajasthan 1047
Tamil Nadu 1067
Uttar Pradesh . 2196
West Bengal 792
Delhi 1678
Noith-Eastern Terri-
tories

126

T o t a l  . 16,600

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a) 
Details are given in attached state-
ment I.

(b) Details are 
statement 11.

given in attached

(c) 335 applications were pending 
for the year 1989-90.

(d) No title has been de-registered 
duiing 1989-90 on account of non-
publication.

STATEMENT I

Number o f applicationi for clearance 
o f new periodicals received during 
1989-90 hy the Registrar o f Newspaper<i 

for India

(a) Statewise
No. o f  

applications

Andhra Pradesh 708
Bihar 700
Gujarat . 502
Haryana 231
Himachal Pradesh 27

8— 5 LSS/ND/9I

Languagewise

Assamese 31
Bengali 725
English 3666

Gujarati . 362
Hindi 5293

Kannada 853

Konkni 360
Malaya lam 850

Marathi . 1250

Oriya 113

Punjabi . 186

Sindhi 12

Tamil 950

Telugu . 424

Urdu 1162
Other Languages 63

To t a l 16.600
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STATEMENT H
Number o f Titles cleared during the 
year 1989-90 by the Registrar o f News­

papers for India
No. o f applications

(g) Statewise
Andhra Pradesh 207
Bihar 208
Gujarat . 273
Haryana 131
Himachal Pradesh . 15
Jammu & Kashmir . 79
Karnataka 695
Kerala 228
Madhya Pradesh 441
Maharashtra . 1017
Oris a . . . 181
Punjab 223
Rajasthan 300
Tamil Nadu 350
Uttar Pradesh . 703
West Bengal 198
Delhi 1058
North-Eastern
Territories

59

T o t a i 6366

Languagewise
Assamese 15
Bengali 258
English 1215
Gujarati . 248
Hindi 2164
Kannada 679
Konkni . 40
Malayalam 150
Marathi . 502
Oriya 120
Punjabi . I I I
Sindhi ■t
Tamil 285
Telugu 133
Urdu 417
Other Languages 25

T o t a l 6366

[Translaticm]
Loans advanced by Banks in Raipur 
and Bilaspur Districts of Madhya 

Pradetsii
4976. SHRI RESHAM LAL 

JANGDE: Will the Minister of FIN-
ANCE be pleased to state:

(a) number of persons living below 
and above poverty line to whom loans 
were sanctioned by Nationalised Banks 
in Kunda, Palriyana, Laurami, Pan- 
dariyana. Fiilha, Takhatpur in Bilas- 
pur District and Bilaogarh, Sarsiva, 
Panddaravan, Bhatgaon, Kasdaul, 
Katgi, Bhavarpur, Jagdispur and Bas- 
ana in Raipur District in Madhya 
Pradesh from 1984 to 1989 and from 
January, 1990 to July, 1990:

(b) number of farmers and others 
to whom bank loans were s.mctioned 
for purchasing jeeps, trucks, auto-
rickshaws and tractors and for esta-
blishing small industries dur’ng the 
said period;

(c) the number of applications pen-
ding in the said banks at present for 
moie than one year?

(d) number of such recom-
mended by District Industry Centre, 
Raipur which are pending and rea-
sons therefor: and

fc) number of Scheduled Castes to 
whom loans were sanctioned by s:*id 
banks during above period and num-
ber of Scheduled Castes whose loan 
anplications are pending?

THE DEPUTY MINISTER IN 
THE MINISTRY O F  F I N A N C E  
<SHRI ANIL SHASTRI): (a) to (e) 
The Dara Reporting System does not 
generate information in the manner 
asked for an areawise/professional 
wise basis. However, the information 
is being collected to the extent pos-
sible and will be laid on the Tabic 
of the House.
[Ert^lish]

Foreign ExclianKe Earnings
4977. SHRI MANTK SANYAL: 

Will the Minister of FINANCE be 
pleased to state:
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(a) whether companies are required 
to give in their annual report, infor-
mation regarding foreign exchange 
earnings and imports and othei ex- 
pendituie in foreign currency;

lb) whether sales to Nepal and 
lihutan are considered as ioreign ex-
change earnings; and

(c) whether imports from these 
countries is considered as foreign ex- 
cluinge outgo?

THE DEPUTY MINISFER IN 
THE MINISTRY Oh ilN A N C E 
(SHRl ANIL SHASTRl): (a) Yes.
Sir.

(b) and i,c) All trade tiansactions 
belween Jndia and Nepal and between 
India and Bhutan are governed by thj 
Trade and Transit Agreements cxisi- 
mg between India and these countries. 
All payments made to and rcvcived 
liom these countries lor imports/cx- 
ports are made in Indian rupees only, 
except where the cost of such inporis/ 
exports are financed by means of 
gr.inis/loans granted by the World 
Bank, IBRD etc. which are p«iyable/ 
receivable in foreign exchange.

[rranslaiicm]

Telccast of News/Programmes in
SaiiiSkrit

4978. SHRI SATYA NARAYAN  
JAriYA:WilI the Minister of IN-
1 ORMATfON AND BROADCAST- 
ING be pleased to state:

(a) the policy of Government re-
garding telecast of news in simple 
Sanskrit under the national program-
me; and

tb) whether it is proposed to tele-
cast more programmes in Sanskrit 

.with a view to develop Sanskrit as a 

. link language?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): (a)
There is no proposal at present to 
introduce a Sanskrit news boHotin in 
the National Programme.

(b) The telecast of programmes in 
Sanskrit, or in any other languages, 
depends on the programmes’ ability 
to meet the requirements of Doordar- 
shan.
[EnfiUsh] '

Number of weeklies and periodicak
4979. SHRI AMAR ROYPRA- 

DHAN: Will the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state the total number
of weeklies and periodicals published 
in the country, language-wise and 
State-wise?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA): 
The information as available in the 
OHicc of the Registrar of Newspapers 
for India is given in the attached 
statement.

STATEMENT
Number o f weeklies and other periodicals as on 31-12-1988 as per the register main­

tained in the Office o f the R N  I

Language Weeklies Periodicals
1" 2 3

Hindi . . . . 3756 3539
English . . . . 509 3742
Assamese . . . . 34 - 68
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1 2 3

Bengali 473 1284
Gujarati 225 552
Kannada 218 474
Kashmiri . I . .

Malayalam . 137 704
Marathi 438 663
Orissa 56 291
Punjabi 222 274
Sanskrit 5 28
Sindhi 27 45
Tamil 171 694
Telugu 184 429
Urdu 813 658
Bi-Lingual . 401 1364
MuUi-Lingual • • • 69 294
Other Languages . 74 205

To t a l 7813 15308

(b) State-wise
State Weeklies PerioJnuls

1 2 3

Andhra Pradesh . . . . 483 742
Aninachal Pradesh , .

A s s a m ......................................... 91 120
B i h a r ........................................ 453 335
Goa . . . . . . 11 49
Gujarat . . . . . 225 506
Haryana . . . . . 175 304
Himachal Pradesh 28 60
Jammu & Kashmir 143 46
K arn a ta k a ........................................ 300 763
K e r a l a ........................................ 157 931
Madhya Pradesh . . . . 832 309
Maharashtra . . . . 791 1958
Manipur . . . 9 54
Meghalaya 28 24
M iz o r a m ......................................... 24 17
N a g a la n d ......................................... 8 2
O r i s s a ......................................... 67 355
P u n j a b ......................................... 287 419
R a ja s th a n ........................................ 606 805
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Sikkim . . . . 2
Tamil Nadu 195 1096
Tripura . . . . 45 15
Uttar Pradesh 1738 1484
West Bengal 567 1935
Andaman & Nicobar Islands. . 13 10
Cliandigarh 44 151
Dadra & Nagar Flaveli. 1 • •
Daman & Diu . 1
D elh i........................................ 484 2772
Pondicherry 8 43

T o t a l 7813 15308

Investments of Govemnwnt Financial 
Institntions

4980. SHRI SUDAM DATFA- 
TRYA DESHMUKH: Will the
Minister of FINANCE be plea-
sed to state the amount ot share capi-
tal and Jli> percentage to tt)t.il share 
capital owned by the C'lovernment 
financial institutions in the industrial 
ventures of (i) Tata Group, (ii) Birla 
Group, (iii) Bajaj Group and (iv) 
Mafatlal Group, as on June 30, l ‘)90?

TH b DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE

(SHRI ANIL SHASTRl): The Indus-
trial Development Bank of India 
(.IDBI) has reported that the amount 
ot share capital and its percentage to 
total share capital owned by the Govt. 
Financial Institutions vi/., Industrial 
Development Bank of India, Industrial 
I inance C orporation of India (IFCI). 
Industrial Credit and Investment Cor-
poration of India (ICiCl), Unit Trust 
of India (UTl). Life Insurance Cor-
poration (LIC) and Geneial Insurance 
Corporation (GIC) in the industrial 
ventures of TATA, BIRLA. BAJAJ 
and MAFATLAL groups are as 
follows:

Nanu' of the Group Sluireholding o f Pcncnuigc o f
IDBT, IFCI, SItareholcling o f
ICICI, UTI, lolunvi (2) to
L ie , CilC Total paid up

capita!
(Rs. Crore)

1
TATA
BIRLAS
BAJAJ
MAFATLAL

140.90
107.18

6.99
32.28

18.37
17.47
17.47 
20.94
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[Iranslation]
Devetopmeiif of Riddhpur as a Tourist 

Spot
4981. SHRI SUDAM DATTA- 

TRY A DHSHMUKH: Will the Minis-
ter ol TOURISM be pleased lo state:

(a) whether Union Government 
have received any scheme from Maha-
rashtra Government for approval to 
develop Riddhpur in Amravati dis-
trict as a tourist spot; and

(b) if so, the time by which this 
Swiieme is likely to be approved?

THE MINISTER OF STATE IN 
THE MINISTRY O f PARLIA-
MENTARY AFFAIRS AND MINIS-
TER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) No. Sir.

(b) Does not arise.

[English]
Migratory labourers registered as 

voters in Punjab
4982. BABA SUCHA SINGH: 

Will the Minister of LAW AND JUS-
TICE be pleased to state:

(a) the nuniDcr of migratory labour- 
ejs, seasonal or otherwise, registered 
as voters in Punjab. Assembly Cons- 
Diucncy wise;

(b) the criteria adopted to deter-
mine bonafide residence in the State;

Cc) whether any complaints have 
been received by Government about 
the diHiculties hi identification of such 
voiers at the time of actual polling; 
and

(d) if so, the action contemplated 
by Government in this regard?

THE MINISTER OF STEEL AND 
MINES AND THE MINISTER 
OF LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): (a) The
electoral rolls do not indicate as to 
whether an elector is a migratory 
labour. It is therefore, not possible to 
indicate the number of such electors 
registered in the electoral rolls in 
Punjab.

(b) The residence of a person lor 
purposes of registration as a voter is 
detennined according to the provisions 
of section 20 of the Representation of

. the People Act, 1950. According to 
the criteria adopted by the Election

* Commission, the place of ordinary re-
sidence of a person is generally the 
place of his habitation or home 
where, when away from, he intends 
to return. Specifically, when a person 
sleeps at one place and is employed 
at another, the place where he sleeps 
will be his ordinary residence.

(c) and (d) The Election Commis-
sion did not receive any such com-
plaint during the recent elections to 
the Lok Sabha from Punjab. How-
ever, detailed instructions in regard ro 
idcntitication of electors at the time 
of polling issued by the Commission 
are already in operation.

Import of IVIcrcedes

4VJ3. SHRI P. R. KUMARA- 
MANGAL^M: Will the Minister of 
COMMERCE be pleased to stiite:

(a) the uumbei of Mercedes impor- 
ic<] by senior Government oilicers and 
the general public during 1984 and 
1985;

/b) wi.ether there are certain restric-
tions on sale of such importeJ cars for 
a certain period:

(c) if so, the details thereof;
(d) whether Government have come 

acjoss an> eases in which the cars 
were impoued without payment of 
Customs du y and sold off within the 
restricted jx;riod of sale; and

(e) if so. the details thereof and the 
steps being taken to bring the per- 
sons concerned to book?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) 42 
CCPs were issued to Government 
officials & 471 to general public for 
import of Mercedes Cars during 1984 
and 1985. However, 1047 cars were 
actually imwrted during 1984-85 and
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1985'86. Specific details of actual im-
port of Mercedes Cars are not main-
tained.

(b) Yes. Sir.
(c) There was “No Sale” period of 

five years for the cars impt)rted by 
Indians and persons of Indian origin 
returning to India for permanent set-
tlement during the relevant period.

(d) and (e) Cars against the Cus-
toms Clearance Permits aic imported 
on payment of Customs Duty except 
in the case of Diplomats who are per-
mitted import under the Protocol 
without payment of Customs Duty on 
re-export ba.si*!. They are not allowed 
to sell cars in the Open m ark:t except 
to other privileged persons or to
S.T.C. Details of cases, if any. in 
which cars were importt-d without 
payment of customs duty and sold 
within the restricted period is being 
collected.

[Trmslatiort]
Inclusion of Names in Voters List

4984. SHRI DASAI CHOWD- 
HARY: Will the Minister of LAW
AND lUSTICE be pleased to state:

(a) whether a large number of per-
sons belonging to Bihar ard Uttar 
Pradesh reside in Delhi whose names 
are not included in the voters list:

<b) if so. whether Government pro-
pose to include these persons in voters
li t before the Delhi State Assembly 
elections;

(c) if so. the time by which these 
names will be included in the voters 
list; and

(d) if not, the reasons therefor?

THE MINISTER OF STEEL AND 
MINES AND THE MINISTER 
OF LAW AND JUSTICE (SHRI 
DINESH GOSWAMD : (a) The
Office of the Chief Electoral Officer, 
Delhi, is not aware of any omission 
of such names nor has any specific 
complaint to that effect been received 
by that office.

(b) to (d) Do not arise.

[EnviHsh]

T.V. Seiiid ‘KriainM*
4985. SHRI ARVIND TTJLSHI- 

RAM KAMBLE: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether any new proposal for a 
TV serial ‘Krishna’ has been received 
by Government from the producer of 
“ Ramayana";

(b) if so. Government’s response 
thereto: and

(c) the time by which the serial 
would be telecast?

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) Yes. Sir.

(b) and (c) It is not proposed 
presently to telecast the TV scria! 
“Krishna” .

Rrlief to Employees Dependents

4986. SHRI MADAN LAL 
KHURANA: Will the Minister of
STEEL AND MINES be pleased to 
state:

(a) the number of employees died 
in harness in the Ministry of Steel and 
Mmes, in the office of the Develop-
ment Commissioner of Iron and Steel 
and in other attached offices during 
the last three years, separately, year- 
wise:

(b) the number of cases in which 
family pension. General Provident 
Fund, Insurance amount etc. have 
been cleared and compassionate m -  
ployment offered;

(c) the reasons for the delay in not 
offering compassionate employment 
and settling the death benefits/dues;

(d) the details of the steps taken to 
expeditiously clear the death dues/ 
benefits to the widows and to offer 
compassionate employment where re-
quested, without delay:
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(e) whether the attention of his Mi-
nistry has been drawn to the grievance 
column of Hindustan Times dated 6 
Aujjust. 90 under the caption “widow 
waits for pension” ; and

(f) if so, the details of the action 
taken to finalise her dues and to give 
compassionate employment to his son 
to save the family from continuing 
distress?

THE MINISTER OF STEEL AND 
MINES AND TH E MINISTER OF 
LAW AND JUSTICE (SHRI DINE- 
SH GOSWAMl): (a)

Years

1988 1989 1990

Department of Steel 
Department of Mines
I & S (main Office):

1 1
2 1 

5 deaths took place in DCI&S 
main oflice and 3 deaths in the 
Regional Development Commi-
ssioner's Office.: 2 at New Delhi 
and 1 at Bombay.

(b) to (d) Out of the 13 cases, dues 
have been settled in 9 cases and 4 are 
under process of settlement. Compas-
sionate appointments have been given 
in 7 cases. Compassionate appoint-
ments in 5 cases at DCl&S office 
could not be made as the working 
strength of that office exceeds their 
sanctioned strength. Action has al-
ready been initiated to provide em-
ployment to the dependents of one of 
the employees who died recently.

All possible steps have been taken 
to settle the death dues of the DCI&S 
employees and also provide employ-
ment to their dependents.

(e) and (f) Yes, Sir. However, the 
Pension case is under process. Rs.
1,71,890 have been paid towards GPF 
and insurance to Smt. Rajkali, Widow 
of late Shri Jaimal Singh. Employ-
ment has already been offered to her 
son.

Officers ia Punjab Government
4987. SHRIMATI BIMAL KAUR 

KHALSA: Will the Minister of
LAW AND JUSTICE be pleased to 
state:

(a) the number of Law Officers viz. 
Legal Assistants. Assistant District 
Attorneys, District Attorneys. Assis-
tant Advocate General. I^pu ty  Ad-
vocate General. Addi. Advocate 
General and all other categories of

officers requiring legal qualifications 
working in Punjab Government and 
its autonomous Boards and Corpora-
tions;

(b) the criteria adopted for recruit-
ment and promotions of such officers;

(c) the number of oflfcers belong-
ing to Scheduled Castes among them;

(d) whether Government are aware 
that there is backlog in filling the va-
cancies reserved for the ^heduled 
Castes;

(e) if so, the steps being taken by 
Government in this regard; and

(f) if not. the reasons therefor?
THE MINISTER OF STEEL AND 

MINES AND THE MINISTER OF 
LAW AND JUSTICE (SHRI DI- 
NESH GOSWAMl): (a) to (f) The 
information is being collected and 
the same will be laid on the Table of 
the House.
Shortage of Steel in Power Projects

4988. SHRI G. S. BASAVARAJ:
SHRI PRAKASH KOKO 

BRAHMBHATT:
SHRI S. B. THORAT:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether most of the on-«m g 
power generation and transnmsion
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projects of State Electricity Boards 
suffer due to shortage of steel;

(b) if so. the reasons therefor; and

(c) the steps proposed to be taken 
to remove shortage?

THE MINISTER OF STEEL 
AND MINES AND THE MINI-
STER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) 
to (c) The State Electricity Boards 
are in status ‘A’ priority category of 
the distribution guidelines of Sie Joint 
Plant Committee (JP Q  and therefore 
are accorded due priority in the sup-
ply of Iron and Steel materials by the 
main producers. There have been no 
specific report from the State Electri-
city Boards about shortages of steel.

Tourism Year, 1991
4989. SHRI KUSUMA KRISHNA 

MURTHY:
SHRf K. S. RAO:
SHRIMATI VASIJNDHA- 

RA RAJE:

Will the Minister of TOURISM be 
pleased to state:

(a) the steps contemplated by 
Government to increase tourist tra-
ffic to India during the Tourism Year; 
1991:

(b) the details of the major chan-
ges in the tourism policy;

(c) whether any programme has 
beem drawn up by Oovemmenit to 
promote tourism duidng 1990-91, 
State-wise and Union territory-wise; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI- 
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) and (b) The main 
objectives to observe Tourism Year- 
1991 are as follows:

(a) Development of Tourism 
product for future growth of 
tourism.

(b) Creation of national aware-
ness in relation to socio-eco-
nomic benefits (rf tourism.

(c) Improvement of internatio-
nal image of India; and

(d) Removal of bottlenecks in 
promotion of international 
tourism.

(c) and (d) A number of new cir-
cuits and Fairs and Festivals will 
be promoted during the Tourism 
Year, 1991. A list of circuits is given 
at Statement I and a list of Fairs 
and Festivals are given at Statement
II.

STATEMENT I
1. Udaipur-Chittorgarh-Mt. Abu-Ranakpur-Kumbalgarh-Jodhpur.
2. Madras-Trichy-Madurai-Tanjore.
3. Madras-Kanchipuram-Mahabalipuram-Pondicherry-Madras.
4. Mysore-Bandipur (National Park)-Kabini-Mysore (Wild life)
5. Bhubaneswar-Chilka Lake and Lalitgiri-Ratangiri.
6. Bhavanagar-Palitana-Lothal-Ahmedabad-Modhera.
7. Indore-Mandu-Ujjain.
8. Sariska-Alwar-Deogarh and Bharatpur.
9. Patna-Rajgir-Nalanda-Bodhgaya

10. Jhansi-Orcha-Khajuraho-Panna.
11. Jhansi-Shivpuri-Gwalior-Datia.
12. Bdgaum-Badami-Hospet-Hassan-Mysore.

9—5 LSS/KD/91
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13. Bangalore-Hampi-Aihole-Pattadakal-Badami-Bijapar.
14. Guwahati'Kaziraoga'Shiilong.
15. Hyderabad-Golconda Fort-Usmansagar-Nagaijuna-Konda-Bidar.
16. Calcutta-Sunderbans-Calcutta.
17. Calcutta-Shantiniketan-Vishnupur-Calcutta
18. Calcutta-Darjeding-Kalimpong.
19. Calcutta-Pataa-Rajgir-Nalanda-Bodhgaya.
20. Trek in and around Kalu Manali in Himachal Pradesh.
21. Bangalore-Cochin-AUeppey-Kottayan-Thekkady-Kodaikanal'Maduiui.
22. Coimbatore-Conoor-Ooty-Mudumalai-Mysore-Bangalore.
23. Madras-Kandupuram-Mahabalipuram-Pondicherry.

STATOMENT 11
1. Desert Festival
2. International Tea Festival
3. Kite Festival
4. Pongal Festival
5. Elephant March
6. Nagaur Festival
7. Republic Day
8. Crafts Mela
9. Yoga Week

10. Goa Carnival
11. Elephanta Festival
12. Heli-sWing
13. Konark Festival
14. Chapcharkut
15. HoU Festival
16. Basant Utsav
17. Bohag Bihuo Rangoli Bihu
18. Khajuraho Festival
19. EUora Festival
20. Chithiiai Festival
21. International Flower Festival
22. Trichur Pooram
23. Hemis Festival
24. Summer Festival
25. Himachal Summer Festival
26. Mango Festival
27. Chariot Festival
28. Alleppey Boat Race
29. Ganesh Chaturthi
30. Tametra Festival
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31. Ooam
32. Festival of Dances 

Golconda Festival 
Heikru Hitoagba 
Navratri Festival 
Dussehra

37. D urgaPuja
38. Pearl Festival
39. Ka Plmblang Nongkrem
40. Diwali
41. International Trade Fair. 

Pushkar 
Sonepur Mela
International Sea Food Festival 
Hampi Vijayanagar Festival

33.
34.
35.
36.

42.
43.
44.
45.
46. Jormela.

Projects Promoted By BrHkh in 
In d b

4990. PROF. K. V. THOMAS: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
of the comments made by the British 
Parliament Public Accounts Com-
mittee that expensive aid projects pro-
moted by Britain in India have caus-
ed wide spread pollution:

(b) if so, the details thereof; and
(c) the 

thereto?
reaction of Government

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl): (a) and (b) 
The British Parliament Public Ac-
counts Committee has referred to the 
pollution hazards caused by dust and 
gas, devastation of the landscape and 
spontaneous surface fires at the Amlo- 
hri open-cast mine.

(c) Measures for land redamatioo. 
afforestation, reclamation of over-
burdened dumps, rehabilitation of dis-
placed persons and control of air 
and water pollution are Ddng taken 
for environmetital management in the 
Amlohri open-cast project.

[Translation]
Loans to Fanmn to EacoviM Vro* 

doctioii oi Pidses

4991. DR. LAXMINARAYAN 
PANDEY: WiU the Minister
FINANCE be pleased to state:

(a) whether Gowenmieat propose 
to give ‘ pedal loans to farmers to 
encourage tlw production u( pulses; 
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl): (a) and 
(b) The credit support e x te n d i by 
banks for cultivation of pulses forms 
part of crop loan finance system. 
The amount of loan required for 
each crop is worked out on the basis 
of the scale of finance determined by 
District Technical Committee and the 
number of acres to be brought under 
cultivation for the ciops. The Techni-
cal Committee while fixing the sacle 
of finance takes into account the 
prevailing cost cm various inputs in-
cluding fertilizers and seeds, nature of 
son, availability of water, consump-
tion needs of formers, cost of labour, 
etc. The above procedure for financ-
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ing seasonal agricultural operations is 
fouowed by the cooperatives as well 
as commercial banks. National Bank 
for Agriculture and Rural Develop-
ment (NABARD) provides financc 
to the cooperative banks and Regional 
Rural Banks for financing seasonal 
agricultural operations.

[English}
Trade with Manritius

4992. SHRl PRAKASH KOKO 
BRAHMBHATT: Will the Minister 
of COMMERCE be pleased to state:

(a) whether Government propose 
to promote trade with Mauritius;

(b) if so, whether a iiumber of 
Indian delegations and businessmen 
have visited Mauritius in this regard:

fc) whether any agreement ha.s 
been reached; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SREEDHARAN):
(a) Yes, Sir. It has been consistent 
policy of the Government to promote 
trade with Mauritius.

(b) A number of Indian delega-
tion at the Ministerial, official and 
businessmen level have visited Mau-
ritius during 1990.

fc) No formal agreement at Gov-
ernment level has been signed with 
Mauritius during this year.

(d) Does not arise.

Indiao InTCstment in Nepal

4993. SHRIMATI BASAVA
RAJESWARI:

SHRI TEJ NARAIN 
SINGH:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether in view of the econo- 
'mic cooperation. Nbpal has invited 
Indian investment to develop indus-
tries in the joint sector;

(b) if so, whether any concrete pro-
posals have been formulated in this 
regard; and

(c) if so, the details ihereof?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) to (c) In 
the Joint Communique signed by the 
Prime Ministers of India and Nepal 
in New Delhi on 10th June, 1990, 
the two leaders declared, inter alia, 
their intention to usher in a new era 
of cooperation in the sphere of indus-
trial development. It was also agreed 
that once a joint venture is approved 
by the two governments the Govern-
ment of India would allow move-
ment of capital as per the terms 
agreed upon in the joint venture. The 
establishment of joint ventures is 
an ongoing process between Indian 
and Nepalese firms. Government en-
courages such measures as a means 
to promoting economic cooperation 
between India and Nepal.

Translation]
Lie Premium Deductioa from Salary 

of Programme Executives

4994. SHRI RAM AWADH: Will 
the Minister of INFORMATION 
AND BROADCASTING be pleas-
ed to state:

(a) whether LIC premium is de-
ducted at different rates from the 
.salary of same category of gazetted 
programme executives;

(b) if so, the details thereof witii 
leasons therefor; and

fc) the steps being taken by Gov-
ernment to bring uniformity therein?

♦

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) to  (c) No LIC pre-
mium is compulsorily deducted from 
the salaries or Central G ovt Em-
ployees. However, Insurance sub-
scription on account of Central G ovt 
Employees Insurance Scheme-1977 or
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Central Govt. Employees Group In-
surance Scheme*1980 only is deduct-
ed as per the i»’Oviskms ot these 
Schemes. At the time of the intro-
duction of Central Govt. Employees 
Group Insurance Scheme-1980, the 
employees covered by the old Central 
Govt. Employees Insurance Scheme
1977 had the option to join the new 
Scheme. The subscriptions for both 
of these Schemes are at different 
rates. As such, the deduction from 
the salaries of the Central Govt. Em-
ployees including that of Programme 
Executives are made depending upon 
the membership of the specific
Scheme.

Seized Smuggled Goods
4995. SHRI K. D. SULTANPURl: 

Will the Minister of FINANCE be 
pleased to state:

(a) the quantity and value of smu-
ggled gold, silver and other valuable 
goods seized during the last eight 
months;

(b) whether any foreigners were 
involved and arrested in this regard; 
and

(c) if so, the details thereof includ-
ing the action taken against them?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) The 
quantity and value of contraband 
goods such as gold and silver and 
value of contraband goods such as 
watches, synthetic fabrics, electronic 
goods and others seized during the 
past eight months from January to 
August. 1990 are given in the table 
below:—

Name o f the commodity seized Quantity* * Value 
{Rs. in crores)

1. Gold . . . . 3.2 tonnes 108.92
2. Silver . . . . 13.5 tonnes 93.86
3. Watches -  - 1.23
4. Synthetic fabrics — 5.75
5. Electronic goods . 12.96
6. Others . . . . — 196.48

♦Figures arc provisional

(b) and (c) 225 (provisional) per-
sons of foreign nationality have been 
arrested by the Customs authorities 
during the same period. Such persons 
are liable for penalty in departmental 
proceedings and are also liable for 
prosecutions in Courts of law and de-
tention under the preventive deten-
tion laws.

[BngUsh]

Video Film ^^nnaan’
4996. SHRI BHABANI SHAN-

KAR HOT A: Will the Minister of 
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government are aware 
of the problem of adolescence bro- 
ght out effectively in the VHAI 
UNICEF video film ‘Armaan’ bro- 
ght out by the TAG TV; and

(b) whether Government propose to 
support such projects and ensure that 
these are screened on the tmtional 
TV hookup and also copies supplied 
free of cost of women NGOs and 
Libraries etc?

THE MINISTER OF INFORMA- 
TION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
UPENDRA); (a) Government are
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aware of the video film ‘ARMAAN’. 
This film is, an atterapl to bring out 
certain problems of adolescence in 
girls.

(b) EK)odarshan regularly mounts 
programmes of telecast quality aimed 
at women and child welfare. It does 
not have, however, any provision for 
distribution of video cassettes of its 
own productions or those of outside 
agencies to voluntary organisations/ 
libraries, etc.

Loans Advanccdjby Banks to Mhio-

4997. SHRI G. M. BANATWAL- 
LA: Will the Minister of FINANCE 
be pleased to state:

fa) whether banks are required to 
submit returns to the Reserve Bank 
of India indicating loans/credit ad-
vanced to minorities;

(b) which are the minorities iden-
tified for the purpose:

(c) whether these returns are re-
gularly filed;

rd) the arrangements made lor
Iheir scrutiny and follow-up work:

(c) the annual targets and the
amount of loans/credit advanced to 
each of the minorities identified by
each of the nationalised banks dur«
ing the past three years: and

(f) the action taken in ca&e of banks 
witli shortfalls and deficiencies in 
channelising flow of credit to mine* 
rities?

THE DLPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Banks are required to submit to Ae 
Reserve Bank of India (RBI) a quar-
terly statement indicating their prio-
rity sector advances to the specified 
minority communities viz. Christians, 
Muslims, Neo-Budhists, Sikhs and 
Zoroastrians in forty one districts 
identified as having concentration 
of minority population. Besides, 
the banks are also required to 
furnish in quarterly statement their 
total priority sector advances to the 
specified miiiority communities in all 
the districts in the country as a whole.

(c) to (f) As at the end of Decem-
ber, î >89 the share of priority sector 
advanccvs to minority communities in 
the forty one identified districts con-
stituted 27.02 of the borrowal ac-
counts and 12.63?o of the balance 
outstanding. The corresponding per-
centages in respect of all the districts 
in the country stood at 14.65% and
10.̂ >3 V, respectively. The priority sec-
tor advances granted by public sector 
banks to tlie members of specified 
minority communities for the period 
ending December, 1987, December,
1988 and December, 1989 are indi-
cated below:

(Amount in Rs. crorcs)
(No. o f Ales in lakhs)

Minority Communities December, \9^1 December, \9%% Decen^er, 1989

No. o f
Ajcs

Amount
out­
standing

No. o f Amount 
Ales out­

standing

No. o f Amount 
Ales outstan­

ding

1. Christians. 1.01 57.84 1.13 75.40 1.29 91.04
2. Muslims . 6.43 300.57 8.58 400.62 9.98 508.98
3. Neo-Budhists 0.09 5.00 0.09 4.90 0.08 4.89
4. Sikhs 0.35 60.77 0.37 63.00 0.43 72.17
5. Zoroastrians 0.01 4.44 0.005 4-74 0.005 5.82

To t a l  . 7.89 428.62 10.175 548.66 tl.7 8 5  682.90
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{Amomt in Rs. crores) 
(No. o f  Ajcs in lakhs)

December, 1987 December, 1988 December, 1989

Minority Communities No. o f
Ales

Amount
out'

standing

No. o f Amount 
Afcs out­

standing

No. o f Amount 
Ajcs out­

standing

1. Christians. 5.77 385.38 8.04 479.39 '9 .71 618.84
2. Muslims . . 17.27 905.71 25.86 1379.17 29.97 1781.09
3. Neo-Budhista • 1.28 70.77 1.08 48.13 1.28 60.89
4. Sikhs 8.36 1161.06 8 03 1211.11 8.83 1429.41
5. Zoroastrians 0 04 12.62 0 04 15.08 0.05 22.12

Total . 32.62 2535 54 43 05 3132.88 49.84 3912.35

There aie no targets assigned for 
bank credit to minority communities 
The flow of credit to minority com-
munities are periodically monitored 
by the Reserve Bank of India The 
total credit to minorities is on in- 
creaic, both in terms ot number of 
accounts and outstandings.

Loss in Productioa of Mica Paper 
by MITCO

4998. SHRI C. SRINIVASAN. Will 
t’le Minister of COMMERCE be 
pleased to state:

(a) whether the Mica Trading Cor-
poration of India has been jiut to loss 
in the production of mica oaper due 
to refusal by the Japanese collabora-
tor to honour its buyback commitment 
for mica paper; and

fb) if so. what action Government 
propose to take against tlie Japinese 
firm for not honouring the commit-
ment?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) Yes. Sir.

(b) The matter has beea taken up 
by MITCO widi tbe collaborator to

persuade them to fulfill their buy-
back commitment. Meanwhile, pay-
ment of certain amounts due from 
MITCO to the collaborator has been 
withheld.

Fanctioning of Madras Doordarsluui

4999. SHRI KADAMBUR M. R. 
JANARDHANAN: Will the Minister 
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government are aware 
that the Madras Doordarshan does 
not show news and programmes con-
cerning opposition parties in Tamil- 
nadu: and

(b) if so, the steps bemg taken to 
ensure that the role of Doordarshan 
iik not misused?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) and (b) Events of public im-
portance are duly covered by the 
Keodra without any discrimiiMtion on 
political grounds.
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[Tranaflation]
CommissioBiiig of T.V. Relay Centie 

At Shirdee

5000. SHRr BALASAHEB VIKHE 
PATIL: WiU the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state:

(a) whether devotees visiting Shir- 
dee and the local residents have been 
demanding for the last three-four 
years the commissioning of a tele-
vision relay centre at Shirdee; and

(b) if so, the time by which it is 
likely to be set up?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA);

(a) Requests for the establishment of 
a TV transmitter at Shirdee in Ah- 
mednagar district of Maharashtra, 
have been received from time to time.

(b) It is the endeavour of the Go-
vernment to extend TV service to the 
uncovered parts of the country includ-
ing Shirdc^'. as expeditiously as pos

sible, but this can be undertaken 
only in a phased manner depending 
upon the availability of funds for the 
purpose.

[English]

Tourist Complexes Around Delhi

5001. SHRI J. P. AGARWAL: 
Will the Minister of TOURISM be 
pleased to state;

(a) the details of tourist complexes 
around Delhi;

(b) the facilities available at these 
tourist complexes;

(c) the charges for stay etc. in these
complexes; and

(d) the travel facilities available for 
these areas?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
SATYA PAL MALIK); (a) to (d)

Name o f the Complex and Accommodation Num­ Charges Travel
location facilities ber o f ranging facilities

beds from
Rs.

UP Government Tourist com- Rooms and 12 75-300 Road
plex, Hindon Dist. Ohaziabad family suites
Haryana

RoadTourist Complex Bhadkal AC rooms/ 74 150-500
Lake Dist. Faridabad. Non-AC rooms/ 

family suites.
Tourist Complex Surajkund, Deluxe suites/ 195 150-650 Road
Dist. Faridabad. AC and Non- 

AC rooms.
Sultanpur Birds Sanctuary Guest House 28 75-200 Road
Dist. Gurgaon and camper

Huts.
Tourist Complex Shama, AC and Non-AC 28 225-300 Rail/Road
Dist. Gurgaon. rooms.
Gourlyya Tourist Complex, Motel 10 275 Rail/Road
Bhadurgarh

Rail/RoadM a^ ie  Tourist Complex, 
Fandabad.

AC and Non- 
AC rooms.

50 200-350
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English Snb-Tiaes of Regioinl 
Fcfltare Film

5(X)2. SHRI B. N. REDDY:
SHRIMATI J. JAM UNA:

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state:

(a) whether English ^ub-titlc^■ of 
dialogues of regional feature films are 
tclccast by Delhi Doordai«han;

(b) if so. whether there has been 
an> deviation of the f>ol'cy of Gov-
ernment during the last six months, 
ana

(c) if ;*o. the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTFNG AND 
MINISTER o r  PARLIAMENTARY 
AFFAIRS (SHRI P UPENDRA):
(a) The regional feature films tele-
cast by Doordarshan over itj national 
network normally carry English sub-
titles and in the absence ol such sub-
titles a pist of the story is given at 
the commencement of telecast of the 
(ilm However, the cgional feature 
Dims telecast on Doordarshan Kendra 
Delhi and Us linked tiansniitters on 
the fourth Thursday of the month do 
not carry anv sub-titles.

(b) No. Sir.
(ĉ  Does not arise.

Developniciit of Oiitradmga as a 
Tourist Spot

5003. SHRI C. P. MUDALA 
GTRIYAPPA- Will the Minister of 
TOURISM be pleased lo state:

(a) whether Union Government 
have received any proposal from 
Karnataka Government to develop the 
historic CTiitradurg in the State as a 
tourist spot;

(b) if so. the details thereof; and
(c) the steps being taken by Union 

Government in this regard.

THE MINISTER OF STATE IN 
TH E MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
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NISTER OF STATE IN TH E 
MINISTRY OF TOURISM (SHRI 
SATYA PAL MALIK): (a) No, Sir.

(b) and (c) Does not arise. 

[Translaticm]

Development of Tonrismt at Hiito- 
rical CliBiiar Fort in District 

Miizapor (U.P.)

5004. SHRI SUBEDAR PRASAD 
SINGH: Will the Mmister of TOU-
RISM foe pleased to state;

(a) whether Union Government 
have received any proposal for the 
development of a first class tourist 
centre at the historical Chunat Fort 
in district Mirzapur of Uttar Pradeidi 
in view of the heavy influx of fcweign 
tourists there; and

(b) if so. the time by which this 
proposal is likely to be cleared by 
Union Government?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND M I-
NISTER OF STATE m  THE 
MINISTRY OF TOURI.SM (SHRI 
SATYA PAL MALIK)- (a) No. Sir.

(b) Does not arise.

[Enalish]

Snrvey Condncted to Identify New 
Tonrist Places in H.IP.

5005. PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of 
TOURISM be pleased to state:

(a) whether detailed survey has 
been conducted to identify new tou-
rist places in Himachal Pradesh;

(b) if so. the details thereof and if 
not, the reasons therefor;

(c) the steps taken or proposed to 
be taken to develop more tourist pla-
ces there to attract tnore foreign and 
domestic tourists; and

(d) the amount Central Government 
propose to allocate in the ^ ^ t h  Phm 
on tourism in H.P.?
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THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA- 
MENTARY AFFAIRS AND M I-
NISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRl 
SATYA PAL MALIK): (a) Yes, Sir. 
Surveys have been conducted for ass-
essing the tourism potential of the 
State.

(b) Kulu. Manali, Dalhousie and 
Dharamsala have been identified as 
new extension circuits in the State.

(c) and (d) Development of tourist 
centres is primarily the responsibility 
of the State Governments. The Cen-
tral Government provide financial as-
sistance to State Governments on the 
basis of specific proposals received 
from them and availability of funds 
and not on the basis of allocations. 
So far during the current financial 
year, the Central Government has 
sanctioned Rs. 9.60 lakhs for the pur-
chase of tents for trekking and Rs. 3 
lakhs for preparing a feasibility re-
port for a ropeway at Solang.

Gold Import Libralisafion
5006. PROF. RAM GANESH 

KAPSE: Will the Minister of FIN- 
ANCF be pleased to state:

(a) whether the jewelers of Gujarat 
have requested to liberalise gold im-
ports; and

(b) if so. Government's response 
thereto?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
A letter has been received from Guja-
rat Chamber of Commerce and In-
dustry requesting for augmenting sup-
ply of 3old in the country through 
imports. For the present, however. 
Government is only inclined to per-
mit import of gold for replenishment 
of gold used in the manufacture of 
jewellery for exports.

Allotmeiit off Coffee to Instant Coffee 
Manufacturers

5007. SHRI H. C. SRIKANTAIAH: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether the Coffee growers have 
objected to the proposal of the Coffee 
Board to allot coffee to instant coffee 
manufacturers by circumventing the 
established channel of marketing auc-
tions; and

fb) if so, whether Government pro-
pose to drop the above proposal and 
if not, the reasons therefor?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) Yes, 
Sir.

(b) Government have advised the 
Coffee Board to work out a suitable 
mechanism after consulting the Ins-
tant Coffee manufacturers and the 
Marketing Committee of the Coffee 
Board so that green coffee can be 
made available to the Instant Coffee 
manufacturers at a fixed price.

[Translation]
Delinking of Associate Banks of 

SBT Group
5008. SHRI PUNDLTK HARI 

DANWE:
SHRI RAM NAIK:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Associate Banks 
Ofilcers Association has demanded 
delinking of the seven associate banks 
i /  the State Bank of India Group; 
and

fb) if so. Government’s decision in 
this regard?

THE DEPUTY MINfSTER IN 
IH E  MINISTRY OF FCNANCE 
(SHRI ANIL SHASTRI): (a) Yes.
Sir.

(b) Government and Reserve Bank 
of India do not find any distinct ad-
vantage in delinking of the associate 
banks of State Bank of India from 
State Bank of India at this stage. The 
associate banks of State Bank of India 
derive several advantages by func-
tioning as members of State Bank of 
India Group,
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[English]
Reservation of Import/Export for 

SC/ST

5009. SHRI PARASRAM BHAR- 
D'VAJ: Will the Muusler of COM-
MERCE be pleased to state:

(d) whether Goveinnient propose to 
rcservf certain percentage of items of 
import/export for SC/ST persons to 
enable the weaker sections to improve 
their siandaid of living;

(b) whether Government propose 
to patronise workers' associations to 
export leather and leather goods like 
shoe., etc. lather than patronising 
middlemen, and

(c) whether the S.T.C. has given 
any export order to any such shoe-
makers’ association of Scheduled 
Castes lor expoiting leather good, and 
shoes, etc. and if so. the details the-
reof?

IHF MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARLiN KUMAR NEHRU'); (a) No, 
Sir.

(b) Export of finished leathei and 
ail other leather poods like shoes, 
garments etc are allowed under Open 
General Licence. There is no pro-
posal to patronise Workers’ Asso-
ciation. middlemen etc to export lea-
ther and leather goods.

(t) S IC  had placed export orders 
for supply of shoes and shoe uppers 
lo GDR on its following units which 
belong to SC/ST during 1989 - -

SL Name o f the Vnil 
No.

Item

1. People Export, Agra Shoes

2. Mahesh Shoe Factory, Shoe
Agra Upers

3. Peoples Exports. Agra -do-

4. Footcare Enterprises, 
Agra.

-do-

[Tranilation]

Installation of Discs for TV Vfewing 
in Rajaslban

5010. SHRI GULAB CHAND 
KATARIA: Will the Minister of IN-
FORMATION AND BROADCA-
STING be pleased to state:

(a) the number of villages, town-
ships and cities in Rajasthan where 
discs have been installed for Televi-
sion viewing; and

(b) whether in view of public de-
mand Government propose to provide 
this facility in maximum n tm i^ r of 
Villages?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLI/KMENTARY 
AFFAIRS (SHR! P. UPENDRA):
(a) and (b) 36 TV transmitters of
tliffcrent power ratings are at present 
luiictioning at various places in Ra- 
lasthan providing coverage to about 
52 ",j population of the State. On aug-
mentation of power of 3 of the exist-
ing transmitters and establishment of 
one more transmitter at a new loca-
tion. as spill-over schemes of the 
VII Plan, an estimated 67% popula-
tion of the State is expected to be 
brought under TV coverage. It is the 
endeavour of the Government to ex-
tend T V service to the remaining un-
covered population of the State, as 
expeditiously as possible, but this can 
be undertaken only in a phased man-
ner depending upon the availability 
of tunds for the purpose.

[Enf^lish]
Setting up a Steel Plant at Hospct

so n . SHRI M. V. CHANDRA. 
SHEKARA MURTHY:

SHRI V. SREENIVASA 
PRASAD:

SHRI SRIKANTA DATTA 
NARASIMHA RAJA 
WADIYAR:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the Karnataka Govern-
ment has urged Union Government
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to grant approval to the Mukund Iron 
and Steel Company to set up a one 
million tonnes per annum hot rolled 
flat steel plant at Hospet:

(b) it so, whether Union Govern-
ment have taken any decision in this 
regard; and

(c) if so, the details tfiiereot?
THE MINISTER OF STEEL 

AND MINES AND THE MINIS- 
TER OF LAW AND JUSTICE 
(SHRl DINESH GOSWAMJ): (a)
to (c) Government of Karnataka have 
urged the Union Government to ex-
pedite setting up of a steel plant in 
the Bcllary-Hospet area. They have 
also recently suggested that the Gov-
ernment may, if it becomes neces- 
sar>', consider implementing the pro-
ject in the joint sector, associating 
M/s, Mukand Ltd., for setting up a 
one million tonne plant. However, 
no formal application for grant of 
industrial licence for setting up a steel 
plant at this location has been recei> 
vcri by Government from M/s. Mu-
kand Ltd. The situation will be 
clear only after the V fll Plah out-
lays and programme for the iron and 
steel sector are known.

[Translation]
• Repafriatkms of Money in Indian

Banks l^ocated in Golf Conntries
5012. DR. BENGALI SINGH: 

Will the Minister of FINANCE be 
pleased to state:

(a) whether in view ol Iraqi inva-
sion of Kuwait, there is any possi-
bility for transfer repatriation of 
money in the Indian banks located in 
Gull countries;

(b) if so, the total amount that 
has been repatriated to India so far 
and how Government propose to uti-
lise this money; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl ANIL SHASTRI): (a) to (c) 
Reserve Bank of India (RBI) has re-
ported that the Indian banks' bran-
ches operating in the Gulf countries

havL remitted funds to India after 
outbreak of hostility in Kuwait. Dur-
ing the period 2-8-1990 to 28-8-1990 
these branches remitted 35,529 mil-
lion US Dollars as FCNR deposits 
aiid Rs. 400.092 million on account 
of their rupee sales. These funds foim 
part of the banks’ overall deposits.

Supply of Boring Pump&et to Small 
Fanners in Bihar

5013. SHRl HUKUMDEO NARA- 
YAN YADAV: Will liie Minister of 
FINANCE be pleased to state:

(a) whether Government had re-
ceived complaints in Deccilibcr, 1989 
regarding supply of boring pumpsets 
to small and marginal farmers in 
Bihar;

(b) if so, the details thcicoi,
(c) the action taken againsi persons 

found guilty; and
(d) whether Government propse to 

compensate the aflfected farmers, if 
so, the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl ANIL SHASTRI): (a) Yes.
Sir.

(b) to (d) In the complaint, allega-
tions were made about various cor- 
lupl practices on the pari of the offi-
cials of Public Sector Banks and Land 
Development Bank regarding supply 
of Boring pumpsets to small and 
marginal farmers in Bihar. The issues 
raised in the letter referred to above 
had been brought to the notice of 
the Government earlier also and 
the matter was investigated by 
the Central Bureau of Investigation 
(CBl). As per the leport received 
trom CBI, 15 cases have already been 
filed by the CBl in the High Court 
of Patna and the same are pending 
for trial in the Court. These 15 cases 
include prosecution against 8 bank 
employees and 31 private business-
men. Necessary action will be taken 
by concerned agencies/authorities in 
terms of the decision of the Court,
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Loans Sanctioned to Sugar Mflb

50J4. SHRl CHHITUBHA DEVJI- 
BHAl GAMIT: Will the Minister
of FINANCE be pleased to state:

(a) the total amount of loans sanc-
tioned to sugar mills by central finan-
cial agencies as on June 30. 1990;

(b) the details of loans sanctioned 
to private and public sector sugar 
mills respectively;

(c) the amount of loans outstanding 
against these sugar mills on the above 
date; and

(d) the main reasons therefor and 
by when this amount is likely to be 
recovered?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a), (b).
(c) & (d) According to the informa-
tion furnished by the four All India 
Term Lending Financial Institutitms 
namely. Industrial Development Bank 
of India (IDBI), Industrial Finance 
Corporation of India (IFCI). Industrial 
Credit and Investment Corporation of 
India (ICICI) and Industrial Recons-
truction Bank of India (IRBI), the 
total assistance sanctioned to Sugar 
Mills in Private Sector and Public 
Sectoi and assistance outstanding as 
on June 30, 1990 is as follows:

(Rs. in crores)

Assistance
sanctioned

Assistance
outstanding

IDBI Private Sector . . 114.00 74 00

Public Sector . 87.00 29.00

To ia l ''^ . 559.00 -

IFCl Private Sector . • • « 90.48 39.33*

Pubhc Sector . • 59.29 29.6 6

roiAL’'*  . . 464.97

ICICI Private Sector . 58.48^ 29.40^

Pubhc Scctor . • • • 1.95^ 0.49^

To ia l ** . . 228.48^ -

IRBI Private Sector . . . . 37.92 24.34*

Public Sector . 18.12 6.74*

To ta l ^^ . . 76.04 •

(♦These figures are as oa 31-3-1990)
(♦•The total assistance sanctioned includes the cooperative and joint sectors 

as well).
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The above financial institutions have 
also reported that the outstanding loan 
amount is recovered in phases from 
the units as per the repayment sche-
dule.

Closed Rollii« Mills in MaharaAtra

5015. SHRl KISANRAO BABU- 
RAO BANKHELE: Will tlie Minis-
ter of STEEL AND MINES be pleased 
to state:

(a) the names of the rolling mills 
lying closed in Maharashtrj;

(b> the amount of capital blocked 
and the persons unemployed as a 
result thereof;

(c) the reasons for closure; and

<d> the steps taken/prop.)sed to be 
taken to reopen these mills?

THE MINISTER OF STEEL AND 
MINES AND THE MINISTER OF 
LAW AND JUSTICE (SHRI DINFSH 
GOSWAMl): (a) to (d) The infor-
mation is being collectcd and will be 
laid on the Table of the House.

[Engiiih]

Performance of Banks in ^tending 
Credit under 1RI>P

5016. SHRI T. BASHEER: Will
(he Minister of MNANCE be pleased 
to state;

(a) v̂bother Government have re-
viewed the performance of commer-
cial banks in extending credit under 
the Integrated Ruial Development 
Programme (IRDP);

(b) if so, the physical target set by 
each commercial bank to advance 
loans under IRDP in Kerala during 
1^88-89 and 1989-90; and

(c) the amount of loans advanced 
to the IRDP beneficiaries as against 
the targets fixed?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
According to the details available, the 
progress under Integrated Rural Deve- 
lopmenl Programme (IRDP) in Kerala 
during 1988-89 and 1989-90 is given 
below;—

Year Total Total 
allovatioii expendi­

ture

1988-89

1989-90

Total
Phwskal
targets
(Jc.iiiih'es
nwnhcrs)

1805.79 1878.84 840.54
1871.12 1926.69 72843

(Ks. in Ifikhs)

Total 
Plivxical 
a< liieve- 

mcnt 
(in num­

bers >

Credit
ni''hili-
sation

87006 3234.51
74150 3157.11

Reserve Bank of India has not 
fixed any bank-wise or State-wise 
credit target for IRDP. The lertding' 
under IRDP is a part of banks’ loans 
to weaker section. For weaker sec-
tion, the banks are required to achieve 
a target of 10% of their total ad-
vances. The Ministry of Agricul-
ture conducts concurrent evaluation of 
IRDP to streamline and improve the 
pace of implementation of the Pro-
gramme.

IMPs aftsistance for improving ba-
lance of Payment

5017. SHRI SUSHANTA CHAK- 
RABORTY:

SHRI NIRMAL 
CHATTERJEE:

DR. VENKATESH 
KABDE;

KANTl

SHRI SHANTA RAM 
POTDUKHE:
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Will the Minister of FINANCE be 
pleased to state:

(a) whether India has entered into 
an arrangement with the International 
Monetary Fund (IMF) and other In-
ternational Financial Institutions with 
a  view to improving its balance of 
payment position; and

(b) if so. the form and amount of 
assistance being obtained under the 
arrangement?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl ANIL SHASTRY): (a) No.
Sir.

(b) Does not arise.

[Translafim] 
Export of Mbienils from 

Pradesh
Madhya

Count rv

Japan . 
S. Korea

1987-88 

Q{y. Value

5018 SHRI KANKAR MUN- 
JARE: Will the Minister of COM-
MERCE be pleased to state the quan-
tity and value of different minerals 
exported to various countries from 
Madhya Pradesh during the last three 
years, mineral-wise, year-wise and 
country-wise?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRl ARUN 
KUMAR NEHRU): Statewisc export 
statistics are not compiled. However, 
iron ore of Madhya Pradesh origin is 
exported by MMTC through Vizag 
Port and exports during the last three 
years, yearwise and country-wise are 
given below:

Qty: Million tonnes 
Value: Rs. crores

1989-90 

Qtv. Value

1988-89 

Qty. Value

5.29 119.69

0.21 3.85

5.50 123.54

6.65 163.42
0.30 6.74

6.95 170.16

6.25 203.83

0.34 9.07

6.59 212.90

Manganese Ore of Madhya Pradesh 
origin is also exported by MMTC 
through Vizag Port blended with ore 
from Maharashtra, Andhra Pradesh 
and Orissa. Since supplies are made 
by various agencies, actual quantity 
procured by these agencies from 
Madhya Pradesh is not separately 
available.

Japanese Assistaiice for Development 
of tovrist spots related to Lord 

Buddha in U.P. and B&ar

5019. SHRI HARISH PAL: Will 
the Miniter of TOURISM be pleased 
to state:

(a) whether Japan, has agreed to 
provide financial assistance to India

to extemi more faciliries to the tourist 
spots related to Lord Buddha;

(b) if so, the details of such tourist 
spots likely to be developed in the 
country with the Japanese aid:

(c) whether the famous Buddha 
tourist spots in Uttar Pradesh and 
fiihar are also prop(wed to be deve-
loped: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARl.lAMEN- 
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) to (c) Yes, Sir. The



Written Atiswers BRADRA 16,1912 (JSAKA) Written Answers ISO
[TranskaimJ cast by them between Januaiy to

Wifdng off Loans of Wevvcfs

5023. SHRI AM RATLAL VAL- 
LABHDAS TARWALA: Will the
Minister of FINANCE be pleased to 
state:

(a) whether weavers have been in- 
chided in the Agricnhiral and Rural 
Debt Relief Scheme. 1990;

(b) whether any ^ffereatiation has 
boea made betweea the weavers in 
niral and urban areas ui the above 
scheme;

(c) whether the weavers residing in 
urban areas will get the benefit of 
debt waiver;

(d> whether the owners of power- 
looms have been induded in this 
e a t e r y :  and

(e) if so, the dcatils thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI); (a) Yes. 
Sir.

(b)j (c). (d) and («) The subject of ex-
tending debt relirf to weavers in non- 
niral areas has been c(»sidered by 
^  Govenunent of India and it has 
beoi decided to include them, both 
powerloom and handloom weavers, 
within tiie framework of the present 
scheme.

[EngUsk}

N M o n l Netwoifc Phignmines 
Sponsored by Private Pnrties

5024. DR. VENKATESH KAB- 
DE: Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state:

(a) whether several programme on 
National Television network are cur-
rently ^xm sined by isivate agencfes;

(b) if so. the number o f such agen-
cies and number of progeimmes tele-
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June 1990;

(c) the number of these relate to 
news and views and entertainmsQt 
areas s q m ra l^ :  and

(d) the mechanism set up by Gov-
ernment to evaluate performance of 
these agencies?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) Yes. Sir.

(b) and (c) During the period from 
January to June, 1990, 278 sponsor-
ed programmes offered by 575 spon-
sors/clients were telecast by Door- 
darshan on the natkmid network, out 
of which 19 rdated to news and 
views and 259 to entertainment.

(d) Doordarshan telecasts pn^ra- 
mmes including those which are 
‘SpOTsored* only after being fully 
satisfied about Uieir suitability through 
a rigorous system of scrutiny and 
selection.

PIfifood Boxes

5025. SHRI SHIKIHO SEMA: 
Will the Minister of COMMERCE be 
pleased to state;

(a) whether Government propose to 
replace “Plywood Boxes” by “Steel 
Boxes” :

(b) if so, the reasons therrfor;

(c) whether it would result in clos-
ing down of a number of S.S.I. Units; 
and

(d) if so. Government’s reaction 
thereto?

THE MINISTER CM? STATE IN 
THE MINISTRY OF COMMEROB 
(SHRI ARANGIL SHREEDHA- 
RAN): (a) DGS&D procures store# as 
p a  the qieciBcation given by the In- 
dentw. There is no such pr<ves«L

(fat) to (d) Does not arise.
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W iftiof <M L m m  of WeavcM

5023. SHRI AM RATLAL VAL- 
LABHDAS TARWALA: Will Uie 
Mioister of FINANCE be pleased to 
state:

(a) nfhether weavers have been in-
cluded m die Agricahiral and Rural 
Debt Relief Sdieme, 1990;

(b> whether any diUEereottstion has 
been made between the w avers in 
nual and urban areas in the above 
scheme;

(c) whedier die weavos nssiding in 
o r b n  an as  will get the benefit of 
debt waiver;

(d> wheAer Ae onwiers of power- 
looms have been included in this 
categwy; and

(e) if so, the deatils thereof?

THE DEPUTY MINISTCR IN 
THE MINISTRY OF HNANCE 
(SHRI ANIL SHASTRI): (a) Yes. 
Sir.

(b), (c). (d) and (e) H ie w bject of ex-
tending debt n tie i  to weavers in non- 
rani areas has beeo c<«sidtfed by 
the Govenuneat of India and it has 
been decided to include them, bodi 
powerloom and handJoom weav«n. 
withm (he framewoik of the present 
scheme.

[ E t v m

W a iifr i Netwwk PMgimnmM
S^ooMwed by Private PMfrn

5024. DR. VENKATESH KAB- 
DE; Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleaaed to statr.

(a) whether several programme on 
National Televisfon network are cur-
r a n t  ^onsofed by private a ^ c ie s ;

(b) if so. tile nnrnbec of-auch agoa- 
des and number at progwlmmes tele-

11-5  LS8/MD/91

cast them between January to 
June 1990;

(c) the number of these relate to 
news and views and entertaimnrat 
areas separately; and

(d) the mechanism set up by Gov-
ernment to evaiuaite performance of 
these agoicies?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) Yes. Sir.

(b) and (c) During the period from 
January to June, 1990, 278 sponsor-
ed programmes offered by 575 spon-
sors/clients were telecast by Etoor- 
darshan on the national network, out 
of which 19 rdlated to news and 
views and 259 to entertainment.

(d) Dofwdarshan telecasts progra-
mmes induding those w h ^  are
‘Sponsored* only after being folly 
satisfied about t h ^  suitabiUiy ih ro u ^  
a rigorous system of soutiny and 
selection.

PiywwtJ B m et

5025. SHRI SHIKIHO SEMA: 
WiH the Minister of CCMMERCB be 
pleased to state;

(a) whether Government propose to 
replace “Hywood Boxes” Iqr "Steel 
Bojces” ;

(b) if so. the reasons therefor;

(c) whether it would result in clos- 
ii\g down of a number of S.S.I. Units; 
and

(d) if 90. Government’s reaction 
thereto?

TH E M m iSTER OF STATE IN 
THE MINISTRY OF OCNkfMERCE 
(SHRI ARANOIL SHREEDHA- 
RAN): (a) DGS&D procures stmes «s 
per 1 ^  spedficaliofl pven by ^  Id * 
dentor. There is no such proposal

(b) to (d) Does aot arise.
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Press Release to BangnloK 
Doordarsfaan

5026. SHRI JOSS FERNANDEZ: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased
to state:

(a) whether organisations and 
VIPs are finding it difficult to send 
their press releases to Bangalore 
Doordarshan which is situated a 
good distance away from Bangalore 
city proper; and

(b) if so, whether Government pro-
pose to install a press release box for 
facilitating people to send press relea-
ses al AIR, Bangalore?

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI P. 
UPENDRA) (a) and (b) Bangalore 
Doordarshan Kendra is located with-
in the city limits and it should not. 
therefore, be difficuU for any oi;gani- 
sation to send its press releases to 
the Kendra.

Writing off Agricnhiiral Loans of 
Willid Defaulters

5027. SHRI A. N. SINGH DEO: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether any State Government 
has decided to write off all agricul-
tural loans in respect of cooperative 
banks irrespective of wilful defaults 
as defined by Union Government, if 
so, the details thereof: and

(b) whether such waiver shall 
apply to commercial banks' loans?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Government of India have formulated 
the Agricultural and Rural Debt Re-
lief Scheme, 1990 for providing debt 
relief to farmers, landless cultivators, 
artisans and weavers upto Rs. 10,000/- 
by Public Sector Banks and R ^ional 
Rural Banks. The benefit of debt

relief will be available to the foUow'- 
ing category of borrowers:—

(i) Non-wilful defaulter fanner 
by the Annewari s>'stem ap-
plied on the village basis. 
The farmer who has de-
faulted in payment of his 
loan for two or more bad 
crop years on the basis of 
the Annewari system will be 
treated as non-wilful defaul-
ters, eligible for debt relief.

(ii) Defaulter farmer, artisan 
and weaver with chronic 
overdues i.e. overdues which 
remained unpaid for more 
than three years at the cut 
off date i.e. 2-10-1989. The 
concept of Annewari does 
not apply in this category.

(iii) The surviving family of a 
deceased borrower on whom 
the loan liability has devol-
ved on or before 2-10-1989.

(iv) The farmer who had filed in-
solvency petitions or who 
has already been declared 
insolvent on or before 2-10- 
1989.

Relief will cover all villages on 
short-term and term loans advanced 
bv Public Sector Banks, Regional 
Rural Banks, Cooperatives inciucting 
Land De\elopment Banks as on 2-10- 
I9i!9 In so far as the banks in co-
operative sector are conccmed. Stale 
Govrrnments have been r^uested to 
frame a scheme oa the similar pattern. 
As per reports received, most of the 
Snto (idverpments have accepted in 
principle ihc Central Government 
Schcinc fc*r adopting it m respect of 
cooperatives.

Kamadia FHim over TV

5028. SHRT D. K. NAIKAR: Will 
the Minister of INFORMATION 
AND BROADCASTING be pleased
to state:

(a) whether Govemmsnt are aware 
that films in all major regional langu-
ages are frequently shown on TV but 
not Kannada films; and
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Cofiee PrednctiM(b) if so. the steps taken to ensure 
that Kannada fibns are shown on TV 
like other language films?

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRl P. UPEN- 
DRA): (a) and (b) The number of 
Kannada feature films telecast on the 
national network during the current 
year compares favourably uith  the 
iiumber of feature films in any other 
regional language telecast on the na-
tional network during the same period.

5029. SHRI V. KRISHNA RAO: 
Will the Minister of COMMERCE be 
pleased to state the production of 
Coffee in the country during 1987-88,
1988-89 and 1989-90, separately, 
state-wise?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): The estimated 
quantity of coffee produced by each 
slate during 1987-88. 1988-89 and
1989-90 is as follows:

(in tonnes)

State', 1987-88 1988-89 1989-90

1. Karnataka 80,685 1,49.905 83,610
2. Kerala 22,590 47.425 21,250
3. Tamilnadu . 18,650 16,860 14,310
4. Andhra Pradesh . 910 595 765
5. Others. 165 215 65

T o t a l  . 1,23.000 2.15,000 1.20 000

[Translation]

World Bank’s Loan to India

5030. SHRI DEVENDRA PRA-
SAD YADAV: Will the Minister of 
FINANCE be pleased to state-

(a) whether the World Bank has 
sanctioned loan to India for the year 
1990-91; and

(b) if so, the details thereof?

THE DEPUTY M INISIER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
So far in 1990-91, eight projects have 
been negotiated with World Bank 
for a total loan commitment of 
$ 1453.50 miUion.

The details of the piojecls are as 
follows:

(35 million)
Name of the project Amount

committed

1. Tamil Nadu Nutrition-II
2. Integrated Child Deve-

lopment Scheme 
(Oiissa and Andhra 
Pradesh).

3. India Population-Vll.
4. Cement Industry Re-

structuring.
5. Northern Region Trans-

mission.
6. Private Power Utilities
7. Integrated Watershed 

Development (Plains). 
Andhra Pradesh Cy-
clone Emergency Re-
construction.

95.80

106.00

96.70 

300 00

485.00
98.00

62.00

210.00



155 Written Answers SEPTEMBER 7.1990 Written A/umrs tS6

Appofatima* of SCs/STs iu Magadh 
Gnunu Bank

5031. SHRI RAMASHRAY PRA-
SAD SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether general category can-
didates have l^en appointed against 
the posts reserved for SC/ST candi-
dates in the Magadh Gramin Bank. 
Gaya;

(b) whether this is against the po-
licy of Governments; and

(c) if so, the action proposed to be 
taken against the erring officials?

THE DEPUTY MINISTER IN 
T m  MINISTRY OF FINANCE
(SHRI ANIL SHASTRI); (a) to (c> 
Punjab National Bank, the sponsor 
bank of Magadh Gramin Bank. Gaya 
have reported that no general cate-
gory candidates have been appointed 
against the posts reserved for Sche-
duled Castes/Scheduled Tribes can-
didates in this Gramin Bank. It has 
further been reported that the process 
of filling up of vacancies reserved for 
SC/ST candidates in the Gramin Bank 
has since been initiated and Govern-
ment’s instructions in this regard are 
being complied with.

Broadcast and Live Telecast of Bdj- 
ing Asian Games

5032. SHRI CHHEDI PASWAN: 
SHRI HARISH PAL:

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state;

(a) whether Government propose to 
live telecast and broadcast the Asian 
Games to be held in Beijing;

(b) if so. the details thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER O F PARLIAMENTA-
RY AFFAIRS (SHRI P. UPEN- 
DRA): (a) and (b) Yes. Sir. The 
details are given in tiie attached 
statement.

(c) Does not arise.

STATEMENT
Details of live Telecast!Broadcast of 
X I Asian Games to be held at Beifing

A. Doordarshan

(i) Opening & Closing Ceremonies 
on 22-9-90 & 7-10-90 respec-
tively;

(ii) Men’s Hockey final on 5-10-90;

(iii) Men’s Football final on 6-10-90.

B. A IR

(i> Opening & Closing Ceremonies 
on 22-9-90 and 7-10-90 res-
pectively;

(ii) Hockey matches in which In-
dia participates and the semi-
finals and finals irrespective of 
Indian participation.

[English]
Concession in Customs Duty oo Drugs

. 5033. SHRI KALPNATH SON- 
KAR; Will the Minister of FINANCE 
be pleased to state;

(a) whether his Ministry has grant-
ed concessions of Customs duty on 
drugs and drug intermediates on the 
recommendation of department of 
Chemicals and on finished medicines 
based on the recommendations of 
Ministry of Health;

(b) if so. the details thereof and 
the justification given by each in. their 
recommendation?

(c) whether it is a fact that in 
none of these cases, the benefit of
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concession has gone to the coosu- 
mers?

(d) if so, the details and whether 
his Ministiy has called reports frcna 
the respective departments on this 
issue; and

(e) the details thereof and the steps 
taken to pass on the benefit to poor 
public?

TH E DEPUTY MINISTER 
IN THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Customs duty concessions are given to 
specified drug intermediates, bulk 
drugs and finished formulations ge-
nerally on the recommendations of 
the Ministrry of Petroleum & Chemi' 
cals/Ministry of Health and Family 
Welfare. TTie concessional rates of 
customs duties vary and are pres-
cribed by the notifications listed be-
low :—

(c) to (e) The Miatstry of Petroleum
&, Chemicals takes into account the 
duty concession while fixing t te  pri> 
oes of bulk drugs and formuh tinftn 
under the Drugs (Prices Control) Or-
der. 1987. In respect of bulk drugs, 
fivmulations and drag intermediates 
which are specified in the sche-
dule to W*CO, 1987 or which 
are used for the bulk drugs 
and formulations specified in such 
schedules, prices are revised from 
time to time in order to ensure that 
the benefit goes to the public.

EsIabMiment of BBIL

5034. SHRI RAM BAHADUR 
SINGH: Will the Minister of COM-
MERCE be pleased to state;

(a) whether a new company known 
as Bharat Business International L i-
mited has been formed as a holding 
company of STC, MMTC, PEC and 
STCL;

S. No. Notification No. Dated

1. 45/79-Cus. 1-3-79

2. 64/79-Cus. 6-3-79

3. 208/81-Cus. 22-9-81

4. 287/84-Cus. 5-12-84

5. 57/85-Cus. 17-3-85

6. 89/85-Cus. 17-3-85

7. 11/86-Cus. 17-1-86

8. 179/86-Cus. 1-3-86

9. 271/86-Cus. 28-4-86

10 14/88-Cus. 1-3-88

11. 27/88-Cus. 1-3-88

12. 213/88-Cus. 30-6-88

13. 296/88-Cus. 1-11-88

14. 39/90-Cus. 20-3-90

(b) if so, the share capital of this 
company and how much of it has 
been contributed by the subsidiary 
companies of the holding company?

(c) whether there is surplus man-
power in STC/MMTC and if so, 
whether they will be asked to jo a  
this company;

(d) the estimated annual expendi-
ture of the establishment and office 
accommodation of the company and 
to what extent the subsidiary com-
panies and BBIL will be required to 
share this expenditure; and

(e) the rationale for the formation 
of this company keeping in view the 
policy of Government to elfcct sav-
ings in the expenditure of Ministries/ 
Public Undertakings and the down-
ward trend in the business of STC?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) Yes. 
Sir.
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(b) It has been decided to trans-
fer the entire paid-up capital of the 
subsidiary companies amounting to 
Rs. 68 crores to the Holding Com-
pany.

(c) while MMTC/STC have not 
identified any surplus staff, the Bha-
rat Business International Limited 
would be taking some suitable STC/ 
MMTC staff for its work.

(d) As Bharat Business Interna-
tional Limited has been set up only 
recently, no final budget estimates on 
Its establishment etc. have been for-
mulated.

(e) The formation of ihe Holding 
Company is to achicvc effective co-
ordination and direction in the work-
ing of the subsidiaries, avoid over-
lapping and competition/undercutt-
ing; promote participation in joint 
ventures and investments abroad, de-
velop common infrastructure facili-
ties of import/export trade and ena-
ble more effective use of the leverage 
of imports to promote exports.

Tea Factory at Priya Darshini Tea 
Estate, Kerala

5035. SHRI K. MURALEEDHA- 
RAN: Will the Minister of COM-
MERCE be pleased to state the pre-
sent status of the proposal submitted 
by Kerala Government for construc-
tion of tea factory at Priya Darshini 
Tea Estate, Mantody, Wayanad dis-
trict, Kerala State?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU); Manto-
dy Tribal Plantation Cooperative So-
ciety Ltd.. Kerala has .submitted a

proposal for construction of tea fac-
tory at Priya Darshini Tea Estate, 
which is under consideration.

Vigilance ITDC Officiab

5036. SHRI MANORANJAN 
SUR: Will the Minister of TOU-
RISM be pleased to state:

(a) whether the Vigilance/CBI 
oflicials raided at the office premi-
ses/places of work and the residences 
of some ITDC officials in Delhi and 
Bombay during January. 1988 to 
August, 1990 and incriminating do-
cuments. articles and property dis-
proportionate to their known sources 
of income found from their posses-
sion;

(b) if so, the details of such ITDC 
officials, nature of cases registered 
against each of them, the facts and 
types of chargcs levelled against each, 
date of registration of case against 
such of them by CBI/Vigilance;

(c) the present status of each case; 
and

(d) the measures being taken to 
expedite the investigations?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND M I-
NISTER OF STATE IN THE MI-
NISTRY OF TOURISM (SHRI 
SATYA PAL MALIK): (a) to (c)
The requisite information is given in 
the attached statement.

(d) Investigations are already in 
progress.
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FWhire of Vofantuy DtadoaiiK 
Schemcs

1965, 197S and later on 1983 Am- 
nestry Scheme; and

5037. SHRI SHANTILAL PU- 
RUSHOTAM DASS 
PATEL:

SHRI RAM BAHADUR 
SINGH;

Will the Minister of FINANCE be 
pleased to state:

(a) whether Oovenunent have made 
any cvaKiation with regard to the 
causes for failure of the volunta^ 
disclosure schemes introduced in

(b) if so, total gain of revenue un-
der these schemes (scheme-wise) by 
way of tax collection, interest etc. 
and the estimated amount of bladE 
money, if any, turned into white with 
tfie introduction of these schemes?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI); (a) and (b) 
The results achieved by the voluntary 
disclosure schemes of 1965 and 1975 
are as under;

Scheme No. o f  
assessees

Income 
declared 
(Rs. in crores)

Tax payable 
(Rs. in erores)

Voluntary Declaration of 
undisdosed Income 
Scheme—Rnance Act 
(No. l)o f l9 6 5

52.18 30.80

Voluntary Disclosure of 
Income &heme—Finance 
Act ^No. 2) of 1965

114226 145 19.45

Scheme No. o f  Amount 
declarations o f  income 
in respect declared 
o f income

N o .c f  
declarations 
in respect 
o f wealth

Amount 
o f wealth 
disclosed

Voluntary Disclosure of 
Income and Wealth 
Scheme, 1975

2,45,570 Rs. 746.07 
Crores

13,422 Rs. 841.72 
Crores

(Total tax payable was of the order of Rs. 249 Crores)

The Govetmnent has considered 
the Report of the Wanchoo Com-
mittee (Dc.ember, 1971) ni^uch. in-
ter alia had ciitically examined the 
earlier voluntary disclosure schemes 
including &e two schemes of 1965.

The Government has also conii- 
dered the reconmiendations of the 
Public Accounts Committee in liu jr 
123rd Report (1978-79) (six* Lok

Sabha), w^ich had examined the Vo-
luntary Disclosure of Income and 
Wealth Scheme, 1975. This scheme 
was helirful in adiieving the limited 
objective of getting additional re-
venue to the Government.

The precise retnlto of the Amaes- 
ty  Sdieme introduced in 1985, which 
was in operation till 31st March, 
1987, are not avaflvUe 88 the schmie
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was not a separate sta tu te^  scheme 
and did not require the filing of se-
parate returns as in the earlier dis-
closure schemes.

Booidng of Raw MalciMsi by SAIL, 
New DdU

amongst different customers in terms 
of extent JPC distribution guidelines.

M /s. Greysham and Company is 
a DGTD Unit being serviced by, 
amongst others, by the Delhi BSO 
of SAIL.

5038. SHRT TEJ NARAYAN 
SINGH: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether BSO, SAIL, New Delhi 
arc still favouring some DGTD units 
by accepting booking of raw mate-
rials in huge quantities on basis of 
private chartered engineers certificate 
for their regular commercial produc-
tion by neglecting certificate of raw 
material requirement issued to them 
by DGTD authorities:

(b) quarter-wise items booked by 
SAIL to Greysham & Co.. Laxmi 
Agro Industries. Shivani Fabricators. 
GMC Himco since July-September. 
1989 till date on above basis, in 
F.R.S.;

(c) details of licensed capacity; raw 
material requirement certificate and 
private chartered engineers certificate, 
quantity/item-wise of above units 
.separately;

(d) annual licenced capacity for 
brake equipments, and quantity of 
raw material requirement certificate 
for Steel Sections and pig iron issued 
to Greysham & Co.. by DGTD;

(e) justification for booking mate-
rials by SAIL on certificate of Pri-
vate Chartered Engineer submitted 
by Greysham in F.R.S.; and

In case of DGTD Unit, the capa-
city/registration certificate mentions 
about the quantum of finished goods 
and not the raw-materials required for 
the same. Thus, reliance has to be 
made on the Chartered Engineers 
Certificate for supplies of raw-mate- 
rials for the production of finished 
goods mentioned in the DGTD cer-
tificates. The JPC distribution guide-
lines do not prohibit supplies to 
DGTD units based on Chartered En-
gineers certificate. As per the pres-
cribed proforma, the indentor has 
to give a declaration that the total 
indents placed does not exceed their 
licenced/registered capacities.

(b) to (d) Disclosure of the infor-
mation is neither in the interest of 
SAIL nor of the parties mentioned.

(f) Does not arise, in view of the 
above.

Disposal of Seized Cannabis in K m la

5039. SHRI RAMESH CHEN- 
NITHALA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government propose 
to give awards to the ofiicials who 
have destroyed Cannabis (Ganja> in 
Munnar, Kerala, and

(f) action 
officials?

taken against erring (b) if so. the details thereof and 
if not. the reasons therefor?

THE MINISTER OF STEEL 
AND MINES AND THE MINIS-
TER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a)
and (e) Steel Authority of India Li-
mited, including its Branch Sales 
Ofiice, New Delhi distributes JPC 
categories of Iron & Steel materials

12—5 LSS/ND/91

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl): (a) and (b) 
There is no provision to give awards 
to the officials who have destroyed 
cannabis (Ganja) in the nearby areas 
of Munnar in the Idukki district of 
Kerala. Rewards are admissible, but
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in view of the Supreme Court order 
staying payment of rewards, such 
payments are not being considered.

Telecasting of ‘H m la IStaidi’

5040. DR. C. SILVERA: Will
the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state;

(a) whether Delhi Doordarshan has 
introduced fortnightly programme 
called ‘Khula Manch’;

(b) if so, whether Government 
censored the ‘Khula Manch’ pro-
gramme of 18 August, 1990; and

(c) if so, the details thereof and 
the steps being taken to ensure auto-
nomy?

THE MINISTER O F INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) Yes. Sir.

(b) and (c) No, Sir. However, the 
progranmie had to be suitably edited 
to focus the attention of the viewers 
on the working of the Railways, 
which was, in fact, the actual sub-
ject matter of the programme.

Import duty or  CRCA sheets etc.

5041. SHRI SAMARENDRA 
KUNDU: Will the Minister of
FINANCE be pleased to state:

(a) whether the import duty on
C.R.C.A. sheets. G.P. Slieets and 
colour coated sheets, have been hiked, 
if so, to what extent; and

(b) whether Import Duty on hot 
rolled coils, the base materials have 
not been hiked; if so, the reasons for 
such discriminatian?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANILSHASTRI): (a)afid(b) 
Thert have been no iacrease in rates

of import duty on G.P. sheets and 
colour coated sheets in the recent past. 
In respect of cold rolled sheets, in 
the Budget for 1990-91, the import 
duty rates were changed from Rs.
5,000 per MT plus 45% (basic t auxi-
liary) to Rs. 6,600 per MT 30% 
(Basic r auxiliary) by converting a 
portion of ad-vmorem duty into s p ^ -  
fic duty without significantly affecting 
the overall incidence of duty. The 
question of not hiking the import 
duty on the base materials does not 
accordingly arise.

Central Prodncfioa Centre of Doordtar-
shan in Arfid VfflflCe Conpiex

5042. SHRI LOKANATH CHOU- 
DHURY: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) whether the Central Production 
Centre of Doordarshan in Asiad Vil-
lage Complex has been given on hire;

(b) if so, the rates thereof;

(c) whether producers of T.V. films 
and other programmes are making 
maximum use of these facilities at 
minimum time and span to economise 
the expenditure; and

(d) the efforts being made to stream-
line the day to day woridng of Central 
Production Centre a« compared to the 
main Doordarshan Production Centre?

THE MINISTER OF INFORMA- 
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) No. Sir.

(b) Does not a i ^

(c) The Central Production Centre 
of Doordarshan is a natiOQal facility 
set up for Doohbu:8ha9*B in-house pro-
ductions requiring i i l -d ^ h  research 
and long spells dt reeordmg. It is 
the constant endeavour of Doordar- 
shan to maximise the tise of this faci-
lity trt a most <io*t-efFective
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(d) The Central ftXHjucfion Centre, 
unlike otber Programme Production 
Centres, of Doordarshan. is not tied 
up with production of programmes 
needed for day-to-day telecast. How-
ever, its functioning has been organis-
ed in a manner ensuring its optimum 
utilisation.

Fnncdoiiing of Doordwdian/AIR 
Centiĉ  Calcntla

5043. SHRI SATYAGOPAL 
MISRA: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government have recei-
ved any complaint about the function-
ing of Doordarshan Centre, Calcutta;

(b) if so, the details theieof and 
Government’s response thereto;

Fonlgm aided projecti fai RajMduHi

5044. SHRI MAHENDRA SINGH 
MEWAR: WiU the Minister of
FINANCE be pleased to state:

(a) whether the Government of 
Rajasthan has approached Union 
Government to approve those projects 
which are being assisted thjough 
foreign exchange by various interna-
tional agencies in the districts of 
Bhilwara, Chittorgarh, Udaipur and 
Banswara; and

(b) the details of these projects, 
location-wise proposed to be taken up 
in the near futme?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and
(b) Information is being collected.

(c> whether any review has been 
conducted about the style of function-
ing of the Calcutta centres of TV/ 
AIR; and

(d) it so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA);
(a) to (d) The Government of West 
Bengal had recently complained re-
garding the functioning of the Calcutta 
Centres of Doordarshan and All India 
Radio. Senior oCQ.cials from the 
Ministry and from the Media Units 
visited Calcutta. It was found that 
there was some misunderstanding bet-
ween the Calcutta Centres of the 
Media Units and the Government of 
West Bengal regarding the manner of 
treatment of some items in the news 
bulletins. Doordarshan Kendra, 
Calcutta and All India Radio. Cal-
cutta have been advised to ensure 
better coordination with the State 
Government its well as strict adhe-
rence to policy guidelines in order to 
ensure accurate, objective, impartial 
and balanced presentation of news 
and news commentaries.

Closnre of Marine Procecsing Uirits

5045. SHRI PALAI K. M. 
MATHEW:

SHRI VAKKOM PURU- 
SHOTHAMAN:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether many niaiine exporters 
units, processing units and Tea plants 
in Kerala closed down as a resjlt of 
Government’s failure to sort out the 
issues regarding ccrtain clauses in the 
fishermen’s welfare fund;

(b) if so, the actiwi taken by 
Government on the representation of 
the Seafood Exporters Association in 
this regard;

(c) whether Govemmoit propose to 
make speedy settlements in such 
cases; and

(d) the steps taken tc prevent the 
recurrence of such deadlock in future 
resulting in huge loss of foreign 
exchange?
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THE MINISTER OF COM-
MERCE AND TOURISM (SHRl 
ARUN KUMAR NEHRU): (a)
All pre-processing and processing 
plants of Marine Products in Kerala 
region suspended operation with 
effect from 10/7/90 against Kerala 
Government’s decision to resort to 
revenue recovery for collection of 
arrears of subscription towards Kerala 
Fishermen Welfare Fund.

(b) and (c) A settlement was 
reached on 25th July, 1990 on the 
basis of tripartite meeting between 
representatives of the Seafood indus-
try, Kerala Government and Marine 
Products Export Development Autho-
rity. Seafood processing units have 
now resumed their operations.

(d) Government do not foresee le- 
currence of such deadlock in future.

[Translalion]

Short Serials on Kumaoii Culture/ 
History for Doordarslian

5046. SHRI M. S. PAL; Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to 
state;

(a) the numbei of short serials 
based on the culture/history of 
Kumaon received by Doordarshan 
upto 31 March, 1990’for approval; 
and

(b) the time likely to be taken in 
according approval to these serials?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) and (b) Doordarshan does not 
maintain a centralised, content-speci-
fic. list of proposals received at 
different kendras for telecast of T.V. 
programmes.

[English]

R a i^  of Raikot-Bbiq and AhmcdalNid 
T.V. C ^ e s

5047. SHRI BALVANT MAN- 
VAR: Will the Mini.ster of INFOR-
MATION AND BROADCASTING 
be pleased to state:

(a) the range of Kajkot-Bhuj and 
Ahmedabad television centres;

(b) whether its full capacity is being 
utilised:

(c) if not. the reasons therefor; 
and

(d) the details of the places cover-
ed by these centres?

THE MINISTER OF INI ORMA- 
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA);
(a) The approximate service range 
and power rating of the TV transmit-
ters functioning at Ahmedabad. Raj-
kot and Bhuj are given below:

1. High power TV transmitter at Ahmedabad
2. High power TV transmitter at Rajkot .
3. Low power TV transmitter at Bhuj

Service range Power rating

120 Kms. 
120 Kms. 
25 Kms.

10 KW 
10 KW 

100 W

The above service ranges are in-
clusive of the fringe areas, where ele-
vated antennae and boosters arc re-
quired for obtaining satisfactory re-
ception.

(b) and (c) The high power TV 
transmitters at Ahmedabad and Raj-
kot are. at present, operating on

reduced power because some of the 
branch feeder cables of the antennae 
system having become defective. 
Action regarding replacement/repair 
of defective branch feeder cables has 
been initiated. Coverage of the low 
power transmitter at Bhuj is limited 
because of local tenain conditions.
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TV  transmitter Name o f the districts falling wholly or partially 
within its service range

1. High power (10 KW)
TV transmitter, Ahmedabad.

2. High power (10 KW)
TV transmitter, Rajkot.

3. Low power (100 W)
TV transmitter, Bhuj.

Ahmedabad, Vadodara, Gandhi Nagar, 
Mahesana, Sabarkantha, Surendranagar, 
Khcra and Panchmahals.

Rajkot, Jamnagar, Surendranagar, Juna- 
garh, Bhavnagar, and Amreli.
Small part of Kachch district.

Lok Adalats held in Orissa and 
Rajasthan

ber of cases pending with them as on 
30 June. 1990?

5048. SHRl RAVI NARAYAN 
PANI; Will the Minister of LAW 
AND JUS I ICE be pleased to slate:

(a) the number of Lok Adalats held 
in Orissa and Rajasthan during the 
last two years; and

(b) the number of cases disposed 
of by these Lok Adalats and the num-

IH E  MINISTER OF STEEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRl DINESH 
GOSWAMI): (a) and (b) On the
basis of statistics provided by the 
Orissa and Rajasthan Legal Aid & 
Advice Boards, the information is as 
under:—

Year No. oj Lok 
Adalats held

No. o f cases 
.lettled

ORISSA

RAJASTHAN

1988-89 271 77,314
1989-90 277 77,031

1988 3 68,601
1989 3 16,285

Lok Adalats are not regularly 
constituted Law Courts. They are 
voluntary efforts and are organised 
from time to time in different parts of 
the country. Normally, the cases 
taken up at the Lok Adalats are dis-
posed of on the same day. Such of 
the eases which are not settled at the 
Lok Adalats revert back to the con-
cerned courts for disposal when they 
had been taken from Courts. There-
fore. nothing remains pending in Lok 
Adalats.

Production of Serials for Doordanhan

5049. SHRl MANDHATA SINGH; 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state;

(a) whether some serials like ‘Hum- 
log’ and ‘India Quiz’, prepared in a 
private studio in Gurgaon, were tele-
cast over Doordarshan;

(b) if so, whether any permission 
was taken from the Government and
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whether any money was given to the 
producer of those serials by the 
Department; and

(c) whether any irregularities were 
noticed in this connection and if so, 
the action taken against the erring
persons?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) to (c) The production of the TV 
serials ‘Hum Log’ and Tndia Quiz' 
was assigned by Doordarshan tc out-
side private producers. In such
cases the responsibility for the choicc 
of tlie studio entirely icst^ with the 
private producers and they arc neither 
required to furnish these particulars 
to Doordarshan nor obtain from them 
any prior clearance.

Since both those programmes were 
telecast as sponsored programmes, 
Doordarshan did not boar any expcn- 
diture on the producuon of these 
serials.

Demand against M/s. ITC Lid.

5050. SHRI HE r RAM : Will
the Minister of FINANCE be pleased 
to state:

(a) whether the Assistant Collector 
of Central Excise, Patna had raised a 
demand of Rs. 9.29 crores against 
M /s. ITC Ltd. if so, the details there-
of:

<b) >\hether It is also a fact that the 
said company had (lied a writ petition 
in the Patna High Court against the 
above demand;

(c) whether Government had enga-
ged any senior counsel in Patna High 
Court to contest the said writ petition, 
if so, the details Iherecf;

(d) when the Patna High Court 
decided the above writ petition and 
the decision of the High Court; and

(e) whether Govemmeat have pre-
ferred any appeal against the order of 
Patna High Court; and

(0 if so, the details thereof and if 
not, the reasons therefor?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Yes, 
Sir, A demand for Rs. 8,29 crwcs 
was raised on account of the requan- 
titication of the differential d u ^  as 
per Director General of Inspection’s 
Adjudication Order.

(b) M/s. ITC Ltd. had tiled a writ 
petition No. 1713/90 in the Patna 
High Court on the '^lound that the 
said demand issued to them was 
against the piinciples of natural jus-
tice as it had been issued without any 
show cause notice before raising the 
demand.

(c) Yes, Sir, the AdvvKate General 
of Bihar was appearing on behalf of 
the Department.

(d) The Patna High Court has deci-
ded the said writ petition on 16-5-90. 
The High Court has quashed the said 
demand raised against M/s. 1IC Ltd. 
Patna for Rs, 8.29 crores. 1 he High 
Court has ordered that the Depart-
ment can recover the additional 
amount of excise duty from M /s. ITC 
Ltd. if legally possible, after issuing 
a showcause notice etc.

(e) The order of the Patna High 
Court is being examined in consulta-
tion with concerned legal authorities.

(f) Does not arise.

Smuggling and Imfiort of Gold

505L SHRI MANIKRAO HOD- 
L^'A GAVIT: Will the Minister
of FINANCE be pleased to slate:

(a) whether the import and smug-
gling of Gold in India are increasing 
day by day as reported in the Nav- 
bharat Times (Hindi) dated 9th 
August, 1990;
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(b> if so, the details with reasons 
thereof:

(c) the quantity of gold imported 
during the Seventh Plan period year- 
wise;

(d) the estimated quantity of gold 
consumption and its availability in 
the country during the Seventh Plan; 
year-wise; and

(e) the steps proposed to be consi-
dered to stop the smuggling of gold 
into the country?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl): (a) to
(d) Information is being collected 
aiid will be laid on the table of the 
House.

(e) The anti-smuggling drive has 
been intensified and the anti-smug-
gling machinery throughout the coun-
try particularly at the voilncrable 
points of the land borders and the 
coastline and at the international air-
ports and seaports has been geared up. 
Close co-ordination is being maintain-
ed between all the agencies concerned 
in the prevention and detection of 
smu^ling including that of gold. 
Sophisticated equipment like X-ray 
machines, metal detectors etc. are 
being increasingly used. The Cus-
toms formations have been equipped 
with vessels, vehicles, flre-amis, tele-
communication etc. wherever consi-
dered necessary.

ruwmtat (rf IiiA m  AlriiMS te n  in 
DoHmt by NRIb

5052. SHRI DHARMESH PRA-
SAD VERMA: WH the Minister
of FINANCE be pleased to state:

(a) whether Govemmeirt have deci-
ded to allow the NRIs and foreigners 
to make payment in dollars against 
the fare of the Airlines; and

(b) if so. the details thereof and to 
what extent the foreign exchange' will 
be sound?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl); (a) Yes. 
Sir. Foreigners and NRIs are requir-
ed to pay Indian Airlines don’estic 
fares quoted in US dollars.

(b) In case of tickets issued to 
Foreigners/NRIs. Indian Airlines 
domestic fares quoted in US dollars 
have bccome applicable w.e.f. 1st 
July, 1990, irrespective of the place 
of issuance of ticket. Payment can 
be made either in US dollars or any 
other acceptable foreign currency. It 
is estimated by Indian Airlines that 
an additional foreign exchange of 
alwut Rs. 15 crores will be earned as 
a result of this procedure.

Export of Gold Jewellery and ^ver  
Artfdes

5053. SHRI VASANT SATHE: 
Will the Minister of COMMERCE 
be pleased to state:

(a) the steps taken or proposed to 
be taken to boost exports of gold 
jewellery and silver articles; and

(b) the quantity and value of gold 
jewellery and silver articles exported 
during January to June, 1990 vis-a-vis 
the corresponding months in 1989?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a)
Gem & Jewellery is a thrust sector for 
exports. Government have taken a 
series of measures to enhance the 
export of gold jewellery and silver 
articles. These include the establish-
ment of special complexes for expoTrt 
production of gold jewellery, exclu-
sive arrangement for supply of gold 
by the MMTC to these special com-
plexes; requisite input and infra-
structural support and repeal of the 
Gold Control Act. Approval pro-
cedures for the setting up of units in 
tbit sector under the Scheme of Ex- 
pprt Processing Zones and 100% 
Export Oriented Units have been 
streunlined.
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(b) As reported by the Ciem & Icry and articles) during January- 
Jewellery Export Promotion Council, june. 1990 compared to January-June.

: r 1 : w ”e ! , r ( i n c E s  j S  I’ *’  -  '»  ^
{Rs./Crores)

Item Januarv-June January-June
i990 1989

I . Gold Jewellery 161.09(P) 122.44

2. Non-gold Jewellery 6.38(P) 4.49

(P) —Provisional.

[Tramlarion]

Lok Adalats held in U.P.

5054. SHRl SHEO SHARAN 
VERMA: Will the Minister of
LAW AND JUSTICE be pleased to 
state;

(a) the number of Lok Adalats 
held in Uttar Pradesh during 1987-90: 
and

(b) the number of cases disposed 
of by these Lok .Adalats, year-wise?

THE MINISTER OF STEEL AND 
MINES AND THE MINISTER OF 
LAW AND JUSTICE (SHRI DI- 
NESH GOSWAMI): fa) and (b) On 
the basis of satistical information as 
received from the Uttar Pradesh Legal 
Aid and Advice Board, the number 
of Lok Adalats held and cases dis-
posed of in U.P. during the years 
1987-90 are as under:—

Year No. o f  Lok Cases 
Adalats disposed 
{including o f  * 
Mini Lok 
Adalats)

1987-88 129 1,73,147
1988-89 174 1,83,384
1989-90 186 2,14,400

[English] 
Exports to East European Coontries

5055. SHRl GANGA CHARAN
LODHl: Will the Minister of
COMMERCE be pleased to state.

(a) the items which are being ex-
ported to the East European countries;

(b) whether theie is no export of 
consumer goods to East European 
countries: and

(c) if so. the reasons therefor?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRl 
ARUN KUMAR NEHRU); (a) 
and (b) The various items of Indian 
Exports to East European countries 
consist of agricultural products, mine-
rals and ores, leather products, tex- 
tilesi including garments, dhemicals 
and chemical products, engineering 
p o d s , etc. The range of exports 
includes various consumer goods like 
garments, household chemicals, deter-
gents, i-azor blades, etc. and consumer 
durables like consumer electronics, 
passenger cars, two wheelers like 
mf^jeds, etc.

(c) Does not arise.
Honorarium to officials engvfed in 

Dekndfng cases in CAT
5056. SHRI RAM SAGAR (Satd- 

pur): Will the Minister of FINANCE 
be pleased to state:

(a) whether due to financial cons-
traints Government have taken a deci-
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sion not to appoint any private lawyer 
to defend the cases in the Courts es-
pecially in the Central Administrative 
Tribunals and such cases are to be 
defended by officials of respective 
offices without any extra remuneration 
or payment to such authorities;

(b) if so, the details thereof;

(c) whether it has come to the
notice of his Ministry that public
nione> is being squandered by giving
honorarium to ofiBcials engaged in
defendine the cases in the C.A.T. and 
undertaking the job of inquiring 
nuthorities in departmental proceed-
ing cases; and

(d) if so. the details of concrete
steps taken to check the wasteful
expenditure?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d) 
The required information is being
collected and will be laid on the table 
of the House.

Performance of Export Houses

5057. SHRI INDRAJIT GUPTA: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether a majority of the re-
cognised export houses have shown 
poor performance as foreign exchange 
earners;

(b) if so, the reasons therefor:

(c) the total value of export subsi-
dies sanctioned annually and the value 
of foreign exchange earned by the 
beneficiaries of these subsidies; and

(d) whether the export earnings of 
the recognised export houses are 
coming primarily from bought-out 
products of small scale industries ra-
ther than their own?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) No, Sir.

13-5 LSS/ND/91

{b> Does not arise.

(c) No separate figures are main-
tained for export subsidies to export 
houses.

(d) No separate information is main-
tained on the export earnings from 
the bought out items of the S.S.I.

[Translation]

Connectioii of l>oordRniiaD Kendra 
ot Eastern U.P. and Western Bihar 

wMi Lncknow

5058. SHRI HARIKEWAL PRA-
SAD; Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

(a) whether Government propose to 
connect Doordarshan Kendras of 
eastern Uttar Pradesh and Western 
Bihar with that of Lucknow;

(b) if so, when it is likely to be 
done; and

(c) whether Gorakhpur Doordarshan 
Kendra is likely to be allowed to 
telecast its own programmes?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTRY 
AFFAIRS (SHRI P. UPENDRA);
(a) and (b) Doordarshan have placed 
firm orders for the establishment of 
a dedicated TV bearing microwave 
circuit between Doordarshan Kendra 
at Lucknow and number of h i ^  
power TV transmitters operating in 
the State including those at Allahabad, 
Varanasi and Gorakhpur. While the 
TV transmitters at Allahabad and 
Varanasi are envisaged to be linked 
to Doordarshan Kendra. Lucknow 
during 1991. this facility is expected to 
become available at Gorakhpur during 
1992. There is, however, no proposal 
to link any of the transmitters operat-
ing in Bihar with Doordarshan Koidra 
at Lucknow.

(c) Doordarshan Kendra. Gorakh-
pur is already producing and telecast*
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ing programmes of local relevance for 
a duration of 40 minutes each da> 
for 5 days in a week.

lEngiisft]

later-state I>aws hindering exports

5059. SHRI BABANRAO DHAK- 
NE: Will the Minister of COM-
MERCE be pleased to state:

<a) whether Government are con-
templating to remove irritants in 
Inter-State laws which are hindering 
exports; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU I. (■») and (b) 
There is no specific proposal for modi-
fication of any inter-State laws hin-
dering exports.

Export Import Gap

5060. SHRI J. CHOKKA RAO:
SHRI MANORANJAN 

BHAKATA:

Will the Minister of COMMERCE 
be pleased to state;

(a) the existing gap between exports 
and imports and the main causes 
thereof;

(b) whether Government propose to 
give more incentives to boost exports 
and if so, the details thereof; and

(c) the likely impact of the political 
chanaes in Eeastem Europe of India’s 
balance of payment position?

THE MINISTER O F COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) According
to the provisional figures, the trade 
deficit dtiring the first Quarter (April- 
June> of the financial year 1990-91 
amounted to Rs. 1877 crores. The 
main causes responsible for the trade 
deficit ire  a shortfall in the exports of

Gems & Jewellery sector on account 
of recession in the world market for 
small diamonds which are exported 
by India and increased imports of 
items like Fertilizers, Pulses. Petro-
leum and petroleum products. News-
print. Metalliferrous Ores & metal 
scrap, etc. essential for domestic ccn- 
sumption, investment and productirn.

(b) The key elements of export 
strategy for 1990-91 are availability of 
raw materials, components and capital 
goods to exporters at World pric:s, 
strengthening the export incentive 
schemcs like CCS, Duty drawback, 
IPRS and concessionary interest lates; 
supportive exchange rate and demand 
management policies, improvement in 
infrastructural facilities and simplifi-
cation of procedures.

fc> At present, there is no evidence 
to 'how that the changes in East 
Europe will have an adverse impact 
on the country’s balance of piyments 
position.

Demands of SBI Officers

5061. SHRI B. RAJA RAVI 
VARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government are aware 
that the All India State Bank Officers’ 
Federation has decided to launch a 
series of agitations to protest against 
the acute shortage of staff and ano- 
milies in pay structures;

(b) if so, whether the other demands 
include comprehensive promotion 
policy and improvements in pension 
scheme; and

(c) the action Government propose 
to take in this regard?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Yes, Sir.

(c) The issue of staff expansion in 
banks has now been left to a body 
like DPC in the individual banks. 
The other donands ot the Federation
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specially those involving monetary im* 
plications have a bearing on die in-
dustry as a whole and, therefore, have 
to be considered in the light of the 
feasibility or otherwise of the de-
mands.

Prodoction of Natural RiriUier

5062 PROF. P. J. KURIEN: Will 
the Minister of COMMERCE be 
pleased to state:

(a> the total production of natural 
rubber in 1989;

(b) the total quantity of rubber im- 
po!tr I duiing that period;

((.) the anticipated production this 
year,

(tl) whether self-sufficiency in the 
producuon of natural rubber is likely 
to be u'hieved in the near future; and

(c) if so. the details thereof?

FHF MINISTER OF COMMERCE 
AND TOURISM (SHRl ARUN 
Kl'M AR NEHRU): (a) The total 
production of natural rubber during
1989 IS 2.88.592 MTs.

(b) Quantity imported during 1989 
(Jan-Dc-) is 27,005 MTs.

fc) Anticipated production during 
1990-91 li 3.30 lakh MTs.

(d> It is the endeavour of the Gov-
ernment to achieve self-sufficiency in 
natural rubber production by the turn 
of the century through the implemen-
tation of various development schemes.

(e) A thtee pronged strategy on the 
following lines has been suggested by 
the Rubber Board for the 8tn p lan:

(1) Expansion of area under rub-
ber by 80,000 hectares;

(2) Replantation of old and low 
ielding areas with moddm

cultivars in an 
area of 40,000 hectares.

(3) Raising productivity of exist- 
ing plantations by popularis-
ing adoption of modern tech-
nology in plant piotection, 
manuring, harvesting and crop 
processing.

The target of production proposed 
for the Terminal year of 8th plan is
4,81,000 tonnes and the outlay pro-
posed is Rs. 256.54 crores.

[Tnmslatim]

Imiiort of Cement

5063 SHRI RAJVEER SINGH: 
Will the Minister of COMMERCE be 
pleased to state:

!a) whether permission was granted 
to impoit cement under General 
Licence through the various appoint-
ed agencies of U ttir Pradesh during 
the year, 1989;

(b) whether Government are awa’e 
that cement has been sold in op^n 
market by the State Civil Supplies 
Corporation in violation of the im-
port policy;

(c) if so. the details thereof; and

(d) the iiction taken in this regard?

THE MINIS IER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) No. 
Sir.

(c> and (d) Do not arise.

Radio Stations in Tiilml Areas

5064. SHRI NANDLAL MEENA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state the names of places where 
radio stations pre likely to be set up 
in tribal areas in 1990-91?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINIST1ER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENMIA): 
New Radio Stations are envisaged to
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be set up during 1990-91 in the tribal 
areas of Cbaibasa. Godhra, Betul, 
Raigarh, Shahdol, Baripada, Banswara 
and Kailashahar.

In  addition. Radio Stations are en-
visaged to be set up during 1990-91 
at Jorhat, Cannanore, Balaghat, Chind- 
wara, Khandwa, Ahmednagar, Chan- 
derpur, Nanded, Yeotmal, Chitorgarh 
which will also inter alia cover some 
areas inhabited by tribes.

Perfonnance of Export Houjvs

5065. SHRl MANJAY LAL:

SHRI PHOOL CHAND 
V ERM A:

Will the Minister of COMMERCE 
be pleased to state:

(a) the number of export units re-
gistered with the Federation of India 
Export Organisation which have ex-
ported goods worth Rs. 50 crores or 
above annually during the last three 
years:

(b) the value of exports made by 
Small Scale Industries and the multi-
national companies separately during 
the last financial year.

(c) whether exports made by small 
scale industries is more than exports 
made by multinational companies; 
and

(d) if so, whether Government pro-
pose to reconsider the present policy 
of providing financial incentives to 
export companies on the basis of re-
sult achieved?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) 12.

(b) and (c) The total value of ex-
ports made by all Small Scale Indu-
stries is Rs. 5681.15 crores (estimated) 
for the year 1988-89. Exact data for 
89-90 is not yet available. No sepa-
rate export figures are maintained for

multinational companies; therefore, 
their comparison with SSI sector is not 
available.

(d) Does not arise.

Agreemeiit between Punjab National 
Bank and FanAa Holdings

5066. SHRI BRIJ BHUSHAN 
TIW ARI: Will the Minister of
FINANCE be pleased to state:

(a) the dates on which the agree-
ment between the Punjab National 
Bank and the Faroha holdings for the 
'ale of shares of Jokai Tea Holdings 
Limited was extended alongwith 
period thereof;

(b) the total number ot meetings 
(with dates) held in London between 
the officials of the Punjab National 
IBank and the Faroha holdings for the 
renewal and extension of period ot 
agreement; and

(c) the particulars of officers of the 
Punjab National Bank who went to 
London for participating in these 
meetings alongwith Ae dates of their 
departure from India?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c)
Punjab National Bank (PNB) has re-
ported that a sale purchase agreement 
for the sale of the shares of Jokai Tea 
Holdings Limited (JTHL) (held by the 
bank as one of the securities in the 
accounts of M/s. Esal (Commodities) 
Limited) was entered into with M /s 
Rossell Estates Limited on 19-2-1990. 
This agreement was preceded by a 
Memorandum of Understaning (MOU) 
with M /s Pharoah Holdings Limited, 
which was entered into by the bank 
on 22-6-1988. The sale purchase 
agreement was initially vw d till 
15-5-90. It has been subsequratly 
extended upto 28-9-90 by supplemen-
tary agreements dated 14-5-90, 30-7-90, 
7-8-90 and 31-8-90. The bank has 
further reported that all negotiations 
for renewal/extension of sale purchase 
agreement/MOU were held by its re-
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Date of visit of Chairrrmn & Mg, 
Director, FNB to London,

Date of visit of General 
Manager, PNB to London.

17-6-88 to 23-6-88 
14-7-88 to 23-7-88
18-12-89 to 23-12-89

19-11-89 to 29-11-89
18-12-89 to 23-12-89

[En^^lish]

Propose f<ir Newsprint Price Reduc-
tion

5067. KUMARI UMABHARATl : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state:

(a) whether Indian Languages 
Newspaper Association has requested 
the Prime Minister to reduce the price 
of newsprint paper to save the small 
and medium newspapers from crisis;

(b) if so, the steps taken by Govern-
ment in this regard;

(c) whether Government propose to 
issue guidelines to paper mills to ob-
tain Central Government sanction be-
fore increase in the price of newsprint 
paper; and

(d) if so, by what time such guide-
lines would be issued?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRl P. UPENDRA): (a) 
Yes, Sir.

(b) to (d) The matter is under the 
consideration of the Government.

StftDgthening of Tax AdknMstralion

5068. SHRI PRAKASH V. PA- 
TIL: Will the Minister of FIN-
ANCE be pleased to state;

(a) whether Government propose to 
take some new steps to strengthen tax

administration for ensuring better tax 
collection/compliance; and

(b) if so. the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
{SHRI ANIL SHASTRI): (a) and
(b> Ensuring better tax collection 
and promoting better compliance by 
tax payers are foremost objectives of 
the tax administration. Appropriate 
measures in this regard are evolved on 
a continuous basis from time to time 
keping in view the budget estimates 
and other various fiscal aspects of 
economy.

Announcement of D.A.

5069. SHRI UTTAM RATHOD: 
SHRI J. P. AGARWAL:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the D.A. has become 
due from 1 July, 1990 to the Central 
Government employees due to rise in 
cost of living index;

<b) if so, what is the six monthly 
rise in index figure as on 30 June, 
1990;

(c) the reasons for delay in the an-
nouncement of D.A.;

(d) whether Government are con-
templating to check the price rise in 
order to ease the burden on the ex*̂  
chequer as a result of successive pay- 
ments of D.A. to both serving as well 
as retired employees: and
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(e) whether Government are in a 
position to grant the automatic D.A. 
payments as and when it becomes due 
as it is considering itself as a model 
employer?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Yes.
Sir.

(b) The All India Consumer Price 
Index (Base i960 ^  100) as on 30-6-
1990 was 912, as against 863 on 31-12-
1989.

(c) As per the existing scheme, the 
additional instalment of Dearness Al-
lowance due from July 1. is payable 
with the salary of September and as 
siich there is no delay.

(d) Government accords very high 
priority to checking the price rise for 
which such steps as are considered 
necessary are initiated from time to 
time.

(e) The payment of DA cannot be 
granted automatically, as its quantum 
has to be determined centrally on the 
basis of the rise in the price index, the 
data about which generally becomes 
available with a time lag of about 6 
weeks from the date it becomes due.

Amendment to Article 171 of Con^ii- 
tution

5070. SHRI L. K. ADVANI:
SHRI PHOOL CHAND 

VERM A:

Will the Minister of LAW AND 
JUSTICE be pleased to state:

(a) whether Government have con-
sidered the observations of the Divi-
sion Bench of the Bombay High Court 
made on 19 January, 1990 that the 
notification regarding nominations of
12 persons to the Maharashtra Legis-
lative Council virtually frustrates the 
Constitutional mandate and impro-
priety also IS writ large thereon; and

<b) if so, whether Government pro-
pose to bring forward legislation to

amend Article 171 of the Constitution 
suitably to ensure that powers of no-
mination are e.vercised as intended 
by the framers of the Constitution?

THE MINISTER OF STEEL AND 
MINES AND THE MINISTER OF 
LAW AND JUSTICE (SHRI DI- 
NESH GOSWAMl): (a) Yes, Sir.

(b) No, Sir. Government, how-
ever, feel that a healthy convention 
requires to be established in this 
behalf.

Disvussioii in Consiiltalive Committees

5071. SHRI J. P. AGARWAL: 
Will the Minister of PARLIAMEN- 
IARY AFFAIRS be pleased to state:

(a) whether it is a fact that most of 
the tmie of the discussi^m in Consul-
tative Committees is being consumed 
either by the Minister concerned or 
members from tne ruling party/sup-
porting alliances;

<b) whether in a meeting recently 
held ot the Home Ministry's Consul-
tative Cv)mmittee, a large number of 
point.s given by members weie either 
not discussed or even not included in 
the Agenda;

(c) whether Government piopose to 
lay down some guidelines so that all 
parties/members are given time pro-
portionate to their strength in the 
Houses during participation in the 
sittings of Consultative Committees: 
and

id) if not, reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
^^^INISTbR OF TARLIAMENTARY 
AI-FAIRS (SHRI P. UPENDRA): (a) 
No. Si . All iVfernbeis of Con-
sultative Committees are given equal 
opportinity of participation in the 
di^-cussions atH ie meetings of these 
Cijmmiitces i^resp;;wlive of their 
party affiliations. Ministers intervene 
only to reply to. or to clarify, the 
points made by Memlbers.
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(b) All items received on time except
13 ifems were included in the agenda 
for the meeting of the Consultative 
Committee of the Ministry of Home 
Mlairs held on 31-7-1990. In the case 
of 12 items. Ministry of Home Affairs 
was not primarily concerned. In the 
case of the remaining item, the Hon’- 
ble Member concerned was inform-
ed that as the subject was inquired 
into by the Committee on Privileges, 
it might not be appropriate to include 
it as an item for d'scussion in the 
meeting of the Consultative Com-
mittee. Eight items which were recei-
ved on or after 27-7-90 could not be 
induced :is ihc ac.:nJa etc. h id  been 
Tinalised by then.

Generally, a large number of items 
are suggested by the members and it 
is not always possible to cover all 
these items at the meetings in view of 
the limited time available. However, 
notes on all the items are invariably 
made avi liable to the members.

(c) and (d) Do not arise in view 
of (a) above.

Annual Confidential Reports of SCs/ 
.STs !n Banks

5072. SHRl ANADI CHARAN 
DAS; Will the Minister of H N - 
ANCE be pleased to state:

(a) whether the forms prescribed 
for writing the Annual Confidential 
Reports (ACR) in various banks con-
tain a column which reads as “Whe-
ther the employee belongs to Schedul-
ed Caste or Scheduled Tribe”.

(b) if so. the reasons therefor;

fc) whether Government propose to 
remove this column from the A.C.R.
forms; and

(d) if so, the deteails thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d)
15 of the public sector banks, from 
whom the information has become 
available, have reported Aat there is 
no such column in the Annual Confi-
dential Reports in their banks. ITie

ACRs formpt have been devised by tiie 
respective banks themselves and not by 
the Government. Some banks have, 
however, reported that such a colunm 
in the ACR form facilitates organis-
ing of the training programme etc. for 
the SC/ST officers.

Tourism Schemes of KeraSa

5073. SHRI KODIKKUNNIL 
SURESH: Will the Minister of
TOURISM be pleased to state:

(a) whether Union Government have 
received any proposal from Kerala 
Government for the development of 
Tourism in the State during Eighth 
Plan for approval; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI-
STRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) and (b) The
following schemes have been prioritis-
ed in consultation with the State Go-
vernment of Kerala for the year 1990- 
91.

1. 50 tents for trekking.
2. Water-side amenities bet-

ween Cochin to Kottayam.
3. Visitor’s centre at Trivan-

drum.
4. Tourist Huts at Pathrini- 

manam.
5. Water sports equipment for 

Cochin and Kovalam.

However, projects with detailed esti-
mates are awaited from the State 
Government.

Comfiensetory Allowance to Emplo-
yees in H.P.

5074. PROF. PREM KUMAR 
DHUMAL: Will the Minister of
FINANCE be pleased to state:

(a) whether Union Government have 
received representations from Central
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Government employees and Public 
Undertaking employees working in 
Himachal nadesh  demanding compen-
satory allowance on the pattern of 
State Government; and

(b) if so. whether Government have 
accepted the demand and by whkh 
time Government propose to imple-
ment it?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and
(b) Yes, Sir. The matter has been 
under consideration in consultation 
with the National Council (JCM) but 
no agreement has been reached so far.

MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) 306 applications were received by 
DAVP during ihe month of April- 
July, 1990 for empanelment.

(b) Approximately four to six 
weeks.

(c) 204 cases have already been 
decided.

(d) Additional information have 
been called for in respect of 102 cases.

[Translation]

Import of Silver and Zinc

Applications by Newspapers and 
Periodicals for Empanelment

5075. SHRI KAMAL CHAU- 
DHRY: Will the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state:

(a) the details of newspapers and 
periodicals, which have applied for 
empanelment by the Directorate of 
Advertising and Visual Publicity 
(DAVP) during April-July. 1990;

(b) the average time taken for em- 
panelment by DAVP;

(c) the number and details of news-
papers and periodicals whose cases 
have since been decided; and

(d) the reasons for non-empanel- 
ment of the remaining newspapers and 
periodicals and the time by which 
their cases are likely to be decided?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND

5076. PROF. RASA SINGH RA- 
WAT: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether silver and zinc are be-
ing imported into the country;

(b) if so. the reasons thereof in-
cluding the details of total import 
made during the last three years, 
year-wise; and

(c) the number of countries from 
which this import was made and the 
value thereof?

THE MINISTER OF STEEL 
AND MINES AND TH E MINIS-
TER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI); (a) 
Yes. Sir.

(b) and (c) Imports arc made to 
meet the gap between indigenous 
supply and the demand of consumers 
for these metals. The details of total 
imports during 1985-86 to 1987-88 
are given below:

Meta!

1985-8<5

Imports

1986-87 1987-88

No. of 
countries 
from 
which 
'imported

Zinc
Quantity (in tonnes) 77237 61816 95886 27
Valtie (Rs. in lakh) 8759.91 6127.39 10325.52
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Metal

1985-86

Imports

1986-87 1987-88

No. o f
countries
from
which
imported

Silver
Quantity (in gms) 22150 2600 3171320 8

Value (Rs. in lakh) • 7.51 0.26 138.45

[Engiish'\

DcrclopmeiK of Hill Stations in Orissa

5077. SHRl D. AM AT: Will the
Mini'fter of TOURISM be pleased 
to state:

(a) whether the Orissa Government 
has sent any proposal to Union Gov-
ernment for apptoval aiui granting 
(inancial assistance; and

fb) if so. the time by which this 
scheme is likely to be approved?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRl 
SATYA PAL MALIK): (a) No pro-
ject along with estimates has been re-
ceived from Stale Government of 
Orissa, against the prioritised projects 
for 1990-91.

(b) Does not arise.

L ie Assistance for Housing

5078. SHRISRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Life Insurance 
Corporation (LTC) has increased its 
activities in promoting housing:

14-5 LSS/ND/91

(b) if so, the steps taken by the 
L ie  in this regard;

(c) the target set by the LIC for 
housing loans in Karnataka for 1990-
91;

(d) the rate of interest charged by 
the LIC on housing loans:

(e) whether there is demand to re-
duce the rate of interest; and

(f; if so. the steps 
[.1C in thi.s regard?

taken by the

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl ANIL SHASTRO- (a) Yes. 
Sir.

(b) In 1987, Government amended 
thfc relevant section Of the Insuratice 
Act regarding ‘finst mortgage’ which 
has enabled LIC to grant loans to its 
policyholders for the purchase of flats 
and. accordingly, in 1988 a new sc-
heme called ‘Bima Niwas Yojana* 
was framed. The Corporation’s Own 
"Vour Home (OYH) Scheme was also 
modified in the year 1987 in order to 
p,ivc boost to housing finance activi-
ties. Now, centres numbering 317 
have been identified for intensive de-
velopment of the OYH Scheme. LIC 
has also set up a subsidiary Housing 
Finance Company jointly with UTI, 
ICICI and IFCI for this purpose w,e.f. 
19th June, 1989.

(c) LTC has set a target of 3S00 
loans under OYH in Karnataka for
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1990-91. In addition. IJC 's loan to 
the Government of Karnataka out of 
the plan allocation for rural and ur-
ban housing during 1990-^1 will be 
Rs. 8.49 crores.

(d) The rate of interest charged by 
L ie  on housing loans under OYH 
Scheme ranged from 12% to 17"', 
depending on the quantum of loan. 
The rate of interest charged by LlC 
on the loans to the State Government 
is 10.25% for rural housing and
II.OO'’/, for urban housing. The rate 
charged for the Apex Co-operative 
Housing Societies is

(e) No, Sir.

(f) Does not arise.

Black Pepper Production

5079. SHRISRIKANTHA D.\TTA 
NARASIMHA RAIA WADIYAR- 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government have in-
troduced a crash programme to in-
crease black pepper production;

(b) if so. the states where black 
pepper cultivation has been promoted 
under the crash programme;

(c) the black pepper production ex-
pected in those states during 1990-91:

(d) whether Government have ex-
plored the ways for the disposal of 
surplus production of black pepper, 
and

(e) the countries to which the black 
pepper export is proposed to be 
made?

Declaration of Vijayawada as Export 
Port

5080. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Mi-
nister of COMMERCE be pleased 
to state:

(a) whether the Government pro- 
po.se to declare Vijayawada in An-
dhra Pradesh as an Export Port; and

(b) if so. the factors that contribu-
ted to such decision?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) and
(b) Export promotion, facilitation of 
international trade and financial via-
bility are the dominant factors for 
deciding the setting up of container 
handling facilities at different inland 
locations In their Report on Pers-
pective Plan for Development of 
Containerisatlon in India, M/s. 
RTTES have identified Vijavawada 
as one of the potential ■iites for an 
Inland Container Depot (ICD) to 
cater to our import and export re- 
qi'irements of the region.

lavem ents in UTI and Banlcs’ 
Motnai Funds

5081. SHRI SHANTARAM POT- 
DUKHE: Will the Minister of FIN -
ANCE be pleased to state:

(a) whether banks mutual funds are 
posing a stiff challenge to the pre-
eminent position of the Unit Trust 
of India (IJTT) in the market;

(b) the impact of this '.ussle by the 
bank funds to gain a stronghold in 
the pre.sently rising market; and

(c) Government’s reaction to the 
bank funds usurping the lead position 
of the U.T.I. in the market?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIl. SHREEDHA- 
RAN): (a) to (e) The information is 
being collected and will be laid on the 
Table of the House.

THE DEPUTY MINISTER IN 
THT*; MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) The
Unit Trust of India (UTI) continues 
to be the largest Mutual Fund in the 
country.
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(b) The market operations of the 
Mutual Funds are governed by their 
investment objectives and by the gui-
delines issued by the Government.

(c) The question does not arise in 
view of reply to (a) above.

Non-Payment of Taxes by Hoteb

5082. SHRf KARIA MUNDA: 
Will the Minister of FINANCE be 
pJoascd to state:

(a) whctlier large number of hotels 
including M/s. Maurya, Taj, Rajdoot 
lii Delhi and other places have not 
paid to Government luxury tax, ex-
penditure tax, sales ta \ and other 
ta\c^ for the last one year,

(b) il so, the details thereof;

(c) the details of luxury tar paid 
bv M/s Maurya Hotel for the last 
two years; and

(d) the steps proposed to be taken 
by Government to realise the out-
standing taxes?

THC DEPUTY MINISTER IN 
THE MINISTRY OF 1 INANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
No ease of evasion of diieel taxes 
and Sales Tax against M/s Maurya, 
Taj. Rajdoot Hotel in Delhi has 
come to the notice.

(d) Wherever short payment were 
noticed by survey or during assess- 
n^ent prcKceiling, «tej^ were taken to 
realise the outstanding dues.

State Bank Deposit Collectors

5083 SHRI MANORANJAN 
BHAKATA: Will the Minister of
FINANCE be pleased to state;

(a) whether the State Bank Deposit 
Collectors received Court’s verdict in 
their favour for providing regular jobs 
in the State Bank of India to those 
who are below the age of 45 and hav-
ing requisite qualifications;

(b) if so. 
thereto;

Government’s reaction

(c) whether there arc other natio-
nalised banks utilising services of the 
D e^ s it Collectors on commission 
basis;

(d) whether Government propose to 
provide regular jobs to the Deposit 
Collectors in Nationalised banks: and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASJRl): (a) The 
Industrial Tribunal, Hyderabad did 
give an award referred to in the 
question.

(b) to (c) Since the award was con- 
si^iered to be erroneous and unsus-
tainable, it has been challenged and 
the Indian Banks Association and the 
State Bank of India have filed a writ 
petition in the Andhra Pradesh High 
Court which has now stayed the ope-
ration of the award.

[Transkftlon]

liiTcgularities in Ajmer LIrban 
operative Bank

Co.

5084. PROF. RASA SINGH RA- 
WAT: Will the Minister of FIN- 
ANCE be pleased to state:

(a) whether his muiistry and the 
Reserve Bank of India have received 
complaints of embezzlement and irre-
gularities in the Ajmer Urban Co-
operative Bank Limited situated in 
Ajmer. Rajasthan.

(b) if so, the details thereof and 
the steps taken by the Reserve Bank 
of India in this regard;

(c) whether Government propose to 
conduct an immediate inquiry into 
deposits; expenditure and capital 
transactions of this Bank, and

(d) if so, the details thereof?
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THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl ANIL SHASTRI): (a) The 
Reserve Bank of India (RBI) has re-
ported that a representation contain-
ing certain allegations of irregulari-
ties/embezzlements in rcspect of 
Ajmer Urban Cooperative Bank Li-
mited. Ajmer. Rajasthan; was receiv-
ed in the year 1987.

(b) to (d) RBI looked into the 
matter. The bank was subsequently 
taken up for inspection by RBI with 
reference to its financial position as 
on 31st December, 1987. The bank 
liad been categorised as a weak bank 
on the basis of its financial position 
as at the end of December 1983. The 
Bank continues to be under the pro-
gramme of rehabilitation. Its affairs 
arc at present managed by the Depart-
ment of Co-operation, Government of 
Rajasthan. The affairs of the bank 
are periodically monitored at the apex 
level by the State Level Review Com-
mittee and at the bank level by the 
Bank Level Review Committee which 
were constituted on 1 October, 1985.

[English]

Term T̂ m̂ui for Hotel Industry to 
Encontage Toorism

5085. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of 
FINANCE be pleased to state

(a) whether the State Bank of India 
has worked out any plan to extend 
term loans to hotel industry at a low 
rate of interest to encourage tourism 
and earn foreign exchange for the 
country: and

(b) if so. the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl ANIL SHASTRI): (a) and (b) 
Extension of term loans is primarily 
the function of all India financial 
institutions for lai^e projects and of 
State level institutions for smaller 
projects. State Bank of India (SB1) 
takes a participation of upto 25% in

many of these term loans where such 
participation is provided for by the 
concerned institutions. SB I has also 
been extending on its own term loans 
for hotel projects with project cost 
not exceedmg Rs. 3 crores.

SBl have also drawn up a special 
scheme for financing hotels and ac-
commodation for tourists and extend-
ing term loans and working capital 
facilities. Under this scheme, hotel 
projects are financed subject to a 
margin of 50% and a repayment pe-
riod of 5 years. In dcscrvmg cases, 
the repayment period may be increas-
ed upto 7 years and the margin lo-
wered down to 33.3 'o. As regards 
interest, SBI has been charging a 
minimum of 16' ,, on iuch term loans.

Long Term Tax System

5080. SHRl GIRDHARI LAL 
I3HARGAVA: Will the Minister of 
FINANCE be pleased to state:

(a) whether Government propose to 
adopt a long term tax system in re-
gard to Export Duty, Excise Duty 
and Income Tax etc; and

(b) if so, when and if not the leasons 
iherefor?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl ANIL SHASTRI): (a) and (b) 
A new Long Term Fiscal Policy,
1990-95, is under formulation.

EPZ for Small Sector

5087. SHRI GOPl NATH GAJA- 
PATHI:

SHRI VASANT SATHE:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news 
report capitioned “Exclusive EPZ for 
small sector proposed” appearing in 
the ‘Economic Times’ dated 10 
August, 1990;
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(b) if so, the features of the pro-
posed export processing zones; and

(c) whe»i such export processing 
icones are likely to be set up and the 
liK-ation thereof?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRl ARUN 
KUMAR NEHRU): (a) Yes, Sir.

(b) and (c) There is no proposal at 
present to set up an exclusive Export 
Proceising Zone for small icctor in-
dustries.

Prupoiial for Settiqg op an Office of 
Tobacco Board in Kamataka

508.S. SHRIMATI BASAVA RAJE- 
SWARI. Will the Minister of COM-
MERCE be pleased to state;

(a) whether Karnataka Government 
h ts requested for setting up an ollice 
ol the Tobacco Board in that State 
to mitigate the problems of tobacco 
farmers;

(b) if so. the reaction of Union 
Uovernment thereto and wlien a 
branch ollice is likely to be set up 
in the State; and

(c) t(i what extent it will help the 
tobacco farmers in the State?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU); (a) to (c) An 
office of the Tobacco Board is already 
functionuig in Karnataka for about 
10 years. The oJice was upgraded as 
a Directorate in 1983. Auction sys-
tem for marketing Virginia tobacco 
was introduced in Karnataka in 
1984. This has helped the tobacco 
farmers in the state to secure a re-
munerative price lor their produce 
in the State.

RcdoctHHi in Prkes of Noii>Ferroas 
Metals by IVfMTC

5(m . SHRIMATI VASUNDHA- 
RA RAJE; Will the Minister of 
COMMERCE be pleased to state:

(a) whether Government have 
authorised the Minerals and Metals

trading Corporation to reduce the
price of all non-ferrous metals;

(b) if so. the steps taken by
MMTC in that regard: and

(c) the suggestions given by diffe-
rent State Governments in this mat-
ter?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) and (b) No, 
Sir. The selling pric*es of non-fer-
rous metals are fixed every month by 
an Inter-Ministerial Committee tuider 
the chairmanship of Chief Controller 
of imports and Exports, taking into 
uccount international prices, pievail- 
ing exchange rates, other elements of 
cost for giving ex-godown delivery, 
slock position and other relevant fac-
tors.

(c) No suggestions have been re-
ceived from Stale Governments in re-
cent past.

[Translalion]

F o td ^ i Debt

5090. SHRI SUKHENDRA SIN-
GH; Will the Minister of FINAN- 
CE be pleased to state:

(a) the total amount of foreign 
debt institution-wise and country-wise 
outstanding against India as on 31 
March. 1990;

(b> the annual amount to be paid 
as interest and as principal;

(c) the currency in which the above 
amount is to be repaid and the period 
upto which the whole amount is to be 
repaid;

(ci) whether Government propose 
to make some changes in the policy 
of taking loans from foreign coun-
tries; and

(e) if so, the details tfiereof.^

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE
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(SHRl ANIL SHASTRl): (a) A 
statement is attached.

Cb) The amount of repayment of 
prhidpal and payment of interest 
during 1990-91 is estimated to be 
Rs. 4770 crores and Rs. 3734 crores 
respectively.

(c) Loans arc repaid in -.urious 
donor cunencies according to the 
terms and conditions of each loan. 
The external loans contracted so far 
will be liquidated by the year 2039.

(d) and (e) No, Sir.

STATEMENT

SI. Country/ 
No. In.stitution

Rupees
Crores

{Estimated)

SI. Country! Rupees 
No. In.'ititution Crores

{Estimated)

1. Austriy 77 00
2. Belgium 179.95
3. Canada 981.40
4. Denmark 159.11
5. France (Govt. Account) 1940.38

(Non-Govt. Account) 4.55
6. F.R.G. (Govt. Account) 4835.06

(Non-Govt. Account) 434.75
7. Italy 209.04

Italy 1.30.81
8. Japan 45.32.20
9. Netherlands 1650.22

10. U.S.A. 4484.32
II. I.B.R.D. (Govt. Account) 9693.82

(Non-Govt. Account) 1083.07
12. I.D.A. 113962.51

l.D.A. 7075.17
13. I.F.A.D. 265.01
14. A.D.B. (Govt. Account) 

A.D.B. (Non-Govt.
63.19

Account) 234.15
15. Switzerland 59.90
16. Kuwait Fund 321.14
17. O.P.E.C. 176.17
18. Saudi Fund 123.54

19. C/.cchOslovakia 35.96
20. U.S.S.R. 1703.52
21. I.M.F. (Trust Fund 164.11

I.M.F. (E.F.F.) 2362.00
22. Iran 423.21
23. Poland 0.02
24. U.A.E. 41.13
25. U.K. 458.99
26. l.S.O. 9.78
27. F-.E.C. (S.A.C.) 89.85
28. Abu Dhabi 12.43
29. Sweden 14.11

Sweden 82.30
30. Spain 20.92
31. U.S.A. (Non-Govt.

Account) 6.52
32. E.C.B. 21912.00

(External Commercial
Borrowings)

To ia l 80131.94

UistriiiMitHHi of Steel by Steel Slock- 
yaids

5091. SHRIMATI JAYAWANTi 
NAVINCHANDRA MEHTA: Will 
the Minister of STEEL AND MINES 
be pleased to state;

(a) the quantum and percentage of 
steei reledsed annually from their 
stockyards out of the total steel pro-
duced in the plants of Steel Autho-
rity of India Ltd. and Tala Iron and 
Steel Company Ltd. respectively; and

(b) the extra price charged, if any. 
from customers as remuneration 
throuih stockyards in addition to the 
prices fixed?

THE MINISTER OF STEEL 
AND MINES AND THE MINISTER 
OF LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): (a) Sales from
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stockyards of SAIL and TISCO in of these outlets arc given in the
1989-90 was as follows: attached statement.

Million Percen- 
tonnes tage

SAIL including TISCO 4.26 60%
TISCO 1.40 95%

(b) In respect of JPC items, stock-
yard prices of Rs. 350- per tonne is 
charged over and above the price 
charged in case of direct despatches 
from the steel plants. The non-JPC 
items are sold as per the commercial 
qualities of tne individual plants.

SAlL’s Sfockyaids
.S092. SHRIMATl JAYAWANTl 

NAVINCHANDRA 
MEHTA:

SHRl RAJENDRA AGNl- 
HOTRl:

Will the Minister of STEEL AND
MINES be plca.scd to state:

(a) the number of Stockyards of 
the Steel Authority of India 1 imited 
and the locations thereof:

(b) whether there is any proposals 
in regard to the modernisation there-
of;

(c) if so, the details thereof;

(d) the expenditure likely to be
incurred by the Authority on the 
modernisation of Kalmboli stockyard;

(e) whether the Authority propose 
to open some new stockyards; and

(f) if so, the locations thereof?

THE MINISTER OF STEEL 
AND MINES AND THE MINIS-
TER OF LAW AND JUSTICE 
(SHRl DINESH GOSWAMI): ta) 
SAIL has stockyards at 39 locations 
and 8 consignoient agencies and 2 
extension counters outlets for sale of 
iron and steel material. ‘Die locations

(b) Yes. Sir.

(c) Where present space is not 
adequate for the present and fiiture 
levels of sales are likely to increase, 
SAIL is making efforts to acquire 
alternative plots of land subject to 
availability of funds and overafl eco-
nomics. Over the time SAIL pro-
poses to provide their stockyards with 
hirdstands, electric lighting, handl-
ing facilities, adequate drainage etc.

(d) SAIL is likely to incur a total 
expenditure of about Rs. 20 crores 
for the modernisation on Kalamboli 
Stockyard, as per the present estima-
tes.

(e) No. Sir.

(f) Does not arise.

STATEMENT

Stockvard Locations

1. Calcutta
2. Howrah
3. Durgapur
4. Rourkcla
5. Bhubaneshwar
6. Guwahati
7. New Bongaigaon
8. Patna
9. Bokaro

10. Dimapur
11. Dharamnagar
12. Kanpur
13. Allahabad
14. Ghaziabad
15. Delhi
16. Faridabad
17. Gwalior
18. Jalandhar
19. Jammu

20. Chandigarh
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21. Parwanoo

22. Srinagar

23. Kalamboli

24. Pune

25. Nagpur

26. Bhilai

27. Indore

28. Ahmedabad

29. Jaipur

30. Kota

31. Baroda

32. Madras

33. Cochin

34. Coimbatore

35. Trichy

36. Secunderabad
37. Vijayavada
38. Vizag
39. Bangalore

Consignment Agency

1. Lucknow
2. Agra

3. Ludhiana

4. Mandigobindgarh
5. Jabalpur
6. Bharatpur

7. Belgaum
8. Goa

Extension Counters

1. Varanasi

2. Bhopal

[EngUm
I^w Power TmnsBiktm in Gojanit

5093. SHRI CHANDUBHAI 
DESHMUKH^

SHRI BALVANT MAN- 
VAR:

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state;

(a) whether the State Government 
of Gujarat has recommended to the 
Central Government for the installa-
tion of 51 Low Power Transmitters 
fLPTs) in various pprts of the State;

(b) if so. the progress made on the 
installation of these LPTs in various 
parts of the State of Gujarat;

(c) the time by which the work 
would be completed;

fd) whether Government have also 
sanctioned a High Power Transmit-
ter of 10 KW for Bhuj; and

(c) if so, the steps being taken to 
complete the installation of High 
Fewer Transmitter at Bhuj speedily?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS fSHRI P. UPENDRA): fa) 
Yes. Sir.

(b) and (c) It is the endeavour of 
the Government to expand Doordar- 
shan network in the State, as expe- 
ditiou.sly as possible, but this can be 
undertaken only in a phased manner 
depending upon the availability of 
funds for the purpose.

(d) Yes, Sir. Establishment of a 
high power (10 KW) TV transmitter 
with a 300 M high RCC tower is 
under implementation at Bhuj. as a 
spill-over scheme of the Seventh Plan.

(e) The work for construction of 
the building and tower for this pro-
ject was awarded to M/s. Engineer-
ing Projects (India) Ltd. (EPI). a 
Public Sector Undertaking, in March.
1989 after conducting detailed soil 
tests through a specialised Agency. 
The work was, however, suspended 
by the contractor in Noven»ber. 1989
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alter a geological fault was observed 
during excavation of the tower foun-
dation. Additional tests were carried 
out and it was decided to shift the 
location of the tower within fhc exist-
ing site to ensure safety of the tower.

The orders for supply of the trans-
mitter equipment have also be«i 
placed on the manufacturers.

Microwave Lfatkage between Ahme- 
dabad and De!lii Doordaidian

5094. SHRI CHANDUBHAI 
DESHNfUKH:

SHRI KASHI RAM RANA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Gujarat Government 
hds made a proposal for microwave 
linkage between Ahmedabad and 
Delhi Doorrtarshan; and

(b) if so, when it will be possible 
(o provide the linkage?

THE MINISTER OF INFORMA- 
TIONf AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA);
(a) Yes. Sir.

(b) The establishment of a micro-
wave link between the Doordarshan 
Kendrds at Ahmedabad and Delhi 
es&entially depends upon availability 
of funds for the purpose. However, 
on availability of satellite derived 
regional TV service in Gujarat, it is 
possible to utilise this facility also for 
feeding the news and other topical 
programmes from Ahmetlabad to 
Delhi.

FinaiKiBi Aasistaiicc to Hostels and 
Amasemeiit Paries, Wasrside AmmMei) 

and Yatrinim

5<W5. SHRI CHANDUBHAI DE- 
SHMUKH; Will the Minister of 
TOURISM be {deased to state:

(a) whether Goveignieat of Gujarat 
had submitted any schemes tor finan-

15-5 LSS/ND/91

cial assistance to Union Govern-
ment for the 8aocti(m of the project 
viz. hostels and amusement paiks» 
wayside amenities and Yatrinivas dur-
ing the year, 1988-89;

(b) whether Government have sanc-
tio n ^  any proposal;

(c) if so, the deails thereof and 
amount sanctioned so far; and

(d) if not, the reasons th«®for?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY 
OF TOURISM (SHRI SATYA PAL 
MALIK): (a) The Central Depart-
ment of Tourism had not received 
any proposal from Government 
Gujarat for sanction of projects viz. 
hostels and amusement parks, way-
side amenities and Yatrinivas during 
the year, 1988-89.

(b) to fd) Does not arise.

Modernisation of R,&P.

5096. SHRI ANADI CHARAN 
DAS: Will the Minister of STEEL 
AND MINES be pleased to state;

(a) whether there has been delay 
in completi<Hi modernisation of 
Rourkela Steel Plant;

(b) if so, the reasons thereof;

(c) whether import cost of equip* 
ment has exceed^ the cost d e ta il^  
out in the contract; and

(d) whether delays have resulted 
in additional payments to contncton 
and if so. the amount thereof?

THE MINISTER OT STEEL 
AND MINES AND THE MINIS-
TER OF LAW AMD JUSTICE 
(SHRI DINESH OOSWAMI): (a)
and <b> No. Sir. The moderajsaitioa 
IH-oject is curreotly tmder iaqdemcp- 
tation and is likely to be com^toled 
on sdieduled time.
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(c) and (d) No, Sir. The orders for 
fofeign equipment are yet to be fina- 
tlised and therefore, question does not 
arise.

Sctfiiig op of a Ferro-SWcon/Feiro- 
IVhngancse Indosfey in Snkindii, 

Orissa

5097. SHRl ANADl CHARAN 
DAS; Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether high quality manga-
nese is found in Sukinda (Cuttack 
District) of Orissa;

(b) if so, whether Government pro-
pose to set up a Ferro-Silicon/Ferro- 
Manganese industry in that place; and

(c) if so, the details thereof?

THE MINISTER OF STEEL 
AND MINES AND THE MINIS-
TER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI); Ta) 
No, Sir.

(b) and (c) Do not arise.

Expldtafkm of Manganese ore in 
Orissa

5098. SHRT ANADI CHARAN 
DAS: Will the Minister of STEEL 
AND MINES be pleased to state:

fa) the approximate quantum of 
manganese ore available in Orissa:

(b) the area where the manganese 
ore is mostly deposited; and

fc) the steps taken by Government 
for the proper exploitation of manga- 
ne.se ore available in the State?

THE MINISTER OF STEET 
AND MINES AND THE MINISTER 
OF LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): (a) Accoiding 
to inventory of minerals, as on 
1~!-1985, the total estimated reserves 
6 f manganese ore in Orissa are 33.6 
million tonnes.

(b) The main deposits of manga-
nese ore are found in Bolangir, 
Keonjhar, Koraput. Sambalpur and 
Sundergarh districts of the State of 
Orissa.

(c) The exploitation of the ore is 
dependent on demand of the domes-
tic industry and quantity required for 
export within the guidelines formu-
lated by the Government. The pre- 
■sent level of production of manganese 
ore in Orissa is of the order of 4.8 
lakh tonnes per annum.

Export oS pepper

5099. SHRI A. CHARLES:
SHRI NAKUL NAYAK:

Will the Minister of COMMERCE 
bo i)leased to state:

(a) the quantity and value of pepper 
CKported duiinjr the last three years, 
country-wise;

(b) the target *̂ et for export of pep-
per this year and the a<-hievement made 
there against so far;

(c) whether exports of pepper is ex-
pected to be adversely affected with the 
arrival of Malaysian and Indonesian 
crops in the international market later 
this year; and

(d) if so. the steps taken by Govern-
ment in this regard?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRT ARUN 
KUMAR NEHRU): (a) A .state-
ment is attached.

<h) Target for export of pepper for
1990-91 is 42000 MT against which 
a quantity of 14470 MT has already 
been exported til! the end I'f July.
1990.

(c) and (d) Malaysia and Indone-
sia are our traditional rivals in the 
international trade in pepper. Pro-
duction of pepper this year is estima-
ted to be much higher than last year 
in all the major pepper producing 
countries. This will ^  an important
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factor in pepper trade this year. The 
Government has advised the Splices 
Board to extend all possible help to

the exporters 
efforts.
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in their marketing

STATEMENT

Major Comtrywise export o f Pepper from India during 1987-88 to 1989-90

Qty. M T  
Value Rs. Crora

Country 1987-88 

Q V

1988-89 1989-90 
Q 7

USSR . . 17570 106.95 9540 44.32 20020 95.66
FRG . ;o+2 10.94 1856 8.15 873 3.72
ITALY 1070 6.46 1921 8.65 1237 4.53
SPAIN 166 0.86 343 1.62 55 0.13
YUGOSLAVIA . 1920 12.21 1803 8.43 938 3.76
SINGAPORE 561 2.23 336 1.13 60 0.09
USA 7279 42.69 4779 21.97 2161 7.70
CANADA . 832 4.80 1083 4.70 lOOi 3.49
SAUDI ARABIA . 1495 9.24 1408 6.21 875 3.21
OTHERS 8076 44.20 14951 59.02 9381 37.58

To ia l . 41011 240.58 38020 164.20 36601 159.87

Open House meetings by Ministry 
of Conmtei'ce

5l(i(). SHRl A. CHARLES; Will 
Ihc Minister of COMMERCE be 
pleased to state:

(a) whether open house meetings 
were organised by his Ministry at 
diffeient conimerciaJ centres in the 
country;

(b) if so, the details thereof;

(c) the issues raised with meetings; 
and

(d) the action taken by CJovern- 
jncnt thereon?

THE M iN lSlE R  Ol' COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU); (a) and (b) Yes, 
Sir. Six open houses have already 
been held, namely at Ahmedabad 
(22-5-1990). Cochin (26-6-90), Bom-
bay (14-7-90), Madras (26-7-90), Delhi 
27-8-90) and Jodhpur (3-9-90).

(c) and (d) Main issues raised by 
exporters in these open houses per-
tain to (a) Exim Policy (b) l(X)/(, 
Export Oriented Units and Units in 
Export Processing Zones (c) Credit 
and Finance (including ECGC and 
RBI) (e) Infrastructure. The sug-
gestions made are kept in view whue 
taking decision on these matters. T h ^  
have also been forwarded to the con-
cerned offices/Departments for action.



219 Written Answfers SEPTEMBER 7, 1990 Written Answers 220

Opeaing of SBl Branches

5101. SHRI PRATAPRAO B, 
BHOSALE:

SHRI BANWARl 
PUROHTT:

LAL

WiU the Minister of I'lNANCE be 
pleased to state:

Xa) whether the State Bank of India 
proposes to set up new branches 
during current iinancial year;

(i>) if so, the names of places, dis* 
trict-wise. selected for the purpose:

(c) whether all these blanches will 
have facility ol foreign exchange 
department: and

(d) if so, the details theieot and il 
not, the reasons therefor?

IH E  DEPUI Y M INISlER IN 
THE MINISTRY OF MNANCE 
(SHRI ANIL SHASfRI): (aj to
(d) The previous Branch Licensing 
Policy for 1985-90 came to an end 
on 31-3-1990. The guidelines for 
the ensuing Branch Licensing Policy 
have not been finalised by Reserve 
Bank of India so far. As suvh it is 
not possible at this stage lo indicate 
the number of new branches to be 
opened by State Bank of India during 
the current financial year, or the num-
ber of such branches which will have 
foreign exchange department facilities

[JCnmsiatioril

AsN̂ lstance to Uttar Pradesh for pro- 
vklfiig employineiit to people

5102. SHRI BALESHWAR
YADAV: Will the Minister of
FINANCE be pleased to state:

(a) whether Government of Uttar 
Pradesh have requested Uniim 
Government to provide assistJincc in 
achieving the target of providing em-
ployment to sixty lakh people in 
E i^ th  Plan;

(b) if so, whether Gcvernment pro-
pose to provide assistance to the 
Government of Uttar Pradesh,

(c) if st), when and the amount 
thereof; and

(d) if not, the reasons thercfoiV

THE DEPUIY M INISlER IN 
THE MINISTRY 01  ̂ IINANCE 
(SHRI ANll SHASIRl). (a) No. 
Sir,

(b) to (d) Do not arise.

[English]

Long Term Policy on Tea

5103. SHRI NAKUL NAYAK: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whcthej Governm^'iU have 
drawn a long tenii policy to raise
pioduclion and export of t̂ *a.

(h) if so, the details theieof; and

(c) if not, when such a policy is
pioposed to be forn^ulatcd in near
future?

THE MINISTER Ol COM-
MERCE AND TOURISM (SHRI
ARUN KUMAR NEHRU): (a) to
{c) Recommendations vn long-term 
policy have been received 'ind arc un- 
dei- examination.

Production and Jmpoi;t of Wg Iron

5104. SHRI NAKUL NAYAK. 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the quantity of pig in.n piodu- 
ced within the country and imported 
during the last three years and the 
estimate for the current >ear,

(b) the total cost of import with 
loreign exchange involved during that 
period; and

(c) the steps taken and proposed lo 
be taken to reduce the import?

THE MINISTER OF STEEL AND 
MINES AND THE MINISTER OF 
I AW AND JUSTICE {SHRI
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DINESH GOSWAMI): (a) and (b) the country and iinports during the
I he total prcKluction of pig iron in last 3 years is as follows;

(Qty. in ’000 tonnes)

Year Production Imports Value of
(I-'oiim/ry grade) Imports 

{appx.) 
{Rs. in 
crores)

1987-88
1988-89 
J 989-90 
1990-91 
(likely)

1272
1107
1338
1371*

34 
164 
306 

under OGL

6.77
37.85
100.00

*VSP IS likely to produce additional 1.6 lakli tonnes of pig iron during the 
current year.

(c) I he production of pig lu n is 
de-licensed. Domestic production 
of pig iron is being encouraged in the 
seiondaiy sect*)r and it is proposed to 
cicate a capacity of 2 million tonnes 
by the ciul ol Vlll Plan in tlu- secon- 
daiy soctor.

Joint Ventures Abroad by MMTC

5105. SHRI NAKUL NAYAK: 
Will the Minister of COMMERCE be 
p'ea'cd to state:

(a) whether the Minerals and Me-
tals Tiading Corporation of India 
(MMTC) is setting up joint ventures 
abroad;

(b) if so. the proposals which art- 
under the consideration of tiovem- 
inent;

(c) the steps taken by MMTC to 
increase exports; and

(d) the details of the thrust given 
by MMTC on counter trade?

THE MINISTER 01' STATE IN 
THE MINISTRY OF 
(SHRI ARANGIL SHREEDHA- 
RAN); (a) and (b) The setting up ol 
certain joint venture projects for pur-
chase of Rock Phosphate reserves and 
production of Phosphoric Acid and 
DAP are presently at formulation stage

in MMTC fioni technical and opera- 
uojial angles.

(c) The steps taken by MMTC to 
incrcasc exports, particularly non 
canalised, include setting up of Ex- 
pojt Groups for non-canalised export 
of agro products, cut and polished 
diamonds, gems and gold jeweller>, 
minerals and valued-added mineral 
products, a separate Division for ex-
port of engineering projects, identifi-
cation of export items to concentratc 
upon and reliable domestic sources of 
supply to act as associate suppliers 
t»f MMTC. etc.

(d) Using the bulk buying leverage, 
MMTC is making extensive efforts to 
impress upon the foreign supplieis of 
hulk raw materials to undertake pur-
chase of goods from India under 
countei trade. Counter trade gene- 
lated by MMTC duruv^ 1989-9U 
ajTJOunted s 150.40 million.

Raids on Export Houses

5106. SHRI P. M. SAYLED:
SHRI BANWARa.AL 

PUROHFT:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether Delhi Administration 
has agreed to the proposal of the
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Delhi Exporters Association that no 
labvui or factory inspector should 
enter the premises of export houses 
v/i^hout authorisation liom an officer 
not below the rank oi an Assistant 
CoHimissioner,

(b) il so, when llic p u ‘posal would 
be brought into foice,

(c) the details of export houses in 
Delhi on which riids by labour and 
Uw{(»r> inspcciors Wv’ie conductcd 
duiing the last six nior.llis, month• 
wise: and

( 1) the details ol disciepuncies ijnd 
fuilher action contemplated in this 
regard?

THE M IN lSrER OI COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) Delhi Admi- 
i.istiation  had Lx-er considenng steps 
to streamline and closely monilor the 
field work and mspcdfons It, there- 
iorc, decided that all inspectors of the 
Labour Department (such as those ol 
the factory, boiler, electricity and 
laboui) would require authorisation 
from at least the Assistant Labour 
Commissioner (or eq-iivalent rank 
officer in the factor>\ boiler and elec- 
tricit> inspectorates) of the zone in 
which they arc posted in oidcr to 
carr} out mspectjons. This has noth-
ing to do with any proposal of the 
Delhi Exporters' Association.

(b) Ih e  proposal has been bi ought 
into force from 10-8-90.

(c) and (d) N(̂  raids on cxpoit 
houses were conducted during the last 
six months by the labour and factory 
Inspectorates.

Ameiiclmcnls Indian Dhonrc Act

5107. SHRI P. C. THOMAS
SHRI LOKANATH CHOU- 

DHURY:

Will the Minister of LAW AND 
JUSTICE be pleased to state:

(a) whether the Kerala High Court 
has directed the Union Government

to initiate action for amendments of 
certain sections of the Indian Divorce 
Act; and

(b) il so, the details in this regaid 
ancl when Government propose to 
bring forward legislation in this re-
gard?

THE M INISIER Ol  ̂ STEEL 
AND MJNES AND THE MINISTER 
OF LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): (a) Yes, Sir.

(b) The Kerala High Court in its 
order m C.M.P. No. 17247/88 in O.P. 
NO. 5805 of 1088 Smt. Mary Sonia 
Zachariah Vs. Union of India has 
diiecled the Union of India to take 
a decision on the recommendations of 
the Law Commission made in its 90th 
Report on the amendment of section
10 oi the Indian Divorce Act, 1869 
The matter has been taken up with 
certain Christian Organisations. It 
will be possible for the Government 
to take a decision on the issue involv-
ed only after ascertaining the views 
of those organisations as the policy of 
th? Government is to introduce ame-
ndment in the personal law relation 
to any minority community only 
when the community concerned 
ai?rees to the same.

Ĉ rowth in SBI Branches in Kerala

5108. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Mi- 
nihtLi ol FINANCE be pleased to 
state:

(a) whether the branches of the
S I A IE  Bank of India in Kerala have 
lecorded significant growth in business 
during the past three years, and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Ih e  State Bank of India in the State
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of Kerala has recorded growth in the same is indicated in the Table
business during the past 3 years and below:

(J?v. in acres)

Year Deposits Advances Credit 
Deposit 

Ratio {%)

December ’87 . . . 572 324 56.6

March ’89 689 457 66.3

March '90 • • 815 581 71.3

Manipulation of Balance Sheets b> 
Banks

510!), SHRl MULLAPPALLY 
RAMACHANDRAN:

DR. SUDHIR RAY;
SHRI RAM BAHADUR 

SINGH:
SHRI HET RAM:
SHRI Y. S. RAJA 

SEKHAR REDDY:
SHRI MADAN LAL 

KHURANA:

Will the Minister <>1 (HNANCE be 
p!eas.ed to state:

(a) whether the attention of Gov-
ernment has been drawn to the news 
item captioned “Banks cook up ba- 
lancc-shect” appearing in the 'Hindu-
stan Times’ of 9 August, 1990 where-
in it has been stated that a large 
number of managements of the public 
sector banks have manipulated their 
balance sheets to show profits in 
1989-90;

(b) if so. the details of .such banks;

(c) the action taken to deal suit-
ably with the auditors for giving 
wrong reports;

(d) the reasons for incurring heavy 
losses by the banks; and

(e) the steps taken to assess/review 
the working of the public sector

banks and to tone up their working/ 
administration to safeguard the inter-
ests of the account-holders/people?

THE DEPUTY MINISTER IN 
THE MINISTRY OF I INANCE 
(SHRI ANIL SHASTRl): (a) to (d) 
Government have seen the news item 
captioned “Banks cook up balance 
sheet” which appearevi in "Hindustan 
Times' of 9th August. 1990. The 
public sector banks are required to 
prepare their Balancc Sheets and Pro-
lit & Loss Accounts in the formats 
prc<;cribed in the Third Schedule of 
the Banking Regulation Act. 1949. In 
terms of the statutes gov- i-n’ng these 
banks, their annual accounts viz. 
Balance Sheets and Profit & Loss Ac-
counts are required to bo audited by a 
person cjual'fied to act as an auditor 
of a com pany imder the Companies 
Act. 1956. The auditor, in his report 
to the Central G overnm ent certifies 
that, in his opinion, the Balance Sheet 
is a full and fair balance sheet con-
taining all the necessary particulars 
and is properly drawn uo so as to 
exhibit a true and fair view of the 
affairs of the concerned bank and that 
wherever any explanation or informa-
tion is called for, the same has been 
furnished and considered to be sati.s- 
factory.

For the year 1989-90. out of the 
28 public sector banks, 27 banks have 
finalised their accounts. 26 banks 
have made a profit of Rs. 36' crorcs. 
One bank is yet to finalise its accounts 
for the year 1989-90. One bank, viz 
New Bank of India, had earlier
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finalised its accounts for the year 1*)89-
90. However, it was noticed tiiat an 
item of expenditure was erroneously 
classified which distortetl the profit 
figure arrived at earlier by the bank. 
The bank has since redrawn its Ba-
lance Sheet and Profit & Loss Account 
for the year 1989-90 which reflect a loss 
of Rs. 9.89 crores. The bank has 
initiated disciplinary action against 
certain officials responsible for the ac-
counting lapse. Reserve Bank of India 
has also been advised to examine whe-
ther there has been anj laxity on the 
part of auditors .vh-j audited the ac- 
crunts of New BanK of India and to 
take appropriate action in this behaH'.

(e) Various steps have been taken 
hv Govemmenl and R'-'.rv.? Bank ol 
India to improve the profit earning 
capacity of the banks through strate-
gies for raising business levels, explor- 
■nu new avenues of proliN ai’d cffcc- 
U'.c containmen! of 3X|V‘nsc  ̂ RBI 
periodically reviews the position of 
bjnkf! in respect of solvency, liquidily, 
operational efficiency and profitability.

Export of Milk Povtder

.5110. SHRI MULI APPALL Y 
R A M A C H A N O R Will the Mini-
ster of CO M M ERrr be pleased to 
state:

(a) whether Government propo.se to 
iiicicase the export of milk powder:

(b) if so, the quantity of milk 
ptiwder exported during the last three 
years, year-wise and the tarcets for 
the current year: and

(c) whether Government propose to 
barter milk powder for vegetable oils?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRT ARUN 
KUMAR NEHRU): (a) and (b) Ex-
port of Milk Powder was banned until 
1-4-90 on which date it was placed 
oil the “Exports on Merits” list of 
the Import & Export Policy. There- 
aftei. on 10-8-90, exports of milk 
powder have been canalised through 
National Dairy Development Board 
(NDDB).

(c) No. Sir. There is a proposal to 
finance NDDB’s requirement of im-
ported palmoleiii through exports of 
milk products.

Regionid Rum. Baoks in Karnataka

5111. SHRI SRIK ANTHA DAT- 
TA NARA'slMHA RAJA WADI- 
YAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) the main objectives of regional 
rural banks (RFB);

(b) the names of RRBs working in 
Karnataka at piesent; and

(c) the role p'ayed by RRBs in the 
development o rural economy in 
Karniiiaka during the Seventh Five 
Ye.ir Plan peric d '

THE DEPUTY MINISTER IN 
THE MINISTRY OF HNANC'E 
SHRf ANll. SHASTRl): (a) The

main objectives of Regional Rural 
Banks are to mjke institutional credit 
easily available to weaker sections of 
socicty and to mobili&c and channelise 
rural savings for supporting produc-
tive activities in rural areas.

(b) The following 13 Regional 
Rural Banks are functioning in Karna-
taka at present: —

1. Tungabhadra Gramin Bank.
2. Malaprabha Gramin Bank.
3. Cauvery Gramin Bank.
4. Krishna Gramin Bank.
5. Chitradurga Gramin Bank.
6. Kalpatharu Gramin Bank.
7. Kolar Gramin Bank.
8. Bijapur Gramin Bank.
9. Chickmagalur-Kodagu Gramin 

Bank.
10. Sahyadri Gramin Bank.
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11. Netravati Gramin Bank.
12. Varada Gramin Bank.
13. Visveshwaraya Gramin Bank.

(c) The National Bank for Agricul-
ture and Rural Development 
(NABARD) have reported that the 
Regional Rural Banks in Karnataka 
have played a significant role in the 
development of the rural economy of 
the State. They have continuously in-
creased their deposits and advances to 
target group beneficiaries during the 
Seventh Plan period. The RRBs re-
gistered an increase of 62% in deposit 
accounts and 153% increase in deposit 
amounts during the period December
1985 to December, 1989. Smilarly. 
the number of target group Iteneficia- 
ries of RRBs in the State and the 
amount of loans issued to them in-
creased by 569% and 852% respecti-
vely during the same period.

[Translation]

Filins for Late Nig^ Telecast

5112. PROF. RASA SINGH 
RAWAT: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state;

(a) whether Doordarshan purchased 
some films for the late n i^ t  telecast;

(b) if so, the details of the films so 
purchased along with details of cost 
involved;

(c) whether the purchases were 
made with the knowledge of Naticmal 
film Finance Corporation; and

<d) if not, the reasons therefor and 
the steps being taken against guilty 
officials?

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b) The fea-
ture films, whether imported or indi-
genously produced, are procured by 
Doordarshan on payment of royalty 
and not on outright purchase basis.

16-5  LSS/ND/91

fc) and (d) Doordarshan has been 
given a special dispoiution to Im-
port feature films direcfty witiiout plac-
ing a requisition cm the National Film 
Development Corporation.

[English]

CheclciBg PoMiitioa ia Steel MaiHts
5113. SHRI C. SRINIVASAN: 

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether there is any proposal 
to check pollution in various steel 
plants in the country: and

<b) if so, the details thereof?

THE MINISTER OF STEEL 
AND MINES AND THE MINIS-
TER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMD: (a)
and (b) Pollution Control Depart-
ments have been set up at all SAIL 
plants. Areas needing strengthening/ 
augmentation have been identifira. 
Necessary schemes are being imple-
mented in a phased manner. Modem 
pollution monitoring systems have 
also been set up in these plants. An 
extensive training programme is being 
implemented to train employees in 
various aspects of pollution control 
and proper operation of equipment. 
Steel plants in the private sector are 
required to install pollution control 
facilities to meet the standards laid 
down by the State Pollution Control 
Boards.

Joiirt Vcntnns in Madaflpscar

5114. SHRI C. SRINIVASAN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Govemmeat propose to 
set up joint venture units in Madaga-
scar in order to boost Indian exports 
to that country: and

(b) if so, the details in this regard?

THE MINISTER OF COM- 
MERCE AND TOURISM (SHRI
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ARUN KUMAR NEHRU): (a)
There is no proposal at present to set 
up any joint venture in Madagascar.

(b) T)oes not aiise.
Beach Rcsmis in Tamfl Nada

5115. SHRI KADAMBUR M. R. 
JANARDHANAN: Will the Mini-
ster of TOURISM be pleased to state:

(a) the steps taken by Union Go-
vernment to promote Tourism in 
various Southern States;

(b) whether there is any proposal 
from Tamil Nadu Government to de-
velop beach resorts in the State to 
attract domestic and foreign tourists; 
and

(c) ir so, the steps taken in this re-
gard?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): (a) In consultation with
State Governments, the following Tra-
vel Circuits have been identified to 
promote tourism in various southern 
states:

(a) Madras - Trichy - Madurai- 
Tanjorc.

(b) Madras - Kanchipuram - Maha- 
balipuram - Pondicherry - Mad-
ras.

fc) Mysore - Bandipur (National 
Park) - Kabini - Mysore (Wild 
Life).

(d) Belgaum - Bidami - HoSpet- 
Hassan - Mysore.

(e) Bangalore - Hampi - Aihole- 
Pattadakal - Badami - Bijapur.

(f) Hyderabad - Golconda Fort- 
Usmansapar - Nagarjuna - Kon- 
da - Bidar.

(g) Banplore - Cociiin -^llepney- 
Kottayam - Thekkady - Kodai- 
kanal - Madurai.

(h) Coimbatore - Co<moor - Ooty- 
Mudumalai - Mysore - Banga-
lore.

(i) Madras - Kanchipuram • Maha- 
baJipurann -  Pondicherry.

(b) and (c) For development of 
beach tourism, following projects were 
sanctioned by Ministry of Tourism;

1. Kanyakumari: 8 beach cott-
ages along with tourist ameni-
ties at Bathing Ghats and a 
Cafeteria. Floodlighting of 
Vivekananda Rock Memori d 
and a Ferry Launch between 
Kanyakumari and Vivekananda 
Rock Memorial.

2. MamOtlapuram: A tourist
Complex and a project for land-
scaping.

3. Muttukadu: Water Sports
facilities.

4. Pichavaram: 
Block.

Restaurant

5. Cuddtdore: Tourist Complex
6. Poompuhar: Visitor’s waiting

hall.
7. Nagapattinam: Yatri Niwas
8. Rameshwwam: Tourist Re-

ception Centre.

[Translatlorii

Churiiat ditldreii WeHare Society

5116. SHRI RAGHAVJI: Will
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that the Com- 
missioner of Income Tax. Bhopal has 
filed a second appeal before the In-
come Tax Appellate Tribunal after the 
expiry of prescribed period against 
the first appellate decision regarding 
Churhat Children Welfare Society, 
district Sidhi (M.P.);

(b) if so, the number of days for 
which it was delayed and the reasons 
for this delay;

(c) the disputed amount of revenue 
income involved in this case and the 
action taken against the Income-Tax 
Commissioner or the concerned guilty 
officials regarding delay occurred ui 
filing the appeal: and
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(d) if not. the reasons therefore?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
<SHR1 ANIL SHASTRD: (a) No.
Sir.

(b) Does not arise.

(.c) The disputed amount in the case 
is Rs. 1,47,02,054. In view of (a) 
above, no action is called for against 
the Income-tax ofBcials.

<d) Does not arise.

l£rtg/wA]

Murder and CrimiiBl Cases pendiog 
in Delhi and Pim|ab and Haryana 

H i^  Conrts

5117. SHRI KAMAL CHAU- 
DHRY: Will the Minister of LAW
AND JUSTICE be pleased to state 
the number of murder and criminal 
cases pending in Delhi High Court 
and Punjab and Haryana High Court 
for the last three to five years and the 
number of such appeals pending for 
the last three years, court-wise?

1 HE MINISTER OF STEEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH GO- 
SWAMI): The information is being
collecied and will be laid on the Table 
of the House.

4grevmeiit Between Co-prodnoeis and 
Co-iinuicieis of Film Gandhi

5118. SHRI B. N. REDDY;
SHRIMATI J. JAMUNA:

Will the Minister of INFORMA-
TION AND BROADCASTING be 
plejsed to state:

(a) whether any agreement had been 
signed between the co-producers and 
co-financiers of the famous Indo- 
British film Ctendhi, directed by !?ir 
Richard Attenborough; and

(b) if so. the details of the agree-
ment?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER O F PARUAMEN- 
TARY AFFAIRS (SHRI P. UPEN 
DRA): (a) Yes. Sir.

(b) A copy of the Cb-Production 
and finance agreement regarding the 
film “Gandhi” is available in Ae 
Parliament Library.

Perfonnancc of Tea GaidieiH imder 
TTCI

5119. SHRI MANIK SANYAL: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether the tea gardens under 
the Tea Trading Corporation of India 
(TTCI) are running in loss;

(Tj) if so. the reasons therefor; and

(c) the steps Government propose 
to take to make the gardens viable 
and profitable ag3in?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) Yes, 
Sir.

(b) The main reasons for loss in 
n C I ’s gardens is old age tea bushes, 
low productivity, large labour force 
inherited from the private owners.

(c) To increase the production/ 
productivity and to revamp the tea 
gardens owned by T T O , a proposal 
has been received and is being exa-
mined by the Government.

Rcpreseolatioii from Worionen of 
Looksan Tea Estate

5120. SHRI MANIK SANYAL: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government have re-
c e iv e  a reiKesentation from tiie 
workmen of Looksan Tea Estate of 
Tea Trading Corporation of India;

(b) it so, what are the points raised 
therein;
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(c) Government's reactkm thereto: 
and

(d) the measures being taken to 
meet the grievances of the worknoen?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) and
(b) Yes. Sir. The workers have rais-
ed the points on low productivity, the 
need for proper management of the 
tea estate and old liabilities of provi-
dent fund, gratuity, etc.

(c) and (d) For increasing the i»ro- 
ductivity of tea in the tea estate a pro-
posal from TTCI is being examined 
in the Ministry. Problems related to 
okJ liabilities of Provident Fund and 
Gratuity will be examined in consul-
tation with TTCI.

Indlaii Invcslmeat in CUna

5121. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Minister
of FINANCE be pleased to state:

<a) whether Oiinese Government 
has sought Indian investment in diver-
sified industrial ventures in one of it  ̂
biggest provinces Anhui:

(b) if so, what are the main pro-
posals made by the Chmese Govern-
ment in this regard; and

(c) to what extent Government of 
India has agreed?

THE DEPUTY MINISTER IN 
THE MINISTRY OF HNANCE 
(SHRI ANIL SHASTRD: (a) No
.specific request from the Chinese Go-
vernment for investment in Anhui pro-
vince has been received by the Go-
vernment.

{b) and (c) Do not arise.

Indfam Experts ia  Nanribia

5122. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minister 
of COMMERCE be irieascd to state:

(a) whether India has sent several 
eaqierts to Namibia to hdp them In 
boosting the economy?

(b) if so. the nundwr of experts 
sent to Namibia and the main areas 
in which Namibia has been assured 
for boosting their economy; and

(c) the help and assistance India 
has agreed to provide to Namibia?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) Yes. 
Sir.

(b) So far two short-term experts 
have visited Namibia to extend assis-
tance in the fields of water resource 
management and education, respecti-
vely. The Indian Government has 
offered to depute ten long-term ex-
perts and provide technical training 
upto 50 Namibians in the fields to 
be selected by the Namibian Govt.

(c) The areas in which technical 
assistance has been offered include 
education, public health, small scale 
industries, water resource develop-
ment and transportation. The assis-
tance will be provided both under the 
ITEC (Indian Technical and Econo-
mic Cooperation) Programme and 
bilaterally under the Africa Fund.

The Indian Govt, has also agreed 
to extend a credit of Rs. 100 mil-
lion to Namibia for imports from 
India of capital goods and such other 
items as would be mutually agreed 
upon between the two sides.

Conferenfe of Ffsdieries Ministers

5123. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minister 
of COMMERCE be pleased to state:

(a) whether Govenunent has con- 
ven<^ the conference of Fisheries 
Ministers of maritime states includ-
ing Kerala and West Bengal:

(b) if so, the outcome thereof:

(c) whether any concrete policy has 
been framed for inclusion in the 
Eighth Plan: and
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(d) the other s Q l^ ts  discussed in 
the conference?

THE MINISTER OF COM-
MERCE AND TOURISM (SHRI 
ARUN KUMAR NEHRU): (a) No. 
Sir.

(b) Does not arise.

(c) Proposal for inclusion in the 
Eighth Plan in respect of Marine Pro-
ducts export have been framed by 
Ministry of Commerce in consultation 
With Marine Products Export Deve-
lopment Authority.

(d) Does not arise.

Import of Cloves and Cassia

5124. PROF. K. V THOMAS: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether Govcnu.iCiit propose 
to give import licencc to the traders 
oil the basis of their previous per- 
forniai'ce to import cloves and cassia;

(b) whether a good quantity of 
imported cloves and cassia just prior 
(o the. withdrawal of OXi.L. is still 
lying in (he godowns in Bombay 
pending clearance;

(c) if so, the reasons iherefor; and

(d) the action taken against the 
responsible persons?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) Import Po-
licy already provides for grant of 
import licences for cloves and cassia 
on the basis of past imports.

(b) As on 30-6-90. 11.12,575 Kgs. 
of cloves on which duty involved is 
Rs. 801.05 lacs and 5.53.917 K^s. of 
cassia on which duty involved is Rs. 
404.35 lacs were pending clMrance 
fioro the public bonded warehouses 
at Bombay.

(c) and (d) The warehousing pe- 
riiMl in rrapect of- quantities of cloves 
and cassia reported above has ex-
pired and as such demand notices 
under secUon 72 of the Customs Act. 
1962 have been issued in respect of 
each and every case. But most of 
the bonders have got interim order 
staying auction of cloves and cassia 
mostly from Delhi High Court.

Import of Almonds

5125. PROF. K. V. THOMAS; 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government propose 
to give licences to import almonds 
on the basis of export of pepper and 
cardamom; and

(b) if so. the details in this regard?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU); (a) Under the 
Import Policy for Registered Expor-
ters there is no such proposal.

(b) Dcx;s not arise.

Trade with USSR

5126. PROF. K. V. THOMAS: 
Will the Minister o f ' COMMERCE 
be pleased to state:

(a) the figures of our trade with 
USSR during the past three years;

(b) the trade envisaged during next 
three years; and

(c) the steps being taken for in-
creasing the trade and for removing 
discriminations if any, between ex-
ports of General Currency Areas and 
Rupee Payment Area?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) The value
of exports from India to the USSR
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and the value of imports from the 1988-89, and 1989-90 is as given
USSR into India during 1987-88. below:—

{In Rs, crores)

1987-88
{Provisional)

1988-89
(Provisional)

1989-90
(Provisional)

Exports to the USSR . 1970.86 2 m . n 4462.97
Imports from the USSR . • 2041.00 1964 75 30?9.72

Total Trailc Turnover • 4011.86 4571.02 7562.69

Source: DGCIS, Calcutta.
Import figure^ adjusted to includo crudc suppiios.

(b) The IriJo-SovxCt Trade Proto- 
coLs are condudcJ on a calenJai year 
basis. T'lo liude piolucoi lor 1991 is 
not yet concluded as thj same is ex-
pected to be finalised in ihc last quar-
ter of this year.

(c) Over the years, the basket oi 
goods traded has been expanded by 
not only enhancing the provisions for 
the existing items but also by adding 
new items. To promote ct^ntacts, vi-
sits ol business clelegaiions, participa-
tion in exhibitions, organisations ot 
seminars and bu>er-scller meets, etc. 
ha\e been encouraged. As imports 
generate lupee funds for linancing ex-
ports aris.ng fiom the balanced rupee 
trading system with ihe USSR, the 
imports from that country are also 
being encouraged. Apart from con-
ventional exchange of trade, new 
forms of economic cooperation have 
also been encouraged. There is no 
discrimination between exports to the 
General Currency Area and to the 
Rupee Payment Area.

Commercial Informatioii by Indian 
Mission Abroad

5127. PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of 
COMMERCE be pleased to state:

(a) whether a large number of com-
plaints have been received from the 
leading industrialists and exporters

thai the comnicrcial information sup-
plied b> the Indian Missions abroad 
K of ycr> routine nature and thus of 
very little value in promoting exports 
\wn) India;

(b) if so, thj reasons for the poor 
perfoimauce of our Mi abroad;

(c) v\}icih::r GoverniTi'=*ni propose to 
review tho w'^iking of lno,e Missions 
With a View to improve (heit work-
ing for promoting India's exports 
it 1(1 eaimng inoie foreign exchange; 
and

(d) if so, the details of action pro- 
po^cd to be taken in this regard?

11 li: MINIS HER OF COMMERCE 
AND TOURISM <SHRI ARUN 
K l’MAR NEHRU): (a) No. Sir.

(b) Docs not arise.

(c; and (d) Ministry of Commerce 
liad organised conferences of our 
commercial representatives abroad. 
In such conferences wide ranging dis- 
wussions on India's foreign trade were 
cJjscussed among other suggestions to 
jnake x>ur commercial representation 
as an instrument of building up of 
our country’s image. Training Pro-
grammes are orgihised for commer-
cial representatives in India by the 
Ministry of External Affairs and the 
Indian Institute of Foreign Trade.
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[Translafion]
Sleel Stockyards in Uttar Pradesh 

and Madbya Pradesh

512*? SHRl RAJENDRA AGNI- 
HOTRI: Will the Minister of STEEL 
AND MINES be pleased to state

(a) whether steel stockyard facility 
has been provided in the Bundel- 
khand region ot Utt’’'- Pradesh and 
Madhya Pradesh;

(b) if so, the details thereof; and

(c) if not, the steps proposed to be 
taken in this regard?

THF MINISTER OF STEEL 
AND MINES AND THE MINIS-
TER OF LAW AND JUSTICE 
iSHRI DJNESH GOSWAMI): (a) to
(c) Thj Steel Authoiiiy of India Li-
mited (SAIL) services the require-
ments of their customers belonging 
to the Bundclkhand region of Uttar 
Pradesh and Madhya Pradesh thro-
ugh their stockyards at Kanpur and 
Gwal'or and consignment Agency 
stockyard at Jabalpur.

TISCO has two stockyards in Uttar 
Pradesh, at Kanpur and Ghaziabad 
and one in Madhya Pradesh at Indore.

[Eni>/ishJ
Revision of Pay Scaks of Assistants

5129. PROF. RAM GANESH 
KAPSE: Will the Minister of FIN-
ANCE be pleased to state;

(a) whether Government have ap-
proved the proposal of revision of 
pay scales of Assistants in Central 
Government offices with retrospective 
effect:

(b) if so, the basis of approving of 
this revision of their pay scales;

(c) whether certain other categories 
have al«o demanded revision of their 
pay scales: if so, the details thereof;

(d) whether Government propose 
to constitute another pay body to go 
through all cases of disparities in pay 
straeture of mpkyees; and

(c) if so. when it is proposed to 
be constituted?

(H E DEPUTY MINISTER IN 
THF MINISTRY 01- FINANCE 
(SHRl ANIL SHASTRI): (a) Yes.
S>r

(b) The revision of pay scale of 
Ass'stants in Central Secretariat Ser- 
vic! was done with a view to set 
right, in accordance with prescribed 
procedure, an anomaly in the scale 
of pay recommended by the Fourth 
Cential Pay Commission.

(c) Yes, Sir. All India Radio and 
Doordarshan Stenographers Associa- 
t!cn. All India Association of Investi-
gators (NSSO) and All India Central 
Go\einment Non-Secretariat Steno-
grapher. Forum etc have demanded 
tho revision of their pay scalcs.

(d) No, Sir.

(e) Does not arise

Floating of Bonds fai Andhra Pradesh

5130. SHRIMATI I. JAMUNA:
SHRl RAJAMOHAN 

REDDY;

Will the Minister of FINANCE be 
pleased to state:

(a) whether Union Government 
have received any request from An-
dhra Pradesh for financing of roads 
and bridges by floating bonds;

(b) if so. when the request was 
received: and

(c) the time by which the permis-
sion is likely to be granted?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl ANIL SHASTRI)- (a) and
(b) Yes Sir, A suggestion to this 
effect was received in the Ministry 
of Finance on 15th March, 1990.

(c) The present scheme is confined 
to Central Government enterprises 
only
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Telecast of Telugn Fihn by Delhi 
Doordaishan

5131. SHRIMATI J. JAMUNA: 
Will the Minister of INFORMA-
TION AND BROADCASTING 
be pleased to state:

(a) the names of Telugu feature 
filnif) telecast by Delhi Doordarshan 
on national network duiing the last 
8 months;

(b) the names of the Telugu fea-
ture films scheduled for telecast but 
replaced with some other film during 
the period;

(c) the reasons for changing the 
scheduled film at the last moment;

(d) whether Government propose to
telecast the replaced Telugu film in 
near future; aod

(e) if so. when?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) The following feature films in 
Telugu were telecast by Doordarshan 
on the national network during the 
last eight months (January-August. 
1990):-

1. Swathi Muthyam
2. Sudigundalu

3. Daana Veera Soora Kama
4. Maa Bhoomi
5. Pellinati Pramanalu

(b) No feature film in Telugu which 
was formally announced for telecast 
on the national network by Doordar-
shan was replaced by any other film 
during the period in question.

(c) to (e) Do not arise.

Training Course for Tourist Goides

5132. SHRI H. C. SRIKANTIAH; 
Will the Minister of TOURISM be 
pleased to state;

(a) whether Union Government 
propose to conduct a three-montfi

Tourist Guido Training Course at 
Bangalore in connection with obser-
vance of 1991 as Tourism year;

(b) if so, the number of guides pro-
posed to be imparted training;

(c) the criteria for selecting candi-
dates for the above course;

(d) whether any stipend is proposed 
to be given to the candidates; and

(e) if .so. the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE M I-
NISTRY OF TOURISM (SHRI 
SATYA PAL MALIK): (a) Yes. Sir.

(b) 26 guides are being imparted 
training.

(c) The candidate should be a gra-
duate of a recognised Universitj' or 
three years diploma holder in tourism 
from a recognised University/Institute 
and should be between the age of 
20-30 years, on the date when the 
advertisement appears in the Press-
A Screening Committee consisting of 
representatives of Regional Director. 
Government of India Tourist Office, 
Local Director of Tourism and repre-
sentatives of Hotel and TYavel Indus-
try screen the applications and those 
applicants who fulfil the qualifications 
shall be put to a written test and then 
those selected will be called for in-
terview after which they are selected 
for the training.

(d) and (e) No stipend is proposed 
to be given to the candidates.

Settlement of Pension Cases by
Acconntant General. Banfalore

.5133. SHRI H. C. SRIKANTA- 
lA H ; Wm the Minister of FIN- 
ANCE be pleased to state:

(a) the number of applications for 
the iianction of pensions, family pen-
sions. gratnity and DCRG received
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by A.G.’s Office, Bangalore upto 
June 1990;

(b) the usual time taken to sanc-
tion these pensions;

(c) w h ^ e r  single window system 
is in vogjjt in A.G.’s Office, Karna- 
(aka:

(d) if not, whether Government 
propose to introduce single window 
system in A.G.’s Office. Karnataka 
lor the early settlement of pension
eases?

THE DEPUTY MINLSTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl): (a) During 
the period from July 1989 to June 
<990 a total number of 19736 cases 
were received by the Accounlant Ge-
neral, Karnataka.

(b) Normally the time taken to
di',poie of a pension case is about a 
month.

(c) and (d) While there is no sin-
gle window system, as such, in the
A.G 's Office, Karnataka, applica-
tions for pension are received ccn- 
frally in the Pension Monitoring Cell 
from the departmental authorities. 
The applications are verified and 
where necessary, the wanting details/ 
clarifications, are obtained by the 
Monitoring Cell from the depart-
mental authorities. The payment 
authority is issued to the concerned 
department for onward transmission 
to the pensioner, under advice to 
him. The pensioner is not asked to 
go to various authorities.

Tnstalhffon of ATMS in Nationalised 
Banks fai Kamatalu

5134. SHRI H. C. SRIKANTATAH; 
Will the Minister of FINANCE be 
pleased to state:

(a) the nationalised bank<i which 
are having Automated Teller Mac-
hines (ATMs) facilities in Karnataka.

(b) the places in Karnataka where 
this facility is existing at presmt;

17—5 LSS/ND/M

(c) the cost involved in installing 
cach ATM’; and

(d) whether Government propose
10 continue installing of ATMs in 
nationalised banks?

THE DEPUTY MINISTER IN 
THE MINISTRY ' OF FINANCE 
(SHRI ANIL SHASTRl): (a) to (c) 
Rc.<:erve Bank of India (RBI) has re-
ported that Vajaya Bank has instal-
led two Automated Teller Machines 
(ATMs) at its branch at Indira 
Nagar, Bangalore. The cost of these 
two ATMs is Rs. 31 lakhs. In addi-
tion. the bank has incurred an ex-
penditure of Rs. 4.55 lakhs approxi-
mately on site preparation etc., upto 
?0-6-1990.

(d) In view of the need to keep 
the banks abreast of technological 
devlopments and taking into account, 
inter alia, the advantages that may 
become available to the customers 
and the banks themselves, the RBI 
has been permitting individual banks 
to instal ATMs in their branches on 
a selective basis.

Trade Deak by STC

5135. SHRI P. NARSA REDDY: 
Will the Minister of COMMERCE 
be pleased to state;

(a) whether the State Trading Cor-
poration (STC) has signed any trade 
deals with foreign countries during 
the last two years; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRI ARUN 
KTJMAR NEHRU): (a) No. Sir.

(b) Does not arise.

Trait witli EEC

5136. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
COMMERCE be pleased to state:

fa) wHhedier the Government have 
prepared any perspective plan to take
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advantage of the opportunity provid-
ed by the integration and enlarge-
ment of European Community De-
velopment in Eastern Europe and 
unification of two Germany;

(b) if so. the details thereof;

(c) whether Government have taken 
any policy decision to give boost to 
exports by Central and State under-
takings; and

(d) whether Government have iden-
tified main items that could find in-
creased market in European coun-
tries. if so. the details thereof?

THE MINISTER OF COMMERCE 
AND TOURISM (SHRl ARUN 
KUMAR NEHRU): (a) and (b) Im-
plications of the formation of a Sin-
gle European Market in 1992 and 
their impact on India’s exports were 
examined in a Report submitted by 
a Committee of five Ambassadors in 
April, 1989. Thereafter, an Inter- 
Ministerial Committee has been set 
up to follow up the developments in 
Europe and to undertake such stu-
dies as may be necessary in India 
regarding the steps and measures to 
be taken to meet the situation.

(c) Government’s policy for increa-
sing exports applies equally to Cen-
tral and State Undertakings.

(d) In order to maximize foreign 
exchange earnings, it is Government’s 
endeavour to diversify the export 
basket and see that an increasing 
range of products are competitive in 
terms of acceptability, price and qua-
lity.

Kandb Free Trade Zone

.Si:<7. SHRT BABUBHAT MEGH-
II SHAH- Will the Minister of COM-
MERCE be pleased to state:

(a) the date when Kandia Free 
Trade Zone started functioning and 
its total turnover till date;

(b) whether there are any rules/ 
regulations under which Kandia Free 
Trade Zone is functioning; and

(c) if so. the details thereof?

THE MINISTER OF COMMERCE 
AT̂ iD TOURISM (SHRfi ARUN 
KUMAR NEHRU): (a) Tfie Kandia 
FrL'c Trade Zone was set up in March, 
1965 and its exports since inception 
till 1989-90 have been of the order 
of Rs. 2182.90 crores.

(b ) and (c) The Kandia Free Trade 
Zoire is a subordinate oflfice of the 
Ministry of Commerce and all Gov-
ernment rules and regulations are
anp’icable to it.

Applicfltioii for New PtaMirations

5138. SHRI ANBARASU ERA:
SHRI MANORANJAN 

BHAKATA:
SHRI CHITTA MAHATA:

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state:

(a) whether Govcrmneot have re-
ceived any applicatioos for starting 
publications of daily newspapers, 
weeklies, monthlies etc;

fb) if so. the number of applica-
tions received for each category in
1987-88, 1988-89 and 1989-90 year 
wise; and

(c) the action taken on the above 
applications?

THE MINISTER OF INFORMA- 
TIO>7 AND BROADCASTING AND 
MINISTER OF PARLIAMENTA-
RY AFFAIRS (SHRI P. UPEN- 
DRA): (a) Yes, Sir.
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(b) and (c) Details are given in the attached Statement.

STATEMENT
Number o f applications received calendar year-wise and Actio,t taken on the same

1987 1988 1989

Pending from previous year 654 657 318
Received........................................ 14,659 15,267 15,858

T o t a l  . . . . 15,313 15,924 16,176
A llow ed........................................ 7,511 8,298 6,935
R efu sed ........................................ 7,145 7,308 8,479
Pending as on 31st Decumbei 657 318 762

NB: Periodicity is not required at the lime of clearing tiie titles and hence no such 
infonnation is maintained.

Peerless General Finance and Invest- 
ment Company

513V. SHRI ANBARASU ERA:

DR. DEBl PROSAD PAL:
Will the Minister of FINANCE be 

pleased lo state:

(a) vvnether Government have any 
report available with them on the 
‘functioning of the Peerfess Geneiai 
Finance and investment Company 
Ltd. since die issuance of the Resi-
duary Non-Bankmg Companies (Re-
serve Hank) Directions, 1987;

(b) v/[icuh©r the Company is func-
tioning within the parameters of those 
ordeis ensuring a profitable reluin 
to the depositors and security of 
their investment as also a profitable 
business to the Company; and

(c) if the answer to (b) above be 
in the negative, the corrective 
Government are contemplating in this 
regard?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
The Rv^serve Bank of India RBI 
had carried out an inspection of the 
Head OflSce and four Regional Offi-
ces of the Peerless General Finance

and lnve->tnieul Company Ltd. (Peer- 
in the year witii reference

10 the company’s financial position as 
on 31-12-1987.

rtie RBI has reported that its in- 
specijon revealed dki|( tlie company 
had noi followed some of the pro-
visions of the directions issued by the 
Bank in respect of the schemes in- 
iioduw'ed by the company prior to
il.w commencement of these diiec-
i.o.is. has suitably advised the
«.oinpaijy. RBI has further repoiteJ 
that the Calcutta High Court has 
held that the R81 ditecticms would 
have piospective effect. RBI has 
lileJ an appeal against this judge-
ment and the matter is sub-judice.

VerificatiiHi of Cadi Book Entries

5140. SHRI MADAN LAL KHU- 
RANA: Will the Minister of FINAN- 
CE be pleased to state:

(a) the number of times the Income 
fax and Sales Tax authorities have 
verified the cash book entries and 
also cash in hand of different parties/ 
firms in Delhi during the last one 
year;

(b) tiic details thereof;
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(c) the details of excuses advanced 
for the difference in the cash book 
entry and aanal holding of cash;

(d) whether there is no coordina* 
tion between Sales Tax and Income 
Tax Departments and cases go un-
checked on points coming to light 
during raids at the time of final assess-
ment; and

(e) if so, the details of steps taken 
to bring coordination amongst diffe-
rent organs of these departments?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl): (a) to (c) 
During the year 1989-90, officials of 
Sales Tax Department in Delhi veri-
fied cash book entries 2274 times, 
and found differences in 256 cases 
between actual cash and amount en-
tered. The usual explanation in case 
of cash found short is that the amount 
has been given to a partner or em-
ployee for expenses. In case of ex-
cess cash, the usual explanation is 
that the same belonged to a partner 
or has been received from a party to 
make purchases.

The Incomc Tax Department veri-
fy cash book entries and actual cash 
only during the course of searches 
and surveys. It conducted 577 sear-
ches and 167 surveys in Delhi during 
1989-90.

(d) and (e) There is adequate co-
ordination between the Sales Tax 
and Income Tax departments.

fb) whether these fertilizers were 
imported directly or through some 
agents?

THE MINISTER OF CO^L^^ER- 
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) The total 
quantity and value of chemical fer-
tilizers imported during the las?t 
three years were as under:

{Qty. in iakh tonnes) 
{Vaiue in Rs. Crores)

Year Qty. \ alue

i%7-88

1988-89
1989-90

16.69
25.84
51.89

174.67
511.41

1292.63

(b> These fertilizers were import-
ed directly by MMTC from produ-
cers and traders.

Frauds in Foreign Branches of Banks

5142. SHRI HUKUMDEONy^RA- 
YAN YADAV: Will the Minister 
of FINANCE be pleased to refer to 
the reply given on 18 May. 1 )90 to 
Unstarred Question No. 9368 regard-
ing frauds in foreign branches of 
banks and state:

(a) the bank-wise, details of the 
amount involved in the cases of 
fmuds; and

(b) the number of bank employees 
and others involved in the said 
frauds and the action taken against 
each of them?

[Translatiori\
Import of Fertilizers by MMTC

5141. SHRI HUKUMDEO NARA- 
YAN YADAV: Will the Minister of 
COMMERCE be pleased to state:

(j) the quantity and value of che-
mical fertilizers imported by Minerals 
and Metals Trading Corporation dur-
ing the last three years; and

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl): (a) and
(b) Bank-wise details about amounts, 
number of employees involved and 
action taken against them by the 
concerned banks for their involve-
ment in cases of major frauds per-
petrated by outsiders/insiders on 
overseas branches of Indian banks, 
as reported by Reserve Bank of India, 
are given in the attached statement.
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SmuggliaK ActiYitiM along CMntal 
Xwem ol Gujanit

5143. SHRl CHHITUBHAI
DEVJIBHAI GAMIT;

SHRI BANWARI LAL 
PUROHIT:

SHRI RAM SAGAR 
(SAIDPUR):

Will the Minister of HNANCE be 
pleased to state:

(a) whether smuggling activities 
especially in edible oils in coastal 
areas of Gujarat have been on the 
increase in the recent past;

(b) it so, the details thereof;

(c) the value of smuggled goods 
seized from March, 1988 to June 
1990 and the nature of goods smuggl-
ed; and

(d) the concrete steps being taken 
by Government to check the smuggl-
ing activity?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (c) 
Smuggling being a clandestine acti-
vity, it is not possible to sâ y whetlicr 
smuggling activities have been on the 
increase in the recent past in the 
coastal areas of Gujarat. Available 
reports also do not indicate the smug-
gling of edible oils on a significant 
scale in the coastal areas of Gujarat. 
However, contraband goods such as: 
gold, silver, textiles, etc. worth Rs. 
132.83 crores (approx.) have been 
seized by the ^ s to m s  authorities 
during the period from March 1988 
to June, 1990 in the State of Gujarat.

(d) The anti-smuggling drive has 
been intensified and the anti-smuggl- 
ing machinery throughout the country 
particularly in the vulnerable areas 
of the coastline and the land borders 
and at the international airports and 
seaports has been geared up. Close 
co-ordination is being maintained 
between all the agencies concerned in

the detection and prevention of smug-
gling. The Customs formations have 
been equipped with vessels, vehicles, 
fire-arms. X-ray machines, metal 
detectors, etc. wherever considered 
necessary.

[English]
Shortage of Piintod Materfab fa 

United Bsak  of India

5144. SHRI SUSHANTA CHA- 
KRABORTY: Will the Minister of
FINAa CE be pleased to state:

(a) wliethcr tiiere is acute shortage 
ol sevcial printed items of daily use 
in tlie United Bank of India;

(h) il so, the reasons therefor; and

(c) I lie action taken/proposed to 
be Uikcn by Government in this re-
gard /

TH h DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a), (b) & 
[cy United Bank of Indiu has report-
ed that with a view to effect eco-
nomy, the bank had adopted a new 
system ol getting forms etc. printed 
on the basis oi indents received from 
blanches. The branches which de-
faulted in the submission of indents 
liad experienced temporary shortage 
ol some forms. However, the new 
sysieni has since stabilised. Vigorous 
follow up is done with defaulting 
bnnchcs for submission of their in-
dents in time to avoid any possible 
shortage of primed items of daily use 
in the branch.

Per Capita Income

5145. SHRI A. K. ROY: WiU the 
Minister of FINANCE be pleased to 
state:

(a) ihc per capita income and the 
e\emption ItWt for income-tax in 
ihe leading countries of the World 
like USA, UK, France and Germany 
anJ the same in India for the year
1988-89; facts in details; and
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(b  ̂ whether there is a further scope 
of bringing down the income-tax ex-
emption limit in the country: if so, 
the detaMs fliereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): fa) The 
Govermnent does not have the figu-
res of the per capita income and the 
exc“mr*tion limit for income-tax in the 
leading countries of the world like 
USA, UK. France and Germany for 
the year 1988-89. However, the 
actual exemption limit for income-tax 
in 1987 as a ratio of the per capita 
income 1986. as available for some 
leading countries from the working 
paper on “Exemption limit and Per-
sona! Tncome-tax” by P. Nayak and 
P. K. Acsarwal. is as u n d e r-

Countries Actual Exemp­
tion limit ai 
ratio o f per capita 
income

U.S.A. 0.1087
West Germany 0.1729

France 0.22.-«0
U.K. 0.4010
India 4.9218

Ob) Per capita income is only one 
of the determinants of the exemption 
limit. The decision regarding ex-
emption limit Is taken keeping in 
view all relevant factors.

\Translation]

Shares' of Bank of Baroda in 
Nalnital Baidc Ltd.

5146. SHRI HARISH RAWAT: 
Will (he Minister of FINANCE be 
p'l-ased to state:

(a) (he percentage of shares of the 
Nainital Bank Ltd. held by the Bank 
of Baroda;

(b) whether Govemnaent have re-
ceived any memorandum from the 
Joint Council of Employees. Nainital 
regarding transfer of shares held by 
the Bank of Baroda;

(c) if so, flie details thereof; and

M) the reaction of Government in 
this regard?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
rSHRI ANIL SHASTRI): (a) Re-
serve Bank of India (RBI) has re-
ported that as per information availa-
ble with it. Bank of Baroda held 
81.9"., of the paid up cajrital of the 
Nainital Bank Ltd. as on 31-3-1989.

(b) and (c) Government has receiv-
ed a memorandum from the Joint 
Council of Employees. Nainital de- 
m<tnding. inter-alia, the nationalisa-
tion of Nainital Bank Ltd. or the 
transfer of its shares held by the 
Bank of Baroda to the employees of 
Nainital Bank Ltd.

(d) Government has no proposal 
at present to effect a chanee in the 
shareholding pattern of Nainital 
Bank Ltd.

Opoiing of Bade BnuKhes

5147. SHRI HARISH RAWAT: 
Will the Minister of FINANCE be 
pleased to state:

fa) whether the Reserve Bank of 
India pves due importance to the 
suggestions made by the public re-
presentatives includmg Members of 
Parliament and Members of Legisla-
tive Assemblies in regard to issuing 
licences to regional rural banks and 
nationalised banks for opening their 
branches at a particular place:

fb) if so, whether the public re- 
oresentatives have given suggestions 
in regard to opening of some bran-
ches of the said banks at some parti-
cular places in Almora and Pithora- 
garfa districts of Uttar Pradesh;
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(c) if so, the details of the places 
where bank branches have not been 
opened as per the suggestions of 
public representatives;

(d) wheiher new bank branches are 
proposed to be opened at such places 
in the near future; and

(e) if so, the time by which these 
I'ranches are likely fo be opened?

(RBI) consistent with the Branch 
Licensing Policy evcrived by them. 
Under Branch Licensing ^ lic y  for 
1985-90, allotment of centres in all 
districts including Almora and Pitho- 
ragarh was made to commercial 
hanks on the basis of lists of identi-
fied centres recommended by lead 
banks groups and rece}ved by RBI 
through the respective State Govern-
ment with their recommendations.

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl); (a) to (c) 
The suggestions made by public re-
presentatives including Members of 
Parliament and Members of Legisla-
tive Assemblies in regard to open-
ing of new branches by commen'ial 
banks including nationalised banks 
and Regional Rural Banks are con-
sidered by Reserve Rank of India

(d) and (e) Out of 65 licences issu-
ed by RBI. 17 licences are pending 
with banks for opening branches in 
two districts of Almora and Pithora- 
garh. The banks could not open 
branches at the allotted centres due 
to lack of infrastructural facilities 
and hence the RBI has extended the 
validity period of ^ese licences upto
30-9-90. The District-wise detail of 
these centres are as under:—

Name o f District

ALMORA

Name o f Centre

1. Bhola
2. Bhingabantola
3. Rawainkhad
4. Rampur
5. Dhyaria
6. Kafra
7. Dangoli

8. Kapkote (Loharkhet")
9. Kapkote (Chaurasthal)

10. Bhainarang Khal
11. Billekh
12. Manan

PITHORAGARH 13. Rainagar
14. Kandekiroti

15. Devbishona
16. Charma
17.
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Yatri NiwM in U fte  P k aM

5148. SHRI HARISH RAW AT; 
Will the Ministw at TOURISM be 
pleased to state:

(a) whether any proposal is under 
oonsideratkni to construct Yatri Niwas 
in Uttar Ptadesh;

(b> if so, the names of such places 
wh«e these are proposed to be con-
structed:

(c) whether such Yatri Niwas art- 
to be constructed at tourist resorts 
like Ranikhet and Pithoragaih; and

(d) if not, the steps being taken to 
provide accommodation to me tourists 
in diese places?

THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIA-
MENTARY AFFIARS AND MINI-
STER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): (a) aw yb ) The Cen-
tral Department of Tourism has ac-
cepted a proposal of Govenunent of 
Uttar Ptadesh for construction of 
Yatri Niwas at Hardwar during 1990-
91.

(c) No. Sir.

(d> Develofmmit ot Tourist Cen-
tres is primarily the tespra^ility of 
the State Gov«ffnmeiits; however the 
Central Department of Tourism ex-
tends financial assistance on tte re-
ceipt of specific proposal subject to 
their merits and inter<4e>prioritie8.

(b) whether the area around the 
said phice is thickly populated but 
there is no banking facility at pre-
sent: and

(c) if so, by when such brandi 
would be set up there?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Nainital-Almora Kshetriya Gramin 
Bank has reported that they bad ap-
plied for branch licences for 43 cen-
tres including Lod. but these were 
not considered for allotment by Re-
serve Bank of India (RBI). The allot-
ment of centres in rural and semi- 
urban areas was made by RBI to 
banks on the basis of lists of identifi-
ed centres recommended by State 
Governments. RBl has reported fliat 
the two centres were not included in 
the list of identified centres forward-
ed by the State Government of Uttar 
Pradesh under the previous Policy. 
The banking requirements of Jhupul- 
chora and Lod are taken care of by 
the bank branch to which they are 
allocated under tiie Service Area Ap-
proach to rural lending.

(c) Does not arise.

[Ertgtm
Ml fa Bofcaro Stod

5150. SHRIMATI BASAVA RA 
JESWARI:

SHRI A. K. ROY:

OpeniBi of BaiA Bnach at 
IhqM kbon

5149. SHRI HARISH RAWAT: 
Will the Minister of FINANCE be 
pleased to state:

(a) whedier the Nainital Almora 
Kdietriya Otamia Bank has af^ied 
for licence to set up a bank branch 
at: Jhupnichora or Lod in Uttar
Ftaderii;

)» ->5 tS S /N D /V l

Will the Ministw of STEEL AND 
MINES be {deased to state:

(a) whether several top manag«nent 
level changes have been effected at the 
Bokaro Steel Plant as part of the 
plant’s irfans to revamp its working; 
and

(b) if so. to what extent, die top 
level diake up in Bokaro Steel Plant 
will help hi its woildng?
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THE MINISTER OP STEEL 
AND MINES AND THE MINISTER 
OF LAW AND JUSTICE (SHRI 
DINESH GOSWAMl); (a) and (b) 
Changes in the management of steel 
plants are made as and when nccessary 
for a variety of reasons. Some top 
level management changes were effec-
ted accordingly at the Bokaro Steel 
Plant. It is expected that the chan-
ges will facilitate improved perfor-
mance.

Export Oriented Uidts

5151. SHRIMATI BASAVA RA-
JESWARI: Will the Minister of
FINANCE be pleased to state;

va) whether the proposed package 
on 100 per cent Enport Oriented Units 
(EOUs) has not been approved by his 
Ministry;

(b) if so, the reasons therefor;

((J) whether the proposed package 
programme for 100 per cent Expon 
Oriented Units had not envisaged any 
sweeping changes in the existing 
scheme; and

(d) if so. the main reasons for not 
appioving the minor changes that 
were likely to be incorporated in the 
proposal?

THE DEPUTY MINISTER TN 
THH MTMSTRY OF ITNANCE 
(SHRI ANIL SHASTRI); (a) to 
(d> Some proposals in this regard 
have been received from the Com-
merce Ministry which are under con-
sideration.

Uniform criteria for Regional Ceirtres

5152. SHRIMATI BASAVA RAJ- 
ESW A Rl; Will the Minister of IN-
FORMATION AND BROADCAST-

be pleased to sitate;

(a) whether the Central Board ctf 
Film Certification (CBFQ has plan-
ned a multi-pronged prourammc to 
ensiire uniform criteria and standards 
of judgement in its various regional 
centres:

(b) if so. whether any concrete 
programmes has been formulated; and

(c) if so, time by which the same is 
likely to be implemented?

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARU A- 
MENTARY AFFAIRS (SHRI P. 
UPENDRA); (a) to (c) The Cen-
tral Board of Film Certification has 
taken action to bring about a near 
uniform application of the guidelines 
issuec' by Government for certifica-
tion of films. Q ear instructions have 
been issued by the Board to all the 
Regional Offices regarding treatment 
of scenes of rape, cruelty, horror and 
violence. Periodical workshop; for 
the Members of the Advisory Panels 
have also started at Regional Centres 
to achieve a high degree of unifor-
mity in sanctioning films for public 
exhibition.

School HeaMi Plrogcaimne Scheme in 
Andhra Pradedi

515. .̂ SHRI RAJAMOHAN 
REDDY: Will the Minister of
FINANCE be pleased to state;

(a) whether a scheme of School 
Health programme in Andhra Pra-
desh seeking an assistance of Rs. 
17.55 crores is pending with his 
.Ministry for onward transmission to 
the Overseas Development Adminis-
tration of U.K; and

(b) if so, by when the project is 
likely to be cleared?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI) (a) No.
Sir.

(b) Does not arise.

JapoiMse akl for OMnaaia GeMoal
¥T n 1̂1 ̂  111 yw— --»- - -»tiOSpiuUy f i y t l r l  UiNMl'

5154. SHRI RAJAMOHAN RED-
DY : Will the Minister of FINANCE
be pleased to state:

(a) whether any proposal is lying 
pending in hit Ministry for JapmfcM'

i-ij.c—t-:
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grai!t-m*aid bom  Japan for medical 
for QuH Qutub Shah Diag- 

nostic Centre in Osmania General 
Hospital, Hyderabad;

(b) whether Government of Andhra 
Pradesh has requested the Centre for 
early clearance of the above aid; and

ILdih m  PiMikci)
Deakif

5156. SHRl SAN AT KUMAR
MANDAL:

(c) if so, the details thereof and if 
not, the reasons therefor?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to
(c) A proposal was received from 
the Government of Andhra Pradesh 
for obtaining donation of medical 
equipment from Government of 
Japan for a diagnostic centre being 
established in Osmania General Hos-
pital, Hyderabad. The proposal is 
under examination in the Ministry of 
Health in Government of India and 
this fact has also been intimated to 
Government <>f Andhra Pradesh on 
5th August, 1990. It is proposed to 
consider the proposal expeditiously in 
the light of file recommendations of 
the Ministry of Health & Family 
Welfare.

Allotment of Forcim Excfaanse to 
Fore^n Shore Holding Ô gBnette 

Cdmpnnte

5155. SHRl KARIA MUNDA: 
Will the Minister of HNANCE be 
pleased to state:

(a) whether more than one crore 
of foreign exchange has been released 
to some cigarette companies of foreign 
share holding during 1989-90; and

(b) if so, the details of such com-
panies?

THE DEPUTY MINISTER IN 
THE MINISTRY OF HNANCE 
(SHRJ ANIL SHASTRI) (a) and
(b) Information is being collected.

SHRI SHANTARAM POT- 
DUKHE:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the income tax Depart-
ment have raided the business and 
residential premises of some promi-
nent Maruti car dealers in the ciipital 
and unearthed a multi-crore racket in 
Ma’-uti car bookings as reported in the 
Times of India*, New Delhi dated 13 
August, 1990;

(b) if so, the details thereof; and 
the modus operandi of such racke-
teering; and

(c) the action laken against such 
unscrupulous dealers in consultation 
with the Ministry of Industry apart 
from processing the matter fiom the 
Income tax angle?

THE DEPUTY MI>ISTER IN 
I HE MINISTRY OF FINANCE 
(SHRi ANIL SHASTRI): (a) to
(c) Searches were conducted under 
section 132 of the Income-tax Act at 
the business, factoiy and residential 
premises of a dealer in-Maruti vehicles 
and its associated con<.erns at Delhi 
and Faridabad on the 8th August, 
1990. In the course of the search 
cash of Rs. 5.25 lakhs and incriminat-
ing documents were seized. 2916 
Fixed Deposit Receipts of aggregate 
value of Rs. 10.20 crores were found 
and placed under restraint under sec-
tion I32(3> of the Income-tax Act.

Scrutiny of documents seized and 
the follow-up action as called for 
under the Income-tax have been taken 
up.

The Ministry of Industry has not 
as yet been consulted as the investi-
gations in this case have not been 
concluded.
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Sbortige of Hard Goto fa Foondriet 
in CricBttB

5157. SHRI SANAT KUMAR 
MANDAL: WiU the Minister of
STEEL AND MINES be pleased to 
state:

(a) whether the byproduct (BP) 
hard coke scarcity has hit the foun- 
daries in Calcutta;

(b) if so, the reasons for this short-
fall in hard coke production; and

(c) the steps Government have 
taken or propose to take to make 
available to the foundaries the BP 
hard coke?

THE MINISTER OF STEEL 
AND MINES AND THE MINISTER 
OF LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): (a) to (c)
Public Sector In tegrate Steel Plants 
produce Hard Coke basically for their 
own internal requirements and not 
for sale. Though in the past, small 
quantities have occasionally been 
supplied to foundries by Rourkela 
(RSP) and Durgapur (DSP) steel 
plants, their increased internal require-
ments and usage of costly impoxted 
coal for producing cokc, do not make 
it possible for them to make available 
by-product hard coke on a regular 
basis.

New Fomiat of Bahace Sheet of 
Natiowdised Banks

5158. SHRI G. S. BASAVARAJ:
SHRI KAILASH MEGH- 

W AL:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Reserve Bank of 
India (RBI) has drawn up a new for-
mat of the balance sheet of nationali-
sed banks;

(b) if not, when the same is likely 
to be done;

(c) when the Ghosh Committee 
submitted its recommendations in thia 
regard; and

(d) the reasons for delay in imple-
mentation of the recommendation of 
the Committee?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to
(d) The Committee set up by the 
Reserve Bank of India in 1982 to 
consider inter alia, changes in the for-
mats of final accounts of the banks, 
under the Chairmandiip of its Deputy 
Governor, Shri A. Ghosh (commonly 
known as Ghosh Committee), submit-
ted its report in 1985. The Govern-
ment and Reserve Bank of India have 
accepted the recommendations of the 
Committee with certain modifications. 
It has been decided to amend the 
formats of Balance Sheet and Pro-
fit & Loss Account of the banks to 
provide for greater transparency in 
the accounts the banks. The 
modalities in this regard are being 
worked out by the Reserve Bank of 
India.

[Translation}
Demands of HIiimmImI G ram h Bnfc 

Employees

5159. PROF. PREM KUMAR 
DHUMAL: WiU the Minister of
FINANCE be pleased to state:

(a) whether he has received any 
memorandum/representation from 
the Himachal Gramin Bank Emplo-
yees Association r^arding their pro-
blems and demands;

(b) if so, the details thereof and 
the action taken in this regard; and

(c) if no action has been takm. the 
reasons therefor?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI) (a) Yes. 
Sir.
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(b) and (c) The mcmorandur' of 
Himachal Gramin Bank Ka.vani hari 
Sangh contamed several demands 
such as grant of senior scale of pay to 
clerical staff as per State Government 
Rules, promotion of Junior Clerks as 
Senior Clerks, service benefits to 
Ex-servicemen, grant of oflkiating 
allowance and medical advance, con-
veyance loan facility etc. The matter 
had been discussed between the 
management of the Gramin Bank and 
the employees’ representatives aiui a 
settlement was signed. Punjab 
National Bank, the sponsor bank of 
Himachal Gramin Bank have now re-
ported that the Chairman of Himachal 
Gramin Bank has recently received 
another memorandum from Himachal 
Gramin Bank Karamchari Sangh. 
The memorandum contains several 
demands which include implementa-
tion of revised pay scales as applica-
ble to comparable posts in the Hima-
chal Pradesh State Government, iixa- 
tion of pay-scale of Senior Clerks, 
cancellation of transfer orders, consi-
deration of transfer requests from 
staff, reinstatement of siispende<.I em-
ployees etc. The issues involved arc 
proposed to be discussed in a meeting 
between the management of Gramin 
Bank and representatives of the 
Karamchari Sangh.

[English]
Import Licence Racket

5160. SHRl SHANTARAM POT- 
DUKHE: Will the Minister of
COMMERCE be pleased to state:

(a) whether a massive imp<)rt li-
cence racket involving several crores 
of rupees in foreign exchange has been 
detected in the officc of the Joint 
Chief Controller of Imports and Ex-
ports (JCCl&E), Bombay;

(b) if so, the modus operandi of 
forgery and manipulation involved in 
the issue of spurious licences:

<c) what were these import licences 
meant for;

(d) why this racket could not be 
detected earlier;

(e) the outcome ofs the investigation 
made into this racket and the penal 
action taken against the parties and 
delinquent officials involved; and

(f) the remedial measures being 
taken to prevent such frauds taking 
place in future?

THE MINISTER OF COM-
MERCE AND TOURISM {SHRI 
ARUN KUMAR NEHRU) (a) Direc- 
torate of Revenue Intelligence has 
reported large scale smuggling of cut 
and polished diamonds involving 43 
firms.

(b) Cut and polished diamonds ex-
ported were smuggled back and re-ex- 
ported to claim REP licences against 
such re-export. In some cases, REP 
licences have been claimed on the 
basis of fictitious exports and forged 
documents.

(c) Import licences were issued for 
import of rough diamonds.

(d) No such complaints were recei-
ved earlier.

(e) Firms allegedly involved in the 
rackct were placed under abeyance 
and the operation of their licences was 
suspended. Cases liave also been 
referred to CBI. Involvement of the 
Government Officials in the alleged 
racket has not so far been established.

(f) Instructions have been i'jsued to 
verify the genuineness of Bank certifi-
cates from the concerned Banks before 
issue of licences. Procedures have 
further been tightened to avoid recur-
rence of such frauds.

Loans Advanced by Banks

5161. SHRI A .K .A . ABDUL 
SAM AD: Will the Minister of
FINANCE be pleased to state:

(a) the total credit advanced by the 
nationalised banks to all applicants 
during 1989-90, bankwise;
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(b) the share in (a) ab«ve of ciedit 
advanced to individuals as distinct 
from institutions or (.orporate bodies, 
bank-wise;

<c) the break-up of (b) above by 
purpose;

(d) the break-up of (b) above by
social groups—Scheduled Castes.
Scheduled Tribes, Other Backward 
Classes and Minorities; and

(e) the total outstanding amount, 
bank-wise, on account of loans to in-

dividuals as on 1st April. J989 and 
1st April, 1990?

THE DEPUTY MINISTER IN 
IH E MINISTRY OF FINANCE 

(SHRI ANIL SHASTRI) (a) to (e) 
The data reporting system does not 
generate information’ in the manner 
asked for. However, outstanding 
credit to individuals and all kinds of 
organisations/occupations as of June,
1989 (latest available) was as under:-

(Accounts in Lavs) 
(Amt. in Rs. Crores)

Occupation All Organisations! 
Occupations.

No. o f  Amount 
Account.\ pis.

Individuals

No. o f Amount 
Accounts' outstand­

ing

Agriculture . . . . 5.89 6601.45 5.29 3314.41
I n d u s t r y ........................................ -S. 92 37093.85 1.14 878.28
Transport Operators 2.28 2514.83 2.03 1821.73
Personal Loans and Professional 
Services.

4.38 4212.35 4 . II 2887.22

T r a d e ....................................... 3.26 8801 93 0 61 423.99
All Others . . . . 1.51 3520.77 i.05 736.95

To t al  . . . . 23.31 62870.94 14.25 10095.20

Agricultural Finance ConsuHants I4d.

5162. SHRI RAM NAIK: Will the 
Minister of FINANCE be pleased to 
state;

(a) the objects of the Agricultural 
Financc Consultants Ltd. (AFC);

(b) w^iether the AFC has achieved 
the desired objectives;

(c) if not, the reasons therefor and 
the steps taken/proposed to achieve 
the objectives; and

(d) the steps, if any, taken to re-
consider the objectives of the AFC

vis-a-vis the National Bank for Agri-
culture and Rural Development (NA- 
BARD) and Nationalised Banlu?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to (d) 
The objectives of Agricultural Fin-
ance Consuhants Ltd., (AFC) are: (i) 
to identify and formulate agricultural 
and rural development projects and 
finance them either directly and/or 
jointly in associations with member 
commercial ban&, and (ii) to unto- 
take such promotional activities as 
would help the commercial banks in-
crease their lendings to agriculture.
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During the past 22 years of its ex-
istence, AFC has prepared reports for 
more than 700 assignments involving 
project formulation and feasibility 
studies, preparation of appraisal re-
ports, socio-economic and other im-
pact studies, research studies, moni-
toring and evaluation studies within 
the country.

The promotional activities under-
taken by the AFC haye by and large, 
h e lp ^  the banking industry in (i) 
making efforts to overcome several im-
pediments faced by them in financing 
agriculture and (ii) in ini^-oducing a 
number of innovative concepts or 
schcmes in agricultural financing.

News» item ^Ahmedabad DD Cemm  ̂
ing Reports’*

5164. SHR! B. N. REDDY; Will 
the Minister of INFORMATION 
AND BROADCASTING be pleased
to state:

(a) whether some journalibts who 
cover the Gujarat Legislative Assem-
bly have alleged that their reports are 
censored by the Ahmedabad Kendra 
of Doordarshan as reported in the 
independent’ dated 26 July, 1990 
published from Bombay;

(b) if so, the details in regard there-
to: and

(c  ̂ the remedial steps being taken?

Kolar Gold Fields Production

5163. SHRI V. KRISHNA RAO: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the total production of Gold in 
the Kolar Gold Fields, Karnataka in 
the last two years;

(b> whether the Gold mines from 
K.G.F. is being made available for 
sale to the general public, and

(c) if so. the details thereof?

THE MINISTER OF STEEL 
AND MINES AND MINISTER OF 
LAW AND JUSTICE (SHRI DINE- 
SH GOSWAMl): (a) The total pro-
duction of gold by Bharat Gold 
Mines Limited from the mines at 
Kolar Gold Fields in Karnataka ŵ as 
732.7 Kgs in 1988-89 jnd 589.2 Kgs 
in 1989-90.

(b) and (c) The gold produced by 
Bharat Goki Mines Limited is being 
sold since June, 1988, to the indus-
trial users and licensed dealers through 
the four Metropolitan Branches of 
State Bank of India at Bombay. Cal-
cutta, New Delhi and Madras, and 
also through the selling agent appoint-
ed for the purpose at Bombay since 
June, lS®9r

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b) The news 
item under reference alleging, inter 
alia, that Doordarshan Kendra at 
Ahmedabad censors the reports made 
by freelance journalists covering pro-
ceedings of Legislative Assembly of 
Gujarat with a view to ensure that 
nothing critical of the present State 
Goxernment is telecast has been seen 
by the Government.

(c) Wherever the report is too 
lengthy to be used in its entirety, it 
is edited by the News Editor.

insurance Scheme for Persons Engafed 
in Election Work

5165. DR. A. K. PATEL
SHRI PYARELAL KHAN- 

DELWAL:

Will the Minister of LAW AND 
JUSTICE be pleased to state:

(a) whether it is a fact that a 
number of persons engaged in elec-
tion work suffer grievous injuries and 
even death sometime, while on elec-
tion duty on account of incidents of 
violence during elections;

(b) if so, whether Government pro-
pose to cover these persons under in-
surance;
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.,(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STEEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH 
GOSWAMI): (a) The incidence of
grievous injuries or death among poll 
personnel while on election duty is 
ver> small as compared to the total 
number of persons employed on elec-
tion duty.

(b) No, Sir.

(c) Does not arise.

(d) Provision for general Insurance 
cover was not considered necessary 
mainly in view of the fact that apart 
from the compensation for such in-
juries available to polling personnel 
under their respective scrvicc rules, 
each such case is considered separa-
tely for grant of ex-gratia payment by 
the Chief Electoral Officer and the 
State authorities concerned.

[Translatiori]

Finaiicial Imgularitks in DA VP

5166. SHRI BALESHWAR YA- 
DAV: Will the Minister of INFOR-
MATION AND BROADCASTING 
be pleased to state:

(a) whether some financial irregu-
larities have been found in the Direc-
torate of Advertisements and Visual 
Publicity (DAVP):

(b) if so, whether any action has 
been taken by Government so far 
against the officers responsible there-
for; and

(c) if so. the action taken by Gov-
ernment in the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDRA):
(a) to (c) Financial irregularities in 
DAVP have not been brought to the 
notice of the Government. However,

some observations of Comptroller and 
Auditor General of India audit ob-
jections have been noticed. A few 
allegations against certain individual 
officers have been reported, which 
arc being enquired into.

Statutory Body to Oversee Worldiig 
of Coffee Board

5167. SHRI M. V. CHANDRA- 
SHEKARA MURTHY: Will the Mi-
nister of COMMERCE be pleased to
state:

(a) whether the Karnataka Planter’s 
Association has represented to Union 
Government to set up a statutory body 
consisting of representatives of coffee 
growers in Union and State Govern-
ments to oversee the working of the 
(^offee Board:

(b) if so, the reaction of Union 
Government in this regard;

(c) whether Union Government pro-
pose to set up an apex body to over-
see the working of the Coffee Board 
and if so, by when; and

(d) what other changes Govern-
ment propose to make in the working 
of the Coffee Board?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN 
KUMAR NEHRU): (a) No, Sir.

(b) to fd) The Coffee Board has 
representatives of all interest groups 
which inter-alia includes, growers, 
traders and consumers, l l ie  need for 
any other body, as such, to oversee 
the working of the Coffee Board may 
not be necessary. However, the work-
ing of the Coffee Board is reviewed 
by the Government from time to time 
and remedial actions taken.

1^119 iindier Self Employment 
Scheme

5168. SHRI K. MURALEEDHA- 
PAN: Will the Minister of FINAN-
CE be pleased to state:

(a) the number of persons granted 
loans under the various Self Employ-
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raenl Schemes during 1989-90, State- 
wise and how many have refunded 
the amount and the balance due from 
others; and

(b) whether there is any proposal to 
write off the arrears of the loans 
made available to the individuals 
under these schemes who are unable to 
refund the same?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRl); (a) The 
number of loans granted State-wise 
under the Scheme for providing Self-

Employment to Educated Unemp-
loyed Youth (SEEUY) during 1989- 
90 and under the Self-Employment 
Programme for Urban Poor (SEPUI^ 
during 1988-89 (latest available) are 
given in the attached statement. Re-
serve Bank of India has reported that 
its data reporting system does not 
generate information regarding the 
amounts repaid/refunded by the bene-
ficiaries and the balance due from 
them.

(b) There is no proposal to write off 
the arrears of loans availed under 
these schemes and not repaid/refund-
ed by the beneficiaries.

STATEMENT

States! Union Territories Mo. o f
loans <tanc-
tioned
under
SE E V Y
during
1989-90

No. o f  
loans sanc­
tioned 
under 
SEPUP 
during 
1988-89 
(latest 
available)

1 2 3

Andhra Pradesh 6725 1133d

A s s a m ........................................ 3141 33502

B i h a r ........................................ 0001 10261

Goa . . . . . . 124 ■752

G u j a r a t ........................................ 5084 11855

H a r y a n a ........................................ 2418 7864

Himachal Pradesh 769 580

Jammu & Kashmii 300

K arn a tak a ........................................ 6010 28216

K e r a l a ........................................ 2871 10592

Madhya Pradesh 7936 I4I59

Maharashtra . . . . 8210 43593

M a n i p u r ........................................ 749 721

Meghalaya . . . . 494

N a g a la n d ........................................ 57 277
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1 2 3

Orissa . . . . 4928 7263
Punjab . . . . 7684 12871
Rajasthan . . . . 5127 20436

Sikkim . . . . 17

Tamil Nadu 8692 37205

Tripura . . . . 183 732
Uttar Pradesh 13297 32303

West Bengal 3199 1388S

Arunach^l Pradesh 16

Chandigarh 93 334

Andaman & Nicobar Islands 17 111

Dadra & Nagar Haveli. 26

Mizoram . . . . 109

Pondicherry 230 141

Lakshadweep 20

Delhi . . . . . 11525

Daia: Provisional Sourer: Reserve Bank of India.

Export of Castor Oil

5169. SHRT KIRPAL SINGH: 
Will the Minister of COMMERCE be 
pleased lo state:

(a) whether some well reputed 
manufacturers and exporters of castor
oil of Bombay, Hyderabad and Guja-
rat extracted a sum to the tune of 
about Rs. 8 crores between the period 
July, 1986 and June, 1989 from Gov-
ernment by falsely classifying their 
commodUy as castor oil B.P.; and

(b) if so, the details thereof and 
the action taken in the matter?

THE MINISTER OF COMMER-
CE AND TOURISM fSHRl ARUN 
KUMAP NEHRU): (a) Export of 
castor oil is subject to compulsory 
grading and certification under Ag- 
mark by Directorate of Marketing and 
Inspection. Department of Rural De-
velopment.

Cash Compensatory Support @5% 
was paid on exports of castor oil of 
Medicinal grade with effect from 1-7-
1986.

No complaint has been received by 
the Directorate of Marketing & Ins-
pection from importers about the qua- 
lit}̂  of castor oil exported from India.

(b) Does not arise.

12.00 hrs.

[Translation]

PROF. RAM GANESH KAPSE 
(Thane): Mr. Chairman, Sir, Mahara-
shtra has been facing an acute shortage 
of Kerosene for the last two months 
because of the reduction of quota of 
kerosene by the Central Government.
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Petroleum Companies are also creat-
ing a shortage of L.P.G. Because of 
this public is seen standing in long 
queues whenever an oil tanker arrives. 
It is being sold in blackniarket at 
high premium and kerosene is not 
available even at a price of R̂ . 8 of 9 
a litre. Because of shortage of gas 
cylinders, the consumers arc unable to 
get refills even after 15 days of book-
ing. There is shortage of cooking gas 
and kerosene be it village or a city 
because of reduction of quota by the 
Central Government. This has caused 
a lot of difficulty to the people. 1 want 
to say that the Government should 
lake immediate steps in this regard. 
(Interruptions)

SHRl BABUR AO PARANJPE 
(Jabalpur); Mr. Chairman, Sir, one 
lakh seventy thousand workers and 
employees are working in 38 factories 
of defence production in India. Every 
year, bonus is disbursed to these 
people before Dussehra festival but 
laft year this bonus was not fiven to 
(he workers of some of the factories 
before Dussehra because the admini-
strative orders were received very 
late So T request the Defence Minis-
ter to issue necessary administrative 
orders well in time so that one lakh 
70 thousand workers of the dcfence 
production factories get the bonus 
before Dussehra.

IL02 hrs. [MR. SPEAKER in the
Chair]

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Speaker, Sir, I 
have given a notice of Privilege Motion 
against Mr. Kurien regarding yester-
day's incident. I seek your ruling in 
the matter.

MR. SPEAKER: Please be seated. 
Yes, Shri Atinder Pal ji.

S. ATINDER PAL SINGH (Pa-
tiala): First of all, T would like to 
raise the question of Privilege.

MR. SPEAKER: Please say what 
you have given in writing and leave

the question of Privilege for the time 
being.

SHRI MADAN LAL KHURANA: 
Mr. Speaker. Sir, Yesterday an un-
precedented incident look place.......

MR. SPEAKER: Please be seated, 
I will call you after a moment.

{Interruptions^)

S. ATINDER PAL SINGH: Mr.
Speaker, Sir, hundreds of sikh youth 
are under detention in jails in Punjab 
since 1984 without any trial. Trials 
arc yet to begin and according to the 
constitutional provisions, it is’'essential 
to produce a person before a judicial 
mnyistrate within 24 hours of his de-
tention. I too was not produced 
before any judicial magiscrate for 
three months. Thus it is absolutely 
necessary that their detentions are 
reviewed without any further delay as 
hundreds of such youth have been 
languishing in jails without any trial. 
Not only this more than 250 sikh 
women are under detention against 
whom no cases have been registered. 
I am appealing to you for this. They 
should be released without any loss 
of time and TADA should be scrapp-
ed. I have discussed all these things 
with you. Special laws enforced in 
Punjab without any constitutional 
sanction should also be scrapped as 
also false cases under registered aizainst 
innocent youth in Punjab should be 
withdrawn. In my own constituency 
Shri Bnljit Singh.......{Interruptions)

MR. SPEAKER: Please be seated.

S. ATINDER PAL SINGH: This 
is an important matter. As hundreds of 
youth are being killed in false encoun-
ters. Now-a-days A.K. 47 rifles have 
been supplied to Policemen also. 1 
would like detailed information in res-
pect of A.K. 47 rifles supplied to 
police personnel. On whose orders 
the Government has supplied A.K.-47 
rifles in Punjab. {Interruptions)
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[English]

SHRI M. M. PALLAM RAJU 
(Kakinada): Mr. Speaker Sir, just as 
the Andhra Pradesh State is recover-
ing from a state of floods, another 
serious menace has turned up which 
is affecting the farmers and the people 
severely. Spurious Fertilizers are be-
ing sold in the State which are dam-
aging the crops badly. These spuri-
ous fertilizers are being bagged in 
known brand name bags and being 
sold to unsuspecting farmers. These 
fertilizers are damaging the crop and 
harming the people ^hen eating those 
crops. Sir, 1 urge the Ministry of 
Agriculture to take note of this 
serious matter and conduct an inves-
tigation into this matter Immediately. 
{hiterruptions)

SHRI GIRIDHAR GOMANGO 
(Koraput): Mr. Speaker Sir, 1 have 
given two notices under Rules 357 and 
222. Sir, I was arrested on the 4th 
September, 1990 by the Superinten-
dent of Police at Bhubaneshwar while 
I was going to submit a memorandum 
to the Governor for imposing Presi-
dent’s Rule in Orissa. They arrested 
me and kept me in Khandagiri police 
station and informed you that I was 
released on personal bond which is 
not true. I was released alongv/ith 
others unconditionally. They prevent-
ed me from discharging my duties as 
a Member of Parliament by arrest-
ing me illegally. The fact is that I 
gave no personal bond and did not 
sign any papers of that kind. The 
SP has defamed me by falsely stating 
that I was released on personal bond. 
My image has been spoiled by this 
act. TTiis is an act of breach of pri-
vilege. I seek your consent to refer 
it to the Privileges Committee for 
necessary action. {Jnierruptions^

I have already given notice...(/n- 
terrupt0ns)

SHRI GIRIDHAR GOMANGO: I 
have already given notice,,,.(Interrupt
lions)

MR. SPEAKER: I will look into
it.

{Interruptions)

MR. SPEAKER: You have said
that and I have told you that I will
consider it.

(Interruptions)

MR. SPEAKER: I have not allow-
ed you to raise any other issue.

SHRI SIVAJI PATNAIK /(Bhuba* 
neshwar): Sir, my point relates to some 
serious irregularities in the purchase 
of spurious potassium iodate manufac-
tured from imported iodine, because 
of which danger of adulteration in salt 
has increased.

Potassium iodate was purchased by 
the Salt Commissioner worth crores of 
rupees in 1988 from Messrs Bhavani 
Chemicals Private Ltd. and they were 
to deliver the material at different 
destinations, but instead it was receiv-
ed by the Deputy Salt Commissioner 
in 25 kg. containers at Vithola, 
Bombay and kept in their garage.

Later on the departmental officials 
refused to take delivery of the ma-
terial at different depots as it was 
found to be containing some other 
poisonous material instead of potas-
sium iodate. The containers with the 
adulterated materials are still lying 
at Ahmedabad and Jamnagar. Inter-
estingly, after this purchase the terms 
of tender were changed and given 
effect with back date. The depart-
mental audit has objected to this as 
v/cll as to non-action in respect of the 
adulteration of Potassium iodate.

Apart from the financial aspects, 
this adulteration is very dangerous to 
the health of our people. I demand 
a CBI inquiry into the matter.

[Translation']

MR. SPEAKER: More people can 
speak if you speak briefly.

[English]

SHRI BASUDEB ACHARIA 
(Bankura): Sir, the National Indust-
rial Tribunal three months back has
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given its award in regard to the Re-
gional Rural Banks. This Tribunal 
has given its award that the employees 
of the Rural Banks should get equal 
pay for equal work, at par with other 
conunercial bank employees. Al-
though three months have elapsed and 
this issue was raised in this House a 
number of times, yet this has not 
been implemented by the Government. 
I demand that the award of the Na-
tional Industrial Tribunal should be 
implemented immediately.

Sir, the right to form an association 
is a fundamental right, but this right 
was withdrawn in the year 1987 by 
passing a draconian law in this very 
House. The Railway Protection 
Forcc is now debarred from forming 
their a-ssociation. There was a unani-
mous demand in this House from all 
«.ecfions of the House that these dra-
conian laws should re repealed. RPF 
association should be given a recogni-
tion. Recognition should be bestow-
ed forthwith. This was the unanimous 
decision of the House. So, this should 
be done forthwith.

[Tntnsiation]

SHRI BHOGENDRA JHA (Mad- 
hubani): Mr. Speaker........

MR. SPEAKER: Today you will 
be satisfied as 1 will give time to all 
of you but there should be no repeti-
tion. If you make your submission 
in one and one and a half minute 
or so, everybody will get a chance 
to speak.

SHRI BHCXJENDRA JHA, Mr. 
Speaker, Sir. there is power crisis all 
over the country but Bihar is the 
worst sufferer of it. We have.......

THE FINANCE MINISTER 
(PROF. MADHU DANDAVATE): 
Mr. Speaker. Sir, as we have zero 
hour heie. in the same way the other 
House also have zero hour but in that 
House Papers are laid two minutes 
well before zero hour begins. So my 
request is that the same practice may 
please be observed here also. Minis-
ters are to attend to other House also.

12.15 hts.

PAPERS LAID ON THE TABLE

Statement of Actnal performance aA 
STC during 1980-88 in fniiiiment of 

its objectives and oi»iigad<mfi

[Tratislatiori\

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): On behalf of SHRI ARUN 
KUMAR NEHRU. I beg to lay on 
the Table a statement (Hindi and 
English versions) of Actual perfor-
mance of STC during 1980-88 in ful-
filment of its objectives and obliga-
tions. [Pk.^ed in Library. See No. 
L7’-1423/90]

Statement correcting reply given on
31-S-90 to SQ No. 334 re. m^sposed 

qnantity of Steel Scraps at SAlL’s

[English]
THE MINISTER OF STEEL 

A N n MINES AND M INISIER OF 
LAW AND JUSTICE (SHRI DI- 
NESH GOSWAMI): 1 beg to lay on 
the Table a Statement (Hindi and 
English versions) corrccting reply 
given on the 31st August, 1990 to 
Starred Question No. 334 oy Shri
S. R Thorat, M.P., regarding undis-
posed quantity of steel scraps at 
SAlL's plants. [PUucd in Library. 
See No. Z.7'-1424/90]

.\nnuaJ Report of Registrar of News- 
papers fur India on Press in India, 

1986 (Parts I and II)

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
AND MINISTER OF PARLIAMEN- 
TARY AFFAIRS (SHRI P. UPEN- 
DRA): 1 beg to lay on the Table a 
copy of the Annual Report (Hindi and 
English versions) of the Registrar of 
Newspapers for India on “Press in 
India. 1986” (Parts I and II). [Placed 
in Library. See No. LT-1425190]
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Annual Report and Review on the 
woxking of National Labour Institute^ 
New Delhi far 1987-88 anci Statement

for delay in laying these papers

[Trmslafion]

THE MINISTER OF LABOLTl 
AND WELFARE (SHRl RAM 
VILAS PASWAN): I beg to lay on 
the Table:

(1) (i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the National La-
bour Institute, New Delhi, 
for the year 1987-88 along 
with Audited Accounts.

(ii) A copy of the Revjev\ 
(Hindi and English versions) 
by the Government on the 
working of the National 
Labour Institute, New Delhi 
for the year 1987-88.

(2) A slatement (Hindi and 
English versions) showing 
reasons for delay in laying 
the papers mentioned at (1) 
above. [Placcd in Lilmirv. 
See No. 17-1426/90]

Notifications under Central Silk Board 
Act, 1948 and Jate-Packaging IVfate- 
rials (Compulsory Use in Packaging 

Commodftre^) Act, 1987 etc,

E ijish ]

THE MINISTER OF INFORMA- 
n O N  AND BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. UPENDPvA): 
On behalf of Shri Sharad Yadav, 1 
beg to lay on the Table—

(D A  copy of Notification No. 
G.S.R. 2088 (Hindi and English 
versions) published in Gazette 
of India dated the 18th August, 
1990 repealing the Central Silk 
Board Employees Pension 
Fund Rules, 1966 under sub-
section (3) of section 13 of the 
Central Silk Board Act. 1948. 
[Placed in Library, See No. 
L.T. 1427/90]

(2) A copy of Notification No. S.O. 
672(E) (Hindi and English ver-
sions) published in Gazette of 
India dated the 31st August, 
1990 directing that, with effcct 
from the 1st September, 1990, 
the commodities specified in 
the notification shall be packed 
in jute packaging material for 
supply or distribution in such 
minimum percentage as speci-
fied in the notification under 
sub-section (2) of section (3) of 
the Jute Packaging Materials 
(Compulsory Use in Packaging 
Commodities) Act, 1987.

{3) A copy of Notification No. S.O. 
673(E) (Hindi and English ver-
sions) published in Gazette of 
India dated the 31st August. 
1990 directing that on and from 
the 1st September, 1990 the
tiny or mini cement plants 
having installed capacity upto 
100 Metric Tonnes per day
shall be exempted from the 
operation of the order and the 
cement plants located beyond 
1200 kilometres from Calcutta 
shall pack 6 5 of their pro-
duction of cement in jute
packaging material—instead of 
70̂ '̂ ,, under su'b-section (2) of 
section 16 of the Jute Packaging 
Materials (Compulsory Use in 
Packaging Commodities) Act, 
1987. [Placed in Library. See 
No. J.T. 1428/90]

(4) A statement (Hindi and English 
versions) (i) correcting the reply 
given on 8th August, 1990 to 
Unstarred Question No. 291 by 
Prof. K. V. Thomas regarding 
Amount cSIlected by Apparel 
Export Promotion Council and
(ii) giving reasons for delay in
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correcting the reply. [Placed 
in Library- See No. L.T. 
1429/90]

Statements com ctii^ reply given on
22-8-90 to USQ No. 2196 re. Drag Ad-
diction ward in Safdarjung Hos^tal 

and giving reasons for dieiay in 
correcting the reply

[Enalish]

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): I beg to
lay on the Table a statement (Hindi 
and English versions) (i) correcting 
the reply given on the 22nd August, 
1990 to Unstarred Question No. 2196 
by Shri L. K. Advani and Kumari 
Uma Bharati. M.P.. regarding Drug 
Addiction Ward in Safdarjung Hos-
pital (ii) giving reasons for delay in 
correcting the reply. [Placed irr Lib­
rary. See No. L.T. 14.^0/80]

Spices Boani (Second Amendment) 
Rules, 1990 and NotificatioaB under 
Imports and Exports (Control) Act, 

1947

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA- 
RAN); 1 beg to lay on the Table—

(D A  copy of the Spices Board 
(Second Amendment) Rules. 
1990 (Hindi and English ver-
sions) published in Notification 
No. G.S.R. 397 in Gazette of 
India dated the 30th June, 1990 
under section 40 of the Spices 
Board Act, 1986. [Placed in 
Library. See No. L.T. 1431/ 
90]

(2) A copy each of the following 
Notifications (Hindi and En-
glish versions) issued under 
section 3 of the Imports and 
Exports (Control) Act, 1947: —

(i) S.O. 379(E) published in 
Gazette of India dated the

IIth  May, 1990 making 
certain amendments in the 
Open General Licence No. 
3/90 dated the 30th March, 
1990.

(ii) The Imports (Control) 
(Fifth Amendment) Order, 
1990 published in Notifi-
cation No. S.O. 421(E) in 
Gazette of India dated the 
31st May. 1990.

(iii) S O. 465(E) published in 
Gazette of India dated the 
7th June, 1990 making cer-
tain amendments in the 
Open General Licence No. 
15/90 dated the 30th 
March. 1990.

(iv) S.O. 579(E) published in 
Gazette of India dated the 
20th July. 1990 making 
certain amendments in the 
Open General Licence No. 
1/90 dated the 30th March. 
1990.

(v) S.O. 580(E) published in 
Gazette of India dated the 
20th July, 1990 making 
certain amendments in the 
Open General Licence No. 
14/90 dated the 30th
March,- 1990. [Placed in 
Library. See No. L.T. 
1432/90}

5«tatements showing action taken by 
Govanment on various assa ranees, 
promises and undertakings given by 
IVrinisteT!) diurii  ̂ various sieiffidonfl 

X^k SaUia

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI- 
STER OF STATE IN THE MINI-
STRY 0 ¥  TOURISM (SHRI SATYA 
PAL MALIK): I beg to lay on the 
Table the following statements (Hindi 
and English versions) showing action 
taken by the Government on various 
assurances, promises and undertak*
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ings given by the Ministers during 
various sessions of Lok Sabha: —

%th Lok Sahha

(i) Statement No. XXVI—Sixth 
Session. 1986. [Placed in Lib­
rary. See No. L.T. 1433/90]

(ii) Statement No. XXIV—Seventh 
Session. 1986. [Placed in Lib­
rary. See No. L.T. 1434/90]

(iii) Statement No. XXIV—^Eighth 
Session. 1987. [Placed in Lib­
rary. See No. L.T. 1435/90]

(iv) Statement No. XXI—II part of 
Eighth Session. 1987. [Placed 
in Library. See No. L.T. 1436/ 
90]

(v) Statement No. XX—^Ninth Ses-
sion, 1987. [Placed in Library. 
See No. L.T. 1437/90]

(vi) Statement No. XVIII—^Tenth 
Session, 1988- [Placed in Lib­
rary. See No. L.T. 1438/90]

(vii) Statement No. XIV—Eleventh 
Session, 1988. [Placed in Lib­
rary. See No. L.T. 1439/90]

(viii) Statement No. XI—Twelfth Ses-
sion. 1988. [Placed in Library. 
See No. L.T. 1440/90]

(ix) Statement No. X—^Thirteenth 
Session. 1989. [Placed in Lib­
rary. See No. L.T. 1441/90]

(x) Statement No. VII—^Fourteenth 
Session, 1989. [Placed in Lib­
rary. See No. L.T. 1442/90]

9th Lok S<0>ha

(i) Staten’?nt No. V—^First Session,
1989. [Placed in Library. See 
No. L.T. 1443/90]

(ii) Statement No. IV—Second Ses-
sion. 1990. [Placed in Libnay. 
See No. L.T. 1444/90]

12.16 hfs.

MESSAGES FROM RAJYA 
SABHA

\English]

ADDITIONAL SECRETARY: 
Sir, I have to report the following 
messages received from the Secretary- 
General of Rajya Sabha: —

(i) “In accordance with the provi-
sions of rule 127 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha I 
am directed to inform the Lok 
Sabha that the Rajya Sabha. 
at its sitting held on the 5th 
September, 1990, agreed with-
out any amendment to the Pre-
vention of Illicit Traffic in Nar-
cotic Drugs and Psychotropic 
Substances (Amendment) Bill, 
1990, which was passed by the 
Lok Sabha at its sitting held 
on the 3rd Septem'ber, 1990.”

(ii) “In accordance with the provi-
sions of rule 127 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, I 
am directed to inform the Lok 
Babha that the Rajya Sabha, 
at its sitting held on the 5th 
Septentber, 1990, agreed with-
out any amendment to the Con-
servation of Foreign Exchange
& Prevention of Smuggling 
Activities (Amendment) Bill, 
1990. which was passed by the 
Lok Sabha at its sitting held 
on the 3rd September, 1990.”

(iii) “In accordancc with the provi-
sions of sub-rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the Punjab Ap-
propriation (No. 2) Bill, 1990. 
which was passed by the Lok 
Babha at its sitting held on the 
5th September, 1990, and trans-
mitted to the Rajya Sabha for 
its recommendations and to 
state that this House has no re-
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commendations to make to the 
Lok Sabha in regard to the said 
BiU.”

(iv) “In accordance with the provi-
sions of sub-rule (6) of rule 186 
of the Rules of ftocedure and 
Conduct of Business in the 
Rajya Salbha, 1 am directed to 
return herewith the Appropria-
tion (No. 3) Bill, 1990, which 
was passed by the Lok Sabha 
at its sitting held on the 5th 
September 1990, and transmitt-
ed to the Rajya Sabha for its 
recommendations and to state 
that this House has no recom-
mendations to make to the Lx)k 
Sabha in regard to the said 
Bill.’

(v) “In accordance with the provi-
sions of sub-rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha. 1 am directed to 
return herewith the Appropria-
tion (Railways) No. 3 Bill, 
1990, which was passed by the 
Lok Sabha at its sitting held on 
the 5 th September. 1990 and 
transmitted to the Rajya Sabha 
for its recommendations and 
to state that this House has no 
recommendations to make to 
the Lok Sabha in regard to the 
said Bill.”

12.161 hrs.

ESTIMATES COMMITTEE 

Actiott Taken Statements

\English]

SHRI JASWANT SINGH (Jodh-
pur): I beg to lay on the Table state-
ments (Hindi and English versions) 
showing action taken Government 
on the recommendations contained in

20—5 LSS/N0/91

Chapter 1 and final replies in respect 
of Chapter V of: —

1. Fifty-Fourth Report of Esti-
mates Committee (Eighth Lok 
Sabha) on Action Taken by 
Government on the recommen-
dations contained in the Forty- 
Eighth Report of the Com-
mittee (Eighth Lok Sabha) on 
Ministry of Finance (Depart-
ment of Revenue)—Revenue 
Leakages.

2. Sixty-Seventh Report of Esti-
mates Committee (Eighth Lok 
Sabha) on Action Taken by 
Government on the recom-
mendations contained in the 
Sixty-Third Report (Eighth 
Lok Sabha) on Ministry of 
Civil Aviation and Tourism 
(Department of Tourism)— 
Development of Major Bud-
dhist Pilgrimage Centres.

3. Sixty-Eighth Repoit of Esti-
mates Committee (Eighth Lok 
Sabha) on Action Taken by 
Government on the recommen-
dations contained in the Fifty- 
Eighth Report (Eighth Lok 
Sabha) on Ministry of Com-
munications (Department of 
Posts)—Postal Services in Ru-
ral Areas.

4. Sixty-Ninth Report of Esti-
mates Committee (Eighth Lok 
Sabha) on Action Taken by 
Government on the recommen-
dations contained in the Fifty- 
Ninth Report (Eighth Lok 
Sabha) on Ministry of Commu-
nications (Department of Tele-
communications) — Telecom-
munication Services in Rural 
Areas.
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lU 7 i  Itts.

PAPERS LAID ON THE TABLE 
CoHtd.

Notifications under Central EiAsses 
and Salt Act, 1944 and Cmtonis Act 

1962, etc.

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): I beg to 
lay on the Table: —

(1) A copy each of the following 
Notifications (Hindi and En-
glish versions) under sub-section
(2) of section 38 of the Central 
Excises and Salt Act, 1944;—

(i) G.S.R. No. 503(E) publish-
ed in Gazette of India 
dated the 18th May. 1990 
together with an explana-
tory memorandum making 
certain amendments to No- 
tificition No. 16/90-CE 
dated the 20th March, 
1990.

(ii) G.S.R. 530(E) published in 
Gazette of India dated the 
31st May, 1990 together 
with an explanatory memo-
randum seeking to exempt 
goods of the description 
specified in the notification 
from the whole of the spe-
cial duty of excise leviable 
thereon.

(iii)G.S.R. 53KE) published 
in Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum sedcing to 
exempt goods produced or 
manufactured in a free 
trade zone or in a hundred 
per cent export-oriented 
undertaking from the whole 
of the special duty of ex-
cise leviable thereon.

(iv) G.S.R. 532(E) published in 
Gazette of India dated the 
31st May. 1990 together 
with an explanatory me-
morandum seeking to pro-

vide for set oil' of special 
excise duty paid on inputs 
used in the finished pro-
ducts under certain cir-
cumstances.

(v)G.S.R. 533(E) published 
Gazette of India dated the 
31st May, 1990 together 
with an explan uory memo-
randum seeking to exempt 
goods falling under the 
Schedule to the Central 
Excise Tariff Act, 1985 
from special duty of excise 
in excess of 5 per cent.

(vi) G.S.R. 534(E) published in 
Gazette of India dated the 
31st May, 1990 together 
with an explanatory me-
morandum seeking to res-
cind notification No. 84/ 
90-CE, dated the 20th 
March, 1990

(vii) G.S.R. 535(E) published 
in Gazette of India dated 
the 31st May. 1990 toge-
ther with an explanatory 
memorandum seeking to 
prescribe rebate of special 
excise duty on export of 
excisable goods under Rule
12 or Rule 12A of the 
Central Excise Rules, 
1944.

(viii) G.S.R. 536(E) pubUshed 
in Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum seeking to 
allow movement of excis-
able goods without pay-
ment of special excise duty 
under Rule 191B of the 
Central Excises Rule, 
1944.

(ix) G.S.R. 537(E) published in 
Gazette of India dated the 
31st May. 1990 together 
with an explanatory me-
morandum making certain 
amendments to Notification 
No. 177/86-CE dated the 
1st March. 1986.
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(x)G.S.R. 614(E) pubUshed 
in Gazette of India dated 
the 2nd July, 1990 together 
with an explanatory me-
morandum making certain 
amendments to Notifica-
tion No. 30/89-CE, dated 
the 1st March, 1989.

(xi) G.S.R. 631(E) published 
in Gazette of dated the 
12th July. 1990 together 
with an explanatory me-
morandum making certain 
amendments to Notifica-
tion No. 211/88-CE, dated 
ihe 7th June, 1988.

(xii) G.S.R. 683(E) published in 
Gazette of India dated the 
1st August, 1990 together 
with an explanatory me-
morandum making certain 
amendments to Notifica-
tion No. 225/86-CE, dated 
the 3rd April. 1986 so as 
1o extend the facility of 
set off of Central Excise/ 
co;intervaiIing duty paid 
on Methyl acrylate to-
wards payment of central 
excise duty on acrylic 
fibre.

uiii) G.S.R. 684(E) published 
in Gazette of India dated 
the Is{ August. 1990 to-
gether with an explanatory 
memorandum making cer-
tain amendments to Notifi- 
cition No. 175/86-CE. 
dated the 1st March, 1986 
so as to extend the small 
scale benefit to the textile 
Wall coverings.

(xiv) G.S.R. 685(E) published 
in Gazette of India dated 
the 1st August, 1990 toge-
ther with an explanatory 
memorandum seeking to 
exempt cassette shell for 
audio cassette from the 
whole of the duty of excise 
leviable thereon.

(xv) G.S.R. 692(E) published 
in Gazette iA India dated 
the 1st August, 1990 togc-

tiier with aa explanatory' 
memorandum seeking to 
waive payment of excise 
duty on parts of metal con-
tainers and used in the 
manufacture of metal con-
tainers for the period com-
mencing from 28th Feb-
ruary, 1986 to 10th June. 
1987.

(xvi) G.S.R. 711(E) published in 
Gazette of India dated the 
16th August, 1990 together 
with an explanatory me-
morandum seeking to 
exempt excise duty on 
Tear Smoke Munitions 
including its inputs manu-
factured in factories be-
longing to the Central Go-
vernment.

(xvii) The Central Excise (Sixth
Amendment) Rules, 1990 
published in Notification 
No. G.S.R. 716(E) in Ga-
zette of India dated the 
17th August, 1990. [P/ac- 
ed in Library. See No.
L.T. 1445/90]

i l)  A copy each of the following 
Notifications (Hindi and En-
glish versions) under section 
159 of the Customs Act, 
1962: —

(i) G.S.R. 515(E)-published in 
Gazette of India dated the 
31st May, 1990 together 
with an explanatory me-
morandum making certain 
amendments to Notifica-
tion No. 49/90-Cus., dated 
the 20th March. 1990.

(ii) G.S.R. 516(E) published in 
Gazette of India dated the 
31st May, 1990 together 
with an explanatory me-
morandum seeJdng to exm- 
pt machinery, equipment, 
instruments, fittings, de-
vices, scientific apparatus, 
components, spares, tools, 
accessories, computer hard-
ware, computer software, 
castings, forgings, pipings.
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tubings, materials and con-
sumables imported for the 
purposes of advance tech-
nology vessels programme 
from the whole of basic 
and additional duties of 
customs leviable thereon.

(iii) G.S.R. 517(E) published in 
Gazette of India dated the 
31st May, 1990 together 
with an explanatory memo-
randum seeking to pres-
cribe effective rates of au-
xiliary duties of customs 
on goods mentioned in the 
Notification.

(iv) G.S.R. 518(E) published in 
Gazette of India dated the 
31st May, 1990 together 
with an explanatory me-
morandum seeking to 
exempt goods specified in 
the Notification from the 
whole of the auxiliary duty 
of customs leviable there-
on.

(v) G.S.R. 519(E) published 
in Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum seeking to 
exempt the goods specified 
in the Schedule annexed to 
the Notification from the 
whole of the auxiliary duty 
of customs leviable thereon.

(vi) G.S.R. 520(E) published 
in Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum seeking par-
tial exemption from auxili-
ary duty in excess of 5 per 
cent ad valorem on specifi-
ed goods.

fvii) G.S.R. 521(E) published in 
Gazette of India dated the 
31st May, 1990 together 
with an explanatory memo-
randum seeking partial ex-
emption from auxiliary 
duty in excess of 5 per 
cent ad valorem on certain 
goods which are partially

exempt from basic duty by 
notification.

(viii) G.S.R. 522(E) published 
in Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum seeking par-
tial exemption from auxi-
liary duty in excess of 30 
per cent ad valorem on 
specified goods.

(ix) G.S.R. 523(E) published 
]n Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum seeking par-
tial exemption from auxili-
ary duty in excess of 30 
per cent ad valorem on cer-
tain goods which are par-
tially exempt from basic 
duty of customs.

(x) G.S.R. 524(E) published 
in Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum regarding 
fixation of the level of auxi-
liary duty on component 
parts of simulators of aero-
planes etc.

(xi) G.S.R. 525(E) ^W ished 
in Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum seeking par-
tial exemption from auxi-
liary duty on exposed cine-
matographic films.

(xii) G.S.R. 526(E) published 
in Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum fixing the 
rate of auxiliary duty on 
component parts of medical 
electronic equipments.

(xiii) &S.R. 527(E) published 
in Gazette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum seeUng fixa-



301 Papers Laid BHADRA 16, 1912 {SAKA) Papers Laid 302

tion of the level of auxili-
ary duty on component 
parts of machinery import-
ed for initial setting up 
etc. of specified machinery.

(xiv) G.S.R. 528(E) published 
in Gazette India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum seeldng fixa- 
tion of the level of auxi- 
liar>’ duty on copper wire 
bars etc. produced out of 
copper reverts etc. ex-
ported earlier.

(\v) G.S.R. 529(H) published 
in Ga/ette of India dated 
the 31st May, 1990 toge-
ther with an explanatory 
memorandum seeking to 
prescribe the effective rate 
of basic cijjstotfre duty on 
certain goods and also 
prescribe specific rate of 
Rs. 2.50 per metre on zip 
fasteners, zip coils, zip 
rolls and zip tapes.

fxvi) G.S.R. 591(E) published 
in Gazette of India dated 
the 21st June, 199() toge-
ther with an explanatoiy 
memorandum making cer-
tain amendments to Noti-
fication No. 216/88-Cus., 
dated the 7th July, 1988.

(xvii) G.S.R. 614(E) published 
in Gazette of India dated 
the 16th July, 1990 toge-
ther with lan explanatory 
memorandum making cer-
tain amendments to Noti-
fication No. 179/89-Cus., 
dated the 6th June, 1989.

fxviii) G.S.R. 660(E) published 
in Gazette of India dated 
the 26th July, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Noti- 
fioation No. 110/ 86-Cus., 
dated the 17th February, 
1986 so as to notify ‘Cal-
cutta Metro Railway Pro-
ject’ as a project for the

purpose assessment under 
heading No. 98. 01 of the 
Customs Tariff as Project 
imports.

(xix) G.S.R. 661(E) published 
in Gazette of India dated 
the 26th July, 1990 toge-
ther with an explanatory 
memorandum seeking to 
prescribe concessional 
basic customs duty of 35 
per cent in respect of im-
ports for Calciutta Metro 
Railway Project.

(xx) G.S.R. 662(E) published 
in Ga/ette of India dated 
the 26th July, 1990 toge-
ther with an explanatory 
memorandum seeking to 
prescribe concessional ba-
sic custom‘s duty of 35 per 
cent in respect of photo- 
composing /  photo-type-
setting system of certain 
specification for use in 
printing Industry.

(xxi) G.S.R. 663(E) published 
in Gazette of India dateJ 
the 26th July, 1990 toge-
ther with an explanatory 
memorandum seeking to 
prescribe concessional 
basic customs duty of 35 
per cent in respect of 
photo-composing machi-
nes and key boards there-
of when imported by a 
newspaper establishment.

(xxii) G.S.R. 664(E) published 
in Gazette of India dated 
the 26th July, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Noti-
fication No. 114/80-Cus., 
dated the 19th June, 1980.

(xxiii) G.S.R. 665(E) published 
in Gazette of India dated 
the 26th July, 1990 toge-
ther with an explanatory 
memorandum seeking to 
prescribe auxiliary duty of
5 per cent on goods cover-
ed by Notification Nos.
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2i5/90Cus.. 216/90-Cus., 
and 217/90-Cus.. dated 
26th July. 1990.

(xxiv) G.S.R. 666(E) and G.S.R. 
667(E) published in Ga-
zette of India dated the 
26th July, 1990 together 
with an explanatory memo-
randum seeking to pres-
cribe concessional basic 
customs duty of 25 per cent 
and to exempt whole of 
the auxiliary duties of 
customs on used machi-
nery and equipments when 
imported.

(XXV) G.S.R. 668(E) published 
in Gazette of India dated 
the 26th July, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Noti-
fication Nil. 219/89-Cus., 
dated the 1st August,
1989.

(xxvi) G.S.R. 669(E) publisher! 
in Ga/cttc of India dated 
the 26th July, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Noli- 
tication No. 159/86-Cus., 
dated the 1st March, 1986.

(xxvii) G.S.R. 070(E) published 
in Gazette of India dated 
the 2()th July, 19‘̂ 0 toge-
ther wuh an explanatory 
memorandum making cer-
tain amendments to Noti-
fication No. 155/86*Cus., 
dated the 1st March, 1986.

(xxviii) G.S.R. 671(E) publishetl 
in Gazette of India dated 
the 26th July, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Noti-
fication No. 60/87-Cus., 
dated the 1st March, 1987.

(xxix) G.S.R. 687(E) published 
in Gazette of India dated

the 1st August, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Noti-
fication No. 74/90-Cus„ 
dated the 20th March, 
1990.

(xxx) G.S.R. 688(E) published 
in Gazette of India dated 
die 1st August, 1990 toge-
ther with an explanatory 
memorandum seeking to 
exempt Melton Q oth used 
in the manufacture of 
football meant for export 
trom the basic and coun-
tervailing duties of cus-
toms leviable thereon.

’ (xxxiy G.S.R. 689(E) published 
in Gazette of India dated 
the 1st August, 1990 toge-
ther with an explanatory 
memorandum making cei- 
tain amendment to NotJ- 
fication No. 180/90-Cus., 
dated the 31st May 
1990.

(xxxii) G.S.R. 541(E) published 
in (ia/ette of India dateJ 
the 4th June, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Noti-
fication No. 180/90-Cus., 
dated the 31st May, 1990.

(xxxiii) G.S.R. 569(E) published 
in Gazette of India dated 
the 12th June, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Noti- 
Ikation No. 13/81-Cns., 
dated the 9th February. 
1981.

(xxxiv) G.S.R. 61UE) published 
in Gazette of India dated 
the 2nd July, 1990 toge- 
th6T"with an explanatory 
memorandum making cer-
tain amendments to Noti-
fication No. 190/90-Cus., 
dated the 31st May, 1990.
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(xxxv)G.SR. 612(E) published 
m Gazette of India dated 
the 2nd July. 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Notifi-
cation No. 162/90-Cus.. 
dated the 30th March,

' 1990.

(xxxvi) G.S.R. 613(E) published 
in Gazette of India dated 
the 2nd July, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Notifi-
cation No. 224/85-Cus., 
dated the 9th July, 1985.

(xxxvii) G.S.R. 677(E) {wblished 
in Gazette of India dated 
the 31st July, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Notifi-
cation No. 351/85-Cus.. 
dated Ac 5th December, 
19g5.

(xxxviii) G.S.R. 678(E) published 
in Gazette of India dated 
the 31st July, 1990 toge-
ther with an exiplanatory 
memorandum making cer-
tain amendments to Noti-
fication No. 287/87-Cus., 
dated the 7th Aueust,
1987.

(xxxix) G.S.R. 690(E) published 
in Gazette of India dated 
the 1st August, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Notifi-
cation No. 345/86-Cu.-!.. 
dated the 16th June. 1986.

(xl) G.S.R. 696fE) published 
in Gazette of India dated 
the 3rd August, 1990 toge-
ther with an explanatory 
memoranduiB making cer-
tain amendments to Noti- 
fication No. 34/90-Cus.. 
dated the 20th March. 
t990.

rxli) G.S.R. 697(E) published 
in Gazette of India dated 
the 3rd August, 1990 to-
gether with an explanatory 
memorandum making cer-
tain amendments to Noti-
fication No. 183/9(WIhis., 
dated the 31st May, 1990.

(xlii) The Customs Valuation 
(Deteimlnation of Price of 
imported Goods) Amend-
ment Rules, 1990 publish-
ed in Notification No. 
G.S.R. 619(E) in Gazette 
of India dated the 5th 
July, 1990, together with 
an explanatory memoran-
dum.

(xliii) The Customs Valuation 
(Determination of Price 
of Imported Goods) 
Amendment Rules, 1990 
published in Notification 
No. G.S.R. 695(E) in Gaze-
tte of India dated the 3rd 
August, 1990, together 
with an explanatory memo-
randum.

(xliv) S.O. 626(E) published in 
Gazette of India dated 
the 9th August, 1990 toge-
ther with an explanatory 
memorandum making cer-
tain amendments to Noti-
fication No, 38/90-NT- 
Cus., dated the 27th June, 
1990.

(xlv) S.O. 706(E) published in 
Gazette of India dated the 
10th August, 1990 toge-
ther with an explanatory 
memorandum regarding re-
vised rate of exchange for 
conversion of Russian Rou-
ble into Indian Currency 
or vice-versa.

(xlvi) S.O. 652 (E) published in 
Gazette df India dated 
the 23rd August, 1990 to-
gether with an explana-
tory memorandum mak- 
mg certain amendments 
to Notification No. 38/90-
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NT-Ciis., dated the 27th 
June, 1990. [Phicd in 
Library. See No. I T .  
1446/90]

(3) A copy each of the following 
Notifications (Hindi and Eng-
lish versions) under section 41 
of the Finance Act, 1979;-

(i) G.S.R. 459(E) published in 
('azetto of India dated the 
26th April, 1990 together 
with an explanatory me-
morandum regarding ex-
emption to His Excellency 
Mr. Toshiki Kaifu, Prime 
Minister of Japan, Mrs. 
Schiyo Kaifu and ten 
members of the delegation 
who visited India from 
29th April, 1990 to 1st 
May, 1990 from the pay-
ment of Foreign Travel 
Tax.

(ii) G.S.R. 475(E) published in 
Gazette of India dated the 
11th May, 1990 together 
with an explanatory me-
morandum regarding ex-
emption to Dr. M.A. Ran- 
ganathan. Special Adviser 
to President of Zambia 
who visited India from 
7th to 14th May, 1990 
from the payment of 
Foreign Travel Tax.

(iii) G.S.R. 504(E) published in 
Gazette of India dated the 
21st May, 1990 together 
'Aith an explanatory me-
morandum regarding ex-
emption to His Fxcellency 
Mr. Anisul Islam Mah-
mud, Foreign Minister of 
Peonle’s Republic of Ban-
gladesh, and six members 
of the delegation who visi-
ted India from 20th to 
24th May, 1990 from the 
payment of Foreign Tiavel 
Tax.

(iv) G.S.R. 542(E) published in 
Gazette of India dated the 
5th June, 1990 together

with an explanatory me-
morandum regarding ex-
emption to His Excellency 
Mr. Krishna Prasad Bhat- 
tarai. Prime Minister of 
Nepal, and twelve mem-
bers (̂ f the delegation who 
visited India from 8th to 
10th June, 19§p from the 
payment of Foreign Travel 
Tax.

(v) G.S.R. 560(E) published in 
Gazette of India dated the 
7th June, 1990 together 
with an explanatory me-
morandum making certain 
amendments to Notifica-
tion No. 18/FTT/90 dated 
the 5th June, 1990.

(vi) G.S.R. 568(E) published in 
Gazette of India dated the 
12th June, 1990 together 
with an explanatory me-
morandum regarding ex-
emption to His Excellency 
Dr. Bi/imungu Casimir. 
Foreign Minister of Raw- 
anda and six members of 
the delegation who visited 
India from 11th to 14th 
June. 1990 from the pay-
ment of Foreign Travel 
Tax.

(vii) G.S.R. 573(E) published in 
Gazette of India dated the 
14th June, 1990 together 
with an explanatory me-
morandum regarding ex-
emption to His Excellency 
Mr. Abdul Wakil, Forei/^ 
Minister of the Republic 
of Afghanistan and eight 
members of the delegation 
who visited India from 
11th to 15th June, 1990 
from the payment of For-
eign Travel Tax.

(viii> G.S.R. 67^fF) published in 
Gazette of India dated the 
27th July, 1990 together 
with an explanatoty me-
morandum regarding ex-
emption to Senator the 
Hon. Garefh Evans, Q. C.
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Minister of Foreign Aflfairs 
and Trade of Australia, 
Dr, (Mrs.) Mcrran Evans 
and five members of the 
delegation who visited 
India from 1st to 2nd 
August. 1990 from the 
payment of Foreign Travel 
Tax.

<i\) G.S.R. 674(E) published in 
Gazette of India dated the 
27th July, 1990 together 
with an explanatory me-
morandum regarding ex-
emption to His Excellency 
Mr. Raul S. Manglapus, 
Minister of Foreign Affairs 
of Philippines, M^s. Man-
glapus and three members 
of the delegation who visi-
ted India from Jst to 4th 
August, 1990 from the 
payment of horeign Travel 
Tax

(x) Ci.S.R. 703(E) published in 
Gazette of Tndia dated the 
9th Augu’̂ t, 1990 together 
with an explanatory me-
morandum tegardirg ex-
emption to H F . Mr. Tan- 
vir Ahmad Khan, Foreign 
Secretary of Pakistan and 
four members of the dele-
gation who visited India 
from 9th to 12th August
1990 from payment of 
Foreign Travel Tax. 
\ Placed in fJhrarv. See 
No. L.T. 1447/901

(4) A copy each of the following 
Notifications (Hindi and Eng-
lish versions) under sub-section
(3) of section 71 of the Coinage 
Act 1906: -

(i) The Coinage (Standard 
Weight and Remedy of the 
Coins of One Rupee con-
taining copper 75 per cent 
and nickel 25 per cent) 
Rules, 1990 published in 
Notification No. S O. 607
(H) in Gazette of Tndia 
dated the 1st August. 
1990.

21-5LSS/ND/91

(ii) The Coinage (Standard 
Weight and Remedy of the 

.Commemorative Coins) of 
One Rupee (containing 
coppcr 75 per cent and 
nickel 25 per cent) coined 
on the theme ‘CARE FOR 
THE GTRL CHILD’ (on 
the occasion of Celebra-
tion of the SAARC year 
of the Girl Chi^d, 1990) 
Rules, 1990 published in 
Notification No. S.O. 609 
(E) in Gazette of Tndia 
dated the 1st August.
1990.

(iii) The Coinage (Standard 
Weight and Remedy of the 
Coins of Two Rupees Con-
taining Copper 75 per cent 
and Nickel 25 per cent) 
Rules, 1990 published in 
Notification No. S.O. 611 
(E) in Gazette of India 
dated the 1st August.
1990. [Phtied in Library, 
See No. L.T. 1448/901

(5) A copy each of the following
Annual Reports (Hindi and
English versions):

<i) Report of the Varada 
Grameen Bank for the 
year 1989-90 together with 
Accounts and the Audi-
tor's Report thereon. [Pto- 
ced in Library. See No, 
L.T. 1449/901

(ii) Report of the Aurangabad 
Jalna Gramin Bank for 
the year 1989-90 together 
with Accounts and the 
Auditor’s Report thereon. 
[P!a<ed in Lihnfry. See 
No. L.T. 1450/90]

(iii) Report of the Kutch Gra-
min Bank for the year 
1989-90 together with Ac-
counts and the Auditor’s 
Report thereon. [Placed 
in Library. See No. L.T. 
1451/90]
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(iv) Rq>ort of the Himachal 
GTamin Bank for the year 
1989-90 together with Ac-
counts and the Auditor’s 
Report thereon. [Plowed 
in Librarv. See No. L.T. 
1452/90]

(v) Report erf the Parvatiya
Graniin Bank for the year 
1989-90 together with Ac-
counts and the Auditor’s 
Report thereon. [Placed
in Library. See No. L.T.
1453/90]

(vi) Report of the Sii Saras-
wathi Gramina Bank for 
the year 1989-90 together 
with Accounts and the 
Auditor’s Report thereon. 
[Placed in Lil>rary. See 
No. L.T. 1454/90]'

(vii) Report of the Shahdo!
Kshetriya Graniin Bank
for the year 1989-90 toge-
ther with Accounts and 
the Auditor’s Report there-
on. [Placed in Library.
See No. L.T. 1455^90]

<viii) Report of the Gurgaon
Gramin Bank for the year 
1989-90 together with Ac-
counts and the Auditor’s
Report thereon. [Plated 
in Library. See. /. T. 
14-56/90] ■

(ix) Report of the Marudhar
Kshetriya Gramin Bank
for the year 1989-90 toge-
ther with Accounts mid 
the Auditor’s Report 
thereon. [Plated in Lib­
rary. See No. L.T. 1457/ 
90]

(x> Report of the Sree Anantha 
Grameena Bank for the 
year 1989-90 together with 
Accounts and the Audi-
tor’s Report thereon. [Pla­
ced in Library. Sec No. 
L.T. 1458/90]'

(xi) Report of the Sii Ganga- 
nagar Kshetriya Gramin

Bank for the year 1989-90 
together with Accounts 
and the Auditor’s Report 
thereon. [Placed in Lib­
rary. See No. L.T. 1459/ 
90]

(xii) Report of the Visveshva- 
raya Grameena Bank for 
the year 1989-90 together 
with Accounts and the 
Auditor’s Report thereon. 
[Placed in Library. See 
No. L.T. 1460/90]

(xiii) Report of the Shekhawati 
Gramin Bank for the year 
1989-90 together with Ac-
counts and the Auditor's 
Report thereon. [Plated in 
Library. See No. L.T. 
1461 /90]

fxiv) Report of the Golconda 
Grameena Hank for the
year 1989-90 together with 
Accounts and the Audi- 
tor’i Report theroon. [Pla­
ted in library. See No. 
L T .  1462/90]

(w) Report (>f the Raigarh 
Kshetriya Gramin Bank
for the year 1989-90 toge-
ther with Accounts and
the Auditor's Report 
thereon. [Ptaced in /  ib- 
rary. See No. I  .T. 1463/
90]

(xvi) Report of the Chhindwara 
Sloni Kshetriya Gramin 
Bank for the year 1989-90 
together with Accounts 
and the Auditor's Report 
fhercon. [Placed in Lib­
rary. See No. L.T. 1464/

• 90]

fxvti) Report of the Rikaner 
Kshetriya Gramin Bank
for the year 1989-90 toge-
ther with Accounts and
the Auditor’s Report 
thereon. [Placed in Lib­
rary. See No. L.T. 1465/ 
90]
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(xviii) Report of the Sullanpur 
Kslietriya Gramin Bank 
for the year 1^89-90 toge-
ther with Accounts and 
the Auditor’s Report 
thereon. [Placed in Lib­
rary. Sec No, L J . 1466/ 
90]

(xix) Report of the Rani Laksh^ 
mibai Kshetriya Gramin 
Bank for the >ear 1989-90 
together with Accounts and 
the Auditor's Report there-
on. [Placed in IJhtary, See 
No. L .r. J467/90]

(xx) Report of the Jhaba Dhar 
Kshetriya Gramin Bank 
for the year toge-
ther with Accounts and 
the Auditor's Report 
thereon. \Placed in Lib- 
tatv. See No. L J . 1468/ 
90]

(x\i) Report of the Pinakini 
Grameena Bank for the 
year 1989-90 together with 
Accounts and the Audi-
tor's Report thereon. [PUh 
(cd in Library. See No. 
L J .  1469/90]

(xxii) Report uf the Sri \'isakha 
Grameena Bank for the 
year 1989-90 together with 
Accounts and ine Audi-
tor's Report thereon [Pla- 
ted in Library, See No. 
L,T, 1470/90] ■

(xxiii) Report of the Bilaspur 
Rdipur Kshetriya Gramin 
Bank for the year 1989-90 
together with Accounts 
and the Auditor's Report 
thereon. [Placed in I ib‘

L T . 1471/
90]

(xxiv) Report of the Adhiyaman 
Grama Bank for the year 
1989-90 t<^gether with Ac-
counts and the Auditor’s 
Report thereon. [Placed 
in Library. See No, LJ".
1472/90]

(xxv) Report of the Sri Rama 
Grameena Bank for the 
year 1989*90 together with 
Accounts and the Audi-
tor’s Report thereon. [P/a- 
ced in Library, Sec No* 
L J \  1473/90]

(xxvi) Report of the Mewar 
Aaanchlik Gramin Bank 
for the year 1*989-90 toge-
ther with Accounts and 
the Auditor’s Report 
thereon. [Placed in Lib­
rary, See No. L.T. 1474/ 
90]

(xxvii) Report of the Marathwada 
Gramin Fank for the year 
1989-90 together with Ac-
counts and the Auditor’s 
Report thereon. [Placed 
in Library, Sec No. 1475/ 
90]

(xxviii) Report of the Saran Kshet-
riya Gramin Bank for the 
year 1989-90 tog< t̂her with 
Accounts and the Audi-
tor's Report thereon. [Pla- 
ced in Library. See No. 
L J .  1476/90]

(xxix) Report of the Mandla 
Balaghat Kshetriya Gra-
min Bank f ir  the year 
1989-90 together with 
Accounts and the Audi-
tor's Report thereon. [Pla­
ced in Library, See No.
I..T. 1477/90]

(x\x) Report of the Faizabad 
Kshetriya Gtamin Bank 
for the year 1^89-90 toge-
ther with /Vcounts and 
the Auditor’s Report 
thereon. [Picked in Lib- 
tary. See No. L T. 1478/ 
90]

(xxxi) Report of the Mayurakshi 
Gramin Bank for the year
1989-90 together wfffi Ac-
counts and tfie Auditor’s 
Report fhercon. [Placed in 
Lfbrary. See No, L.T, 
1479/90]
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(xxxii) Report of the Pralapgarh 
Kshetriya Gramin Bank 
for the year 1989-90 togc- 
ther with Accounts and 
the Auditor's Report 
thereon. [Fluted in Lil)- 
rary. See No. L J .  1480/ 
90]

(xxxiii). Report of the Bundelkhand
Kshetriya Gramin Bank 
for the year 1989-90 toge-
ther with Accounts and 
the Auditor’s Repi.)rt 
thereon. [Plciied in Lih-
raty. Sec No. L.T. 1481/ 
90]

(xxxiv) Report of the Chikmanga-
lur Kodagu Graniecna 
Bank for the 3 ear U^89-90 
together with Aeeounts
and the Auditoi's Report 
thereon. [Haced in Lib-
rary. See No. L I .  1482/
90]

(xxxv) Report of the Diug Raj- 
nandgaon Gramin Bank 
for the year l9S9-^0 toge-
ther with Accounts ami 
the Auditor’s Repeat 
thereon. [Placed in Lib­
rary, See No. L .f.  J483 
90]

(6) A copy of the Notification No. 
DICGC/ DIC-29/89-90 (H ind i
and English versions) pubii- 
shed in Ga/ette of India dateil 
the 7th April, 1990 making cer-
tain amendments to Regula-
tion 18 of the Deposit Insu-
rance and Credit Cnianrntee 
Corporation General Regula-
tions, 1961 under sub-section 
(4) of section 50 of the Deposit 
Insurance and Credit Guaran-
tee Corporation Act, 1961 
[Placed in Lihrarv. See No. 
L T .  1484/90]

(7) A copy each of the following 
Notifications (Hindi and Eng-
lish vcflrsions) und:r sub-scction
(4) of section 19 of the Bank-
ing Companies (Acquisition

and Iransfer of Undertakijigs) 
Act, 1970--

(i) The Dena Bank Officer 
Employees (Conduct) (Am-
endment) Regulations, 
1989 published m Ga/ette 
of India dated the 24th 
lebiuary, 1990.

(ii) I he Bank of Maiiaiashtia 
Olhcer Employees’ (Con-
duct) Amendment Regula-
tions, 1989 published in 
Notification No AXI/ST/ 
15851 m Ga/ettc of India 
dated the 30th Decembei.
1989.

(iii) I he Bank ol Baioda Oili-
cer Employees' (Conduct) 
Amendment Regulations,
1989 published in Notifi-
cation No. HO:USR & 
IR: 27/107/688 in Gazet- 
te of India dated the 16ih 
June, 1990 [IHaced in 
Lihntty. See \o .  / .T.
1485/90]

(8) A copy each of the following 
papers (Hindi an l̂ English 
versions) under sub-section 
(4) of section 19 of the Bank-
ing Companies (Acquisition 
and Transfer of Undertakings) 
Act, 1970: -

(0 Amendments to the Punjab 
National P»ank Ollicers' 
Service Kegulations, 1979. 
[Placed in I.ihiary, See 
No. L T . 1486/90]'

(ii) Amendments to the Indian 
Overseas Bank (Officers') 
Service Regulations, 1979. 
[Placed in / ihrary. See
No. L J .  1487/90]

(iii) Amendments to the Indian 
Overseas Bank Employees' 
(Discipline and Appeal) 
Regulation, 1976. [Placed 
in Library. See N(>. L.T. 
1488/90]

(iv) Amendments to the Indian 
Bank (Officers') Servicc
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Regulations, 1979. [i'Uued 
in Library, See L.T,
1489/90]

(v) Amendmenls lo the Indian 
Bank Ofticei Employees’ 
(Discipline and Appeal) 
Reuglalion, 1976. [Placed 
in Library. Se^ An. L.T. 
1490/90]

(vi) AiTiendmeniN lo the Indian 
Bank Oilicer Employees' 
(C onduct) kegulalions, 
I97(). [PUaed in Library. 
See No. I J .  1491/90]

<vii) Amendments lo the Union 
Bank of India <01Ikers') 
Service Regulations, 1979
\Phued in i ihnny. See 
No. / . / ’• 1492/90]

(vin) Amendments lo the Alla-
habad Bank ((Hikers') 
Seivice Regulations, 1979. 
\I*lared in Lihrarw See 
No L.T. 1493/90]

(ix) Amendmenls to the Syndi-
cate Bank Oflkers' 
Seivice Regulations, 1^79. 
[Piaied in Lihf^uy. Sie No. 
L . l . 1494/90]

(\) Amendments lo the Dena 
Bank (Olficers') Service 
Regulations, 1979. [Fla- 
( ed in i ibrcu'v, Sie No
1.1. 1495/90]

Ixi) Amendments to the Dcna 
Bank Oflicer Employees’ 
(IDisciplinc and Appeal) 
Regulations. P)76. \Pla<ed 
in library. Sec No, L . f . 
1496/90]

(*̂ ) A copy each the following 
Notificafions (Hindi and Eng> 
lish versions) under sub section
(4) of section 19 of the Bank-
ing Companies (Acquisiticm 
and Iransfer of Undertakings) 
Act, 1980:

<i) Amendments to the Punjab 
and Sind Bank (Officers’)

Service (Amendment) 
Regulations, 1982 publish-
ed in Notification No. 
PSB/ STAFFV OSR/1988, 
in Ga/ette ot India dated 
the 1st November, 1989.

(ii) Amendments to the Punjab 
and Sind Bank (UlBceis) 
Service (Amendment) 
Regulations. 1982 publish-
ed in NoliUcation No.
PSB/SIAE f /OSR / 1990 
m Ga/elte of India dated 
the 18th April, 1990.
[Placed in I ihniry. See 
No, L .l .  I4Q7/90J

(h)i A c(^py c.ich ol the lollt)wing 
papeis (Hmdi and Fnglisn
\ ersions) under sub-section
(4) of section 19 of the Bank-
ing Companies (Acquisition 
tind Iiansfei of Unde:takings) 
Act, 1980: -

(i) Amendments lo the Oiient-
tal Bank of Commerce
(Officers') Service Regula-
tions, 1982.

(ii) Amendments to the Vijaya
Bank (Officers') Service 
Regulations, 1982. [Pla­
ced in Library. See No. 
L T. 1498/90]

12.181 hih.

C O M M IflE E  ON PUBLIC 
UNDERTAKINGS

First and Fifth Reports

[English]

SHRI BASUDEB ACHARIA 
(Bankura): J beg to present the
following Reports (Hindi and English 
versions) of the Commitee on Public 
Undertakings •

(I) First Report on action taken 
by Government on the recom-
mendations contained in their
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|Sh. Basudeb Acharia]
Forty-fifth Rcpon (Eighlli Lok 
Sabha) on Bharat Earlh Movers 
Limited.

<2) Filth Report on action taken 
b> Government on the rccom- 
mcndations Cvintained in their 
h o rt> - f ou 11h R cpv) rt (E igh t h
Lok Sabha) on Shippnig Cor-
poration of India Limited.

12.19 hrs.

COMMIITEE ON 1 H t WEl I ARE 
o r  THE SCHEDULED CASIES 

AND SCHEDULED IRlBES

(i) Second Report

[Engltsh]

SHRl ANADJ CHAR AN DAS 
(Jaipurl: 1 beg to present the Second 
Report (Hindi and English versions) 
of the Committee on the Welfare of 
Scheduled Castes and Sche.luled Tri-
bes on action taken by Govcinment 
on the recommendations contained in 
the horty-Eighth Report (EiL*hth Lok 
Sabha) on the Ministry of Com-
merce -Reservation for and em- 
pIo>ment of Scheduled Castes and 
Scheduled Tribes in State Trading 
Corporation of India Limited.

I2.l9i hrs.

12.19i hrh.

[Eiigliihl

PETiriONS

(I) Re. Industrial unrest in Natio-
nal Bank for Agricultun' and 
Rural Development and Red- 
ressal of grievances of its em-
ployees

SHRl P. R. KUMARAMANGA- 
LAM (Salem): I hcg to present a
petition signed by Shri Surender 
Kumar, an employee of NABARD, 
New Delhi Ofiicc and other employees 
of NABARD, working in variuu>. offi- 
cc\ of the Bank regarding industrial 
unrest in National Bank for Agriciii- 
tuie .ind Rural Development and red- 
lessal of ciievances of its employees.

(il) Re. Employment and rehabi-
litation of migrants from Ban- 
giadedi, now residents of Has- 
tinapur Refugee Colonv, 
Meerut. U.P.

SHRI MANORANJAN HHAKA- 
lA  (Andaman & Nicobar Islands);
1 beg to present a petition signed by 
Shri Rikirchand Maiidal and othei 
inigraiiis from Bangladesh, now tesi- 
denls of Hastinapur Refugee C olony. 
Meerut, Uttar Pradesh regarding em-
ployment anti rehabilitation of the 
migrants.

(ii) Study Tour Report

SHRl ANADl CHARAN DAS 
(Jaipur): I beg to lay on the table SHRl VASANT SATHE (Wardha):
the Report (Hindi and hnglish ver- Before you go to the I eelslativc Busi-

in’ r r v s  “ P-* ■>'
of Scheduled Castes and Scheduled
Tribes on its visit to Bangalore, Goa, SPEAKER: f am not going
Pune and Bombay during June, 1990. into it. Now. Prof. Dandavate
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12.20 hn.

STATEMENTS BY MINISTERS

(i) Certain urgent matters rchtins to 
Taxation

[EnflUs/i]

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATH); 
Sir. after the presentation of the Bud-
get for 1990-91. ccrtain urgent mat-
ters relating to taxation have been 
<»nsidered by the Government. Since 
these are of public importance, I 
consider it necessary to announce 
inese in the House now.

The Honourable Mcmtvrs will 
kindly recall that the leaders of the 
Noii-aligncd countries had during the 
Harare Summit in 1986. decided to 
set up the AFRICA MrND. with 
India as Chairman. Given the deep 
emotional involvement of the Indian 
l^eople with the struggle ol the Black 
majority in South Africa, it was de-
cided to set up the AFRICA (PUB-
LIC CONTRIBUTIONS INDIA)
I uND. With a view to ciicou raging 
the public to contribute generously to 
this Fund, it has been decided to ex-
tend to this Fund 100 per cent deduc-
tion under section 80G of the Income- 
tax Act in respect of all contributions 
made on or after 1-4-1990.

In order to encouragc development 
of tourist infrastructure in regions 
where such facilities are almost non- 
existent today, it has been decided 
that expenditure incurred in new ap-
proved hotels set up in hilly and 
other remote areas will be exempt 
from Expenditure Tax for a period 
of ten years. It has also been decid-
ed that such hotels will be allowed 
deduction of 50 per cent, instead of 
the normal 30 per cent under section 
80-T, subject to certain conditions.

In the present situation facing the 
country, the immediate need to earn 
more foreign exchange can hardly be 
over emphasised. In order to maxi-
mise exports of computer software, it

hi\< been decided to exempt the en-
tire profits from export of computer 
software from income-tax on the same 
lines as in the case of merchandise 
exports. With this tax concession, 
the industry is expected to show 
substantial growth in exports in the 
current year itself. This concession 
will be reviewed in the light of ac-
tual export performance in the next 
two years.

At present, customs duty is levied 
>n the value of computer software by 
treating it as a commodity import. 
The non-resident licenser or seller is 
also subjected to income-tax on ro-
yalty payment for licensing of the 
software. To avoid this dual levy 
for exporters. Government has decid-
ed that lumpsum payment for systems 
software supplied by the manufacturer 
along with the hardware itself would 
be subjected only to cintoms duty 
and not to income tax. Application 
software forming part of an approved 
software export scheme would be sub-
jected only to income-tax on the licen-
sor or seller. It is proposed to fully ex-
empt such application software from 
import duty, when imported in accor-
dance with the existing policy on
computer software export subject to 
certain conditions

There are three sepaiate schemes 
for import of computiir hardware on 
concessional duty with varying export 
obligation. Concessional duty ranges 
from 35 per cent to 65 per cent and 
the export obligation from 150 per 
cent to 350 per cent. Software ex-
porters would be eligible for import 
of hardware at a concessional duty 
of 25',. and their expjirt ob!ignition 
will also be fixed on the soale applic-
able to manufacturer exporters i.e. ex-
port equivulenl to three times of the 
value of imported equipmen. in a 
period of four years.

Notifications to give cffect to these 
proposals will be issued shortly. 
Wherever necessary, I will bring 
b^ore the House legislative proposals 
in this regard.
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dui.i from f.T.C.

SHRI NIRMAL KANTI CHAT- Mi'cit'V- 
TERJEE (Dumdum): What is the Excise having I T.C. *“Ctorws in their
revenue impact of all this? What jurisdiction, raised f
about the remote hilly areas? the methodologj' adopted in tnc a -

cssmcnt of this demand, ihe matter
SHRI SOMNATH CHATTER- 

JEE (Bolpur): You ask him to go to later to the Att( '"ey •
this Chamber! (latemtplions) basis of the Li’W . ' Jp , ' ’

the demand was requantilied as ^s.
\Translafion] 80.30 crorcs for the Saharanpur Lnit1 / r a M o n ]   ̂ challenged this demand

in the Allahabad High Court on the 
PROF. VIJAY K11M\R M \L - ground that they had not been given

HOTRA (Delhi Sadai)* Mr. Speaker, opportunity of explaining their
Sir, the statement made in the House j,̂ jjnd and therefore, the principles or
by hon. Minister is reluted to a very natural justicc bad been violated. Al-
important subject which requires dis- (hough the Allahabad High Court
cussion in the House. As statemetit not granted any stay against re-
has been made on the last dav of this (*overies from the assessee, the matter 
Session, discussion on it is not pos- considered by the Government at
sible. It is my submission that such and on the representation
statement should be made in the Company as well as advice of
House during mid-session so that a Central Ciovernment Standing
discussion could be arranged. In such Coi,nsel, a decision was taken m
circumstances, how can we express pebruary. 1989 not to take any coer-
our views on it. j.jve steps for recovering the outstand-

ioa demand till the pendency of the
(ii) Non-Rccover> of Central Excise Writ Petition
Dues from Messrs. l.T.C. Limited interestIn the meantime. '" ‘fJ??

petition was filed in Allahabad High 
[Enchsb] Shri Virendra Varma. who

was then a Member of Parliament 
THE DEPin-Y MINISTER W  Sabha). seeking direction of

THE MINISTRY OF FINANCE < ^  recovery of the out-
(SHRI ANIL SHASTRI): Sir. It would against this Company,
be recalled that after the Question ^  ,„atter was brought to
hour in Lok Sabha on August 31. Qoyernment's notice, orders were is-
1990 some Hon’ble Members had , 10-1-90 for immediately en-
raised the question of non-recovery of t|,g bank guarantee and putt-
Central Excise dues of Rs. 80.30 crores casn^g proposal for recovery of
pertaining to Saharanpur Factory of . balance amount to the F inana
Messrs. T.T.C. Limited. Since some ^ince the decision not to take
misgivings in the context of my ^ply had been taken at
to Unstarred Question No. 1917 on > Minister in tbe we-
23-8-1990 were expressed reprdinp Government. However, before
the adequacy of the action taken by , bank guarantee could be encasn-
the Government to recover these dues. asscssee obtained a stay order
I wish to place the facts before the • Allahabad High Court on
House to clarify the position in this ,g .j .j990 against any recovery, 
regard.

The Central Excise authorities had ass-
raised a demand of Rs. 5.9 crores sed Supreme
against Messrs. ^ ‘ur, which was also dismissed onV£- co»« . , 10, . -
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th® Company to file an appeal 
within a month ft'om the date of the 
order before the concerned Gilloctor 
of Central Excise (Appeals). We are 
swking legal opinion whether cocr- 
cive action can be taken for recove-
ries even before the expiry of 
the one month period allowed by 
the Supreme Court.

It is the considered policy of this 
Government that assessed demands 
even though disputed, should be re-
covered by all means at the disposal 
of the Government unless such reco-
veries are stayed by the order of the 
competent Court or authority and we 
will spare no effort in recovenng the 
outstanding dues from this Company 
as well.

[Transkttion]

SHRI BHCX3ENDRA JHA (Mad- 
hubani); Mr. Speaker. Sir. is my turn 
over?

MR. SPEAKER: No, your turn
has not come as yet.

SHRI BHOGENDRA JHA: Then, 
should I wait for my turn?

MR. SPEAKER: Yes, you may
please take your seat.

SHRI BHOGENDRA JKA: O.K. 
1 shall wait outside the House. Prot. 
Dandavate has taken permission for 
two minutes, but now it is almost
12.30 P.M.

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
For God’s sake, please take your 
seat. Papers are being laid at the 
moment

MR. SPEAKER: Bhogendraji
please take your seat in the House. 
This is the time for laying papers.

12.30 bn.

STATEMENT UNDER DIREC-
TION 115

[English}
Re. the repty given by Minister of 
Commerce anid! Tourism on beliaH of 
Minister of Steel and Mines to USQ 
No. 2842 dated 30-3-90 denying any 
agreement having been readied 
between Management and Trade 

Unions in Bokaro Steel Plant

SHRI A. K. ROY (Dhanbad): Mr. 
Speaker, Sir, with your permission, I 
rise to make a statement under Direc-
tion 115 as under:—

The reply of the Minister to my 
Unstarred Question No. 2842 dated 
30 March, 1990 denying even the 
existence of the Agreement whose im-
plementation is sought there was to-
tally incorrect and untrue and amounts 
to hiding some vital facts from the 
Parliament and from its scrutiny. Thus 
preventing it from discharging its 
dut> towards the workers.

The seven unions of Bokaro Steel 
Plant jointly served strike notice on 
the management of Bokaro Steel Ltd. 
as per Industrial Disputes Act giving 
21 points demands in 1986, on which 
there was nightlong conciliation In 
which in addition to the management, 
and the unions, the Deputy Com-
missioner, Dhanbad and the Deputy 
Labour Commissioner participated. 
At the end there was an agreement 
which was recorded by the Deputy 
Labour Commissioner as the agreed 
viev/ points signed by both the man-
agement and the unions. Though 
four years have passed the man-
agement of Bokaro Steel Ltd. has not 
implemented many of the 21 points 
demands perpetuating a simmering 
discontent. The object of the USQ 
was to draw the attention of the Mi-
nistry to this so that corrective mea-
sures are taken in time before any 
major unrest breaks out. But instead 

of taking corrective step to implement
22—5 USS/ND/91
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in full all the agreed points the Mi-
nistry denied even the existence of 
any agreement and thus committed 
an offence of supplying untrue infor-
mation before the Parliament and 
on being pointed out under Direction 
115 tried to cover it up by dragging 
the term ‘settlement’ which was never 
referred to.

So the attempt to misinform and 
mislead the House and hide an im  ̂
portant document from it which con* 
tains the signature of the manage-
ment, unions and the labour depart^ 
ment and prepared through a night-
long discussion in which even the 
Deputy Commissioner participated in 
the interest of the industrial peace, 
should be viewed seriously and so 
placed before the House requesting 
measure or measures so that the Par-
liament is not taken for a ride in this 
way in future.

THE MINISTER OF STEEL 
AND MINES AND MINISTER OF 
LAW AND JUSTICE (SHRT 
DINESH GOSWAMI): Sir. I rise,
with your permission, to make the 
Statement of facts and clarifications 
in response to Hon. Shri A. K. Roy’s 
statement.
' I appreciate the deep concern shown 
by the Hon’ble Member in regard to 
the reply to Question No. 2842 ans-
wered in this Hon’ble House on 30th 
March, 1990.

The Statement made by the Hon’ 
ble Member brings out the basic is-
sue whether an agreement was arriv-
ed at between the eight unions and 
the Management of Bokaro Steel 
Plant in October. 1986. It would be 
worthwhile to recall the sequence of 
events that took place:

1. Eight unions submitted a char-
ter of demands dated 12-9-1986 as 
also a strike notice under Section 22
(1) of the Industrial Disputes Act. 
1947.

2. The Deputy Labour Commis-
sioner submitted a failure of conci-
liation report under Section 12(4) of 
tibte Industrial Disputes Act on 2-10-

1986 to the Labour Secretary. Gov-
ernment of Bihar.

3. Discussion took place in the 
office of Deputy Labour Commissio-
ner on 5-10-1986 wherein the repre-
sentatives of the Management of Bo-
karo Steel Plant gave theu* view po-
ints. They also submitted their view 
points in writing, every page duly 
signed so as to be authenticated, to 
the Deputy Labour Commissioner 
with their letter dated 6-10-1986 with 
the request that if the hunger strike 
is lifted and the agitational approach 
is withdrawn, the Deputy Labour 
Commissioner may communicate the 
view points of the Management to the 
concerned units suitably in his own 
way.

There is no document bearing the 
signatures of the representatives of 
Management, the Unions and the De-
puty Labour Commissioner.

From the sequence of events stat-
ed above, even if the charter of de-
mands is regarded as an ‘offer’, there 
was no acceptance thereof by the 
Management. Similarly, if the view 
points of Management submitted to 
the Deputy Labour Commissioner is 
taken as an ‘offer’ or a ‘counter offer*, 
there was no acceptance thereof. It, 
therefore, cannot be infered from the 
above sequence of events that an 
agreement was arrived at between the 
Management of Bokaro Steel Plant 
and the eight unions.

This is our view. I would submit 
that there has never been nor there 
is any intention to deliberately mis-
informing the Hon’ble House.

On my direction, my Ministry has 
consulted the Deputy Labour Com-
missioner, Bokaro Steel City, as well 
as the Ministry of Law on this issue. 
Both of them have expressed the view 
that no agreement has been arrived 
at between the Management of Bo-
karo Steel Plant and the unions. 
Hence, the reply dated 30 March.
1990.

I trust this statement would satisfy 
the Hon’ble Members.



329 BHADRA 16, 1912 (SAKA) 330

[Translation]

SHRI BHOGENDRA JHA (Madhu- 
bani): Mr. Speaker, Sir, there is 
power shortage everywhere in the coun-
try but in Bihar, particularly. North 
Bihar which constitutes l/5 th  of the 
area of Bihar reeling under it. But 
at the moment, I do not want to go 
into it. The cost of generation of 
hydroelectricity is the lowest as com-
pared to others. Kosi originates 
from the glacicr situated at highest 
peak of the world ‘Shikliar Sagar 
Matha’ which is known by the name 
of Everest which reminds our days of 
slavery as this name was given by our 
foreign rulers. As much as 3300 MW 
electricity can be generated from only 
one dam and 7000 MW of electricity 
from some other dams on Ko.>i. Not 
only this, dams will check the recurr-
ing menace floods in our area, as also 
of 49 thousand cusec water smooth 
navigation at Calcutta Port during 
lean season can also be made avail-
able from Kosi. Besides these, crores 
of rupees will be saved which are 
wasted due to destruction of roads 
and rail lines as a result of floods. 
Thus, there will be multiple benefits 
from one time expenditure.

India submitted its proposal to 
Nepal in 1981. I was invited as state 
guest by the Nepal Government in 
1984 in respect of the proposal but 
no step was taken between the period 
from 1984 to 1988. In 1988, when 
our friend Shri Rajiv Gandhi was the 
Prime Minister, he did not bother to 
remind the Government of Nepal 
even once about the said proposal. 
Nor did he enter into any correspon-
dence in this regard. However, mat-
ter was again taken up with Nepal 
Government after the area again ra-
vaged by furious floods. It is mis-
fortune for Bihar that whichever 
party formed Government there, 
they have all been more interested in 
temporary measures like doing earth 
work and no one has ever tried to 
take permanent measure to solve the 
problem. I am not making distinc-
tion among the political parties.^ It has 
been our old practice. T also include 
myself among them. Demand is made

for earth work only but no demand 
is made for evolving permanent solu-
tion to the problem. Ministry of Water 
Resources and Ministry of External 
Affairs both are concerned with it. 
Ministry of Water Resources says that 
Ministry of External Affairs should 
take up the matter whereas Ministry 
of External Affairs have no time to 
understand the plea of the Ministry 
of Water Resources. This is the main 
problem. Kosi, Bagmati and Kamla 
rivers often change their courses they 
do not flow constantly under one 
course. That is why even eminent 
engineers, who are not aware of the 
peculiar feature of these rivers find 
it difficult to harness these rivers. A 
large amount of money has already 
been spent on construction of Kuchha 
embankments which did not provide 
any benefit. On the other hand peo-
ple had to suffer due to drought and 
floods. This will go on increasing in 
future. Our Chief Minister had gone 
to inaugurate Galavaghat project on 
Bagmati river. The local people are 
agitating in protest against that pro-
ject. Therefore only solution to the 
problem lies in harnessing the rivers 
at their originating points. Agree-
ments in respect of Panchcshwar and 
Karnali projects in Uttar Pradesh 
were signed between Nepal and India 
in 1976. But these agreements are yet 
to be executed. Sir, I would like to 
urge upon the Government of India 
through you that Nepal is also suffer-
ing and the people living in the foot-
hill in Nepal are also equally un-
happy. When I visited Nepal in 1984, 
the then Chief Engineer of Nepal had 
told me that India did accomplish the 
work across the border but they did 
not. Upon that I told him that due 
to lack of earnestness in taking deci-
sion at the right moment on part of 
both of us, we had to suffer. It is 
often alleged that Ntpal is not taking 
any action. Nepal will also usher in 
tremendous progress from it. Besides, 
it will further cement our friendly 
relation. The project in respect of 
Barad area which was submitted m 
1981 should be implemented without 
any further delay. Final decision 
should be taken immediately for the 
permanent solution of floods in Kosit



331 PMBR Comm. Minutes SEPTEMBER 7, 1990 332

[Sh. Bhogendra Jha]
Bagmati and Kamla rivers. I knew 
that this work cannot be done in the 
current session but the Government of 
India should assure us that decision 
will be taken in the next session. 1 
was assured in this very House in 
1983-84 that talks on political level 
could be initiated with Nepal. In 
order to find a permanent solution, 
political level talks should be held. 
In view of the interests of both coun-
tries, it should be started immedia-
tely. With these words. I conclude.

12J8 hrs.

COMMITTEE ON PRIVATE 
MEMBERS’ BILLS AND 

RESOLUTIONS

Mioates

[Translafion]

SHRI HARl KEWAL PRASAD 
(Salempur): Mr. Speaker, Sir 1 beg
to lay on the table minutes (Hindi 
and English version) of the seventh 
to tenth sittings of the Committee on 
Private Members’ Bills And Resolu-
tions held during the current session.

[English]

SHRI VASANT SATHE OV'ardhaJ: 
Sir, I am on a point of order.

MR. SPEAKER: 
point of order?

What is your

SHRI VASANT SATHE; I am on 
a point of order under Rule Nos. 98, 
99, 100 and 101 of Rules of Proce-
dure and Conduct of Business in Lok 
Sabha. Rule 98 says:

“If a Bill other than a Money 
Bill passed by the House and 
transmitted to the Council is re-
turned to the House with amend-
ments. it shall on receipt be tetd 
on the Table.”

[Tremstation]
MR. SPEAKER: 

talking about?
What arc yr>«

[English]

STOI VASANT SATHE: I am 
talking about the Bill which was re-
turned from Rajya Sabha.

MR. SPEAKER: 
been passed.

That Bill has

{Interruptions)

SHRI VASANT SATHE: Any-
thing irregular, I must bring to your 
kind notice. It is my duty.

MR. SPEAKER: There is absolu-
tely no irregularity.

(laterruptions)

MR. SPEAKER: Mr. Khurana.
i;t us hear the hon. Member. It is 
not necessary that you should agree 
with him.

MR. VASANT SATHE: Kindly
allow me to bring to your kind no-
tice. After that you can give your 
ruling. 1 am not questioning your 
ruling. Therefore, when Rule 99 says.

“After the amended Bill has 
been laid on the Table, any 
Minister in the case of a Gov-
ernment Bill, or in any other 
case any member may, after giv-
ing two days’ notice, or widi Uie 
consent of the Speaker widiout 
notice, move that the amend-
ments be taken into considera-
tion.”

Mr. Soz and Mr. Thambi Durai had 
tabled the amendoients...
tions).

PROF. SAIF-UD-MN SOZ (B#ra- 
muUa): 1 was not called to move my 
amendment to the Rajya Sabha Am-
endments to the Parasar Bliarati Bffl.

SHRI VASANT SATHE; They 
were not allowed to move Aeir 
amendments. Wease consider this. AH
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I am requesting you to see if this rule 
was violated. Kindly see Rule, 100,

(1) If a motion that ihc amend-
ments be taken into conside-
ration is carried, the Speaker 
shall put the amendment? to 
the House in sucn maimer as 
he thinks most convenient for 
their consideration.

(2) An amendment relevant to the 
subject matter of an amend-
ment made by the Council may 
be moved, but no further 
amendment shall be moved to 
the Bill unless it is consequen-
tial upon, or an alternative to, 
an amendment made by the 
Council.

Then, Rule 101 says..........{Interrup­
tions). Kindly see this Rule.
[Translatiani

SHRI MADAN LAL KHURANA 
(South Delhi): You must take some 
action against these people for their 
misbehaviour in the House yester-
day. All those people are present^ hoi. 
Shri Kurien is here. I have given even 
a privilege notice on this issue.

SHRI KALKA DAS (Karol Bagh): 
Sir. Shri Kurien should be asked to 
apologise for snatching papers from 
the Minister’s hands yesterday.

{Interruptions)
[Enf̂ Hsh]

MR. SPEAKER: There is no point 
of order. I have already told you.

{interrupiiorvf)

MR. SPEAKER: Will you please 
take your seat?

SHRI VASANT SATHE: Kindly 
s«e Rule 101. This is very important. 
The constitutionality of the Bill is in 
qiiesticNDU {Interruj^ions). Now, wc 
have to send this BiU back saying 
that this House agrees wifli the Rajya 
Sabha Amendinents.. Hmerruptiom)

MR. SPEAKER: Will you please 
take your aeal?

SHRI VASANT SATHE: Anything 
done contrary to tbe rules will be

invalid in law and is liable to be 
challenged in a Court. 1 do not want 
that the Prasar Bharati Bill which we 
passed unanimously—we were willing 
again to have it passed unanimously— 
to be struck down. My friend Prof. 
Kurien and every one here said that 
we were all ready to give them full 
cooperation. It is regrettable that a 
lacuna should be there because of 
which it may be struck down. I am. 
therefore, bringing this to your kind 
notice for your consideration.

PROF. SAIF-UD-DIN SOZ: 1 was 
not called to move the amendment.

SHRI VASANT SATHE: You have 
to see that the lacunae and the defects 
are removed. This is what I want to 
bring to your kind notice. Although 
ihe Prasar Bharati Bill has been pas-
sed when it becomes an Act, it will 
be declared invalid.

SHRI SOMNATH CHATTERJEE 
(Bolpur): About the validity of the 
procedure you are the sole authority.

MR. SPEAKER: Hon. Members
are aware that the decision of the 
Chair is final and cannot be challen-
ged. The hon. Deputy Speaker, who 
was in the Chair at the relevant time 
yesterday, has already ascertained the 
decision of the House on the amend-
ments proposed by the Rajya Sabha 
to the Prasar Bharati Bill and the 
matter has been disposed of as per 
rules. There is no point of order.

{Interruptions)

MR. SPEAKER: There is no point 
of order...........

{Interruptions)

PROF. SAIF-UD-DIN SOZ: This
is your documents. Sir.......{Interrupt
rions)

MR, SPEAKER: I know that, I 
have given my ruling. Now please 
take your seat, I have called Mr. 
Advani...............

{Interruptions)
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DR. THAMBl DURAI (Karur): Sir, 
because Mr. Vasant Sathe raiseJ 
something and you have given your 
ruling.......{Interruptions)

MR. SPEAKER: I have already 
given my ruling. Please take your 
seat...............

(Interruptions)
PROF. SAIF-UD-DIN SOZ: 1 am 

on a point of order. Sir. Since you 
have responded to Mr. Sathe’s inter-
vention, it becomes business of the 
House. Under rule 376, I am on a 
point of order......(Interruptions)

MR. SPEAKER: There is no point 
of order.

PROF. SAIF-UCKDIN SOZ: There 
is a point of order. Sir.

MR. SPEAKER: 1 have Jtlready 
given my ruling. You cannot chalk^nge 
the ruling given by the Chair...........

PROF. SAIF-UD-DIN SOZ: Why 
was 1 not called to move my amend-
ment, Sir? This is your paper...........
(Interruptions)

MR. SPEAKER: Please take your 
seat.......(Interruptioi^s)

PROF. SAIF-UD-DIN SOZ: This
is your paper, your document Is this 
the way to pass a Bill into a law? 
(Interruptions)

DR. THAMBl DURAI: I am on a 
point of order. Sir.......{Interruptions)

PROF. SAIF-UD-DiN SOZ: Sir.
point of order cannot be brushed 
aside like this.......(Interruptions)

DR. THAMBl DURAI: I am on a 
point of order. Sir.

MR. SPEAKER: Yes, what is your 
point of order?

DR. THAMBl DURAI: Sir. 1 had 
given my amendment to the Prasa^ 
Bharati Bill. I moved it but I was 
never heard...... .{Interrupticms)

MR. SPEAKER: Mr. Thambi
Durai, 1 have already given my ruling.

I am not permitting you to raise a 
point of order on the ruling of the 
Speaker. I have called Mr. Advani... 
(Interruptions)

MR. SPEAKER: They are trying 
to raise a point of order on my ruling. 
How can I permit it? Please take 
your seats.......(Interruptions)

MR. SPEAKER: Mr. Thambi 
Durai, I am not permitting you. Yes. 
Mr. Advani.

12.47 hrs.
RE. HIGH POWER COMMITTEE 
TO LOOK INTO THE GRIEVAN-

CES OF SERVICE DOCTORS
SHRI L. K. ADVANI (New Delhi): 

Sir, I raise to plead the case of Service 
Doctors in the country. There is an 
organisation by name Joint Action 
Council of Service Doctors Organisa-
tion, which represents about ten thou-
sand doctors in the country and which 
has been campaigning for better ser-
vice conditions for them for the last 
over three years. In 1987, there was 
a package of benefits announced for 
them by the then Government, by the 
then Health Minister. Subsequently, 
in 198^, there was another memoran-
dum of settlement between this JACSD 
organisation and the Government. Un-
fortunately, during the last three years, 
there has been a rapid change of 
Health Ministers. There have been six 
Health Ministers in three years. As far 
as I recall, in 1988 we had Saroj Kha- 
parde. Subsequently we had some 
Motilal Vora.......(Interruptions)

AN HON. MEMBER: Etc. etc.
SHRI L. K. ADVANT: Etc. etc. 

This year also, after the coming in 
of this Government, we had Mr. Rout- 
ray and now Mr. Rasheed Masood.
The result is that essentially.......
(Interruptions) Anyway, there have 
been six Ministers in three years. 
The result is that these agree-
ments have been interpreted very ar-
bitrarily by the bureaucrats there and 
so there is a continuing grievance. In 
fact, some of the doctors who met 
me said that the Cabinet directions
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have been violated. They have been 
disregarded. I am not in a position to 
know what the Cabinet decided or 
what directives it gave, but I do 
think that this is a matter in which 
the Minister should personally take 
interest and see to it that their grie-
vances are redressed at the earliest. 
Tliey have been campaigning for this 
for a Jong time and I would be very 
grateful to the Minister if he can see 
that justice is done in their case.

THE MINISTER OF STATE IK 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): Sir, hon.
'̂ hri Advani has rightly said that an 
agreement was made between the 
Ministry and the doctors. But my hoji. 
colleagues in the opposition have not 
tried to find a solution. There was a 
proposal to form a high-powered com-
mittee but even that they could not 
do. Now I have set up the committee.

This committee has been set up 
according to certification by doctors. 
On some poi’̂ ŝ there is difference of 
opinion regarding representation of 
doctors. I have written to the hon. 
Prime Minister to constitute a commit-
tee comprising of three secretaries of 
different departments to interpret the 
paints. As soon as the interpretation 
is received it will be implemented. I 
support the justifiable demands of the 
doctors whom I have personally met 
five times. I shall try to solve their 
problems.

SHRI HARISH RAWAT (Almora). 
Sir, due to politics in the Indian 
Olympic Association the state of 
Indian sports is deteriorating day by 
day. As Shri Vijay Kumar Malholra 
is also a part and parcel of this acti-
vity in the country, I request him.......
{Interruptions)....... Sir, I am hoping
that at least in the matter of sports, 
the ruling party will not look at things 
from the political angle. Due to politics 
in the Indian Olympic Association our 
sportsmen and sportswomen are getting 
demoralised. This has adversely affec-
ted the country’s performance in the 
field of sports and also tarnished the 
image of the Indian Ol5anpic Asso-
ciation among Olympic Associations

of other countries. Most affected are 
the sportsmen preparing for the forth-
coming Asian Games. So pathetic is 
ihetr condition that even the catering 
arrangements for the players is of a 
very low standard. All this has appea-
red in the newspapers. The players 
are complaining about it. I request 
the Government to take steps to solve 
t‘"e crisis in the Indian Olympic Asso-
ciation and ensure that the country 
does not put up a dismal performance 
in the field of sports.

PROF. VIJAY KUMAR MALHO- 
TRA (Delhi Sadar): Sir, I would like 
to say something about the lathi- 
charge on some Delhi students yester-
day. Recently there have been a num-
ber of instances of police entering 
college campuses in Delhi and resort-
ing to lathi-charge and tear-gas on stu-
dents There is no reason why the 
police should enter colleges and hos-
tels. The principal of Deshbandhu 
College was beaten inside his college 
but the case registered against him 
made him out to be the guilty j^r- 
son, as if he had attacked the police. 
Ye'iterday the hon. Prime Minister too 
mentioned this case and said that he 
is prepared to talk to the students. I 
think merely being prepared to hold 
a dialogue with students is not 
enough. He should, in fact, take the 
initiative and call the students for 
talks so as to restore normalcy on the 
campus. There is no need for repres-
sion of students. {Jnterruptions)

SHRI TEJ NARAYAN SINGH 
(Buxar): Sir, Bhojpur district in Bihar 
is experiencing drought conditions. The 
Sone Canal which was made by the 
British has become unusable now. 
Crops of the farmers are drying up. 
T request the Government to supply 
electricity to Bhojpur district so that 
local farmers can avail of irrigation 
facilities. The Sone Canal should be 
repaired. Otherwise the farmers of 
Bhoipur district will not be able to 
produce foodgrain. I request the cen-
tral Government to supply electricity 
for irrigation in Bhoipur district and 
also repair the Sone Canal. (Jrvterrup- 
tims)
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SHRi MADAN LAL KHURANA: 
Sir, I want your ruling regarding my 
privilege notice against Shri P. J. 
iCurien. (Interruptions)

MR. SPEAKER: Please sit down 
1 am not permitting you. The matter 
's still under consideration.

SHRI MADAN LAL KHURANA: 
Sir, it is something unprecedented, a 
question of insult of the House. 
{Interruptions)

SHRI HARISH RAWAT: On a
point of order. Sir, Shri Khunina 
can give a notice under Rule 222, ask 
about it but not discuss it here with-
out your permission. This should be 
condemned.

A labojr officcr has been working 
there for the past 6-7 years. He is 
involved in some corruptioa and pre-
liminary charges have been proved 
against him for a CB.L inquiry. Char-
ges have been proved on 2-3 counts. 
1 have written to the Government that 
in view of the preliminary charges 
proved against him and holding of a 
CB.L inquiry the concerned officer 
must be suspended. After that he 
should be charge-sheeted. An inquiry 
cannot be held against him while he 
continues in service. (Interruptions)

I request the Government to sus-
pend him first then charge-sheet him 
and only after that should an inquiry 
be held -against him. Thank you. 
{Interruptions)

MR. SPEAKER: I have not per- 
riiitted him. Please sit down.

PROF. YADU NATH PANDEY 
(Hazaribagh): Sir, Hazaribagh region 
is replete with natural resources. The 
local people are well educated with
B.A. and M.A, degrees but that region 
does not have railway facility. Even 
43 years after Independence that re-
gion does not have a rail link. Each 
person who assumed the office of 
Prime Minister has assured that Haza-
ribagh would be provided a rail link 
but nothing has been done after the 
survey stage. 294 kilometres of railway 
line has to be laid. I agree that it can-
not be done at one go but let it be done 
in parts. First Hazaribagh may be 
linked with Koderma and then with 
Ramgarh.

Sir, absence of a rail link has crea-
ted discontentment among the local 
population forcing them to agitate on 
the roads. So I request the Govern-
ment to take immediate steps in this 
direction.

SHRI MOHANBHAI SANJIBHAI 
DELKAR (Dadra and Nagar Haveli): 
Sir, locally recruited officers in Dadra 
and Nagar Haveli are not transferred.

13.00 hr&

SHRI DAU DAYAL JOSHI 
(Kota): Mr. Speaker, Sir, Rajasthan
is the most backward state in eve^ 
respect. A number of rivers flow in 
Rajasthan. Other states get share in 
water and power generated from rivers 
which flow from their states but this is 
not a case with Rajasthan where a 
number of iner-stite rivers flow. On 
June 27, 1984 an agreement was sign-
ed by the Government of Himachal 
Pradesh with a Power Puiject Board, 
to set up a power project in Chhol 
area in Himachal Pradesh in which 
Rajasthan and Himachal Pradesh were 
to have fifty-fifty share. Unfortunately 
during the rule of Congress Party... 
the Chief Minister of Rajasthan wast-
ed time on futile correspondence with 
the then Chief Minister of Himachal 
Pradesh, requesting him again and 
again to pay the amount of the share 
of the State. But he did not pay any 
heed to it and thus overlooked the inte-
rests of the State. In 1987 the then Con-
gress Government implemented the 
Chhol Project on their own, and now 
it is nearing completion. Rajasthan is 
a desert and drought prone area. 
Therefore, through this House. I 
would urge upon the Government to 
give share of Rajasthan in power tp 
be generated from this project as per
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th© policy of the Govemmcnt of India. 
Fifty per cent power should be given 
to Rajasthan from Himachal Piadesh

SHRI YUVRAJ (Katihar): Mr.
Speaker. Sir, jute is the cash crop of 
Bihar and Katihar Jute Mill is one of 
the main jute factories. A large 
amount of money has been advanced 
to it as loans by the Industrial Deve-
lopment Bank of India, the Central 
Bank of India. The Financial Corpora-
tion of India (IFC) and the State Fin-
ancial Corporation. Inspite of it. this 
factory has been lying closed for the 
last three years due to the shortage of 
jute and thus production has come to 
a standstill, ^ t  of 1400 employees 
for the Jute Mill, some of them viz. 
Shri Gopinath Mishra, Shri Musafir 
Shah, Shri Ram Pratimali, Shri Gafoor 
Sahib, Shri Rasheed etc. died of starva-
tion as also 41 other labourers died of 
starvation. The dependents of these 
labourers and members of other 32 
families are also facing starvation.
I submitted petition in this regard to 
the Hon. Ptime Minister, the Mini-
ster of Finance, the Minister of labour 
and the Minister of Textiles on theii 
behalf and 52 members of the House 
made a written request under their 
signatures to the Government to take 
over the Mill. But the Government 
paid no heed to it. I am so much 
moved of the starvation deaths of the 
employees of Katihar Jute Mill and 
the situation prevailing there that 1 
am forced to resort to satyagrah in 
support of their demands. I would 
like to submit to the hon. Members of 
the House that it is the only jute mill 
run by the Bihar State Industrial De-
velopment Corporation. Modem ma-
chineries have been installed in the 
mill and aibout 1400 labourers are 
employed in it and sum amounting to 
Rs. 4.50 crorc of their salary and 
Bonus ete. is outstanding against the 
mill.

The Bihar State Industrial Develop-
ment Corporation did not pay the 
araotmt outstanding and nor bothered 
about the against the running of the 
miU. This is the only modernised 
mill in Nordi Bihar, whereas the other

23-5 LSS/W/91

one is that of the Government <rf Iiklia 
which is functioning well. Throuj^ 
yoi!. I would like to submit that- if 
starvation deaths go on taking j^ c e  
like this and the Govemm<»t con-
tinues to be unmoved, the situation 
may become explosive...(//Msrru;^ 
tions)...

SHRI RAM KRISHAN YADAV
(Azamgarh): Azamgarh is a neigh-
bouring district of Faizabad in which 
Ayodhya is situated where some peo-
ple uie making preparations to lit 
‘Ram Jyoti’ since 1st Septemiber. I 
am not opposed to it. it is their busi-
ness they are free to do it. but Ram 
Jyoti was scheduled to be lit on Sep-
tember 19 and the Government of 
Uttar Pradesh had made preparationi 
accordingly to maintain law and oider. 
But instead of 19th September, they lit 
the Ram Jyoti on 1st September. This 
Ram jyoti is being taken to Mathura, 
•Allahabad. Lucknow. Gorakhpur and 
the Government is not p re^red  to 
(leal with the situation arising out o( 
it. Beca iss the arrangements were 
made as per the scheduled programme 
v)f September 19. Therefore, my sob* 
mission to the hon. Minister of Home 
^% irs is that the Government should 
tnke appropriate action to deal with 
t>'e communal situation which is going 
from bad to worse due to litting <n 
the Ram Jyoti and raising of com-
munal slogans, otherwise communal 
tension will arise at places like Gotto- 
khnur, Azamgarh, Banaras, Jhansi 
Faizabad, Lucknow etc. and even the 
Central Government would not be able 
to control the situation once it goes 
out of control. Therefore I would 
like fo submit that action should be 
t iken to control the situation so that 
communal tension does not build up 
there.

PROF. YADUNATH PANDEY 
(Ha^aribagh); Ram Jyoti is not CSitt- 
ing communal tension. Lord Rana 
was symbol of humanity and not of 
communalism. The sun may s b ^  Its 
heat, the moon its coolness, and so 
may is the Ganga m e r^  into fee 
Himalayas, but no power on ea!«ft e ta  
prevent us from building the at
Ram Janambhoomi.
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MR. SPEAKER: Please sit dawn.

[English]

SHRI V. KRISHNA RAO (Chik 
ballapur): Mr. Speaker, Sir, I am
happy that you are kind to give me 
this opportunity to speak a ^ u t  tbe 
drought situation in Karnataka.

In about 50 taluqs in Karnataka, 
there is no rainfall for the past two 
months. The water level has gone 
down. Even there is scarcity for 
drinking water also, dnferrupth ns)

About 50 per cent of the sowings 
have not been completed. The crops 
are almost withering away. There is 
no work for the agricultural labourers 
also. I request and urge upon the 
Government to send a study team 
urgently and sanction the amount for 
relief works immediately. Otherwise 
there is the danger of cattle as well as 
human beings dying because of starva-
tion, if the Government is not taking 
very urgent measures to send the stud} 
team.

I request the Government to sanc-
tion at least Rs. 50 crores immediately 
so that urgent relief works can be 
taken up. I urge upon the Govern-
ment to send a study team from the 
Centre immediately.

[Translation]

SHRI GUMAN MAL LODHA 
(Pali): Mr. Speaker, Sir. through
you, I would like to draw the atten-
tion of the House to the problems of 
West Rajasthan. Pali, Jodhpur, 
Nagaur and Barmer districts in West 
Rajasthan are totally desert areas. 
There is acute shortage of water and 
power there. A number of proposals 
such a£ Ganga Project, Yamuna Pro-
ject etc. for the development of that 
region have been submitted. I would 
like to submit that on the pattern of 

a>geparate Development Board set up

under article 371 of the constitution 
lor regions like Vidarbha, Marathwada 
md Kutchh, a Desert Area Develop-
ment Board may set up for develop-
ment of these areas. Mr. Speaker, Sir, 
I would also like to submit that un-
less a Desert Area Development Board 
is set up, development cannot take 
placc there. This desert land has been 
lacing acute shortage of water, power, 
irrigation facilities and means of trans-
port for a long time. People in that 
region had been exploited in three 
wavs. First they were exploited by 
the British rulers, then by the princely 
iiiler> and then the landlords domina-
ted over them. Therefore, the poor 
people there are extremely oppressed.

MR. SPEAKER: Lodhaji, please
be brief.

SHRI GUMAN MAL LODHA: 
That is why I submit that a Desert 
Area Development Board be set up 
there under article 371 of the consti-
tution. Mr. Speaker, Sir, before T 
conclude, 1 would like to make yet 
another submission, vSince today is the 
last day for you, us as well as of the 
session.

MR. SPEAKER: Last day! may
you live long.

SHRI GUMAN MAL LODHA: 
The desert area in Rajasthan... 
fuptions)... I submit... on October 
30, to construct Rama Mandir...(/fi/er-
r^ipii(ms).......

MR. SPEAKER: Please sit down. 
Kalkaji, you also please sit down. 
Lodhaji, you take a lot of time. You 
should have concluded in one minute 
or so. Please conclude it quickly.

SHRI GUMAN MAL LODHA: I 
vA)uld like to urge upon only one thing 
before I conclude. The hon. Member 
submitted. ...{Interruptions)

MR. SPEAKER: No. no. please
sit down. Mr. Kurien.

{Interruptions)
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MR. SPEAKER: 
sit down.

SHRI GUMAN 
Just as.......

Lodhaji, please

MAL LODHA:

MR. SPEAKER: You are raising
question after question. Please sit 
down. Yes, Mr. Kurien.

{Interruption:^)

MR. SPEAKER: Subhashiniji.

SHRIMATI SUBHASHINI ALI 
(Kanpur): Mr. Speaker, Sir, T would
like.......(hUerruptioas)

\Englis}{\

SHRI G. M. BANATWALLA 
(Ponnani): You adjourn for lunch.
Today is Friday. Allow us to go for 
prayers We will come back. You 
allow the lunch break, and take up the 
maltens atterwards.

MR SPEAKER: 1 must respect
the feelings of our friends. I adjourn 
the Ho'ise and the House will resume 
at 14.15 lirs.

13.14 hrs.

The I.ok Sabha then adjourned for 
l.unch till fifteen minutes past 

Fourteen of the Clock.

DR. S. P. YADAV: Mr. Speakar, 
Sir. the incident that took place in the 
House yesterday attracts breach erf 
privilege of the House. I would like 
to submit something in that connec-
tion. Please give me time. {Interrupt 
tions)

MR. SPEAKER: 
ed.

Pleas® be seat-

(Imerruptions)

SHRI MADAN 1 AL KHURANA 
(South Delhi): Sir, what happened to 
tlie Privilege Motion, I gave under 
Rule 222?

Unterruptioas)

MR. .SPEAKER: Please take your 
seat, Khuianaji. I have only allowed 
Shri Ram Naik to speak. All others 
should take their seats.

[hUerruptions)

SHRI RAM NAIK (North Bom- 
hiy): Mr. Speaker, Sir. it is known
lo you and other hon. Members of 
rhis House, who wear Khadi, that a 
lebiite of 15 per cent is given on khadi 
in the market.

MR. SPEAKER: Ram Naikji.
pleiise be brief, so that others also 
may get time to speak.

I'he Lok Sabha re-assembled after 
l.unch at 19 minutes past Four­

teen of the Clock.

I MR. SPEAKER in the Chair]

[Translattonl

DR. S. P. YADAV (Sambhal): Mr. 
Speaker, Sir. I have given a notice of 
Privilege under rule 222.

MR. SPEAKER: Yes, but I have 
not permitted you.

SHRI RAM N>»IK: All right.
Mr. Speaker. Sir, every year, a rebate 
of additional 10 per cent is given on 
the occasion of Gandhi Jayanti, thus 
the foial rebate :>."'ounts to 25 percent. 
Earlier this 10 per cent rebate on the 
occasion of Gandhi Jayanti was given 
for 4 months, but now. the Govern-
ment has reduced this rebate of 10 
per cent to 5 per cent and has also 
decreased the rebate period from 120 
days to 90 days. This will decrease 
the consumption of khadi. Earlier, 
when 25 per cent rebate was given. 85 
per cent of the khadi buyers used to 
buy khadi during these four months.
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MBL. SPEAKER: Ram Naikji.
iidMit 4o  you wuit?

SHRI RAM NAIK: Mr. Speaker.
1 waQt fhat the same rebate of 25 

per cent should be continued and the 
r t ^ t e  period should also be restored 
to 120 days instead of 90 days. This 
wiD provide employment to the rural 
khadi weavers and they may not 
suffer any loss also. The Government 
should make a statement in this regard 
and should change its policy.

SHRIMATI SUBHASHINI ALI: 
Mr. Speaker, Sir. in my constituency 
Kanpur, the houses of the poor are 
being demolished with buldozers in 
the name of beautification. The Cen-
tral Government also supports it and 
the Defence Dqwrtment is doing it 
on a warfotting. In this monsoon, the 
hutlpents are being destroyed with 
buldozers. I would like to urge upon 
the Government that it should imme-
diately intervene in the matter and 
atop this buldozing as the Supreme 
Court has also given a ruling several 
tinaes that such a compaign should not 
be undertaken at least during the 
monsoon. To destroy the houses of 
the people and to render them home-
less an this way is against humanity.

[Enffiish\

SHRI INDBR JIT (Darjeeling): 
Mr. Speaker. Sir, the press reports of 
the last few days in regard to the situa-
tion in Kuwait are rather disturbmg. 
We have a report in the Economic 
Times of ywterday which says that 
the Indians in Kuwait are now being 
viewed as traitors. It is being said 
that .the tqidiaas ar« more sympathetic 
to Piesideiat 4(addam Hussain than to 
the Goontry in which they work. It is 
also being said that the Indian eva- 
cqcAS from Kuwait who are arrivmg 
hete from the gulf area, so many of 
thetp w«ie being harassed into fleeing 
the ooufitty by angry Kuwaitis who 
regvd the Indians as blacklegs in 
their struggle against Iraqi occupatioa 
forces. {IrtteiTuptiofif

[Tnmsbttion]

MR. SPEAKER: Inder Jit Ji, you 
can speak extempore also. Why do 
you read from the newspapers?

SHRI INDER JIT : I was merely 
quoting the newspaper report which 
has prompted me to take up the mat* 
ter. Likewise, yesterday’s ‘The Hindu’ 
also came out that our ships are un-
able to go to Kuwait now. Our 
Foreign Minister had gone to Iraq. He 
had gone to Baghdad and he also met 
the Foreign Minister. I  would like 
to know from the Foreign Minister 
tiie situation as it prevails today be- 
c iuse the House is going to adjourn 
today and before the House adjourns. 
I \vo;. d like him to make a statement. 
Particularly in the statement which he 
is making. I would like him to enlig^- 
tsn us about this because it is ratiier 
■•trange that while we have gone all 
out to understand the position of 
Saddsm Hussain and his difSculties 
and being constructive and under-
standing. I don’t think we are getting 
the kind of response v4iich we should 
fiet from him. Our ships are not al-
lawed to go there, our planes, even 
our Air Force planes are not allowed 
let fly. So, I would like all these issueii 
to be clarified by him today.

[Translation]

PROF. VIJAY KUMAR MAL- 
}IOTRA): Mr. Speaker. Sir, the
isjue he has raised...

MR. SPEAKER: Shri Gujral is 
poing to say something today.

PROF. VIJAY KUMAR MAL- 
H OTRA: Two things are vMy
'.erious.

MR. SPEAKER: This is.a  foneral
question.

[E n g im

PROF. P. J. KURIEN (Maveli- 
kara): This is what I  wanted to
raise. Twenty thousand peofrie ate
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stranded in Amman. They are «taxv- 
ing. The Government should do 
something.

SHRI SAIFUDDIN CriOUD- 
HURY (Katwa): I am raising a mat-
ter about which you are also very 
much concerned and the Members 
from Orissa will also be concerned.

MR. SPEAKER: After hearing
you the entire House will be con-
cerned. 1 am already concerned.

SHRI SAIFUDDIN CHOUD- 
H U RY : In Kalahandi. Koraput.
Bolangir, Dhenkanal, Phoolbani and 
Sundergarh districts of Orissa, precious 
.stones are found in abundance. The 
estimated value of the reserve varies 
from Rs. 20000 to 40000 crores. The 
Government has no control over these 
preciou.s stones. What kind of stones 
are found, you will be surprised to 
know. Diamond. Tooaz, Emerald. 
Sapphire. Alexandrite. Ruby and Cat’s 
Eye are found. An international rac-
ket is operating. Years ago a renow-
ned geologist Mr. Vishwanath gave a 
report to the Orissa Government. 
That was smuggled out and they took 
satellite pictures of that report. They 
analysed it and through their racket 
they are taking it outside the country. 
The private traders are plundering 
these stones. I want to know—the 
Steel and Mines Minister is here— în 
this time of crisis in balance of pay-
ment and resource crunch, how can 
we allow this to he r'underei. There 
is no polfce, nothing. One Gemco, a 
Joint Sector company has been esta-
blished and racketeers have found a 
place in that. I draw the attention of 
the Steel and Mines Minister to please 
resipond here on this very urgent mat-
ter.

THE MINISTER OF STEEL AND 
MINES AND MINISTER OF LAW 
AND JUSTICE (SHRI DINESH 
GOSWAMI): I don’t have the speci-
fic location; but I had an occasion to 
answer a question. We are taking 
care (rf it. As the hon. member has 
raised this matter, I will particularly 
take of this matter.

SHRI SAIFUDDIN € 0 0 1 ^  
H U RY : In the Hindi n e w ^ p s r  
Hindustan, one joumalist 
Sharma has written four articles— 
19th. 20th. 21st and 22nd A tw ut. 
must have a look into i t

SHRI DINESH GOSWAMI: M  
the hon. Member has raised k , I  
take care of it and see.......

SHRI SONTOSH MOHAN DEV 
(Tripura West): You take a  Parl|a>
mental y delegation thwe and let us
verify it.

SHRI DINESH GOSWAMI; With 
the Parliamentary delegation UieM 
whether the precious stcmes will be 
safe is a matter which I must verify
first!

[Translation]

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Speaker. Sir, 1
would like to know that as today is 
friday. Private Membess BugincM will 
he taken up at 3 O ' clock accoedlng 
to the agenda. Whether any plaiuiii||| 
has again been made about the 
Statehood Bill.

MR. SPEAKER: Now everytbiog
i.s going on ail right. Please take your
seat.

[English]

SHRI MANORANJAN BHA- 
KATA (Andaman & Niqobar Islands): 
Rei'arding the Delhi Statehood Wll f
Tr"ycil some amendments.

[Trdm^ationl

MR. SPEAKER: I have not al-
lowed to raise any f x ^ t  of oiiiiar. 
There is no point of order. PJeue 
take your seat.

[Ertglish]

SHRIMATI €E E T A  MUUSBR- 
JBE (Panskura^: Tlie poiot t te t  (
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[Smt. Geeta Mukherjee]
want to raise ■will be of everybody’s 
concern, it is a national concern. 
Therefore I beg the indulgence of all 
the Members. We are in the midst of 
a terrific petroleum crisis. It is known 
all over the country. Therefore I 
have already attracted the attention of 
the Petroleum Minister about the way 
to find petroleum in West Bengal. 
The way in which the ONGC is drill-
ing actually, it will never be able to 
pve oil to West Bengal. But there is 
a method by which it can be done. I 
will not take much time of the House 
because 1 have already given the en-
tire proposal to the Minister for Pet-
roleum. If ONGC goes deep down. 
They will find oil. West Bengal is 
floating in oil. This is true. But, they 
are not going deep down, as it is ne-
cessary: and whatever has to be done, 
is not being done. Therefore, through 
you. Sir, 1 want to draw the attention 
of Ac House.

ilmerruptiotv^)
SHRI SONTOSH MOHAN DEV 

Sir, Mr. Chitta Basu and myself gave 
notices about this. This is not only 
in West Bengal. Whatever she pays 
about West Bengal, is. perfectly n^’ht 
This is also there in Tripura. Barak 
Valley of Assam and in Orissa. Ins-
tead of exploring oil. ONGC is taking 
out all the drilling machines from 
West Bengal, Tripura and other areas. 
They should concentrate on explora-
tion of oil honestly. Opportunities 
are there and they should not curtail 
the exploration programme. This is 
my appeal. {Interruptions)

SHRI BALGOPAL MISHRA 
(Bolangir): Sir. I will supplement
Mr. Choudhury. Precious stones have 
been found in Western Orissa parti-
cularly in Sambalpur, Bolangir, K ah- 
handi and Phulbani for the last ten 
years.

MR. SPEAKER: Hon. Members
know that you hail from Bolangir.

SHRI BALGOPAL MISHRA: 
Uitfortttnately, the Gem Corporation, 

up by the Oovei^nent 6l Orissa

by the previous rq jm e, has taken two 
FERA violators in the Board of Dire- 
ctors of the Company. The law and 
order has also become a major pro-
blem there. Police is also a party in 
the smuggling. So. I will request the 
Minister, through you. Sir. to evolve 
something in the Panna Diamond 
Mine Pattern so that actual benefit 
goes to the local poor people of those 
regions. As you know, those regions 
are suffering from chronic drought 
since the last 25 years. Even girls 
have been sold in Kalahandi and 
Bolangir for Rs. 20 or for Rs. 30. It 
has 'n tlio newspapers It has
become an issue also. Unfortunately 
nobodv is taking any action. Just 
like ‘water, water everywhere and but 
not a drop to drink,’ with full abund-
ance all around, we are starving. So, 
the Minister should take notice of this 
and do something.

f 7 rcaiilation]

'^HRl RAIENDHA AOM HOTRI
.idiisi): Mr. Speaker, Sii, Jhansi

I- a liistoiic city which rchlei. to the 
ai.:nu'ry of IVJaharani Lavniibai It
IS a heritage of Indian masses and 
they worship hci with fall devotion. 
'̂ 11 ilie historic plaoes ielated to 
Vlaharani Laxmibai were earlier 
>jove‘ncd by the cantonment Adminis- 
trat'on But later, the Aa'heological 
Department of India took over the 
placcs assuring the Indian people that 
it will lestore the glory of the places.
1 housands of tourists come to see the 
Fort and Palace of Jhansi. Sir, 
through you. I would like to bring it 
under the notice of all the Members 
tha< no rqjair has been carried out on 
the Fort and the Palace for years. 
They are in a very bad condition. No 
attention is being paid towards their 
maintenance. There is widespread 
<csentment among the people of 
lhansi regarding this isstie. I would 
tike to draw the attention of the hon. 
Minister of Human Resource Deve-
lopment dirough you that before 
taking over the places by. Archeolop- 
cal Etepartment. there was an agree-
ment made between the Archeological 
Department and the Cantonment
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Boaix] that the Department would 
take care of maintenance and 
beautification of the places, but noth-
ing has been done in this regard.

[English]

SHRI LOKANATH CHOUDHU- 
RY (Jagatsinghpur); Sir, in Orissa.
16 lakh cooperative loanees are there. 
Out of them, only 2 lakh are getting 
the benefit. Because of the condi-
tions attached to the loan waiving 
scheme, 14 lakh people will not get 
that b«iefit. Virtually, 10 to 20 per 
cent of the total loanees in Orissa are 
only benefited by the loan-waiving 
scheme.

Througli you, I will leqiiest the 
Government to immediately talk to 
Orissa Government and solve the diffi-
culties that are due to the conditions 
so that all the loanees gel the benefit.

This has now resulted into a crisis 
for the cultivators not getting a fresh 
loan for cultivation. As a lesult, 
agricultural operations have been 
hampered. it is a very crucial
problem which needs immediate 
attention of the Central Government.

[Tramlation]

SHRI SANTOSH KUMAR GAN- 
GWAR (Bareilly): Sir, the Awadh
Assam Express train runs between 
Lucknow and Delhi but it does not 
stop at Rampur Junction. Passen-
gers from Bareilly daily board this 
train for Delhi ......

MR. SPEAKER: What do you
exactly want to say?

SHRI SANTOSH KUMAR GAN- 
GWAR: This train is generally
stopped at Rampur Junction by pul-
ling the alarm cham due to whidi 
the train gets delayed for an hour. 
My submission is that a stoppage of 
the train be provided at the said 
sution at least for two minutes. 
Thousands of daily passengers tiavel- 
ling on  that route will be benefited 
'from *.

SHRI KALKA DAS (Karol BagH): 
Mr. Spwker, Sir, the employees of 
the A ^cu ltu re  Research Council of 
Pusa Institute located at Karol B a|^ 
jn Delhi and which comes umler ^  
Ministry of Agriculture have been on 
strike for the last two months m sup-
port of (heir justified demands ...{In­
terruptions)...

MR. SPEAKER: Is he aot a
Member of your party?

SHRI KALKA DAS: They are
on strike for the last two months in 
support of their demand of equal pay 
foi equal work in the same depart-
ment, but the high officials do not 
want to talk with them. Once. 1 
took their delegation' to the Minister 
of State for Agriculture and submit-
ted a memorandum in this regard. 
He gave me an assurance that lie 
would initiate dialogue with the strik-
ing employees and consider then: jus-
tified demands sympathetically. He 
has also promised to remove disparity 
in the wages and ensure equal pay for 
equal work in the same department, 
but it is a matter of regret that twenty 
days have passed since then but nei-
ther the hon. Minister nor any of the 
high officials have talked to them. It 
.'cems that they want to prolong-'Aie 
strike, so as to demoralise diem. 
Through you. T request the Govern-
ment to initiate d ia lo ^e  with them 
and accede to their justified demands.

[En^iskJ

SHRI H. K. L. BHAGAT (East 
Delhi): Sir, the hon. Prime Minis*
ter, during the course of his ^ e e d i 
yesterday, said that the Goveniment 
was prepared for talking to flie 
students. This point was raised by 
some of the other Members of f te  
BJP today morning. I would say 
that the situation cannot be dealt wifli 
by the wav the forces are being used 
reportediv at the instance of the poli-
tical leadership at the Centre. I t 
was said in the newspapers that 
police was dealing things in a ihotp 
lenient manner. But the ^U ttcal 
leadership*—-it wa* reported in 1lu»
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[S t  R  K. L. Bbagat]
Press” hfd  asked them lo deal more 
finalyi The way the foice is ^ in g  
used will not give any solution, l l te  
Honi» Minister is here. I would appeal 
to him that he should start the prtK.ess 
of negotiations with the students im-
mediately so that normalcy can be res-
tored.......QnterruplionsY.. Let the
Home Minister say what he wants to 
say. (Interruptiom)

[Tramiation]

MR. SPEAKER; 
do you want to say?

Shri Soz what

■ Untmuptions)...

^ F .  SAIF-UD-DIN SOZ (Bara- 
Qiub>: Mr. Speaker. Sir, you have
given a ruling that I shall speak for 
btfo niautes and % ri Khurana would 
afeo speak for two m ’nutes. 1 would 
request' Shri Khurana not to cieate 
uj»roai’ because it has been reported
io Sunday” and “Mid Day” that Ad- 
vaniji is changing his seat bccause of 
aoi&e. This is my request and you 
are the judge. ...(Jnterritpliom) . . . .

.......Sin you are the custodian of the
House. You are the custodian of 
tl)» Members’ privilege...(/fiferrup-
tkms)....... Sir. my privilege has been
impaifed...(//fffrru/>riotty)...You give 
me oiriy two minutes. .. ilntermp- 
tioas) ...

MR. SPEAKER: Prof. Soz. you
cannot put words in his mouth.

PROF. SAIP-UD-DIN SOZ: Sir.
Ijndly take this matter to the Privile- 
m  H« is our brother.
Bfkt let the Privileges Committee de- 
ddfc Sii*.......{Trtterru0onsy.......

\; r r a m k iiio n ]

MR. SPEAKER: The qucsUon

PROF. SAlF-UD-DlN SOZ: Khu-
rana Saheb has contirmed it ...(Inter' 
rupiiom).......

WiR. SPEAKER: Khurtna Saheb
has ccn'irmed that ho did not say 
anything ilerogatory lo you. He say* 
that

...Qaterruptioas)...

PROF. SAIF-UD-DIN SOZ: He
has tlie cassctte. He must show it to 
the Committee. Sometimes he called 
me a terrorist and sometimes an abetr 
tor of terrorists.. Qntcrruptions}...

[Translation]

He has a cassetio of Bonazir Bhutto ... 
{Interruptions)

V-ft. SPEAKER : He has denied
what you have pul to his mouth. 
You are putting woids to his mouth.

...{Inierrupthns)...

PROF. SAIF-UD-DIN SOZ: In
that cassette derogatory remarks have 
been n.ade against Shri Jagmohan. ... 
{Interruptions).. Sometimes, he call- 
eJ me a terrorist and some time an 
abettor or terrorists. ...{Intermp- 
tionsY ■

MR. SPEAKER: No allegation
has been made against you. You 
please take your seat.

.. .{Interrupnons)...

MR. SPEAKER: 
seated.

You please be

...(Irnerruptiom,)...

SHRI MADAN LAL KHURANA: 
La<it week you gave him time and be 
said.. .{trHoruptions)...

MR. SPEAKER: 1 have already
told him. You need not tay  asy- 
tfcing. Those words vwrie trot p u d  
by h in . In fact you ai«
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those words to his mouth. I'here is
no question of privilege. This is
his opinion and not mine. I have 
not allowed him t»-raise a question of 
privildge.

.. Xlnterruptiohsi..

MR. SPEAKER: Khurana Saheb. 
you please take your seat. You may 
ask Shri Advani.

...{Interruptions^...

[Ert^isk}

MR. SPEAKER: Mr. Khurana,
please resume your seat. Mr. Som- 
nath Chatterjee.

ilnterruptiaas)

PROF. SAIF-UD-DIN SOZ. 
speeches are with me.

His

SHRI SOMNATH CHATTER-
JEE: Sir. there is a Sainik school
in Bhubaneshwar under the Ministry 
of Defence. Two teachers of that 
Sainik school were dismissed in 1988 
by the previous Government on the 
ground that they had held a May Day 
Rally one kilometre away from the 
school building. The rally was ad-
dressed by a political leader. Sir, on 
this plea, the teachers have been dis-
miss^. Even the son of one of the 
teachers, Mr. J. N. Sahu who was 
studying in that Sainik school was 
removed from there. He was not 
allowed any facilities of studying. 
This was the draconian method of 
functioning of Mr. H.K.L. Bhagat’s 
Government. We had made a repre-
sentation earlier. Sometimes he 
thought that he was the Prime Minis-
ter also. (Interruptions)

SHRI H. K. L. BHAGAT (East 
Delhi): I must thank you for re-
membering me.

SHRI SOMNATH CHATTER- 
JBE: How can I forget you? T
hope that you will always be at my 

. «r. this is a very serious 
matter. The right to hold a meeting
24-5tSS/ND/^l

or a demonstration is a Fundammta] 
Right of the citizens of Ai» country. 
Two teachers have been treated in an 
arbitrary draconian manner. I it- 
quest the present Government to look 
into the matter immediately. We 
had alieady brought it to the notice 
of the Government. I request the 
hon. Prime Minister, Mr. l)paidra, 
Mr. Gujral. Mr. Mufti Saheb. Mr. 
Goswami and everybody that immecU- 
ate steps should be taken to rest<ne 
them to service. There was no allega-
tion of moral turpitude; there was no 
allegation that they were not teaching 
properly. Only the allegation is that 
they held a May Day rally one km. 
away from the school building, for 
which this type of orders were made. 
I want diat this should be rectified 
and they should be immediately re-
stored in service.

tTranslatkm]

MR. SPEAKER: Umaji. yoo have 
given notice to speak on Mandal 
Commission.

KUMARI UMA BHARATI (Kha- 
juraho): Sir. I have given a notice
to speak in response to the statement 
made by the Prime ^̂ n̂lstcr yesterday 
in resp^t of Mandal Commission- 
The reference of Arya and Dravida 
made by him during the course of his 
speech is not a healthjr sign for the 
future of the country. ...(Jnterrup^ 

^o n s)... The way he put it that how 
the Dravida’s were crushed and since 
then they have not been able to rise 
till date, it does not look nice that a 
person sitting on the Chair trf the 
Wme Mmistet makes such uttrances 
and which may give boost to separa  ̂
tist forces in the country. It is not 
jî stified on the part of the Prime 
Minister to state in the House that 
people belonging to backward coA- 
mtmi^ should come to the street to 
fight for their self nspect...(Intern^ 
tions)...

SHRI JANARDAN YADAV 
(Godda): Mr. Sp«»ker. Sir. five
villages namely Simaria, Ohattiawffi. 
Neema, Tbtaria and C%bota TettilB
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/anardan Yadav]
having a total population of six 
thousand have fallen under the Lal- 
matia Colliery Project.

, They have been given neither com- 
pensstion for their land nor employ-
ment. They are forced to live in the 
project atea, due to which they are 
«ubjected to health hazard. I would 
Ijî e-to submit that steps be taken to 
provide employment for them.
' liUMARI MAYAWATI (Bijnore): 
Mr. Speaker. Sir, through you. 1 
would like to draw the attention of 
tKe Mouse and the Government in 
pafticular, towards the condition of 
women which constitute fifty per cent 
(rf flhe total p<^lation of the coun^. 
Today, is the last day of this sessicm 
and eight or nine days ago our col-
league Smt. Geeta Mukherjee raised 
a discussion under Rule 193 regard-
ing atrocities on women but this dis-
cussion was not ccmcluded and there-
by nothing worthwhile couW be achie-
ved. Consequently I am to say with 
deep regret that the opposed and de-
pressed women living in every nook 
and comer of the country are the 
victims of injustices and atrocities. 
An ekvcn year old girl was molested 
in at a place named Sikandararahu in 
Aligarh district, due to which situa-
tion in the said area continues to be 
tense. Mr. Speaker. Sir, on one hand, 
tile Government is passing Bills with 
a view to safeguarding the interest of 
the women and on the other an im-
portant subject in regard to atrocities 
on women being discussed 
Rule 193 is yet to be ccmclud- 
ed. I would like to know why this 
it being kept pending? Today, is 
liie last day of the session and the 
Home Minister and for that matter, 
die Government of India is shirking 
from tbeir responsibiHty. Mr. Spea-
ker, Sif. it is 3 O’CtoA now but it 
is my earnest request to you that if 
matters pertahiing to women are IdTt 
hidf way like this. I understand that 
women will 'Certainly raise their vnrice 
ta attain their rights. Therefore, 

thoiild pay due attention to this.

14.50 bra.
RULING BY HON. SPEAKER

Re. Questioii of PrivflegT

[Bnglish]

MR. SPEAKER: Sarvashri P.R. 
Kumaramangalam, Harish Rawat 
and Dinesh Singh, MPs gave separate 
notices of question of privilege on 
20th August. 1990 against the Minis-
ter of Information and Broadcasting 
(Shri P. Upendra) alleging that the 
Minister misled the House on 17^ 
August. 1990 and thereby committed 
a breach of privilege and contnnpt 
of the House. The members alleg^ 
that in spite of an assurance given 
in the House on 17th August. 1990 
by the Minister of Information and 
Broadcasting that the Doordarshan 
programme ‘Khula Manch’ scheduled 
for telecast on 19th August, 1990 
featuring the Minister of Railways 
(Shri George Fernandes) will not be 
censored, the programme telecast by 
Doordarshan on 19th August. 1990 
was’ censored. The members contended 
that the Minister’s assurance in the 
House on 17th August. 1990, there-
fore, amounted to a breach of privi-
lege as the Minister had misled the 
House. Shri Dinesh Singh also sought 
to raise the matter in the House t)n 
20th August. 1990 and stated that the 
programme was censored inasmuch as 
certain questions asked by a jouma- 
list-participant of the programme 
were deleted and kept out of the 
programme.

The Minister of Information and 
Broadcastfaig (Stori P. Upendra). while 
clarifying the position had stated inter 
alia as follows:—

“I did assure him dmt there 
would not be any censoring. I 
stand by that statement. Buli there 
is a difference between censoring 
and editing. Sir. when tills pro-
gramme was started, certain 
parameters were discussed and it 
was d e d ^  fliat this will be a 
pn^ramme in which the Minit*
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tCTs will discuss about the func-
tioning of their Ministries, answer 
to the queries of the selected
audience.......Generally they are
supposed to put quMtions which 
they have fwwarded. But certain 
times it happens that questions 
which do not relate to that par-
ticular Ministry are also put. 
Though this programme is meant 
for half an nour, it is recorded, 
may be, for fifty minutes or one 
hour. After that, all the portions 
relating to that particular Minis-
try are retained and other irrele-
vant things not concerned with 
that Ministry are edited out... 
therefore, in this case also every 
wOTd relating to Railways was 
retained, not a single word was 
removed, including all provoca-
tive statements. Even insulting 
remarks have been kept. I stand 
by that statement. No censoring 
has been done. The viewers and 
the questioners were reminded 
again that the questions should 
relate to that particular Ministry 
and all other things would be 
edited. That is the policy and 
that will continue to be follow-
ed.”

Shri P. Chidambaram, M.P. in his 
notice of question of privilege given 
to me on 21st August. 1990, referred 
to a news-report published in the Times 
of India dated 21st August, 1990. 
wherein it was reported that two 
questions were removed from the re- 
C9rded version of the programme 
prior to its telecast. As these ques-
tions rqportedly related to Raihvays. 
Shri Chidambaram alleged that Ae 
Ministo* had misled the House on 
20th August. 1990 that only ques-
tions not relevant to the subject of 
Railways were edited out and ques-
tions relevant to Railways were not 
left out.

On 22nd August. 1990, Shri M. J. 
Akbar gave nofioe of qi»stk» of pri-
vilege altefinv lint the opening and 

' dlosbg temails of one of tte two 
presenters of the progranuae wew cen-
sored out and the voice of ta  ann-
ouncer wa* used with a dMfetent

script. Shri Akbar also soi^ht to 
raise the matter in the House bn thM 
day.

On 23rd August, 1990, S arva^  
Janardhana Poojary and Onieri) 
gave notices of question of privfi^  
against Shri P. Upendra with reference 
to a news-report appearing in 
Indian Express of that day wherein 
the Minister of Railways (Shri C e o ^  
Fernandes) was reported to have stu- 
ed in an interview that he had t̂ Id 
the Minister of Information attd 
Broadcasting that the programme 
should be shown without cuts and 
the people could come to their own 
conclusions about it. The Minister 
of Railways was also lepofted to 
have said that “the editing of the 
programme was not necessary” and 
that he did not make any distinction 
between “editing” and “cetnorii«”. 
Sarvashri Dinesh Sinj^. JananUuma 
Poojary and some other members 
also sought to raise the matter ia Ae 
House.

Copies of all the notices of question 
of privilege were forwarded uader my 
direction to the Minister at Informa-
tion and Broadcasting for furnishing 
his comments. Shri Dinesh Sin^ gave 
another notice in the m ean t^  on 
29th August. 1990 alleging that the 
stand taken by the Minister that the 
questions not relevant to the portfolio 
of the Minister of Railways were edi-
ted out of the progranune, has been 
belied by a letter (a copy of which 
Shri Dinesh Singh « ic 1o s m1 with his 
notice) written by one of the iiartici- 
pants—a joun}alic#<»4o the Minister. 
According to this letter the |M:oduon 
ot the programme in a mectiag with 
Ae presenters of the prograiaaie and 
some of die partidpaM dedded dmt 
the format of the progmuae should 
include questions didier thaa diose re-
lating to RaSwi^ io malw t|ie pro-
gramme

I have since received the comments 
of the Mfaiisto: of I^naation and 
Btoadcastif^. He has adp iil^  flat 
49m Nfittister of Railways had, î xdcea 
to hffli and requested tfatt the pro-
gramme sboifld be triecast in Its
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entirety. The Minister of Information 
«nd Broadcasting, however, main-
tains that ‘Khula Manch’ is a pro-
gramme produced by Doordarshan 
and it is for Doordarshan to decide 
what portions of a programme ought 
to be edited on grounds of relcvance 
as well as on other grounds. The 
final version in which a programme 
is telecast depends, according to the 
Minister, not on the person who figu-
res In the programme but on pro-
gramme requirements. Irrespective of 
the view of the participating Minis-
ter regarding the retention of portioas 
not relating to his portfolio, Doordar-
shan is entirely within its right in 
editing such portions on grounds of 
lack of relevance.

As regards the allegations that 
several questions—some of them per-
taining to Railways— ĥad been “cen-
sored”. the Minister has stated as 
follows:—

“Some journalists, who were pre-
sent in the audience, not only 
raised questions on matters not 
relating to the portfolio of the 
Railway Minister but continued 
to persist in putting supplemen-
tary questions on those subjects. 
Tliis h»i the effect of diverting 
attention from the problems re-
lating to the railways which 
should have been the field for 
questions. The two presenters 
also did not seem to make any 
attempt to bring the discussion 
back to railways. If this i>ro- 
gramme had '4>een telecast with-
out its being edited, the entire 
focus would have been lost and 
the viewing public would have 
been dqmved of an appropria-
tely presented programme on the 
Indian Railways. In order to 
ensure that the programme did 
not lose focus, Doordarshan edi- 
t^  those portions not relating to 
the railways...Shri Chidambaram, 
in his notice seeking permipon 
to move a motion of privil^e, 
has placed on record a report in 
the Times of India datM 21st 
August. 1990. The report states

that I had told in both the Houses 
of Parliament that everything 
pertaining to the railways had 
been kept in the programme. 
However, according to the report 
relied on by Shri Chidambaram, 
two questions relating to the 
railways had been removed. The 
first question is whether Shri 
Fernandes would allow Pepsi to 
be served in the railways. The 
report states that Mr. Fernandes 
had stated that if it was upto 
him, he would not have allowed 
Pepsi to be served on the rail-
ways. It is a fact that such a 
question was asked and was also 
answered by Shri Fernandes. This 
question, however, was among a 
series of questions relating to the 
entry of Pepsi Cola into the 
Indian market...This question, 
which had more to do with the 
sale of Pepsi than withl the Indian 
Railways, could not have been 
retained in the edited version 
since it would have made no 
sense in isolation, in the absence 
of the other (questions solely re-
lating to Pepsi. It would have 
been extremely disjointed if this 
question in isolation had remain- 
^  at the beginning of the pro-
gramme since the entire p<Htion 
relating to Pq>si was at the be- 
giiming of the discussion which 
was meant to be on the Indian 
Railways.”

The allegation that the voice of an 
announcer was used in place of '• the 
voice of one of the presenters has 
been denied by the Minister and it 
has been stated that since a large 
number of irrelevant questions were 
put during the ‘Khula Manch’ featur-
ing the Minister of Railways, it was 
decided to make it abundantly clear 
to the viewers that for future pro-
grammes questions relating to the 
portfolio oi the concerned Minister 
only will be entertained. This anno-
uncement was made at the end of the 
programme by an amiOQncer and it 
could not have been made by the pre- 
seotea- as the i^ogtamme w«s lecotded 
a Itew days prior to Ae telecast
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The limited point for decision be-
fore me is whether the Minister of 
Information and Broadcasting misled 
the House and committed a breach 
privilege by stating that the progra-
mme ‘Klula Manch’ telecast on 19th 
August, 1990 was “edited” and not 
“censored”.

A lot of confusion has been creat-
ed by the use of the words “edited” 
and “ccnsored”. The Chambers 20th 
Century Dictionary defines these two 
words as follows:—

“Censor” means an oflicial who 
examines books, papers, tele-
grams. letters, films, etc., with 
powers to delete material or to 
forbid publication, delivery or 
showing.
“edit” means to prepare for pub-
lication, broadcasting, etc. to re-
vise. to censor, to make up the 
final version.......”

It would thus be seen that editing 
includes censoring. However, the word 
‘censor’ has come to acquire odium 
because the job of a censor is, more 
often than not, to shut out expression 
of an opinion which is considered dis-
tasteful by the authorities that be. 
Editing too requires expurgating or 
censoring of material not germane to 
the subject. The present case has, 
therrfore, to be viewed in this context.

As Members are aware, Doordar- 
shan is a Government-owned medium. 
I cannot, therefore, but agree with the 
Minister of Information & Broadcast-
ing that it is for the Government to 
lay down policies and guidelines re-
garding quality and contents of the 
programmes telecast on Dooidarshan 
and to edit the proj^ammes in ;>ursu- 
ance of those policies or guidelmes.

In the instant case, the Minister has 
categorically stated that nothing relat-
ing to Railways was edited out. For 
anyone to expect, much less insist, 
that matters other than railways on 
which questions were asked and re- 

to by the Minister of Railways 
should have been telecast, would luve.

in my view, ‘derailed’ the programme 
itself. The Minister’s contention that 
Doordarshan wet» well within their 
rights to exclude such questions and 
answers from the progranqne, cannot, 
therefore, be faulted.

15.00 brs.

It is well established that if any 
statement is made on the floor of the 
House by a Member or a Minister 
which another Mem1>er telieves to be 
untrue, incomplete or incorrect, it 
does not constitute a breach of privi-
lege. In order to constitute a breach 
of privilege or contempt of the House, 
it has to be proved that the state-
ment as not only wrong or mislead-
ing but it was made deliberately to 
mislead the House. A breach of 
privilege can arise only when the 
Member or the Minister mabis a false 
statement or an incorrect statement 
wilfully, deliberately and knowingly.

Keeping in view the facts stated 
above, I am of the view that the Mi-
nister cannot be said to have m isl^  
the House, much less deliberately 
about the editing/censoring of tiie 
programme ‘Khula Manch' telecast 
on 19th August. 1990. Accordingly. 
I disallow the notices of question of 
privilege given by S/Shri P. R. 
Kumaramangalam, Harish Rawat, 
M. J. Akbar, Janardhana Poojary 
and Dinesh Singh and do not give my 
consent to the raising of the matter 
in the House as a question of privi-
lege.

1 had also received another notice 
of question of privilege from S iti 
M. J. Akbar against the Minister of 
Information & Broadcasting alle^png 
that the Minister misled Ae House on 
10th August, 1990 by stating that a 
participant of die ‘Khula Manch’ tele-
cast on 5th August. 1990 was not—as 
alleged by Shri Akbar—an actor bat 
«ras a farmer and Oat to give cnsdi- 
bility to the programme. Doordarshan 
had associa^ ut in^radent pro* 
ducer. the l&ndustan lim es TV, and 
aU the names selected for tiie s i^  
Independent producer. 1 ^  Akbar
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contended that inquiries made by hin> 
revealed that the participants of the 
programme were *‘handpicked by the 
Do^arshan authorities’' and all the 
the questions had been cleared by 
Doordarshan.

The Minister, in his conimentb fur-
nished to me. has stated as follows:

“In the initial stages, when the 
idea of this programme was con-
ceived. it was decided to entrust 
the production to an outside 
agency. Thereafter, it was deci-
ded ^ t  Doordarshan, in view 
of the facilities being readily 
available with it, would produce 
the programme and would in-
volve the Hindustan Times TV 
to assist them in some aspects 
relating to the production of the 
programme, as consultants. When 
this matter was discussed with 
die representatives of Doordar-
shan and Hindustan Times TV. 
instructions were given to the 
effect ^ t  the selection of parti-
cipants for the prograomie may 
be finalised by Hindustan Times 
TV. Thereafter, the programme 
details had been worked out by 
Doordarshan and HTV and, in 
the ra-ocess, it appears that Door- 
dars^n finalised the list of par-
ticipants. However, this matter 
did not come to my notice and. 
therefore, on the basis of my un-
derstanding of the responsibili-
ties assigned to the Hindustan 
Times TV and Doordarshan, I 
had mentioned in the House that 
the selection of participants was 
made by Hindustan Times TV. 
There was no attempt, much less 
« del%er»te attempt, on my part 
to mislead the House.”

The Minster has also stated that 
he has m iled  ibe positioa regarding 
the attegadoa that an actor was at-
tempted to be piesentsd as a faqper 
on tlie prpgrasuns and it was found 
diat tibe pencm selected is a farmer 
who is a pwt-tiaK actor.

Comtitution 3^
{74lh Amend.) m  
{Insertion of new Part /JIT)

In view of the foregoing, the Mi- 
mster cannot be said to have misled 
the House. No question <rf privilege 
Is. therefore, involved in the matter. 
I do not give my consent to Shri M.J. 
Akbar to raise the matter on the 
floor of the House as a question of 
privilege.

ilmerruptiotvt')

SHRI GIRjDHAR GOMANGO 
(Koraput); Sir. what happened tc 
my privilege notice?

MR. SPEAKER: I told you that 
your application is under considera-
tion. {Interruptions)

15.94 hn.

CONSTITUTION (SEVENTY- 
FOURTH AMENDMENT) BILL^

{Insertiou <H new P m  IX) 

[En^ishl

MR. SPEAKER: Now Mr. IXnesh 
Go«wamL

THE MINISTER OF STEEL 
AND MINES AND MINISTER OF 
LAW AND JUSTICE (SHRI 
DINESH GOSWAMI): I beg to move 
for leave to introduce a Bill further 
to amend the Constitution of India.

MR. SPEAKER: The question is:

“That leave be granted to intro- 
dace a B9I further to amend the 
Coostituticm of India.”

Tbe mPtitm was adopted.

SHRI DINESH OOSWyykd: I 
iBttoduce the Bffl.

^Published ia Gazette of India Extra-ordituuy. Part H,
7-9^90.

Section 2, dated
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[Transiation}

KHURANA
(South Ddhi): V\%at happened to my 
notice. Such a serious incident occur-
red yesterday and Deputy Speaker did 
not come to the House to express his 
protest. Why do you not take notice 
of it?..XJnterruptions}...

[English]

MR. SPEAKER; Now Mr. Gujral.

(IntaruptiOfis)

MR, SPEAKER: We now take up 
Pnvatc Members Business.

TO MINISTER OF INFORMA- 
JJON AND BROADCASTING AND 
MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI P. UPEN- 
DRA): It is at 3.30 p.m.. Sir. (Inter- 
ruptions)

, SOMNATH CHATTER.
(Bolpur): We can lake up the 

Private Members Business at 3.30 
p.m.

SRI VASANT SATHE (Wartlha): 
Yot cannot do that under the rules 
^ t  are you doing in the House? 
(iraerruphons)

[Trm^ation'}

MR. SPEAKER: Please take your 
seat. Now Private Members’ Bills 
will be taken up.

(Interrumions)

[EnglisHi

MR. SPEAKER: You please go to 
your seat. I ^11 hear you from there 
—Shrimati Jamuna.

SHRI VASANT SATHE: Under
the rules, you cannot take up Private 
Members’ Business. (Interruptions)

[TrmsiMion}

MR. SPEAKER: This is the time 
(or Private Member’s Bill and thus 
no other business can be taken up
now.

■...(Interruptions)...

[Er^lish]

MR. SPEAKER: Shri K.Pradhani. 

(InterruptioaB)

MR. SPEAKER: 
Mr. Pradhani.

I have called

15.06 hrs.

COMMIITEE ON PRIVATE 
MEMBERS” BILLS AND 

RESOLUTIONS

Tendi Report

SHRI K. PRADHANI (Nowrang-
pur): 1 beg to move: -

“That this House do agree with 
the Tenth Report of the Com-
mittee on Private Monbers’ Bills 
and Resolutions presented to the 
House on the 5th September. 
1990.”

MR. SPEAKER: The question is:

“That this House do agree with 
the Tenth Report of the Com-
mittee on Private Mmid>en* Bills 
and Resolutions p re ie i^  to the 
House on the 5th September, 
1990.”

The mfiftoa waa> a/optio/.

(IrOtrrupthm)
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MR. SPEAKER: Shri Nathu Singh. 

{Interruptions)

[Trmslation]

MR. SPEAKER: Other business
will be taken up only after the Pri-
vate Members business is over.

SHRI MADAN LAL KHURANA 
(South E)elhi): What about the Delhi 
Bill. {Interruption^

15.07 hrs.

15.08 hrs.

Constitution (Amendment) Bill*

{Amendment of Article 371) 
[ E r ts m

SHRI VAMANRAO MAHADIK 
(Bombay South Central): I beg to
move for leave to introduce a Bill 
further to amend the Constitution ot 
India.

MR. SPEAKER; The question is:

“That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India.

The motion was adopted.

SHRI VAMANRAO MAHADIK; 
1 introduce the Bill.

BILLS INTRODUCED

Code of Criminal Procedore (Amend* 
mient)

{Amendmertt oj Sections 125 and 127) 

[English]

SHRI NATHU SINGH (Dausa): 
I beg to move for leave to introduce 
a Bill further to amend the Code of 
Criminal Procedure, 1973.

MR. SPEAKER: The question is.

“That leave be granted to intro-
duce a Bill further to amend the 
Code of Criminal Procedure. 
1973.”

The motion was adopted.

SHRI NATHU SINGH: I intro-
duce the BiU.

15.09 hrs. [SHRIMATI GEETA 
MUKHERJEE in the Chair'S

Mahatma Gandhi University Bill*

[English]

SHRI RADHA MOHAN SINGH 
(Motihari): I beg to move for leave 
to introduce a Bill to establish and 
incorporate a teaching and affiliating 
University in the State of Bihar and 
to provide for matters connected 
therewith or incidental thereto.

[Trmslation\

SHRI MADAN LAL KHURANA; 
Mr. Speaker, there seems to be some 
conspiracy as Delhi Bill is not being 
presented in the House I stage a walk 
out to protest against it.
15.09.', hrs.

Shri Madan Lai Khurana then left 
the House.

♦Published in
dated 7-9-90.
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[English]

is :
MR. CHAIRMAN; The question

“That leave be granted to intro-
duce a Bill to establish and in-
corporate a teaching and affiliat-
ing University in the State of 
Bihar and to provide for matters 
connected therewith or inciden-
tal thereto.”

The motion was adopted

SHRI RADHA MOHAN SINGH: 
I introduce the Bill.

15.10 hns.

Constitutioii (Amendment) Bill*
(.Amendment of Articles 84 and 173}

[English]

SHRI Y. S. RAJASEKHAR 
REDDY (Cuddapah): I beg to move 
for leave to introduce a Bill further 
to amend the Constitution of India.

IS’
MR CHAIRMAN: The question

“That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India.'

The motion h y is  adopted.

SHRI Y. S. RAJASEKHAR 
REDDY: I introduce the Bill.

15.101 hrs.

Constitntion (Amendment) BiU«

{Amendment of Articles 343 and 348}

[Translation]
SHRI BHOGENDRA JHA (Mad- 

hubani): Mr. Chairman, I beg to

move for leave to introduce a Bill 
further to amend the Constitution of 
India.

[English]

MR CHAIRMAN: The question
is :

“That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India.”

The ntotion was adopted. 

\Jranslation]

SHRI BHOGENDRA JH A : 
Chairman, 1 introduce the Bill.

Mr.

15.11 his.

Yonth Welfare BOI*

[Translation]
SHRI RAMASHRAY PRASAD 

SINGH (Jahanabad): Mr. Chairman. 
Sir. I beg to move for leave to in-
troduce a bill to provide for a com-
prehensive policy for the development 
of the youths in the country.

[English]

MR. CHAIRMAN: The question
is:

“That leave be granted to intro-
duce a Bill to provide for a 
comprehensive policy for the de-
velopment of the youth in the 
country.”

The motion was adopted.

[Tremslation]

SHRI RAMASHRAY 
SINGH: Mr. Chairman, 
the bill.

PRASAD 
I introduce

^Published in 
dated 7-9-90.
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t5.Tlf his.
Constitatioii (Amendment) Bill*

(Substitution of new Article for Artide 
57)

{Translatiori\

SHRI RAMASHRAY PRASAD 
SJNGH: Mr. Chairman. Sir. I beg to 
move for leave to introduce a bill fur-
ther to amend the Constitution of 
India.

[English]

MR. CHAIRMAN: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted.

Chief Minister Shri Bhairon Singh 
Shekhawat is also making efforts in 
this direction. It is the duty of the 
Union Government also to help the 
State Government in its effort to main-
tain peace in Jaipur. The way in 
which bombs arc being manufactured 
in the state is posing a threat to the 
peace of entire state. Madam, through 
you. I draw the attention of the hon. 
Home Minister to this situation. Some 
Pakistani dements are active there and 
they are manufacturing bombs and 
these elements are responsible for crea-
ting law and order problem in Jaipur. 
Activities of these elements should be 
checked immediately to resort peace 
in Jaipur as well as in the whole 
State.

{Ertglish]

MR. CHAIRMAN: I hope that the 
Government will take note of it.

[TranslMion]

SHRI RAMASHRAY PRASAD 
SINGH: Mr. Chairman, I introduce 
the bill.

[Trcmslationi
SHRI GIRDHARI LAL BHAR- 

GAVA (Jaipur): Mr. Chairman, I
have just received the information that 
the curfew has been imposed in Jai-
pur which is my constituency because 
clashes took place yesterday between 
the two communities there. Police had 
to resort to firing in which several 
persons were killed and many injur-
ed. These include police personnel asy 
well as ofters. A factory manufactur-
ing bombs has been running there for 
a long time as a cottage industry. 
Bombs manufactured in this factory 
are being .supplied to the other towns 
like Kota, Dbaulpur etc. Jaipur has 
always been a peace loving city. The 
State Government is striving hard to 
maintain Law and orders situation.

15.14) hrs.

Constitntion (Amendment) BiU*
(Amendment of Eighth Schedule) 

[English]

SHRI JANAK RAJ GUPTA 
(Jammu): I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India.

is:
MR. CHAIRMAN: The question

“That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted.

SHRI JANAK RAJ GUPTA: I 
introduce the Bill.

♦Published in
dated 7-9-90.
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15 .14  hra.

Forest Bm*

SHRI CHANDUBHAI DESH- 
MUKH (Broach): I beg to move for 
leave lo introduce a Bill to consoli-
date the laws relating to forests, the 
transit of forest produce and to make 
special provisions for the regulation of 
telling and replanting of trees in urban 
and rural areas and sandalwood, and 
for matters connected therewith.

MR. CHAIRMAN: The question is:
“That leave be granted to intro-
duce a Bill to consolidate the 
laws relating to forests^ the tran-
sit of lorest-produce and to make 
special provisions for the regula-
tion of felling and replanting of 
trees in urban and rural areas and 
sandalwood, and for matters con-
nected therewith.”

The motion was adopted,

SHRI CHANDUBHAI DESK- 
MUKH: 1 introduce the Bill.

15.16 hrs.

CONSTITUTION (AMENDMENT) 
BILL

{Substitution of new Article for 
Article Contd.

by Shii Dharmesh Prasad Varma 

[English]

MR. CHAIRMAN: Now we shall 
take up further consideration of the 
motion moved by Shri Dharmesh Pra-
sad Varma on the 24th August, 1990,

Mr. Dharmesh Prasad Varma was 
on his legs. Let him continue his 
speech.

SHRI DHARMESH PRASAD 
VARMA (Bettiah): Madam, in con-
tinuation of my speech made on 24thr 
August, 1990 1 proceed to say:

The Bill seeks to establish an '*ln- 
ici-State Council’’ charged with the 
duties mentioned in clause (a), (b) and 
(c) of Section-1 of the Bill. It is very 
heartening to learn that the Govern-
ment oi India have already constituted 
a Council by a Presidential Order 
dated the 28th May, 1990 and as my 
Bill also envisages constitution of a 
Council in a similar manner, I feel that 
the object of bringing this Bill in the 
Lok Sabha has not been substantially 
met. The present Bill was introduced 
in the Lok Sabha in March, 1990 and 
i ieel thereafter the Government cons-
tituted such a Council in May, 1990.

MR. CHAIRMAN: I request the 
hon. Members to kindly preserve the 
dignity of the House and not to keep 
the bag in front of the chair.

SHRI DHARMESH PRASAD 
VARMA: I am happy that the intro-
duction of this Bill made the Prime 
Minister to constitute Inter-State 
Council. I. therefore, congratulate the 
Government for constituting the Coun-
cil and fulfilling the pledge contained 
m the National Front manifesto. I 
would like to make a- point here.

1 thank the National Front Govern-
ment which had the conviction since 
the beginning to bring into operation 
the Inter-State Council, which, 1 am 
sorry to say, the people sitting in the 
opposition benches never did in the 
last forty years. They did not want 
to give an iota of their power to the 
States. In a funny and wrong notion 
of federation the Congress(I) Govern-
ment usurped the powers of the States^

Madam, Dr, Ambedkar who in 
many ways was the architect of the pre-
sent Constitution felt that Articte 263

♦Pi^blished in
dated 7-9-90.
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[Sh. Dharmesh Prasad Varma]
envisages the establishment of Inter- 
State Council which is a very impor-
tant institution in the Centre-State 
relations. The Inter-State Council was 
supposed to maintain an eciuilibnum 
between the Centre and the States. 
According to him. Union and the 
State Governments were sovereign in 
their own spheres. To quote his own 
words he says:

“The Constitution establishes dual 
polity with the Union at the Cen-
tre and States at the periphery, 
each endowed with sovereign 
powers to be exercised in the 
fields assigned to them respectively 
by the Constitution. The Union 
is not a League of States united 
in a loose relationship nor any of 
the States is subordinate to the 
Centre. Both the Union and the 
States are created by the Consti-
tution, both derive their re sf^ - 
tive authority from the Constitu-
tion. The one is not subordinate 
to the oAer. The authority of the 
one coordinates with that of the 
Other.”

The Sarkaria Commission which 
was constituted to look into the ques-
tion of Centre-State relations also re-
commended the setting up of such a 
Council. As a matter of fact, partici-
pating in a debate on Sarkaria Com-
mission in the year 1989 in the Rajya 
Sabha, Shri Advaniji went a step fur-
ther and advocated that the constitu-
tion of the Council should be made 
obligatory.

I entirely agree with him and it is 
with this intention that the present 
Bill is being brought before Parlia-
ment 80 that the creation and exis-
tence of the Council is not left to the 
mercy of the Government of the day.

My Bill is to give a constitutional 
mandate to the Inter-State Council. 
However, as the Council con-
stituted under the existing provi-
sion, will have only a recommenda-
tory status, its recommendations will 
not have the same force as when the

Council becomes a creature of the 
Constitution and acquires a constitu-
tional status.

At present, the decisions of the 
Council are recommendatory in nature 
and there is no finality about it. The 
Bill seeks to make decisions of the 
Council final subject to the ratification 
of the decisions by the two Houses ot 
Parliament, it is true that both the 
Adiministrative Reforms Commission 
and the Sarkaria Commission have 
recommended that such a Council 
should be recommendatory in nature. 
But in view of the tremendous socio-
economic and political developments 
that have taken place after two Com-
missions had submitted their recom-
mendations and also l>ased on our 
own experience, I feel that it is high 
time that the Council’s recommenda-
tions should have some finality. At 
present, any dispute between the Cen-
tre and the States or between tlie 
States and States get prolonged caus-
ing unnecessary bitterness and bickei- 
ing. Such issues are myriad. To cite 
a few examples, sharing of power of 
Bhakra Hydel Project between the 
States of ^ n ja b , Haryana and Union 
Territory of Delhi is still raging’i>n. 
Similarly, the territorial dispute regar-
ding the territory of Belgaum, bet-
ween the States of Karnataka and 
Maharashtra has still not been solved.

Similarly, the question of jurisdic-
tion regarding levy of taxes between 
the Union Government and the State 
Government can lead to prolonged con-
troversy and bitterness. In this connec-
tion, I would like to mention the dis-
pute between the UP Government and 
the Government of India regarding 
the taxing of a product called “Home- 
odent” a homoeopathic product, bet-
ween the two Governments. The UP 
Government contended that since the 
base of the product “mother tincture*" 
contained alcohol, the State Govern-
ment was competent to levy 
the tax. The Union Govern-
ment, however, contended that the 
alcohol evaporated dunng the process 
of manufacture and hence the Union 
Government was competent to tax the
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same. The dispute ^ftcr being adjudi-
cated in a number of lower courts 
travelled its way to the Supreme Court 
which ultimately decided in favour of 
the State Government. The fact that 
IS important is that the Supreme Court 
also observed in this connection that
11 was unfortunate that this dispute 
prolonged for such a long time and 
observed that such matter should be 
decided in the forum of Inter-State 
Council formed under Article 263 of 
the Constitution. In this connection I 
would like to verbatim quote the ob-
servation of the Supreme Court con- 
lamed in the judgement in Writ Peti-
tion No. 264 of 1%9 M /s Dabur India 
Ltd. and others v/s State of UP and 
others delivered by Chief Justice Sab- 
yasachi Mukherji and his other two 
companion judges on 12th of July, 
1990:

“ In a situation of this nature, we 
are of the opinion that the Gov-
ernment should consider feasibi-
lity of setting up of a machinery 
under a council to be formed 
under Article 263 of the Co nsti-
tution to adjudicate and adjust 
the dues of the respective Gov-
ernments. In these peculiar facts. 
It appeals that the dispute is 
under one legislation, the State 
authorities will realise and im- 
posc the taxes on finding on cer-
tain basis and under the other the 
same transaction may be open to 
imposition by Central Govern-
ment authorities on a particular
view of the matter.......... ”

In such a situation, how and where-
in the refund should be made or any 
duty paid in respect of part of a trans-
action to one of the authorities, the 
State or the Centre, to be adjusted, 
should be the subject matter of a  set-
tlement by the Council to be set up 
under Article 263 of the Constitution.

Madam, in view of the problems 
stated earlier and in the spirit of the
Supreme Court decision, I am of the
opinion that the provision of the In-
ter-State Council must be a creature 
of the Constitution not as a by-product

of the Constitution as presently envi-
saged in Article 263.

The Bill precisely seeks to achieve 
these objectives by discussing the dis-
puted issues in the Council and after 
a consensus has been arrived at in the 
Luuncil, it shall again be discussed by 
Doth the Houses of Parliament. This 
will ailord ample opportunity for a 
National debate and hence there 
should be no difficulty in making the 
decisions final. Many of these dis-
putes, apart from having administra- 
IIVC and le2al aspects have political 
ovci tones also. It is needless to say, 
5uch disputes cannot be decided by 
a jirJicial body and only a political 
institution can take a decision on such 
issues.

Fujther, in order that the States 
shou’d also have a feeling of partici- 
pai.on, the Bill seeks to set up this 
Council on a financial contribution 
of both the Centre and the State Gov-
ernment on an equitable basis.

Madam, the House is aware that 
iheie are at present several sectoral 
Cou.icils each dealing with subjects 
like health, sales tax, local self-gove-
rnments, and transport development 
etc. These Councils, as they have been 
constituted, are just like a Depart-
ment of the Government of India, as 
they have been constituted by a Presi-
dential Order and the funds for the 
Councils are being provided by the 
Government of India. Our own exper-
ience is that the selection of the 
Agenda is done by the Government of 
India and meetings of such bodies are 
called after giving insufficient notice 
and without proper brief. It is, there-
fore, that my Bill envisages the cons-
titution of the Council with equal fin-
ancial participation of the Govern-
ment of the States as well as the Gov-
ernment of India.

It also envisages that the Secretary 
of the Council shall be appointed on 
the advice of the Prime Minister in 
consultation with the Chief Ministers 
of the States. The Council will frame
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its own guidelines and Rules of Pio- 
ceclure and will not be fetered by the 
rules and regulations of any Govern-
ment Department.

Summing it up, I have to say that 
my Bill does not disturb the distribu-
tion of power between the States 
and the Centre though the Council 
deals with all tne subjects in the Cons-
titution. This is so, because the Bill 
doe.b not seek to transfer any power 
to the Council from any of the 3 
lists in the Seventh Schedule of the 
constitution. The Council makes en-
quiries and canies out investigation, 
formulates recommendations and 
then places them before the Parlia-
ment. After debate, the Parliament 
passes the resolutions which carry the 
torce of law. Tn this way, the recom-
mendations are made mandatory and 
hence, neither the States nor the Cen-
tre should have any objection to the 
formation of the Council as envisa-
ged in my Bill because the power is 
not being transferred to the Council 
for the sake of its three fold functions 
— enquiry, investigation and recom-
mendation. Thereby, the federal 
structure of the Constitution is not 
disturbed.

My Bill seeks to achicve the objec-
tives set forth therein and J, thcrclore, 
commend the Bill to this august 
HoUwSe for consideration and discus-
sion and approval.

[Translation]

existing council has been set up under 
a constitutional order and as the mo-
ver of this bill desires, the council 
so constit-iled can solve the disputes 
between the states. There are three 
main functions of this council viz, 
enquiry, litigation and recommcnda- 
lion. If this coum il fails to solve 
these disputes, those can be referr-
ed tn and solved by Parliament. It 
is. therefore, necessary to set up this 
council. 1 have come from Bihar. 
There is dispute between Bihar and 
Uttar Pradesh over a piece of land 
i.e. Nainjore. That has not yet been 
solved. There is also a dispute bet-
ween Maharashtra, Gujarat and Bi-
har over a piece of land on which 
a d:*m is under construction. The 
work on this dam is held up because 
of this dispute. This dispute has also 
not been solved :\s yet. It is, there-
fore, necessary to set up this council. 
A new problem has arisen in Bihar, 
Bihar Government was getting cess 
from the mines. Now Supreme Court 
has ordered that State Government 
can not realise the cess. Now the 
mines in Bihar has stopped paying 
cess to State Government entailing 
of Rs. 1200 crores to State Govern-
ment every year.

It is, therefore, necessary to give 
a constitutional status to this council 
in order to solve any dispute between 
th(' centre and the State or between 
the States and States. I support this 
Bill.

15.34 hrs.
SHRI JANARDAN YADAV 

(Godda) : Mr. Chairman, as the mov-
er of the bill has said the disputes 
between States and States and 
between states and centre would [English] 
really be solved soon with the 
setting up of this Council. Though 
one such council has already been 
set up under a Presidential order hut 
that council does not meet the ob-
jective of the mover of this Bill. The

Arms (Repeal) Bill*

MR, CHAIRMAN: Before 1 call 
upon the next speaker, I call upon 
Shri Hukumdeo Narayan Yadav to 
seek leave of the House to introduce 
a Bill.
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[Translmion}
SHRI HUKUMDEO NARAYAN 

YADAV (Sitamarhi): Madam, Chair-
man, I beg to move for leave to in-
troduce a Bill to repeal the Arms 
Act. 1959.

that I will not be deprived of my 
chance.

[English]

About the Constitution (Amend-
ment) Bill moved by Mr. Dharmesh 
Piasad Verma, I whole hcartedly sup-
port the contention of Mr. Vermaji. 
It is an innocuous Bill and a short 
Bill also, but its briefness has its own 

MR. CHAIRMAN: The question inherent importance with the chang-
is: ing scenario on the national scene

with governments of different political 
“That leave be granted to intro- ideologies and groups coming up in
duce a Bill to repeal the Arms various parts of the country. It has
Act. 1959.” become all the more necessary to

The motion was aihynted ^et a statutory, permanent provisionMne motion was oiioptea. inserted into the Constitution. The
MR, CHAIRM AN: The hon. Government might come forward

Member may now introduce the Bill, while replying to the debate that
there is already a provision under

\Translatiofi\

SHRI HUKUMDEO NARAYAN 
YADAV: 1 introduce the Bill.

{English]

MR. CHAIRMAN: N >w we shall 
resume discussion on Constitution 
(Amendment) Bill. Shri Mandhata 
Singh.

1535 hrs.

CONSTITUTION (AMENDMENT) 
BILL

(Substitution of new Article for 
A rticle 263> -^ontd.

by Shri Dharmesh Prasad Varma

MR. CHAIRMAN: Mr, Mandha- 
ta Singh,

SHRI MANDHATA SINGH 
(Lucknow): Madam Chairperson, at 
thie outset I must express my regret 
to you and to the House for absent-
ing myself by a few minutes because 
1 was engaged in a Seminar elsewhere 
and when I rushed to the House, the 
guides told me that my name has al-
ready been called out. When I saw you, 
Madum, in the Chair, 1 felt relieved

the said Article providing for such 
a system, provided the President 
pleases to do so. 1 congratulate the 
National Front Government that it 
is again a step forward which should 
have been done much earlier, but for 
reasons best known to then rulers, 
they never came forward with such 
a proclamation as has now been is-
sued by the President of India re-
garding the establishment of such 
Inter-State Council and I also 
know that the first Meeting of 
the Inter-State Council has al-
ready been held in Bangalore. But 
the necessity for adopting this non- 
official Bill arises out of the fact that 
tomorrow a situation may arise and 
a new President may come in. a new 
government may also come in, which 
of course is not coming in the fore- 
seeble future, but the Constitution 
is for all times, not for five years or 
for ten years. So, if any other Gov-
ernment pressurises the then Presi-
dent to withdraw the Proclamation, 
then we shall be left In the lurch, the 
country will be left in lurch.

Besides saying this, I would like 
to underline the importance of this 
measure. As I have already indicat-* 
ed. Madam, with different types of 
government led by different ^ litica l 
parties and groups coming up in va-
rious parts of the country, if wc have 
a bird’s eye view of India’s map
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today, let us begin from Kashmir, 
with article 370. That exercises much 
of our time here in the House, but 
all the same it is one of the States of 
the Indian Union. Today there is a 
President’s Rule there. There Is 
another President's Rule in the near-
by Punjab. Tomorrow if the old As-
sembly is revived there, which is much 
talked about and which 1 said on an 
earlier occasion what that astrologer 
who predicts its revival, said, how can 
we presume what judgment the law 
court will give? But in any case whe-
ther that old Avssembly is revived or 
we go in for a new election, nobody 
can forecast who will become the ru-
lers in Punjab, what political party 
will hold the reigns of power. 
Which political party will hold the 
reigns of power? Then, coming 
eastwards, we have a Government in 
Haryana run by the Janata Dal. 
Then, if Delhi comes up as a State 
tomorrow, it might be ruled by some-
body else. The Delhi Statehood Bill 
has already been shunted into the 
background. Although T was absent 
for about an hour from the House, 
what 1 have gathered is that the Bill 
trying to confer Statehood on Delhi 
supposedly piloted by our Home Mi-
nister, that idea has not materialised 
so far. Then, going to my Slate of 
Uttar Pradesh, it is at present ruled 
by Janata Dal Government and we 
have another Janata Dal Government 
in Bihar. Then, on to your State 
Madam, it is ruled by a Left Front 
Government for the last 13 years, 
which in spite of the best efforts of 
all concerned, it refuses to be up-
rooted. Then, moving eastwards 
further, we have a plethora of poli-
tical parties. I cannot even count 
their numbers and names, the Hill 
People’s Council and the like in Ma- 
ghalaya, Nagaland and Arunachal 
Pradesh. Then, in Assam also, we 
have one of the constituents of the 
National Front, the AGP running the 
Government there. Then, down to-
wards South, we have another pic-
ture. We have a DMK Government 
in Tamil Nadu, a Congress Govern-
ment in Andhra Pradesh and another

Congress Government in Karnataka. 
Then, at the southernmost tip Kerala, 
we have another Left Front Govern-
ment. So, the changing political sce-
nario is a thing which has to be taken 
serious note of. This indicates the 
foresight of our founding fathers» of 
the Constitution in which they have 
envisaged a federal structure and now 
that federal structure is very much 
visible on the horizon. Gone are 
the days when one single party used 
to rule from Kashmir to Cape Come- 
rin. Now, those days are not easily 
coming back with the rising trend of 
what we call nationality, the cthnic 
groups with distinct cultures and tra-
ditions, food habits and living habits. 
They have their own language, they 
have their own culture and they want 
to assert themselves. That is the na-
tural outcome when democracy en-
riches itself. I know even in the days 
of Comrade Stalin, much before the 
age of Gorbachev—1 have been a stu-
dent of Constitution Madam—the 
Constitution of the Soviet Union pro-
vided an article which gave the States 
the right to sccede which nobody 
could think of.

MR. CHAIRMAN: It was during 
Lenin’s age.

SHRI MANDHATA SINGH. It 
m i^ t have been possible because of 
the might of Stalin or whoever it may 
be, in those days. 1 am not going 
into the internal affairs of another 
country. Now, with the Gorbachev 
phenomenon of ‘glasnost’ and ‘peres-
troika’ on the horizon, we daily 
read—I have had the good fortune 
of going to Moscow a few days back 
on my way to attend the World Peace 
Conference in Athens and we had a 
few days halt in Moscow— ând the 
whole world sees with eyes wide open 
that some States of the Soviet Union 
are passing resolutions from their res-
pective State Parliaments deciding to 
secede from the Soviet Union.

I do not say that we are going to 
give this right in India also. The So-
cio-economic cottditions, social struc-
ture, political structure and economic 
structure in India will not permit that
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kind of a situation. But what I am 
trying to hammer at is that the 
growth and the fruitful development 
of democracy, ethnic group, nationa-
lity—ethnic groups have become a 
much maligned phrase now-a-days 
because of Sri Lanka happenings and 
elsewhere. But ethnic groups are 
ethnic gmups distinct in culture, tra-
dition and history of their own. 1 
know, Tamils in this country proudly 
claim that their Tamil language is 
older than even Sanskrit. We claim 
proudly that Sanskrit is the mother 
of almost all languages in the country. 
But the Tamil brethren refuse to ac-
cept this. They say. they belong to 
another linguistic group and Tamil 
literature is probably older as com-
pared to Rig Veda, which we consi-
der to be the oldest written book in 
human history.

So, 1 want to highlight this fact 
that let the country know that, let the 
Parliament of this country know this. 
Let Parliament seize of this situation. 
Wf' are heading towards maturity, 
matured democracy Unfortunately, 
in the proceedings of Parliament here, 
one sees the sad happenings which 
took place last time, snatching all 
pipers and what not. It is a sad 
commentary. I feel T am ashamed 
when I refer to those things but all 
the same. Parliament may not be de-
veloping those democratic traditions. 
But the people of this country, the 
various linguistic groups of the coun-
try are coming into their own. They 
are bound to come into their own 
and we should be mentally prepared 
for many more steps to come up to 
fulfil their dreams and aspirations 
for growth and development. Even 
today, I am not advocating the bifur-
cation of States and so on. That is 
a different chapter, different story. 
But even while we count the num-
ber of States on our finger tips, we 
see today, different types of Govern-
ment different types of groups of 
politicians, in different ideologies 
manning the States. Therefore, if the 
federal structure like India has to 
prosper and grow, then certain means 
have to be devised, cleverly devised,

26—5 LSS/ND/91

wisely devised, to adjust the aspira-
tions of the people in the different 
areas and localities in the State.

Therefore, I wish to congratulate 
the mover of the Bill my friend, Mr.
D.P. Verma for coming forward with 
this simple piece of legislation which 
I hope the Government will not re-
sist because they are already moving 
in that direction. I may remind the 
hon Home Minister that the Presi-
dent’s proclamation has already been 
given effect to and he has had the pri-
vilege of organising first ever meet-
ing of Inter-State Council in Banga-
lore.

As I indicated earlier, with the 
change of time, change in personnel 
who are in the seats of power, the 
President may change, the Govern-
ment may change and therefore, it 
needs a permanent place in the sta-
tute book of the country for the es-
tablishment of an Inter-State council 
That is not very radical nothing re-
volutionary about it. But it is a way 
out to solve the inter-state problems 
or centre v. state problems also.

You are fully aware that 
the Left Front Government in 
Bengal had been feeling very 
sore about the treatment that was 
being meted out to them by the 
powers that be in Delhi in those 
days. Now they have heaved a sigh 
of relief and better coordination is 
taking place. Things are fast chang-
ing in different parts of the country 
and, therefore, whether it is an in-
ter-state problem or bilateral prob-
lem or trilateral problem or qua-
drangular problem—I do not know 
which phrase is to be used- the pro-
blem is being solved through consul-
tations. Recently, 1 read in the news-
paper that there was some water dis-
pute regarding the Krishna water and 
the three Chief Ministers, inciden-
tally all the three Cong-ess Chief 
Ministers Mr. Pa war of Maharashtra, 
Mr Chenna Reddy of Andhra Pradesh 
and Mr. Verendra Pati! of Karnataka 
held an inter-state council meeting in 
Bangalore and Mr. Veerendra Patil
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was the host. Bangalore is a beauti-
ful city and it can host many Con-
ferences like that. The first meeting 
of the inter-state council was held in 
Bangalore. The three Chief Minis-
ters had to sit down for a while to 
thrash out their problems.

When the entire world is getting 
coordinated, when Geneva has be-
come the sacred shrine, the sacred 
place for meeting of two different 
systems, one represented by Mr. Gor-
bachev and the other represented by 
Mr. Bush, when they can meet and 
sort out their problems, shall we call 
them international council? If we 
can have international conferences, the 
United Nations Organisation, the 
International Labour Organisation 
and organisations like the UNESCO 
or the UNICEF, why not inter-State 
council? Wc must have it not be-
cause we want to create something 
very new. As I have already said, 
it is neither revolutionary nor logical. 
It is very much practical. If the Cen-
tre has some problems with West 
Bengal Government or supposing the 
Left Front is supporting the present 
National Front Governments, what 
about the Congress-I led Governments 
in various parts of the country? 
Problems may crop up, are cropp-
ing up on the sharing of resources. 
Prof. Madhu Dandavate is worried 
about the financial assistance from 
the Centre to this State and that State. 
In order to thrash out not only inter-
state problems but also to hammer 
out solutions of pending problems or 
problems that may crop up in future 
also between the Centre and the 
States, the establishment of a Council 
and its insertion in the Constitution 
in the shape of Article 263 deleting 
only one part of a sentence “pro-
vided the President issues a procla-
mation”, is necessary. That is the 
only thing that we want to delete. 
We want the other words to remain 
in tact.

I would have been happy if the 
Bill could be put before this House in 
some more details enumerating the 
various problems, at least the burn-

ing issues that wc are facing today. 
But, anyway it is a good beginning 
and purely in the interest of nation- 
niA unity, national solidarity, natio-
nal integration, strengthening of de- 
mocralic procc<;scs in the country 
and honouring different types of Gov-
ernments in different Stales, honour-
ing the sentiments and aspirations and 
wishes of the people, it is now high 
time that the House gladly adopts 
this Bill unanimously.

At present, only Mufti Saheb is here 
to represent the Government. He is 
the Home Minister. He h'js to look 
after these problems. IIk is feeling 
the pinch of these problems every 
day and every night. Therefore, in 
order to relieve him of so many ten-
sions that are generated in his mind 
every day, this is the proper forum i.e. 
the Inter-State Council. That can help 
our Home Minister, that can help our 
National Front Government at the 
Centre, that can help Parliament re-
solve several issues which eat out 
most of the time of the Parliament. 
Every day. Members from different 
regions rise to speak about the pro-
blems or they try to draw the atten-
tion of the Chair to the specific burn-
ing issues in their respective areas. 
Only this morning during the Zero 
Hour, our friend Shri Bhogendra Jha 
was a little bit irritated when the Chair 
turned his eyes towards the Left. He 
said that he had another engagement 
uid wanted to go out. He was try-
ing to draw the attention of the House 
and the Speaker towards the problems 
caused by the flooded rivers in Bihar 
which originate from Nepal. Those 
rivers cause devastation all round. 
Within a few minutes at his disposal 
he very wisely explained the situation 
and suggested how the large quantity 
of water can be utilised for the benefit 
of the different States and how the 
poor people of North Bihar can be 
protected from the ravages of the 
floods. So, I do not want to take 
much more time because the few other 
Members who are sitting here would 
like to speak. That is why they are 
here. Otherwise, their job would have 
been over by the Zero Hour. Nobody
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would have been here. The fact is 
that some of them have cared to sit 
here because they do not want to 
play to the Gallery. Their presence 
Itself indicates their sincerity, their 
approach towards this problem of na-
tional importance.

Before concluding. Madam, 1 
must re-emphasise that in order to 
enrich our democratic traditions, in 
order to re-structure our federal sys-
tem, in order to give a living spirit to 
the federal Constitution that has been 
envisaged and drawn up by the Found-
ing Fathers of the Constitution, now 
is the right time, now is the mature 
stage when we have got a golden op-
portunity to set an example before 
the democratic world how a vast 
country with diversity, with many 
languages and culture having diverse, 
difficult and complex problems can 
resolve the problems peacefully and 
amicably without hurting the senti-
ments and aspirations of anybody in 
this country. Therefore, I hope that 
the Government would gladly accept 
the proposal thereby paving the way 
for a better India, a better federal 
structure, a stronger federal structure 
for the country which augurs well for 
the future of democracy in this coun-
try.

Finally. I thank you. Madam, for 
bearing with me for a little while.

MR. CHAIRMAN: Mandhata
Singh-ji, your absence for a little while 
has been more than compensated by 
your speech. I thank you for that.

16.00 hrs*

[Translation}

SHRI SUBEDAR (Robertsganj): 
Madam Chairperson, I welcome this 
much-needed Council which would be 
constituted to improve the relations 
among the States. Various States of 
our country are facing certain very 
serious problems. Some States are 
facing river water disputes while some

other are facing the problem of na-
tional highways. Due to wide econo-
mic disparities, some States are lagg-
ing far behind in terms of economic 
development. Therefore, such a 
Council is a very good step in the 
right direction and I would like to 
make a few submissions in this regard.

Madam Chairperson, the States of 
Uttar Pradesh and Madhya Pradesh 
adjacent to Bihar are facing a series ol 
serious problems including drought. 
In the absence of a general consensus 
among the Governments of Uttar Pra-
desh, Madhya Pradesh and Bihar, a 
number of prospective dam projects 
could not be taken up in these States. 
Consequently, various hydro-electric 
projects to generate electricity and 
bring prosperity to the people of these 
States could not be undertaken. Simi-
larly, our highways pass through 
various States. Due to tension among 
various States, there cannot be nego-
tiations to find a solution. With &is 
Council, it will be very good if the 
Chief Ministers of Bihar, Madhya 
Pradesh and Uttar Pradesh could sit 
together under the Chairmanship of 
the Prime Minister and find a solution 
to all these problems.

Madam Chairperson, a number of 
States have been affected by economic 
disparities. Certain States have made 
good progress, but there are certain 
others which have been discriminated 
against. They have not been provi-
ded proper financial assistance for 
their development. If assistance could 
be provided to States in conformity 
with their requirements, in various 
sectors viz. setting up of industries 
and providing financial assistance to 
agriculture, their problems could be 
solved. Envelopment in the States 
can be ensured on this basis. With 
this, both the developed and under 
developed States could be brought at 
par. Sidhi district in Madhya Pradesh 
and Palamu district in Bihar are ad-
jacent to my home district, Mirzapur, 
Due to lack of mutual agreement bet-
ween the Governments of Uttar Pra-
desh and Madhya Pradesh, a bridge
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cannot be constructed on river Sone 
so that hardships being experienced 
by people in the absence of proper 
road communication between these 
districts could be removed. Similarly, 
there are disputes over highways and 
the woik could not be taken up due 
to lack of an understanding among 
the concerned States. Consequently, 
a lot of hardhip is being caused to the 
people due to lack of road facilities. 
If we are able to solve the disputes 
continuing over the distribution of 
river waters and construction of na-
tional highways, it would go a K̂ ng 
way in ensuring development in every 
field and facilitating the traflBc move-
ment.

Madam Chairperson, my second 
submission is about forests. As you 
are aware, there are large stretches of 
rivines in Uttar Pradesh, Bihar and 
Madhya Pradesh. Tendu leaves are 
collected in these ravmes. Due to 
this all the States stake a claim to 
this area. Sometimes, the Forest De-
partment of Bihar stake a claim to 
this area The Forest D e n a r tm p t of 
Uttar Pradesh also make a similar 
claim resulting intension in the area. 
When the season of collecting tendu 
leaves comes, blo'^dshed and murders 
take pl'^ce and the problem continues 
to be there without any solution. Si-
milarly, there are land disputes also. 
These States stake their claim on a 
particular piece of land. Today, the 
situ •’tion is that farmers from Madhya 
Pradesh are growing crops on a land 
falling within the U.P. territory and 
the farmers of U.P. are growing crops 
on a land falling within M.P. territory 
and at the time of harvest, clashes 
take place among the rival groups and 
murders take place. It is a very 
serious problem and there is an urgent 
need to solve this problem. I am of 
the view that with setting up such a 
Council in conformity with the provi-
sions of the Bill, a number of such 
problems could be solved as due to 
all these problems, the country is ex- 
perlencins many hardships. I want 
that a solution to all such problems 
should be hammered out so that futile 
quarrels could be checked and people

c<nild heave a sigh of relief. I would 
like to make a suggestion that the 
proposed Council should have a re-
commendatory role and any recom-
mendation made by it should be man-
datory for all concerned. Both the 
Central as well as the State Govern-
ments should honour the recommen-
dations. What is the use of constitut-
ing such a Council if action is not 
taken on its recommendations. It is. 
therefore, necessary to constitute an 
effective council and the Government 
should take concrete steps in this re-
gard. Such a council should not only 
be a recommendatory body, but also 
should play an effective role for en-
suring co-operation among the States. 
It should be made effective and given 
powers under the Constitution. As a 
matter of fact, the people in the States 
have been provided various facilities 
under the provisions of Fundamental 
Rights and Directive Principles of the 
State Policy under the Constitution, 
but due to some minor problems, a 
number of Slates and c*i tricts have 
remained backward. Particularly, the 
pace of development has come to a 
standstill in eastern part of Uttar Pra-
desh due to petty disputes. I want 
thf̂ t the Council to be constituted 
should be made so effective that the 
Central Government would pay due 
attention and honour its recommenda- 
tions. The Council should be made 
mandatory so that every State could 
receive its due share and ensure its 
economic and social development. 1 
would like that Chief Ministers of 
various States should also be involved 
in this Council who could take deci-
sions in consultations with other mem-
bers of the Council in the meeting 
under the Chairmanship of the Prime 
Minister and the people could be bene-
fited in the end. Various problems 
such as construction of bridges and 
roads and forest problems could be 
solved in this Council. With these 
words, I would like to express my 
thanks to you for providing me time 
to speak on this Bill.

SHRI RAM KRISHAN YADAV 
(Azamgarh): Madam, Chairperson,
the provisions of Constitution Amend-
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ment BUI of Shri Dharmesh Prasad 
Vcrma under consideration of the 
House at present already exist in the 
Constitution itself. Today in view of 
the picvalent conditions and politic k 
changes in the country, the proposal 
of Shri Verma to insert a new article 
in place of article 263 does not seems 
to be called for. There was a time 
when the same party was in power m 
the Centre as well as in the states. 
Congress party was in power from 
1952 to 1969 in the centre and in most 
of the states ô " the country. When 
there is same party in power in the 
centre and as well as in diffeient states 
then there is co-ordination between 
Central and State Governments 
and chances of getting involved 
in big disputes are less.

Ours IS a vast country with diverse 
cultures where all the states have their 
own culture, their own way of living, 
dress etc. but there is no economic, 
sociil and political equality. This is 
the reason why many provincial par-
ties were formed in different states 
in our country and many agitation 
were run for seeking solution to the 
proiblems of that state and different 
parties formed their Governments. 
Today, there is the Government of 
National Front in Centre and Govern-
ments of different parties like Bhartiya 
Janta Party, Janta Dal or C.P.M. in 
different states. In these circumst-
ances controversy is natural between 
Central Government and State Go-
vernments because every party main-
tains its own ideology. Since the ideo-
logies of Bhartiya Janta Party, Com-
munist Party and Janta Dal are diffe-
rent naturally their style of functioning 
does have an impact on the develop-
ment programmes and implementation 
of schemes. Difference of idcolo^iv is 
the main reason for lack of co-crdina- 
tion between State Governments and 
Central Government. It is therefore im- 
perative that there must be proper co-
ordination between State Governments 
and Central Government. A Com-
mittee should be constituted for this 
purpose so that there is proper co- 
ordinatkni between these two.

Hon. Madam, sometimes there is 
dispute between State Governments 
and Central Government in regard to 
construction of roads, about distribu-
tion of river water and digging of 
canals and development works etc. 
and in such a situation State Govern-
ments and Central Government try to 
blame each other to escape from the 
responsibility and in consequence
thereof the development works come 
to a standstill.

Hon. Madam, in view of the diverse 
culture and peculiarities of every state 
and the sentiments of people a situa-
tion has arisen where a third authority 
h'jve become necessary for settling 
fie disputes between states and centre. 
Hence, in my opinion this is a good 
Constitutional Amendment. I have 
been told by the Home Minister that 
a council has also been formed. I 
request that the Prime Minister, Union 
Home Minister and Chief Ministers 
of States should also be included in it. 
The Prime Minister should be the 
Chairman of this council. In view of 
better co-ordination the leader of op-
position party should also be included 
in it, because as it is all the Chief 
Ministers whether they belong to the 
same party which is in power in centre 
or they belong to opposition parties 
are being included in it. Therefore 
tlie leader of the opposition should 
also be included to know his view 
|X)int.

Hon. Madam, 1 welcome this 
amendment because it has been 
brought for co-ordinating the develop-
ment works and to promote the secu-
larism, democracy nnd socialism in 
this great country. It will ensure au-
tonomy for each state as well as au-
thority for the Central Government. 
It is for the protection of the prestige 
of State Governments, their economic, 
social and political well being. But,
I would like to request the Union 
Home Minister to see it in a broader 
perspective and include the leader of 
opposition in it.

Hon. Madam, with these words I 
welcome this ain^dm ent Bill and 
thank you for giving me an opportu^ 
nity to speak.
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SHRI TEJ NARAYAN SINGH 
(Buxar): Hon. Madam, I support
this Constitution Amendment Bill. It 
is cleaiiy mentioned in the Article 263 
of the constitution that if at any time 
it appears to the President that it has 
become necessary to establish an Inter- 
State Council to settle the disputes 
between states he can establish such 
a council. This Bill has been brought 
with an objective to settle the long 
pending disputes between different 
states of the country. I>isputes are 
pending not only between the states 
but even between Centre and States 
and they have not been settled yet. 
For example, the territorial dispute 
between Uttar Prjdesh and Bihar is 
also pending for a long time and it 
could not be rescilved uplill now. Dis-
tricts of Bhojpur, Bania and Ghazi- 
pur were bifurcatcd according to 
Trivedi Award. But, even after a 
period of ten years this land dispute 
has not been settled and every yeai 
20-25 persons are killed in this dis-
pute. Had there been an inter-state 
council, this dispute would have been 
resolved by now. My friend Shri 
Janardan ji has said that many people 
have been killed in Nainjor, Mahu^n 
Rajapur, Rangoli and Bania. Ever 

,Uttar Pradesh police have also killed 
many innocent farmers. If there had 
been an Inter-State Council so many 
people would have not died. This is 
not an isolated case, take the case of 
£om ranal, the case of distribution of 
water of Som canal is also a nending 
for the last many years. Bhojpun 
Rohtas, Gaya, Aurangabad and Patna 
districts get water from Som canal. 
The meetings of Chief Ministers of 
both the States were held a number 
of times and it was decided in those 
meetings that the Bhojpur, Rohtas, 
Gaya and Patna districts will get water 
from Som canal. But in spite of all 
the decisions and even after obtaining 
the signatures of the Chief Ministers 
of Uttar Pradesh, Bihar and Madhya 
Pradesh, Bihar is not getting sufficient 
water. Because of this, 22 bkh  acres 
of land is not being irrigated in Bihar 
and the farmers are on the precipice 
of starvation. The canal dug by Bri-
tishers is damaged but if some water

trom the dam is able to reach 
tl;rough the broken canal, the fields of 
the farmers would have been irrigat-
ed. But in spile of the agreement with 
Uttar Pradesh Government* the Go-
vernment of Bihar is not getting the 
due share of water as has been deci-
ded in the agreement. I believe this 
matter would have been solved with 
the formation of inter-state council 
and the 22 lakh acres of land would 
not have been in this condition as it 
is now. So, I feel the formation of this 
council is extremely necessary in the 
present situation. Then there would 
not be so much delay in solving the 
matters related to states. Same is the 
condition on the Bihar-Bengal and 
Bihar-Madhya Pradesh borders. 
There was a dispute several times 
with Madhya Pradesh Government
also over Som Canal and till today 
Government of India has not found 
any solution. So Shri Dharmesh 
Prasad Varma proposed to replace 
Article 263 by a new Article. I fully 
support this and hope that the Home 
Minister will consider it in the light of 
this amendment and accept this pro-
posal to safeguard the interest of all 
citizens so that no dispute arises bet-
ween the states. I hope he will at-
tempt to form an inter-state council 
to solve this problem. With these
words I conclude my speech.

SHRI SANTOSH KUMAR
GANGWAR (Bareilly): Amendment
in Article 263 as suggested by Shri 
Dharmesh Prasad Varma under the 
present condition is quite proper and 
^useful. In fact, its importance was 
not felt so much when the country 
became independent. Now-a-days 
different states are govern by different 
parties, some by the ruling parties and 
«ome by the opposition and some are 
governed by the regional parties. So 
in such a situation there is tremendous 
need of co-ordination. Sarkaria Com-
mission also mentioned about a per-
manent body. Even after that there 
was no positive attempt in this direc-
tion to ensure some work in this field.
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The present Government also have 
formed some body with some idea. 1 
feel they also won’t be able to do any-
thing actively. Article 263 of our 
constitution is important with regard 
to this. This may be amended in such 
a way as may ensure that the problems 
are solved. Today, boundary dispute 
is everywhere. It is between the states 
and between the slates and tlie Centre, 
there is water-dispute. Our far flung 
states also have their own problems. 
If these problems are not solved the 
dispute between the states will go on 
increasing. Apparently these may be 
minor things. I hail from Uttar Pra* 
desh. I see that certain commodities 
like medicines are sold at rates which 
are different from those in Delhi. This 
has a great effect on the economic 
situation of the state. There is a 
pharmaceutical company called 
"‘Dabur” about which my friend 
Varma ji has also mentioned. A 
product (medicine) of this company is 
available in Bareilly which is sold for 
Rs. 20.45p. The same medicine costs 
Rs. 17.25 p. in Delhi. The difference 
of Rs. 2.50 p. in the rates of the same 
medicine in Bareilly and Delhi is de-
finitely a sufficient proof to show that 
we are not moving in the right direc-
tion. I talked to a gentleman of 
Godrej Company which intended to 
install a project at Ghaziabad, but 
this project was installed in Madhya 
Pradesh only to save taxes. How can 
this disparity be removed. The sales 
tax is less in Madhya Pradesh and so 
revenue receipt will also be less. This 
disparity will increase further, the 
sales tax in U.P. is regularly incre'»s- 
ing. On certain commodities sales 
tax is charged up to 13 per cent. 14 
per cent or even 15 per cent but in 
Delhi it is only 7 per cent or even less. 
This shows that there is no proper 
coordination.

Without exaggeration I would like 
to say that our Government should 
take permanent steps in this direc-
tion. We want the Government to 
bring forward a Constitutional Am-
endment Bill. The proposal of Mr. 
Varma is really commendable vnd 
appropriate with the time Without

speaking at length, I would like to 
request the Home Minister who is 
present here that he should take some 
po^iitivc steps in this direction which 
would be a guideline for posterity.

SHRI GULAB CHAND KATA- 
RIA (Udaipur): Mr. Chairman. India 
ib a countiy whose borders are safe-
guarded in all sides by nature. But 
aficr the independence, the provinces 
which wc created on linguistic basis 
naturally presented certain adjustment 
problems. Every province considered 
supreme its own interests and worked 
accordingly. Rajasthan has been the 
most uiihappy State in this regard. 
There is no source of water in Rajas-
than. There are no rivers. At the 
lime of partition of the country, an 
apreeincnt was reached between India 
and Pakistan that the desert area of 
Rajasthan should some-how get drink-
ing vi âter. There was division of 
water between India and Pakistan on 
the same basis, but unfortunately after 
42 years of this independence, we did 
not get our share of water. Punjab is 
not giving us our share of water even 
"O'v. We and our Government have 
been making attempts in this regard 
for many years. Under the agree-
ment about Sutluj, Beas and Ravi 
rivers, it was decided that 52 per cent 
water will go to Rajasthan. The quan-
tity of water is not available to us 
even today which is proportionate to 
our investment in its * electricity 
schemes.

The decision of giving this right of 
releasing water to Sutluj-Bcas Mana-
gement Board was decided five years 
ago, but Punjab is not ready to give 
this right to Sutluj-Beas Management 
Board even today. It was decided in 
a meeting that this right would be 
given to the Board, but later on it 
was not accepted. And because of 
this our share of water is released 
during floods just to prove that they 
arc giving us the quota of water, but 
it is of no use to us at that time. 
When we require water, or when our 
farmer is in need of water, it is de-
nied to us because the right to supply 
this water rests with Punjab. It is
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given to us according to their wishes 
and because of this Rajasthan is be-
reft of its share of water lor so many 
years.

We spent one thousand crores of 
Rupees on Indira Gandhi Canal, but 
so many years have elapsed and we 
did not get the desired benefit from 
this. Dharmesh Ji has said about the 
Constitutional Amendment and its 
addition to Article 267, and the lor- 
niaiion of the inier-state Council for 
the snmc reason that our country is 
formed of so many groups of States, 
anil many States are separate, and 
they are be»ng ruled by different poli-
tical parties. There are people of 
diflVrvnt faith and beUef. There may 
be ccriain disputes. If we form this 
intcrf>ta!e council and try to resolve 
our di^sputes, definitely those problems 
of ours will be solved. Moreover, 
there is a boundary dispute between 
Rajasihan and Gujarat. There is a 
dispute of a very big plot of land 
for the last so many years in our 
Ban-»wara and Doongarpur area. 
Gujarat claims it as its own part and 
we say that it belongs to us and 
there has been exchange of tire bet-
ween farmcjs many a time because 
of this dispute. Many people have 
died and we have been confronting 
th\n problem for so many years. But 
this problem has not been solved be-
cause there is no such council where 
tt could be solved through mutual 
discussion. The present situation of 
the country and ^he tone in which peo-
ple ta'k and the compiica:ed pKiblcms 
of Punjab and Kashmir compel us to 
think over all these things. We think 
that if Rajasihan does not get its 
share of water it would not progress 
and would remain backward forever. 
With this type of thinking some 
times, a feeling of separatism develops 
amonq the people of Rajasihan and 
sometimes they get annoyed and think, 
whether they have no claim on the 
waters of the rivers of the country in 
which they live. Whether they can-
not quench their thirst with the water 
of these rivers. Even for a drop of 
water they are dependent on others. 
They have to buy a bucket of water

at Rs. 2 to meet their requirement on 
the other side, the water is available 
in such an abundance in some areas 
ihat problem of water logging arises 
there and land becomes marshy. In 
spile of all this, they £ire not ready
to give up their water. Not only
this, they have constructed a new 
canal link in Punjab without our per- 
mission. Rajasthan has shown its re-
sentment against it. They have dso 
constructed a pump station there. Our 
chare has been fixed at 51 per cent m 
it. When a treaty was signed bet-
ween India and Pakistan and water
was shared then all the tenns and
conditions were settled but in spite of 
that we are facing many problems.

Therefore, we should have a Inter-
state council, so that we can solve our 
problem amicably through mutual 
discussions. We do not belong to any 
o'her country, wc also belong to Inaia. 
whether we live in Punjab or any 
other State. Problems are getting 
complicated because of many misun- 
dcr.standing<i. It is not only the pro-
blem of Rajasthan. Punjab, Haryana 
or Gujarat and Madhya Pradesh. 
Su^h problems arise all over the coun-
try over the issues such as shanng of 
water, border disputes and other small 
things. Therefore, if such council is 
formed and strengthen, then 1 feel all 
these problems will be solved, and it 
will nlso help in integrating the 
country.

Thank you very much for giving 
me time to speak.

[English]

SHRI SUDHIR GIRI (ContaO- 
Madam Chairman, our country is in 
po'vsession of a Constitution of fede-
ral structure. Though we have a fe-
deral set up. it has proved to have a 
strong bias towards the Union. I^o- 
ple are of multi-nationalities, they 
are multi-lingual and have multi-pro-
blems. The State has to tackle all 
these multi-problems in a brave, be-
fitting and competent way.

In this context, in 1934 the Joint 
Parliamentary Committee recommend-
ed for the Inter-Frovincial Council
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for the settlement of the disputes ari-
sing out of differences within these 
provinces. In 1949 in the Constituent 
Assembly on 13th June, 1949, the 
provisions of the present Constitu-
tion under Article 263 were adopted. 
In the Constituent Assembly debates, 
it was pointed out that there should 
be an Inter-State Council to enquire 
into the disputes arising out of water 
or any other matter connected there-
with. But T think our Constitution 
makers did not give proper attention 
to Article 263 when they were advis-
ing the States for its implementation 
and it has remained a pious wish. 
During the 42 years of the Congress 
regime, that article has not been in-
voked in spite of the fact that people 
of different States demanded for the 
establishment of an inter-State Coun-
cil to settle the disputes arising there-
of. The Congress regime did not pay 
any heed to it. They did not care to 
implement the provision for the sim-
ple reason that the Chief Ministers 
were the centres of power and mostly 
they were their own. So, remaining 
at the Centre, the Prime Minister or 
the Leader of the Congress Party, 
would formulate rules and regulations 
and dictate the Chief Ministers of the 
States to act according to his whims 
and wishes. That is why they did not 
care to implement this provision.

Madam, at present there are glar-
ing problems existing between Maha-
rashtra and Karnataka. There is a 
border problem, Cauveri Water pro-
blem, and scores of other problems 
are there. If there is a gainful and 
purposeful dialogue among the States, 
these many problems can be solved. 
All the problems cannot be solved at 
the stroke of pen.

Madam, we are very much pained 
to recall how the Chief Ministers, 
during the Congress regime, were 
changed according to the sweet will 
of their leaders that suited the pur-
pose but that went against the very 
interest of the people living in the 
States. So, I would suggest that an 
inter*-State Council should be esta« 
blished.
27-5LSS/ND/91

In the provision under Article 263 
of the Constitution the purposes have 
been clearly laid down and the duty 
to be charged with the Council has 
also been laid down. For want of 
lime, 1 don’t want to mention them 
all here. But 1 want to mention 
here that there is a proverb in English 
that all roads lead to Rome that 
means the Capital city of Delhi will 
decide each and ever^hing. We have 
the so called National Newspaper 
headquarter here in Delhi. Then here 
is the Radio and Doordarshan Cen-
tre, University Grants Commission 
Headquarter. Agricultural and Scien-
tific Research Centres are here. Pro-
bably they thought that if they can 
control them from here, then they 
can control the States. But. we are 
in favour of stronger States and at 
the same time the stronger Centre. 
The Congress Party thought it better 
to make the Centre strong even at 
the cost of the States. We are aga-
inst it. So, we want that the States 
should be given their proper share 
and proper respect and that is why 
we want to establish an inter-State 
Council.

To our satisfaction, the present 
National Front Government has is-
sued an order to establish the inter-
state Council. This was the long 
standing demand of the people of this 
country and this will go a long way 
to pave the way for our democracy 
and to pave the way for the settle-
ment of the disputes of the States. 
It should go a long way to create 
an atmosphere of congenial attitude* to 
solve the problems among themselves 
by dialogue. I would also state that 
♦here arc six inter-State Councils. 
They are:

(1) Central Council of Local Self-
Government: It was established in
1954:

(2) Central Council of Health: It
was established in 1952; and

(3) There are four Regional Sales 
Tax Councils. But these are altho-
ugh effective mechanism for solving
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ĉ)mc p»'oblems, but the Inter State 
Councils should be one single body, 
to which various problems can ^  
referred to by the States. This single 
standing Comnnittee should be perma-
nent and it should have a Secretariat 
so that the problems coming from the 
States can be analysed and properly 
remedied. That is why, the Inter 
State Council is required and I sup-
port the Bill which Mr. Sharma has 
presented to us. We thank him for 
that.

[Translalion\

SHRI HARISH RAW AT (Almora): 
Mr. Chairman, nobody can deny the 
fact that states should be provided 
more powers and provision to this 
effect has also been made in our con-
stitution. Rights and duties have 
been specified clearly in the constitu-
tion and there have also been discus-
sions in the House from time to time 
in this regard. The people have also 
expressed their views about it outside 
the House and some amendments 
have also been made accordingly. We 
often demand more powers for the 
States but when the question of bear-
ing responsibilities comes, it is my 
experience of last 10 years in this 
House, that we try to put the maxi-
mum responsibilities on Centre, whe-
ther these may be related to the field 
of education or some other. When 
we raised the point about giving some 
more powers to centre in the field of 
education and when we tried to cur-
tail the powers of the States in regard 
to forests and tried to bring them in 
Central list, nobody opposed these 
issues. They do not oppose such is-
sues because they think that if Centre 
assumes more responsibilities it 
would lessen the economic burden of 
the States. The tendency to avoid 
putting economic burden on States 
results in more powers in the hands 
of Central Government. Tf states are 
to be given more powers, then they 
should be prepared to bear more res-
ponsibilities in different fields. Whe-
ther it is Congress Government or 
National Front Government, purpose

will not be solved by blaming the 
Centre. It would not be correct to 
say that Congress intentionally tried to 
restrict the powers of the State at that 
time. These powers were restricted 
keeping in view the needs of the time 
and sometime due to some pressures 
and sometime on the request of the 
States themselves and in this way the 
field of Centre’s responsibilities was 
widened. According to the article 
263 of the constitution, such inter-
state Council can be constituted but 
it is not a mandatory provision of the 
constitution, it is a recommendatory 
provision. Tt was made recommen- 
dary because our constitution makers 
had realised that with the increase in 
the activities of the States and with 
the increase in developmental activi-
ties such problems can arise and so 
this type of body can be set up to 
solve such problems in future. That 
is why constitution makers have made 
this provision and I feel that now 
that time has come when there is a 
need to think in this direction. Ad-
ministrative Reforms Commission in 
its recommendations has also stated 
that Centre would have to think 
seriously in this regard. I am happy 
that National Front Government has 
included it in its manifesto. There 
are some parties which have been 
supporting it and some of these par-
ties are now supporting the National 
Front Government. Now it is their 
responsibility to ensure that this Inter- 
State Council is set up. We also feel 
that today the political environment 
of the country has changed, new ele-
ments have been introduced in Centre 
and States, so we should think about 
it seriously and there must be such 
an organisation which should not only 
hanker after power, it should not 
only be such a forum where only 
Chief Ministers or representatives of 
the States could only sit together and 
talk but it should be such an organi-
sation which should help in finding 
solutions. Now it depends on hon. 
Home Minister that how he fulfills his 
election promises. His party has made 
tall claims about fulfiling many elec-
tion promises, many bills are ffoing 
to be presented in this regard. Some 
efforts have been made in haste and



409 Const. {Amend,) Bill BHKDKk \6, \9\1 {SAKA) by Shri Dharmesh 410
{Subs, o f Art. 263) Prasad Varma

half heartedly. See how. the Delhi 
Statehood Bill was brought? A very 
casual approach was adopted in this 
regard. The content of the bill con-
firms this contention. Merely add-
ing the words “Statehood” does not 
serve the purpose. They propose to 
make Delhi a State only in name. 
This is how they are fulfilling their 
promises.

And that is why th^y have always 
been reluctant to introduce the Bill 
in time, because ihey just want to 
fullil their own motive. They can 
do anything under the pressure of 
their alliance party ...(Intenup- 
tiom).... However, the hon. Minis-
ter of Home Affairs who is present 
herc» can tell the fact if anyone asks 
him personally. He will be the 
first person in the House who opposes 
the proposal of giving statehood to 
Delhi. I he time has c^^ne that a 
Council should be constituted and 
such matters should be discussed m 
the council. It is not my inlention 
that by referring to it. I w int to raise 
S('>me points. I sought the opinion 
of many Members including those of 
the Janata Dal in this connection. 
Members are suspicious as to what 
would happen to the p.'ople of L’ttar 
Pradesh and Bihar in case statehood 
is granted to Delhi. It was not my 
opinion but it was (he opinion of the 
hon. Members. It would have been 
better if the council had decided the 
matter and thus later on the matter 
could be discussed in general. Of 
course, the Congress had been the 
ruling party for the last 42 years but 
even today, a number of hon. Mem-
bers are of the opinion that the same 
party is still in power. Thus they are 
trying to put the entire responsibility 
on the Congress itself, while it is our 
duty to make them realise of the 
responsibility which they have been 
entrusted. Sarkaria Commission was 
formed with an objective that the 
Government shotild ensure whether 
they availed of all the facilities so 
that they could make their recom-
mendations. We tried to consuh the 
States on the basis of the interim

report. Changes in the State Govern- 
menis do not allect the powers of the 
States. Constitution relates the 
Stale powers. It would not be ap-
propriate to say that distortion occur-
red durmg the Congress regime. 
Sarkaria Commission was entrusted 
many responsibilities and it has defi-
ned everything. The Minister of 
Home Affairs will take all those re-
commendations into consideration for 
taking further steps. He gave no 
assurance to constitute an inter-staie 
council. Several dispute arise bet-
ween various States and even between 
various region'- and the Commission 
has made long-term lecomnienaa- 
tions, in this regard. 1 would like 
those recommendati(ms t(̂  be tjjken 
into consideration, rather a national 
debate should he held over them, in 
view of ihe existing structure of the 
country, difriculties ana presi»ures 
before the country and particularly, in 
the light of the increasing tendencies 
of various kind»N, it is apprehended 
whether the ventre may be compelled 
to for more and more concentration 
of power. It would not be proper 
to seek the decentralisation of 
powers and duties. The principle 
that the powers should be decentra-
lized is beyond controversy. If such 
problems and tendencies emerge as 
endanger the federal system as well 
as the unity and integrity of the coun- 
tiy. wc will have to. fight against 
them. We cannot claim to have 
strengthened the federal system of 
the country, we work for its unity 
only in political perspective. It 
would not be proper to adopt an es-
capist attitude. Such an attitude 
may have dangerous results. It is 
easy to say something. Many mem-
bers pointed out that tho'^e factors lie 
behind the problems arising in the 
States. I would like to submit to 
them that the States which were en-
dowed with adequate powers, are also 
facing problems, the States for which 
reparate provision has been made in 
the Constitution, are also coming 
across the same tendencies. Thus 
what would the Members like to say 
in this regard. The need of the hour



411 Const. (Amend,) Bill SEPTEMBER 7, 1990 by Shri Dharmesh
{Subs, o f Art. 263) Prasad Varma

412

[Sh. Harish Rawat]

is to strengthen the tendencies of unit* 
ing the countiy. 1 think that merely 
by saying tliat inter state council 
should be constituted, we would not 
be able to solve the problems. The 
States will have to be pursuaded to 
think over their problems deeply. I 
am aware of the long water dispute 
between some States involving a parti-
cular State which does not want the 
other State to be benefittcd, is pro* 
ducing hurdles in its solution. If 1 
raise that particular issue in the 
House, several hon. Members may 
have objectioju therefore, 1 would not 
like to go into it. If we think serious-
ly on these issues, we can solve the 
problems. But if we continue to 
adopt a rigid attitude and think from 
regional point of view, no problem 
can be solved and this Hv)use will 
prove to be a debating forum merely. 
We will have to think sciiously over 
it. That is possible onl> v/hen wc 
form an infra structure in w'hich the 
Centre has some special provisioiis in 
such circumstances so that its decision 
may be final and binding. If wo 
form an Inter-State Council and the 
issues referred to it remain under ite 
consideration for years together, it 
will not be of any u^e. Por example, 
some inter-state water disp:ite arises 
and the Ccntn.l Government wants to 
resolve the matter but the State 
Governments do not accept it: what 
is the use of such Council?

Principally, I do not differ from 
what Shri Varmaji has submitted.  ̂1 
do not oppose only because the Bill 
has been introduced by the Member 
of Janata Dal. We should think 
over this matter seriously. The pre-
vailing circumstances demand that 
besides the Parliament and the Cent-
ral Cabinet, there should be a forum 
where th© States can discuss and solve 
their problems and also advocate for 
their rights. However, the Forum 
should have the full power to take 
the final decision. If the Minister of 
Home Affairs feels that whatever 
assurances given in the election mani-
festo had no political motive or the 
assurances were given on the presump-

tion that they would not come into 
{>owcr but acquired it by chance, he 
should certainly think over it in the 
changed circumstances. The council 
proposed to be constituted should 
have the authority to take decisions 
which should be acceptable to the 
States.

With tliese words, 1 conclude and 
support the feelings of this Bill.

[English]

iVir. CHAIRMAN : Several im-
j:)ortant Members have given their 
names to speak at the l ist moment. 
How much time will >ou tike, Mr. 
Mmister?

THE MINISTER OI HOME 
Ai l A IRS  (SHRI M U FIl MOHAM-
MAD SAYEED). I will take ten 
minufes.

MR. CHAIRMAN: So, 1 would
’cquest all those members—whom 
1 shall be calling upon one by one to 
speak—^who have given their names 
to speak to be vary brief in spite of 
the fact that they are very important 
members. Now I shall call upon 
Shri Haribhau Shankar Mahale to 
speak.

[Translation]

SHRI HARIBHAU SHANKAR 
MAHALE (Malegaon): Madam
Chairman, I am grateful to you that 
you gave me an opportunity to speak. 
And I rise to su p ^ rt that important 
amendment Bill which Shri Dharmesh 
Prasad Verma has piesented. In this 
country, there is unity diversity. 
Despite unity, there are certain dis-
putes among the States, disputes in 
regard to water, development or other 
reforms just as UNO plays a signifi-
cant role in solving the international 
disputes. Similarly there should be 
some organisation which may resolve 
the disputes among the States. Not 
to talk of State disputes even dispuitsee 
in districts also take place. For ins-
tance, in Maharashtra Congress has
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been the ruling party tor the last 40 
years however disputes in regions like 
Marathwada, K < ^ an  and VsdaiM 
have not been solved so far due to 
which no development has taken place 
there. For tliis the formation of 
Constitutional Committee had to be 
announced on August 15.

Madam, though Godavari and 
Krishna flow in Maharashtra, yet the 
water of these rivers is not utilised. 
The entire water Hows to Andhra 
Pradesh. Water of Par, Nar, Wajari 
and Daman rivers also flow to Guja-
rat. In Maharashtra, people were 
assured of getting power facilities but 
they could not get even water. If 
these rivers are diverted to the Wes- 
lern region, they can positiv.'iy prove 
to be of great utility in Gujarat. 
However, Maharashtra could get no 
benefit oi tacilities of Madhubani dam 
constructed in Gujarat. Narmada 
river dam project is yet to be comple-
ted which covers sonic area of Maha-
rashtra also.

Work on< the Narmada Dam project 
is going to start shortly and for that 
land of both Maharashtra and 
Madhya Piadesh has been taken, but 
the water of the said dam will onlv 
be utilized by Gujarat. This is an 
act of gross injustice. So I would 
like to suggest that a corriniission 
should be set up to give equal rights 
to the States and to assist them in 
solving their minor Inter State dis-
putes.

Madam, a discussion regarding 
Mandal Commission was held recent-
ly. What was the idea behind it? 
It was done to bring parity. Thus it 
is my request that alongwlth Section 
263, which is already in force, if new 
problems cron up, it is necessary to 
find out new ways to sort them out. 
As such it is recessary to set up a 
powerful committee to sort cut pre-
vailing water disputes of the States 
and to augment development activi- 
ties. Madam. I am grateful to you 
for giving me time.

16.59 hrs.

[English]

PRO f. N. G. RANGA (Guntur): 
Madam Chairperson, it is my privi-
lege to lise in support of this Bill and 
the main objective of this Bill while 
you are presiding over our House just 
now.

it is a great pity that all these years, 
ever since we have passed the Consti-
tution we have delayed on this matter. 
1 do not know why they have done i t  
Successive Prime Ministers were re-
minded of the need for ^uch a Coun-
cil.

17.00 hrs.

At one time I think, my good old 
friend Pantji said that he was going 
to establish it. But then he was 
having an informal conference from 
time to lime and said that it would 
serve the purpose. But it did not 
seive the purpose. The mover of 
this 13ill has clearly stated that the 
disputes between various States are 
on the increase. There are nuuiy 
disputes. Some disputes are very 
important and very vital and some 
are not sn very vital. There is no 
machinery at all. In regard to dis-
tribution of Kaveri water, there is 
a dispute between Karnataka and 
Tamil Nadu.

Also there is a dispute in regard to 
distribution of Krishna and Godavari 
waters between Ntadhya Pradesh, 
Maharashtra, Andhra and Karnataka. 
These disputes have been going on. 
From time to Ume, the Ministers have 
been saying that they are helping the 
concerned State Ministers and the 
Chief Ministers to get together and 
reach some kind of *m agreement. 
But they have not been able to reach 
any agreement at all. Only when 
there were strong enough Chief Minis-
ters* as had happened at the com-
mencement of Andhra Pradesh on the 
one side and Madras on the other, 
we were able to settle the disputes
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that could liave arisen or settle the 
claims over the popular agitations in 
regard to various areas between them-
selves. For instance, Bellary had 
to go to Karnataka although Andhra 
insisted upon having it. Similarly, 
Berhanipur also was claimed by 
Andhra but it had gone to Orissa 
because the then Chief Ministers were 
strong enough to control their oavh 
followers and they were able to settle 
fheir disputes. Recently, according 
lo Longowal agreement, two taluks 
had to go to Haryana on the condi-
tion that Chandigarli would be given 
to Punjab It could not be settled 
because the rival Chief fvlmisters on 
both sides began to threaten each 
other and threaten the Union Govern-
ment also. Although we had strong 
enough Prime Minister Shrimati 
Indira Gandhi here, she was not able 
to make peace with them. Ihe trou-
ble has now arisen just because Chan- 
dicarh would not be allowed to go to 
Punjab and those two taluks cculd 
not be ailottKl lo Haryana. Smiilar 
thines arc happening m North Custem 
frontier. 1 hose people, as you 
know, are war-like people. Over 
nothing, they would quarrel and they 
make it a play also. ^hey continued 
in that kind of a temperament and an 
atmosphere. It is so difficult for 
M e^alaya and Assam to settle their 
b(^rder qncs^^ons. And then for 
Nagaland to give up their claims over 
various areas in (vfeghalaya. Assam 
and other neiehbourirg areas, it look 
a lot of time*' These dispines go 
on arising. According to this Bill, 
the Council is not to have any com-
pulsory authority. It is expected 
only to make recommendations. But 
even that beginning h is cot to be 
made. It is high time that some 
clear, definite steps are taken in this 
direction. I would like my hon. 
friend, the Home Minister, to take 
time by the forelock and if he is not 
able to accept the Bill a<= î  is now, 
let him come forward with another 
Bill, v/ith more teeth in it, with more 
powers; and more funds snecifically 
allotted for this Council. It should 
function in a very effective manner.

1 am glad that there is a suggestion 
here that the Secretary should be ap-
pointed for five years and it should 
be so. And he should be appointed 
by the Pi-esident although on the re-
commendations of the Prime Minister. 
Now it should have an executive and 
an office and it should be a permanent 
thing. It can go on functioning for 
as many years as there are disputes. 
Disputes go on arising from time to 
time not only in regard to the river 
waters, regions, population and like 
th ît. When I come to population, also 
there is a terrible trouble, long-drawn 
trouble, between Maharashtra and Kar-
nataka over two towns. 1 would like 
10 specially mention this now because 
at one time we made a mistake in dis-
tributing our country on its linguistic 
basis, that there should be contiguity 
between one area and another consis-
ting of people speaking ihe same 
language. We need not depend upon 
them. We have got that agreement 
the other day between our Govern-
ment and the Sri Lanka Government. 
The Tamils in south of Sri Lanka and 
Tamils in north of Sri Lanka, both 
the areas are not contiguous at all but 
because they happen to be 1'amil 
speaking people, both of them are 
merged into one State. If it is possi-
ble for them to do so. why should it 
not be possible for us in our country 
to i\o so? Take for instance Bel- 
gjnm and Dharwar. These two 
towns aie predominantly Marathi 
speaking areas and yet they caught 
i»p, imprisoned in Karnataka just 
because some Commission had sug-
gested some time ago that they were 
not cc^ntiguous and they had been 
kept separately in Karnataka. With 
the result, there is all t!ie time trouble 
between Karnataka and Maharashtra, 
Even when both of them are headed 
by the leaders of the same political 
party they are not able to control their 
followers. Therefore, passions rise 
and quarrel continues. A thing like 
that wc should be able to solve pro-
vided we get over some of our earlier 
prejndices and predilections of conti- 
puity and like that and then say Aat 
those towns which are predominantly 
Marathi speaking should be handed
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over to Maharashtra, The police 
and judiciary on both sides should 
reach some agreement so that pro-
blems can be solved.

Now such things are arising and 
they arc burning passions of people 
and upsetting their sense of coopera-
tion and their sense of unity so far as 
their actual patriotic loyalties arc con-
cerned. Therefore, theie is a need 
for an inter-state council like this 
It was foreseen by the framers of 
our Constitution and yet for some 
reason or other, political imbecility 
sometimes overtakes statesmen how-
ever great they may be and we have 
suffered heavily. It is high time that 
the Council at least comes to be esta-
blished. If my hon. fri'ind is prepared 
to accept this Bill as a first step In 
this direction, so far so good. But 
if on the other hand he thinks that it 
is not strong enough to solve the pro-
blems and to advise the Government 
suitably, then let him take time and 
introduce a Bill on these lines. This 
Government unlike our earlier govern-
ment is more keen on intr(«ducing 
Bills after Bills over issues which are 
either important or not. Therefore, 
let them follow their procedure of 
introducing bills In regard to all these 
matters. Let them take this oppor-
tunity and come fon^'ard with n suit-
able Bill.

MR. CHAIRM AN: Now, the time 
for the discussion is over. Only four 
minutes are left. There are four 
names still left and the Minister has 
to intervene. That being the case 
should we extend the time?

SHRI HARISH RAWAT (Almo- 
ra): Let us extend the time by two
hours or at least by one hour. TTiat 
will give the hon. Home Minister time 
to take a final view.

MR. CHAIRMAN: This is Pri-
vate Members Bill. I have to take 
the sense of the House now.

SEVERAL HON. MEMBERS: 
The time may be extended by half an 
hour. '

MR. CHAIRMAN: All right.
The time is extended by half an hour. 
Now, I shall be very strict with the 
remaining Members. They may 
please take only two-three m in u ^  
and make their points quickly. With 
all apologies to very senior Members, 
I am left with no other alternative.

SHRI A. N. SINGH DEO (Aska): 
Madam Chairman, I rise to support 
the principle of this Bill because there 
is a historic reason behind this Article. 
It was incorporated in our Constitu-
tion with a view to establishing an 
Inter-State-Council to discuss various 
matters. Sir, after more than thirty 
years of our Constitution, this Article 
has not been brought into force, and 
no notification has been issued by the 
President forming the Council. I must 
congratulate, first of all, before con-
gratulating the Government for having 
promulgated the order on the 28th of 
M-̂ y. Our friend. Shri Dharmesh 
Prasad Verma has brought this Bill 
to amend the Constitution, which he 
introduced in March. So, after that 
the Government has promulgated the 
order. But, I find that this order of 
the President has been issued in just a 
routine manner. It neither has any 
teeth nor it has any power. To ap-
preciate why this Article 263 was in-
corporated in the Constitution, we 
must realise that ours is a Federal 
State. It is not a unitary State. And 
as a federal nation, there are various 
autonomous bodies inside the States, 
inside the country which must co-
exist with the Central Government to 
uphold the federal structure of the 
Constitution. That is why this Article 
263 was incorporated. But, unfortu-
nately, many Members have asked 
why was this not brought into force 
previously. The historical fact is that 
after Independence it was one party 
which was ruling at the Centre as WjdH 
as the States. Probably that resulted 
in this Article not being brought into 
effect because the disputes or the other 
matters which are to be taken under 
this Article were settled by a party 
dictate. Therefore, the position was 
that the previous Government could 
not think of bringing this Article into
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force. But, ypu roust realise that after 
that the political scenario has changed 
in this country. There is a Govern-
ment which belongs to various parties. 
There is a Government supported by 
various parties at the Centre and in 
other States various parties together 
arc forming Governments. That is 
why the necessity has arisen for con* 
stituting this Council. But, this Coun-
cil must have more powers and it 
should have a definite purpose. The 
oiginal article 263 says: “inquiring
into and advising upon disputes which 
may have arisen between States”. 
This provision has not been included 
in the Notification. The body cannot 
go into disputes as such since it is not 
there in the formation of the inter-
state Council.

Secondly, it is not clear as to what 
will happen to the recommendations 
of this body. It does not have any 
statutory functions. It is not a statu-
tory body. The amendment b ro u ^ t 
by our friend says that the decisions 
taken by the Council shall be placed 
before both Houses of Parliament. I 
would suggest that this should be ac-
cepted by the hon. Minister that the 
d^isions taken by the Council shall 
be placed before both Houses of Par-
liament for ratification and the deci-
sions so ratified shall final. Unless 
you give some Constitutional signifi-
cance to this body or at least create a 
body through another statute so that 
it has some Constitutional sanction 
and also legal sanction, the whole 
exercise of going into these disputes 
or this discussion on the problems 
between the States, the inter-State 
problems and the Central-State pro-
blems, will be futile. This idea has 
been emphasised not only by the Sar- 
karia Commission but even the Ad-
ministrative Reforms Commission 
which was set up by the Government 
under the Chairmanship of Morarji 
Desai also recommended immediately 
bringing into force of this article 263.

Madam, as promised, I will con-
clude now. I would suggest that signi-
ficant modifications should be brought

in the Notification issued by the Go-
vernment so that this inter-State 
Council which has been formed under 
article 263 has some mandatory power 
and its recommendations could be 
made absolutely mandatory.

MR. CHAIRMAN: Well, I am
sorry, I cannot call any other Mem-
ber now.

SHRI HAMENDRA SINGH SAN-
ER A: Please allow me only three
minutes. Madam.

MR. CHAIRMAN: Well, you
have given me the time, not me. It is 
up to you to cooperate with me.

SHRI HAMENDRA SINGH SAN-
ER A: Give me only three minutes.
Madam. I will make only points.

MR. CHAIRMAN: Well, Sir, just 
excuse me. I am just not in a posi-
tion to call any other Member. I call 
’»pon the Minister now.

THE MINISTER OF HOME 
AFFAIRS (SHRI MUFTI MOHA-
MMAD SAYEED): Madam, this
Bill seeks to replace the existing pro-
visions of the Constitution under arti- 
t ’e 263. Article 263 of the Constitu-
tion is an enabling provision and the 
present Bill seeks to make it manda-
tory and provides for the composition 
of the Inter-State Council. Article 
263 of the Constitution provides that:

“If at any time it appears to the 
President that the public interests 
would be served by the establish-
ment of a Council charged with 
the duty of—

(a) inquiring into and advising 
upon disputes which may 
have arisen between States:

(b) investigating and discussing 
subjects in which some or all 
of the States, or the Union 
and one or more of the States, 
have a common interest; or

(c) making recommendations up* 
on any such subject and. jn



421 Const. {Am endBill BHAORA 16, \9\2{SAKA) by Shri Dhurvnesh 422
{Subs^ o f Art^ 263) Prasad Varma

particular, recommendations 
for the better co-ordination 
of policy and action with res-
pect to that subject/’

17.19 hrs. fSHRI JASWANT SINGH 
In the Chair]

Even Sarkaria Commission in its 
recommendations has said that it is 
absolutely necessary to set up Inter- 
State Council for sorting out inter-
state disputes. There are many inter-
state disputes like border disputes, dis-
putes for the distribution of witer and 
other matters. I must say that the 
President has issued order and we 
have set up an Inter-State Council. I 
think the composition of the Council 
is on the same lines as have been sug-
gested in this Private Member’s Bill. 
The Chairman of the Council will be 
the Prime Minister, all the Chief Mi-
nisters will be members of this Inter-
state Council and some of the Central 
Ministers—a maximum of 6 Mini-
sters— ŵill be the Members of the 
Inter-State Council. And it has been 
decided that the Council will be meet-
ing at least thrice in a year. And we 
had in fact a Meeting of the Inter- 
State Council in Bangalore, but that 
had to be postponed because of this 
Parliament Session. It is a fact that 
the Council has recommendatory po-
wers. The Council shall be a recom-
mendatory body and in that capacity 
shall perform the following duties, 
namely: —

(a) investigating and discussing 
such subjects, in which some or 
all of the States or the Union 
and one or more of the States 
have a common interest, as may 
be brought up before it;

fb) making recommendations upon 
any such subject and in parti-
cular recommendations for the 
better coordination of policy 
and action with respect to that 
subject; and

(c) deliberating upon such other 
matters of general interest to

28-5  LSS/ND/91

the States as may be referred 
by the Chairman of the Coun-
cil.

Procedure of the Council : The
Council shall, in the conduct of its 
business, observe the following pro-
cedure, namely; -

(a) the Council shall adopt guide-
lines for identifying and select-
ing issues to be brought up be-
fore it;

(b) the Council shall meet at least 
thrice in every year and at such 
time and place as the Chair-
man may appoint in this behalf;

<c) the meetings of the Council 
shall be held in camera;

(d) ten members (including the 
Chairman) shall form the 
quorum for a meeting of the 
Council;

<e) all questions which may come 
up for consideration of the 
Council at a meeting shall be 
decided by consensus and the 
decision of the Chairman as to 
consensus shall be final; and

(f) the Council shall, in the con-
duct of its business, observe 
such other procedure as it may, 
with the approval of the Cen-
tral Government, lay down 
from t’me to time.

Secretariat of the Council: The
Council shall have a Secretariat com-
prising of such officers and staff as 
the Chairman may think fit to appoint

I say, after 43 years of Indepen-
dence, it is for the first time that the 
Inter-State Council has been set up. 
We must give it some time. It is a 
fact that it is a recommendatory body, 
it is not mandatory. But we shall 
have to give it some time because aftei 
ill, the Prime Minister is the CShair- 
man of the Council and many issues 
over and above inter-State disputes 
and matters of common interest— t̂bey 
are all national issues. I t is a forum
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over and above the National Develop-
ment Council. Therefore, I will re-
quest the hon. Member that he should 
withdraw the Bill. If there is any im-
provement made and if suggestions 
have been made by the hon. Members, 
we welcome those suggestions, but I 
will make a request to the hon. Mem-
ber Mr. Varma that he should with-
draw the Bill.

SHRI DHARMESH PRASAD 
VARMA (Bettiah): Sir. the discus-
sion on my Bill in the House has clear-
ly proved that there is perfect un-
animity on the simple and harmless 
provisions contained in my Bill.

1 thank the hon. Members for un-
animously supporting my Bill. I am 
grateful to Shri Ranga, the leading 
statesman and able parliamentarian to 
have chosen to support my Bill. My 
ideas and contentions have got some 
formidable support because of the 
participational support of Prof. Ranga. 
As has already been pointed out th it 
the present Government has already 
realised the need for this kind of an 
institution, the participants in the de-
bate have also rightly stressed the 
need for making this a permanent fea-
ture of the Constitution. This has 
already been pointedly stated by 
Mandhata Singhji that this is needed 
to protect and enrich the federal struc-
ture of our Constitution. The flowcr- 
ing of our democracy depends largely 
upon the recognition of the hard rea-
lities that ours is a nation of diverse 
cultures and the languages and ethnic 
groups which have their own genuine 
needs and aspirations. It would have 
been most welcome if the Govern-
ment had accepted my proposal here 
and now» but being a disciplined Mem-
ber of Parliament, it is my duty to 
honour the solemn assurance of the 
hon. Home Minister Shri Mufti Mo-
hammad Sayeed to act according to 
the spirit of the Bill moved by me. 1 
withdraw my Bill with the hope that 
the Government will fulfil the assu-
rance in the right spirit.

I beg to move for leave to with-
draw the Bill further to amend the 
Constitution of India.

MR. CHAIRMAN: The question
is:

“That leave be granted to with- 
draw the Bill further to amend 
the Constitution of India.”

The motion was adopted.

SHRI DHARMESH PRASAD 
VARMA: I withdraw the Bill.

i i . n  hts.
DISABLED PERSONS (REHABILl- 
TATION AND WELFARE) BILL

By Shri Uttam Rathod 

[English]
MR. CHAIRMAN: Now. we go to 

the next item. Shri Uttam Rathod.

SHRI UTTAM RATHOD (Hin- 
goli): Sir, I beg to move:

“That the Bill to provide for the 
rehabilitation and welfare of the 
disabled, be taken into considera-
tion.'^

Sir. I am grateful to you for having 
given me time to speak on the Bill 
that has been introduced by me. This 
Bill seeks to rehabilitate and look in-
to the welfare of the disabled persons 
in our country. You are aware that 
due to several unhygienic conditions 
and as that the health and the medical 
facilities arc not available in rural 
areas, lots of people have been handi-
capped. Some of them are blind and 
I am told that the population of the 
blind itself would go to nearly 7 mil-
lion. There are people who are men-
tally retarded and there are people 
who arc physically deformed. Then 
all these things ultimately end phy-
sically handicapped in not being able 
to render proper services to the so-
ciety. These are the people who are 
disadvantaged because of the defonni-
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ties. This Bill seeks to belp that these 
people to get a place in the society 
thereby they can also contribute thefar 
mite for the welfare of the society. 
For doing that, 1 have suggested some 
measures in this Bill.

SHRI G. M. BANATWALLA 
(Ponnani): The 3 per cent reserva-
tion that they had. has now gone. It 
is not there in the Mandal Commis-
sion.

SHRI UTTAM RATHOD: 1
know it. We can discuss it later.

Sir, 1 propose that a Council should 
be formed at the national level with 
the Secretaries of different depart-
ments. This Bill seeks to have one 
National Council for the disabled 
which will look into the running of 
the institution, forming of different 
schemes whereby the talent of the de* 
funct people or the people who are 
d isabl^  can be utilised for the better-
ment of the society. Sir, we have 
seen that even the blind people who 
were blind right from their birth have 
been able to contribute a lot for the 
development of our nation. The insti-
tution like National Association for 
Blind, Royal Commonwealth Associa-
tion for Blind.......

MR. CHAIRMAN: Thank you.
Mr. Rathod. You may continue next 
time.

We will go to next item now. We 
have Half-an-hour discussion.

DR. Asim Bala.

17 J 1  hrs.

HALF-AN-HOUR DISCUSSION 
Capital funds Drawn by IDPL

DR. ASIM BALA (Nabadwip): 
Mr, Chairman, Sir, my question is 
related to the drawal of capital funds 
by IDPL, a leading public sector drug 
industry in the years 1986-87 to 1989- 
90. The answer givao by the Minister

on 28-8-1990 shows that a total of 
Rs. 28.8 crores was secured by IDPL 
in the period 1986-87 to 1989-90. The 
reply of the Minister indicates that 
only Rs. 8.43 crores were actually 
spent. The question was put to the 
Minister to know how the balance of 
Rs. 20.37 crores were used. The po-
sition is very clear.

The IDPL has drawn funds for ca-
pital works. The issue is whether it 
was intentional or accident. If it was 
for four consecutive years, it can, 
therefore, be taken that it was inten-
tional. This was done intentionally. 
It became rather a serious lapse, even 
a criminal and culpable offence on the 
part of the management of IDPL, spe-
cially by its Chairman and Managing 
Director and the Director of Finance. 
Since the day the Chairman joins the 
undertaking, the total loss of IDPL is 
Rs. 110 crores in 1987-88, in 1988-89, 
in 1989-90. This is as per the state-
ment already made in Parliament. It 
is no less culpable of the Minister in-
cluding the Secretary of the Ministry 
and his Financial Adviser as well as 
his budgetary staff, than the IDPL 
management, to continue to support 
this practice from year to year. All 
are involved in this lapse. In short, 
it works out that the certification for 
capital works, all through was to say 
the least, fake, i.e. from start to finish. 
Parliament was taken for a ride. The 
sum involved is of 'Rs. 20 crores. 
What has it been used for? The ad-
mission is to meet the cash losses of 
the company as it could not meet them 
from any other sources. Instead of 
justifying the demand for additional 
fund either to their bankers or to the 
Finance Minister, you hoodwink the 
later and start funding by misdirect-
ing the fund obtained ostensibly for 
capital works.

I may ask what has happened to 
the capital works? Have they been 
left incomplete? If so, what is the 
effect on the objective for which the 
justification was originally given?

I would like to mention here that 
the management of IDPL is dobg
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some malpractices not only in regard 
to funds but also in their administra-
tion. They sometimes issue transfer 
orders arbitrarily to the employees. 
Sometimes they suspend the em-
ployees. Sometimes they appoint 
some agents. They appointed some 
agents three months before the last 
parliamentary election. During Ques-
tion Hour I asked for the names of 
the agents. The hon. Minister of 
Petroleum and Chemicals did not give 
the names of the particular agents but 
gave the total number of agents who 
were appointed in different State,

Lot of other malpractices are also 
committed.

I want that the hon. Minister 
should give an audit report on capital 
fund and their utilisation to me as 
well as to the House.

In this connection, it is very neces-
sary for the Finance Minister to set 
up a powerful Committee to investi-
gate the matter in detail. It is a 
serious matter because it relates to 
maFeasance of funds. It means that 
TDPL is insolvent and is grabbing 
funds in a dishonest way from Govern-
ment to cover this act of malfeasance.

[Translation]
SHRT HARISH RAWAT (Almo- 

ra) Mr. Chairman, Sir, it is diffi-
cult for me to understand that IDPL 
had to use the fund allocated for 
capital work, for meeting these losses 
and moreover out of the total sanc-
tioned amount of Rs. 28.8 crores a 
major chunk of Rs. 20.37 crores was 
used for meeting these losses. Such 
a trend is in force not only in IDPL 
but in other Public Sectors also. The 
funds sanctioned for capita] works 
are used for meeting the losses, which 
occur owing to inefficiency. The hon. 
Minister should give some justifica-
tion in this regard, sincc he has not 
stated in his reply the basis on which 
he has justified this action. I request 
the hon. Minister to kindly throw 
light on the fact as to why the amount

sanctioned exclusively for capital 
works was used for meeting losses. 
What was the urgency behind it and 
how was the work for which the said 
fund was sanctioned carried out and 
further what step the hon. Minister 
is intcnJing to take in this regard? It 
is important that the Institution ful-
fils the objective for which it was 
established. The aim of the institu-
tion was to put a che:k on the mul-
tinationals regarding life saving drugs, 
so that such a situation may not de-
velop in which we may be found to 
agree all their teims. 1 understand 
"hat they are not getting support from 
the Government, State Governments 
are not purchasing from them or they 
are facing difficulties in getting pay-
ments, Whatever be the reason be-
hind it, but IDPL has failed in ful-
filling the objectives for which it wawS 
established. This institution has dis-
illusioned all expectations.

Sir, at present there is an acute 
shortage of life Saving drugs and the 
company is not in apposition to cut 
the gardian knot. If the company 
W7S I .eking the required resources, 
the Government and the Ministry 
should have assisted the company but 
even if the reason was acute pressuri- 
sation from the multi-nationals, 
IDPL should not have been proved 
incompetent to lill this vacuum. 
Through you 1 want to ask the hon. 
Minister the steps he proposes to 
take to make good the losses and 
fulfil the aims for which this com-
pany was established. The workers 
and supervisors are in distress on 
account of the inefficiency that has 
cropped in. The supervisors and la-
bourers who have to work in reality 
are facing lot of problems, whereas 
you are expanding the top manage-
ment and giving them additional fa-
cilities. The workers and the super-
visors ore being harassed. Despite 
the guidelines by BPE and issue of 
a circular based on that, the matter 
is still pending settlement. There 
are many reasons which attribute to 
the losses. As such I want to say 
that at least this aspect need to be 
looked into immediately.



429 Half-an-Hour BHADRA 16, 1912 (SAKA) Capital funds
Discussion drawn by IDFL

430

[English]

MR. CHAIRMAN: Please res-
trict yourself to clarifications.

SHRI SUDHIR GIRI (Contai): 
Mr. Chairman, Sir, wc generally 
grumble against the Public Sector 
Undertakings because of the fact that 
the Public Sector Undertakings are 
losing concerns and they are causing 
loss to the nation’s exchequer. So, 
when the Government switches over 
to privitisation of the sick units of 
the Public Sector Undertakings, we 
do not find any suitable repjv to the 
Goveinment But we know that the 
misnianapemciit and misappiopria- 
tion of are generally i sponsi-
ble for the loss of the Public S- lor 
Undertakings. H^re is the example 
of the Indian Drugs and Pharmaceu-
ticals lim ited. A group of people 
who are patiiots, who are imbued 
with the industrialisation by the Pub-
lic Sector Undertakings, have been 
fighting against the longstanding cor-
ruption and mismanagement of the 
factory. In 1983, a Convention was 
held in Delhi to highlight the coirupt 
practices indulged in by this factory. 
The Karnataka Government also ins-
tituted a Commission of Inquiry 
headed bv tlio Lab ^ur Commissioner 
and the Inquiry Committee has sub-
mitted a report. I am not going to 
quote all the contents of the report. 
But 1 would like to quote only one 
sentence from the Report. With your 
permission, 1 quote it:

‘‘As the scope of the enquiry is 
very limited in the sense that 
the attendance of parties and 
projjciion of documents can-
not be enforced, it is not pos-
sible to fix up specifi(' responsi-
bility on each of the officers of
ESIS in respect of causing loss
to the Government to tlie tune 
of Rs. 7.63 lakhs as assessed 
above and the extent of com-
mission of M /s IDPL and its
distributors in the misuse of
Government money.”

of the IDPL are competent to con-
tact the hospitals and the Government 
also for the sale of their production? 
So. I want to know from the hon. Mi-
nister why such middlemen are be-
ing appointed. These middlemen are 
causing loss to the nation’s exchequer 
as well as the Public Sector Under-
takings’ exchequer. My opinion is 
that the Inquiry Committdee institut-
ed by the Knmataka Government 
was not competent to go into the 
details. Therefore, I appeal to the 
Government to consider my proposal 
that a suitable Inquiry Committee 
Sifould be instituted to go into the 
functioning of the IDPL so that the 
Public Sector Undertaking can run 
c’fiicicntly and profitably to the great 
satisfaction of the nation.

With these words, I  thank you.

[Translaition}

PROF. YADUNATH PANDEY 
(Hazaribagh): IDPL is one of the 
important companies in the Public 
Sector. Hon. Shri Harish Rawat 
mentioned as to how middlemen are 
appointed and as to how the top ma-
nagement gets all facilities while ju-
nior-level stair have to face a num-
ber of problems. The Government 
has given the figures of the past four 
years. The funds allotted for the 
pciiod 1987 to 1990 were not spent 
in entirely what is the reason behind 
il? Approximately Rs. 29 crores were 
allotted and out of which only 
about Rs. 9 crores were spent. May we 
take it that the unspent amount will 
be carried over in the 1990-91 report? 
The hon. Minister told that funds 
were used to make good the cash 
losses. Does the Government intend 
to take steps to make good the cash 
losses? If so. how is it going to do 
it? Will the Government ensure that 
funds given to IDPL are properly 
utilized? Is there any system of mo-
nitoring the utilization of funds in 
a proper manner? Tf not, the reasons 
thereof?

My question is: What is the use of According to the Karnataka La- 
appointing middlemen when the staff bour Commissioner’s Report, middle-
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men siphon off the funds. The for-
mer Prime Minister had clearly stat-
ed that the Government sends 100% 
of the funds, but 85'Jo is taken by 
middlemen and only 15v,, reaches 
the masses. The company which 
supplies drugs to hospitals through 
middlemen recovers more prices, than 
the actual prices of drugs. A CBI 
inquiry should be held into the im-
port of drugs and the findings should 
be published. In 1985-86 and in 
1986-87 an inquiry was held into 
the s:ile and purchase of l.D.P.Ls 
drugs in the Employees State Insu-
rance Corporation. According to the 
findings of the inquiry com-
mittee through the orders were 
placed with I.D.P.L., the drugs 
were supplied by M /s. 1 Medicals, 
M /s Mahenclra Drug House, M /s  
Mans Enterprises and M /s Chi- 
getri and Sons. So private com-
panies supplied the drugs for 
which orders, were placed with 
l.D.P.L. In 1987-88. I.D.P.L. sup-
plied drugs worth Rs. 58.987 where-
as in its name. M /s 1. Medicals sup-
plied drugs worth Rs, 6,72,825 and 
M /s. Chigetii and Sons supplied 
drugs worth Rs. 2,12,568. Accord-
ing to the report of the inquiry com-
mittee there was excess billing to 
the tune of Rs. 3,37,288 in case of 
Ampicillin (250 mg), Rs. 32,921 in 
case of Tetracycline, Rs. 3,16,187 in 
case of Methyldapa and Rs. 68,047 
in case of Suckcce. In this way
E.S.l. suffered a total loss of Rs. 
7.63 lakh. This money didn't go 
to T.D.P.L., but to private drug com-
panies. Thanks to corruption among 
l.D.P.L. and E.S.l. officials.. I.D.P.L. 
has earned a reputation for losses 
and mismanagement. We want 
that such things should not 
happen in other States. What are 
the steps being taken by the Govern-
ment in this direction?
[Err^l/sh]

DR. RAM CHANDRA DOME 
(Birbhum): Mr. Chairman Sir, the 
issue raised by Dr. Asim Bala is in 
my opinion an issue of national im-
portance. Because the IDPL, a Gov-

ernment of India Undertaking* is a 
concern which is producing drugs. 
Many life saving drugs are being 
produced by this public sector un-
dertaking. Because of this under-
taking we, the common people and 
the poorer people of the country, are 
getting life saving medicines at chea-
per rates. That is why it is an 
achievement of our nation. It is a 
fitting reply to the multi-national 
companies in our country.

With this objective this company 
was installed. But it is to be reg-
retted that presently the management 
of this largest undertaking, the high 
officials of this company, are to a 
large extent corrupt and due to their 
mism magement and corrupt practi-
ces there is deterioration of the total 
producc.

I can cite examples.

MR. CHAIRMAN: Please don’t 
cite examples, only ask clarifications.

DR. RAM CHANDRA DOME: 
Many Members have pointed it out 
but 1 shall not go to that point.

Before the appointment of the pre-
sent Chairman cum Managing Direc-
tor of this company you know better 
that there was a smooth service there. 
But after the appointment of this 
Managing Director, he first intro-
duced the middlemen system. The 
middlemen system i s .......

MR. CHAIRMAN: We know
what it means.

DR. RAM CHANDRA DOME: 
It means to induce corruption to the 
system, to give commission to the 
non-official and private agency there-
by causing overpricing of medicine 
and loss to the Government exche-
quer. Before that our medical rep-
resentatives could do that job. But 
now the middlemen are getting more 
money, their pockets have been in-
flated.
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My specific question is, why this 
middlemen system is existing and 
why should this continue. 1 demand 
that this middlemen system and the 
agency system should be abolished 
immediately- I would like to know 
whether the Government is propos-
ing to enquire all the charges levell-
ed against this Managing Director. 
I would like to know whether the 
Government will investigate the total 
charges or not.

PROF. SAIF-UD-DIN SOZ (Ba- 
ramulla); Sir, kindly give me a mi-
nute.

MR. CHAIRMAN; I will jusf find 
out as to how much time the Minis-
ter would like to take.

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI BHA- 
JAMAN BEHERA): Ten minutes.

MR. CHAIRMAN: So I can give 
you precisely one minute.

PROF. SAIF-UD-DIN SOZ: That 
is fine. Enough is enough.

MR. CHAIRMAN: 1 am sorry, I 
have just been informed that your 
name has not been given formally.

PROF. SAlF-UD-DlN SOZ: I had 
given Sir. I don’t stand otherwise.

MR. CHAIRMAN: It is an error 
on my part. I have been informed 
that your name did not figure in the 
ballot. I regret the error but 1 can-
not permit you. I cannot even give 
you one minute because it goes 
against the rules and I cannot break 
the rules at least knowingly.

Thank you. kindly sit down.

The Hon. Minister.

{Interntpti(ms)

MR. CHAIRMAN: Please be brief 
and answer only to the specific que-
ries that have been asked.

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI BHA-
JAMAN BEHERA): Sir, in the ans-
wer, I have already given:

‘Some amount of capital funds 
has been utilised by the com-
pany to meet the cash losses,
statutory payments etc., as no
other alternative for funding of 
cash losses was available’.

(Interruptions)

MR. CHAIRMAN: Please come
near the mike.

SHRI BHAJAMAN BEHERA: 
Sir. a<v the hon. Members have po-
inted out here, an amount of Rs. 20 
crores of Plan money has been diver-
ted for some other purposes. I have 
already admitted it in the answer and 
I have given the reasons for this di-
version. If this amount was not uti-
lised by the public undertaking, for 
the manufacture of essential drugs, 
then, it would have been impossible 
for the public undertaking to make 
available, the essential drugs in the 
market. So. to make the company 
running and also not to retrench five 
thousand workers in the IDPL 
which has got nearly 13 thou.sand 
workers in the whole organisation, 
this utilisation of Plan money was 
required. It was also required for 
the manufacture of essential drugs 
like Penciline. Tetracycline, Vit. Bi, 
Vit. B. and Folic Acid which IDPL 
manufactures.

So. these are the reasons why the 
capital fund given to IDPL was uti-
lised for other purpo.ses.

The Committee which was set up 
in 1986 also recommended that there 
should be Rs. 23 crores for IDPL from 
Plan money, for its proper runninj;. 
But that money was not made avail-
able over the years. So, they have 
diverted an amount of Rs. 20 crores.
I have already given in the answer 
that it is not only from 1985-86 to
1989-90, that this type of diversion
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takes place, but from 1983-84 onwards 
this type of diversion takes place. 
But from 1990-91, we have restricted 
that this type of diversion should not 
be there. We have taken up a reha-
bilitation programme for rehabilitat-
ing these public sector units bccause 
unless these drug manufacturing pub-
lic sector units are rehabilitated, they 
will not be in existence and then the 
monopoly houses— t̂hose who are 
manufacturing such drugs—^may sell 
the drugs at any price 'they like.

DR. ASIM BALA: T am not gett-
ing the proper answer. The capital 
fund has been diverted and there is 
a procedure for getting the capital 
fund. Without its being diverted^ how 
can he admit that they have utilised 
by other non-Plan fund? (Interrupt 
lions)

MR, CHAIRMAN: I think* you
will the information subsequently. 
If a ly doubt rc:nains, about any in- 
fom^rition, the riovcmment will send 
the jnformatio'' to the hon. Members.

(Interruptions)

DR. ASTM BALA: Sir, my demand 
is for a high-powered committee, to 
get everything. I want to know whe-
ther he is agreeing to this proposal 
or not. (Interruptions)

SHRT BHAJAMAN BEHERA:
Sir, I have given the reasons why this 
amount has been diverted. T have also 
admitted that the money has been 
diverted and the reasons why the 
money has been divc '̂tf'd.

18.00 hfs. FMR. SPFAKER fn the 
Chair]

An inquiry was conductcd and also 
one regional manager, Shri S. N. Singh 
has been suspended. The CBI is 
proceeding to prosecute others who 
are involved.

As regards the agents, almost all 
the Members passed on this point. 
Agents are there though there arc 
medical n;presentatives in the organi-
sation. This process is continuing not 
only in IDPL but also in other public 
sector undertakings. Now, we are 
lookin? into how this agent system is 
to be abolished and how with the 
existing medical representatives will 
we be able to manage our work. All 
these problems can be solved after 
the units are properly rehabilitated. 
The Prime Minister is also very much 
interested. He has personally taken 
a meeting about the sick industries, 
especially the drug manufacturing 
units to see how they will be properly 
rehabilitated—not only the IDPL but 
also the three units in West Bengal. 
Those units are also sick. So, the 
problem will really be solved. (Inter- 
ntpfions) After they are rehabilitated, 
diey will be making profits. Then, 
the capital fund that is diverted will 
go to the capital fund account. The 
solution for all this is to rehabilitate 
all the sick units. Probably, this was 
the trust of the question to which T 
have answered.

18.03 hrs.
MATTFRS UNDER RT^LE 377

[Translation]
MR. SPEAKER: Now we take 

up Mattc-s under 377. Shri
Advani, you may speak.

SHRT T . K. ADVANI (New Delhi): 
Sir, the notices under Rule 377 are 
given in writing.
[English]
If they can be taken as read, thj 
purpose is served.

MR. SPEAKER: Yes, yes.
(Interruptions)

MR. SPEAKER: Prof. K. V.
Thomas.
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(i) Need for imodeniisalioii of 
fire services in
KocH Kenda.

PROF. K. V. THOMAS (Erna- 
kulam); Kochi is the industrial capi-
tal of Kerala. Major public sector 
industries like Cochin Shipyard,
H.M.T., FACT, HOE, HIL and 
Indian Rare Earths and private indus-
tries like Premier Tyres, Indian Alu-
minium, Comineo Zinc are at Kochi. 
Cochin Port is the major container 
port in the country. This city has to 
face a lot of hazards like fire acci-
dents and pollution which is charac-
teristic of any industrial city. There 
were f.ve major fire accidents within 
six years The fire accident at Cochin 
Refinery is still remembered a-: a 
nightmare. There was a re('ent fire 
accident at the 0«1 Terminal of the 
Cochin Port. All these accide nts have 
proved that the city does not have an 
efficient fire service. The fire services 
of major industries are to be moder-
nised and equipped to fight fire of 
any nature. These fire serv̂ Jces arc 
to be co-ordinated under a single 
agency. T request the Central Gov-
ernment to take initiative for moder-
nising the fire fighting services of the 
Centre Public undertakings as well as 
to co-ordinate different fire lighting 
agencies at Kochi.

(ii)>i Need to conifer civic ridfits 
on die migrant fro'n West 
Pakistan settled In Jammu 
and Kathna

SHRT JANAK RAJ GUPTA 
(Jammu): A large number of refugee 
migrated from West Pakistan at the 
time of the partition of the country, 
and settled in the border villages of 
districts Jammu and Kathua in 
Jammu and Kashmir State. The 
Government has not given them the 
civic rights or other facilities. They 
have not been given the right to vote 
or purchase any property in the State. 
Their children cannot get employment 
in the State. It is very unfortunate 
that for the last about 42 years they 
arc staying there but they have not 
been given any right.

I would like to urge upon the Gov-
ernment to confer rights to them so

29---5tSS/ND/91

that they should also get all the faci-
lities of being permanent residents of 
the State.

(iii> Need for early cfearance of 
ruiaJ water 9»npply scheme 
for Kanigifi and adfoiniifg 
vUlages in Prakasham and Srf- 
kaknlam Dlstrfcts of Andlm 
PradesH

SHRl RAJAMOHAN REDDY 
(Ongole): Sir. drinking water avail-
able in many villages in districts of 
Prakasham and Srikakulam in Andhra 
Pradesh contains large quantity of 
fiourine/flouride contents. It is very 
dangerous for health and renders the 
people physically handicapped. A pro-
ject report for providing safe water 
supply to Kanigiri and 88 other vil-
lages in Prakasham district costing 
Rs. 27.03 crores is pending clearance 
with the Central Government.

The scheme covers lakhs of people 
in the area. I urge upon the Gov- 
crnmcr* for an early clearance of this 
project.

(iy> Need to set up a nickel ex-
traction VlvM ia C!itta‘(±:, 
Orissa

SHRl BALGOPAL MISHRA 
(Bolancir): Sir. the country’s only 
known resources of nickel ore are 
available in Sukinda valley in the dis-
trict of Cuttack. A proposal to set 
up a nickcl extraction plant was 
approved by Government of India in 
the year 1974-75. The plant was based 
on an indigenously developed process 
technology. As the technology was 
not found to be suflSciently viable, 
the plant could not be set up. Since 
then, the Ministry of Steel and Mines 
has been pursuing the proposal inter-
mittently without any progress. On 
the otherhand, the country is continu-
ing to import nickel at a foreign ex-
change out-go of the order of Rs. 500 
crores per annum.

In the above context it would be 
desirable to irrnort an established 
technology from abroad and set up 
the plant to prevent continuing dra& 
of scarce foreign exchange.
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(v) Need to enquire into the 
fin^idarities in N.CX. Sin- 
graali

[Translation]

SHRl SURYA NARAYAN 
YADAV (Saharsa): Sir, I want to
raise the following matter under Rule 
377 V p  L , Singrauli is a s'lbsidiary 
of Coal India Limited. It has been 
reported that coal worth crores of 
rupees \\as i)]ega]ly sold by top offi-
cials of the company, but in the re-
cords it ha^ been shown that this 
coal pot burnt. I have >^tten a letter 
to the concerned Minister regarding 
this but no action has yet been taken 
in this matter.

I demand immediate steps to con-
duct an inquiry into this matter and 
punish the guilty officers.

'̂ vi) Need to provide irrigation 
f}T*'t!ilies in Tiicamgarh and 
Chftatarpiir districts otf 
AT̂ sdhya Pradesh

KTJMARI UMA BHARATI (Kha-
juraho) Sir, 1 want to raise the fol-
lowing matter under Rule 377:~~
Tikamga'h and Chhatarpur districts 
fall in my Lok Sabha constituency of 
Khajuraho Both these districts have 
no irrigation facilities. Although 
Tikam^arh could have got water 
from the Rajghat dam, certain poli-
tical considerations came in the way. 
A proposal for constructing a major 
Ken multi-nurpose project on river 
Ken f1owin<̂  hv Chhatarpur and Banda 
was submitted a few years ago. If 
this project had been implemented, 
several districts of Uttar Pradesh and 
Madhya Pradesh, particularly lakhs 
of acres of land in Chhatarpur dis-
trict would have benefitted. But this 
project was postponed as the environ-
ment report was not found suitable. 
Implementation of this protect would 
have brought about a miraculous 
change in Chhatarpur district. The 
local people possess land but are 
unable to eet benefit from it for 
lack of irrigation facilities. Even an 
indication of drought forces lakhs of 
farmers to migrate elsewhere in se-
arch of livelihood. Some people

particularly youths even turn to crime; 
as there is no source of livelihood. 
As it is, both the districts of Khaju-
raho Parliamentary constituency 
mainly consis/t of population of Back-
ward Classes. Scheduled Castes and 
Scheduled Tribes.

So, I request the hon. Irrigation 
Minister to take steps to revive the 
major Ken multi-purpose project at 
the' earliest.

(vii) Need to widen the Natii>- 
nal Hi^way ot Walayar- 
check-post »t the Kcnda— 
TamfliHidn border.

[English]

SHRl A. VIJAYARAGHAVAN 
(Palghat) Walayar check-post in 
N. H 17 is the inter-State border bet-
ween Kerah and Tamil Nadu. Every 
day thousands of vehicles cross the 
border. Check-posts of both Kerala 
and Tamil Nadu are situated in Wala-
yar and hence there is a heavy traffic 
congestion in this area. Hundreds of 
passenger vehicles as well as loiries 
carrying goods are tranded for hours. 
Fven patients on <heir way to Coim- 
b ore Medical College face hard-
ships. Many proposals and plans 
were drawn to widen the Highway in 
this part but so far no action has been 
taken in this matter.

I urge the Government to take ex-
peditious steps to widen the National 
Highway at Walayar.

(▼8i) Need to consult West Ben* 
gal Government about die 
WoiM Bank's role as «Medla- 
tor* in the dispute on shar-
ing off water between India 
and BangjbdesiL

SHRl SANAT KUMAR MANDAL 
(Joynagar): The question regarding
the sharing of the Ganga waters has 
been agitating the minds of the peo-
ple in West Bengal for many decades. 
Calcutta Port’s navigability dencnids 
upon the Hoogly. Numerous rounds 
of talks have taken place to solve 
this crucial issue with the Banglrjdesh 
Government. It is understood that 
the World Bank is keen on playing
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^  role of a ‘mediator’ between India 
and Bangladesh in the dispute on 
sharing of the waters of the "Eastern 
rivers’ and also co-ordinate in the 
mobilisation of financial and technical 
resources for the development of the 
Ganga river basin, which covers 
about one million sq. km in India, 
Nepal. Bangladesh and China. It is 
true that the Bank played such a role 
in the Indus Basin agreement between 
India and Pakistan and then mobilis-
ing resources from several donors to 
promote the development of the Indus 
Basin. India, however, did not get 
much out of the Indus Basin deal, 
despite the fact that India had to con-
tribute nearly $ 200 million to the 
Indus fund and forego the develop-
ment of the entire river basin and use 
of these waters for ten years. 1 
would caution the Government against 
such a move particularly when the 
World Bank had already funded a 
$ 150 million action plan to protect 
Bangladesh from the increasing threat 
of floods. 1 would urge the Govern-
ment to consult the West Bengal 
Government before taking any deci-
sion on the reported World Bank’s 
mediation move, as it is vitally con-
cerned.

(fac) Need to extend Uttakal- 
KaHnga Express train upto 
Haridwar

[Trmslatim]
SHRl DILIP SINGH JU DEO 

(Janjgir): The Uttakal-Kalinga
daily express train, which runs bet-
ween Puri and Nizammudin, arrives 
at Nizammudin at 1.00 P.M. and re-
mains standing in the yard there till
12,00 noon the next da>. This train 
should be extended upto Haridwar 
from Nizammudin with a view lo 
make proper use thereof. It will be 
very convenient for thousands of peo-

gle mostly the pilgrims of South- 
astem regions df Madhya Pradesh 
and those of South-Eastern region of 

Orissa. Moreover this train will 
provide a direct link between the holy 
places of Himalayan region right from 
Oomukh, the place from where the 
Ganga originates, the Bfaaginillti, 
Catigotari, Badriaath, Rishifcedi,

Haridwar, etc. and holy sun temple of 
Puri, Konark, etc. located on the 
shores of the sea. This extension 
will also facilitate travel by other 
pilgrims, the tourists and general 
passengers, and generate additional 
revenue of thousands of rupees per 
day for the Railways. This will not 
n e ^  any additional rake. Ih is  train 
should be named as ‘ihe Himpuri Ex-
press’ as has been done in the case of 
‘the Himsagar Express’.

(x) Need to withdraw order 
a^out deoenlialisation of

[English]

SHRI BASUDEB ACHARlA 
(Bankura); Sir, the Central Govern-
ment has decided to wind up the cen-
tralised purchase organi-^atiun. i.e., 
Directoraie General of Supplies and 
Disposals, Departmcnl of Supply un-
der Iv/*inistry of Commerce. With 
this decision, the purchase work which 
had been done by DGS6iO will be 
hiinded over to the respocJve depart-
ments witnout giving its employees 
any certain guideline, how they will 
be adjusted in other Ministries. This 
will render at least 4,^\)0 employees 
surplus. This decision is against the 
recommendation of the Estimates 
Committee of Parliament. That 
Committee had recommended the 
continuation of the centralised pur-
chase through the DGS&D, and its 
extension to other public sector under-
takings. Without consulting the 
trade union, the Commerce Ministry 
has recently issued orders to wind up 
the Disposal Wing of IXj S&D and 
offices at Kanpur, Kulti, Rourkcla 
and to merge the offices at Bombay. 
Bhadravati, etc. This is unusual 
and against the policy of the Govern-
ment. This order is now postponed 
for two months due to agitation 
amongst the employees of DGS&D. 
Although the order has been post-
poned for two months, yet another 
order was issued on 6 September, 
1990 to decentralise the DGS&D and 
to transfer the ad hoc indents to the 
indenting. Ministries/Departments
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[Sh. Basudeb Acharia]

alongwith the oificers and the stall of 
D G ^ D  dealing with the work.

I would request the Government 
not to initiate any change in the pre-
sent form of DGS&D and immedia-
tely withdraw its orders legarding 
closure and decentralisation. 1 would 
also demand a statement from the 
Government in this icgard.

(xi) Need to oUow candidates 
sdected for Group Allied 
Services to compete for 
IAS Examinatioii witliout 
Designiiig from their jobs

SHRIMATI JA^ AWANTI
NAVINCHAiNDRA MHHTA (Bom-
bay North East): UPSC is conduct-
ing Civil Services examinations every 
year for recruitment of candidates for 
prestigious services like IAS, IPS. 
IFS and other allied seivices. Out 
cf tiese, IAS, 11^ und IFS are the 
best services in respect of service con-
ditions, promotions and other benefits. 
Other allied services like Indian Cus-
toms Scrvicc, incoiiie laA Seivice, 
Indian Railway Service, Indian 
Audit and /vccuunts Scrvice, Indian 
Civil Accounts Service, though Class 
I services, are considered inft*rior 
to IAS and IPS. Once somebody 
gets selected for other services, he 
tries again for getting into IAS, tor 
which UPSC gives four chanccs.

Upto 1986, if somv'oiie was select-
ed for G^oup ‘A’ Allied Ser\ice, he 
was allowed to oompetc again for 
IAS. This continued for the last
30-40 years. From 1987, Govern-
ment introduced Rule No. 4 of Civil 
Services Examinations by which can-
didates who have joined Allied Ser-
vice (Group ‘A’) hc've to first resign 
in order to compete for IAS, ctc.

The Government have now given 
some concessions as to the rumber of 
chanccs and maximum age-limit.

These concessions cannot be utilis-
ed by such officers as have already 
joined Allied Service but want to 
compete for IAS because of relaxation 
of age-limit and increase in chances.

.Therefore, it is requested that said 
Rule be either scrapped or modified.

(ui) Need to set up Electrook 
Telephone Exchange at 
Bareilly, Uttar Pradesh

[Franslationl

SHRI SANTOSH KUMAR GAN- 
GWAR (Bareiliy): Mr. Speaker,
Sir. 1 want to raise the following mai- 
tei under Rule 377. Bareilly is one 
of the important centres of Western 
Uttar Pradesh. It is a big city where 
many industrial units such as IFFCO, 
Synthetics and Chemicals. Camphor 
i^iywuod Products. Indian Vetermar> 
Research Institute, Indian Birds 
Research Inslituuon, the Divisional 
Railway office of iiastern Railway, 
iliree Sugar Mills, etc. arc located. 
Keep.ng the inip<)rlance of this city 
in view, the Central Go\ eminent has 
decidcd 1o devc’ p Bareilly as a Coun-
ter-magnate city. In spite all of that, 
the telephone sy.̂ twm of Bareilly is in 
shambles which is causing great in- 
con\c.iience to the telephone subscri- 

imd heavy economic loss to the 
Telephone Department. At present 
TwCre are eight thousand telephone 
subscribers in the city and a large 
number of applicants aie on the wait-
ing list. There have been much talks 
jbout setting up of an Electronic 
1 elcphoiie Exchange at Bareilly for a 
long time and even the hon. Minister 
lnm.>,elf has admitted the need of set-
ting up such an exclumge there, but 
no definite information is available in 
this regard. I would, therefore, like 
to request the hon. Minister of Com- 
munieations to issue necessary instruc-
tions about setting up of an Electro-
nic Telephone Exchange of ten thou-
sand lines immediately at Bareilly.

(̂ dii) Need to provide ikuiiidal 
assistance to BQiar for open-
ing schools in various le-
gimis of the State

SHRI JIAMASHRAY PRASAD 
SINGH (Jahanabad): I want to
draw the attention of the House to-
wards an important subject, undc^'
Rule 377: The lop-sided develop*
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ment the country and the Govem- 
meot’s economic policy have resulted 
in faster growth of unemployment 
which is the main reason fur increas-
ing terrorism, extremism and seces-
sionist tendencies which, besides 
blocking the development of the coun-
try. are posing a threat to its very 
unity and integrity. In Jahanabad 
district, there are hundreds of the vil-
lages with a population of about 500 
to 1000, which are inhabited by 
downtrodden and the landless poor of 
the backward castes. There are no 
primary education facilities available 
there for their children even after 43 
years of independence. On f!ie other- 
hand, there aie separate Primaiy 
Schools for thj boys and the irirls of 
rich people and upper-casics. I 
would, therefore, suggest that the Cen-
tral Government should open Primary 
tichools there at its own expense in 
order to bring poor youth in the 
national mainstream.

(dv) Steps needed to meet the 
the sitnafiofls caused by 
heavy Jaunpur and
otfacc Astifcts of I'ttar Pra-
desh

SHRl RAM SAGAR (Bara Banki): 
Mr. Speaker, Sir, under the Rule 377, 
1 want to raise the Following issue: 
The Kharif crop in Jaunpur, Ghazi- 
pur, Varanasi and Azamgarh districts 
of the Eastern Uttar Prade.sh has been 
destroyed by the heavy rains of the 
last one and a half months. There 
is famine-like situation in those areas 
and people arc facing starvation due 
to scarcity grains and fodder. 
There is large scale water logging and 
many hoii.sos have caved in and many 
others have been damaged, but the 
administration has not paid any atten-
tion to this. So, I draw the attention 
of the Government towards this pro-
blem of urgent public importance and 
demand for an urgent solution there-
of.

(xv) Need to set up a gas baned 
power plant fa MaAya 
dedi

SHRI SATYNARAYAN JATIYA 
(Ujjahi): Mr. Speaker, Sir, under

Rule 377, 1 raise the fo llo w ^  au t- 
ter in the House: There is acute
shortage of power in Madhya Pradesh. 
There is a gap of 500 MW between 
demand and supply. Even this gap 
is increasing by 11 per cent every 
year.

Madhya Pradesh is the largest State 
of the country. So, there are heavy 
transmission losses as power has to faie 
supplied to far off places. In order 
lu i-educe the transmission losses, a  
power plant with adequate capacity is. 
iherrfore, needed to be set up in 
Western Madhya Pradesh. A 550 
km. HBJ gas pipeline from Jhabua 
to Datia already exists in Western 
Madhya Pradesh. The State Govern-
ment has, therefore, sought the Cent-
ral Government’s permission for set-
ting up a gas-based power plant. If 
this gas-linkage is approved, it will 
help in improving power supply in 
the State. The Madhya jftadesh 
Chief Minister has submitted a letter 
to this effect to the Prime Minister 
who has endorsed it to the Ministry 
of Petroleum. The Parliamentary 
delegation of Madhya Pradesh has 
also. both by direct contact and 
through a memorandum, urged the 
concerned Ministries to permit setting 
up of a gas based power-plant there.

1 request the Ministry of Petroleum 
and the Ministry of Energy to ^vc 
tho r immediate approval a i^  sanction 
to the setting up of a gas-based power 
plant. A petroleum Refinery may 
also be sanctioned to ensure si^iply 
of petroleum products in Madhya 
Pradesh.

(xvi) Need to reconsider flie dcci* 
skm of die Gornnment to 
shelve the proposed Pio- 
pelbnt Factory fai Wanrnt- 
sal district Andhn PndeA

[Ertglish\

SHRI KAMALUDDIN AHMED 
(Hanamkonda): Warangal district
in Andhra Pradesh is one of the im-
portant districts but economically 
backward. 1 he district has a univer-
sity, a medical college and a Coitial 
Engineering College. As a result.
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[9i. Kamalttddm Ahaied]
tiw unemployment of educated youth 
has reachcd an abnonnal height. H ie 
Central Government's decision is 
now to shelve the proposed propellant 
factory. 1 strongly urge upon the 
Government to reconsider their deci-
sion aj)d start tl»  project soon or in 
the alternative some <’thsr large-size 
iadustry in the public sector.

(xvii) Need to set up an Electro- 
flic Tdepbone Excbuiee in 
Morem, ]VLP.

[T ramlatUmi
SHRl CHHAVIRAM ARGAL 

(Morena): Mr. Speaker, Sir, under
Rule 377, I want to  raise the follow-
ing matter in the House; Morena 
of Chambal area in Madhya Pradesh, 
is a dacoit-pronc area and therctore, 
it could not be properly developed. 
The post and telegraph services are 
in sixes and sevens. Villagers do 
not get their dak for months together. 
The telephones system is in very bad 
shape. It takes very iung for the 
trunk call to materialise. Telephone 
connections generally remain dead. 
The electronic telephone eqiupmeni 
was procured for Morena, but il was 
installed elsewhere, as a result there 
is great resentment among local peo-
ple.

So. I request the Government of 
India to take immediate steps to set 
up an Electronic Exchange in Morena 
as well as improve the P&T services 
in that area.
(xv8i) Need to rogiilarise die ser> 

vkcs of extra deportnenlal 
emplos'ees in P&T deport-

lEngfwA]

SHRI GOVINDA CHANDRA 
MUNDA (Keonjhar): There are
thousands of employees working in 
the Department of Posts and Tele-
graph who ace called E\tra-Depart- 
mental employees. They have been 
woirkuig at a low rate of wages smcc 
long. They do not have seivice con-
ditions like those of permanmt onpio-

yees of the Depaitm nL They a n  
called “ Runner” in Orissa. They 
ouTv mail bags to and from the Head 
or Sub-post offices from branch post 
officcs. They also deliver the letters,
money orders and parcels to the 
addressees. Most of them are either 
Scheduled Castes or Scheduled Tri-
foes. It is unfortunate that the em-
ployees who are doing the real woik 
in thu rural areas do not have any 
regular service ccxiditions.

I request that the services of Extra 
Departmental employees of the Postal 
Department of Orissa and other States 
should be regularised. They should 
also be given other benefits like provi-
dent iuiid, gratuity and bonus etc.

(xix) Need to take steps to 
diedc the spread of Kafai- 
azar fever in Mhar

{Traw^euior̂

SHRI DASAI CHOWDHARY 
(Rosera): Mr. Speaker, Sir, under
Rule 377, I want to raise the follow-
ing matter in the House. In Bihar 
about ten thousand persons have died 
of Kala-azar and more than twenty 
five thousand have been affected by 
Kala-azar. which is a serious disease. 
Ghanshyampur, Biraul and Kushesh- 
warsthan blocks of Darbhanga district 
and Hasanpur and .Singhirya blocks 
of Samastipur district are the worst 
affected and foreign medicines namely 
Lomodin and Pentadin are not avai-
lable at all in those areas. The 
World Health Organisation has identi-
fied this as one of the most dangerous 
diseases, still the Central Govern-
ment is not taking any effective steps 
to check this disease.

1, therrfopc, demand that the Cent-
ral Government should send a team 
of the World Health Organisation in 
the affected areas, and make arrange- 
ments for flie proper-treattnent of this 
disease.
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MR. SPEAKER: Hon. Mexirbers. 
as the third session of the current Lok 
Sabha comes to a closc today, I 
would like to take this cpportunity to 
thank hon. Members for the kind co-
operation extended to me and my 
co!leagues—the Deputy Speaker and 
Members of the Panel of Chairmen— 
in conducting the proceedings of the 
House.

The House held 21 sittings lasting 
over 136 hours. 85 Questions and 
one Short Notice Question were oral-
ly answered. Besides, 3 half-an- 
hour discussions were also held.

On the very first day of the session. 
1 gave my consent to the moving of 
nv adjournment motion regarding 
failure of the Government to check 
the unabated rise in prices of essential 
comrnodities. Allhough the motion 
was negatived the House did register 
its deep concern over the distressing 
situation on the price front.

On 9th August, the House paid 
homage to martyrs who laid down 
their lives for freedom of India during 
the Quit India Movement and also to 
the victims of atomic holocaust in 
the Japanese cities of Hiroshima and 
Nagasaki. On 16 August, the whole 
House congratulated the scientists for 
their notable success in test-firing of 
the surfacc-to-air missile ‘Akash’.

Some important matters of urgent 
public importance, e.g., agitation by 
employees of AlIMS, activities of 
Naga insurgents and oil blockade in 
Assam were raised through calling at-
tention notices. Besides, five Short 
Duration Discussions under Rule 193 
on matters of urgent public impor-
tance including atrocities on the 
Scheduiled Castes and Scheduled Tri-
bes. Gulf situation, Mandal Com-
mission Report and atrocities on 
women were also discussed by the

House. The last two di$cus!Kiofis» 
however, remained inconclusive due 
to constraints of time.

Coming to Legislative Business, the 
House passed eight Bills during the 
session, including the National Com-
mission for Women Bill, the Armed 
Forces (Jammu & Kashmir) Special 
Powers Bill and the Prasar Bnarati 
(Broadcasting Corporation of India) 
Bill. Five Government/Statutory 
Resolutions were also discussed.

The spirit of accommodation and 
understanding of each others' ^ i n t  of 
view which the various parties dis-
played and which enabled the House 
to pass a momentous measure like 
the Prasar Bharati Bill, is something 
which we shall always cherish. This 
is the very essence of democracy and 
we can all be proud of it.

Private Members continued to 
evince keen interest in the matter nf 
placing their Bills and Resolutions, 
before the House in the limited time 
available to them on Fridays. 58 
Private Members’ Bills wer '̂ introdu-
ced during the session out of which 
a record number of 43 Bills were 
introduced on one single day. “The 
Youth Bill” by Shri Hannan MoIIah 
regarding need for a comprehensive 
policy for the development of the 
youth, evoked positive response from 
all sections of the House. Besides, 
a resolution for ban on cow slaughter 
moved by Shri Ouman Mai Lodha 
also evoked good deal of interest.

The Demands for Grants in respect 
of Punjab Budget 1990-91 were pa»- 
sed. The Supplementary Demands 
for Grants both in respect of General 
and Railway Budgets for the year
1990-91 were also voted.

A procedural device introduced 
during the last session of allowing 
Members to raise matters of urgent 
public importance at a very short 
notice to the Speaker after the con-
clusion of the Question Hour has paid
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dividends as it has enabled the Mem-
bers to bring a variety of issues agita* 
ting the public mind to the notice of 
the House and the Government at the 
earliest opportunity. In many cases, 
the Ministers made stto motu state-
ments in response thereto. I agree 
that on some days ihc lime consumed 
on this item has been disproportiona-
tely high but 1 think that in the ulti-
mate analysis it has resulted in mat-
ters being raised in a more dignified 
and orderly manner on the Floor of 
the House.

Once again I thank all hon. Mem-
bers and Leaders of Parties and

Groups for their unstinted coopera-
tion in conducting the proceedings of 
the House.

I wish all the Members the very 
best til! we meet again.

Now the House stands adjourned 
sine die.

18.09 fiis.

The Lok S tM a  then adjourned sine 
die.


